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Wednesday, January 9, 1991/Pausa 19,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ANNOUNCEMENT BY SPEAKER

Observation re. receipt of order passed
by the High Court of Delhl

[English)

MR. SPEAKER: | had informed the
House yesterday about the order passed by
the High Courtof Delhionthe stay application
in Civil Writ Petition No. 3871 of 1990 direct-
ing that all the petitions presented before me
under the 10th-Schedule of the Constitution
“shall not be proceeded with or pursued by
the petitioners” before me.

| have discussed the matter with the
leaders of parties and groups this morning
and itwas unanimously agreed uponthat the
orders of the High Court be ignored. Accord-
ingly | am ignoring the order of Delhi High
Court.

11.01 hrs.
MOTION UNDER RULE 388
Suspenslion of Question Hour
[English)

PROF. MADHU DANDAVATE
(Rajapur): | have given a notice under rule

388 that rule 32 regarding Question Hour be
suspended and the adjournment motion for
which many hon. Members have given no-
tice of should be taken up.

Inaddition, | feelthatyou having declared
as to what should be the position | would
suggest that we should take up the ad-
journment motion and also the view of the
House that this House is of the considered
opinion that in view of paragraphs 6 and 7 of
the 10th Schedule of the Constitution re-
garding disqualification of ground of defec-
tion, the order of the Delhi High Court on 8th
January, 1991 to maintain status quo in
respect of 37 Janata Dal (S) MPs against
whom anti-defection proceedings were
pending with the Speaker, should be totally
ignored to uphold the dignity of the Consti-
tution. (Interruptions)

SHRI L.K. ADVANI (New Delhi): With
your permission | move:

“That this House do suspend Rule 32
of the Rules of Procedure and Conduct
of Business in Lok Sabhain so far as it
provides for the first hour of the sitting
being made available for the asking
and answering of question, in its appli-
cation to the Adjournment Motion re-
garding the failure of the Government
to uphold the provisions of the Consti-
tution in regard to disqualification of
M.Ps contained in Schedule 10 of the
Constitution which put the issue outside
the jurisdiction of any court.”

MR. SPEAKER: Shri Satya Prakash
Malviya.
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(Interruptions)

MR. SPEAKER: | have called upon Mr.
Malviya to speak.

(Interruptions)
[ Translation)

THE MINISTEROF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHR!I SATYA
PRAKASH MALVIYA): Mr. Speaker, Sir, |
would like to draw the attention of the House
to the fact that for today Question Hour was
not stated, but only on the suggestion of Mr.
Advanithat since the House was not going to
meet on 31 December and 1 January, the
questions to be answered on those days
may be replied to during the Question Hour
on 9 January.

PROF. RAM GANESH KAPSE: We did
notknow atthat time that such a situation will
be created by the
Government... (Interruptions)

SHRI MADAN LAL KHURANA: This
Government does not want the House to
function smoothly and the defector Ministers
are themselves doing such things. (Inter-
ruptions)

[English)
PROF. RAMGANESHKAPSE: Wewant

to censure the Government...(Interruptions)
[ Translation)

MR. SPEAKER: All of you please take
your seats, | am listening to the Minister of
Parliamentary Affairs.

SHRISATYA PRAKASH MALVIYA: My
only submission is this that | have no objec-
tion to the motion for suspension of question
hour.(Interruptions)

MR. SPEAKER: First please listen to
him.

SHRI SATYA PRAKASH MALVIYA: |
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once again request the whole House to
reconsider my suggestion of having ques-
tion hour and after that we can take up this
matter at 12 O’clock. (/nterruptions)

MR. SPEAKER: The Minister of Parlia-
mentary Affairs is not opposing the motion.
The whole House is unanimous that the
question hour may be suspended.

[English)
So, the question is:

“That this House do suspend Rule 32
of the Rules of Procedure and Conduct
of Businessin Lok Sabhain sofarassit
provides for the first hour of the sitting
being made available for the asking
and answering of questions, in its ap-
plication to the Adjournment Motion
regarding failure of the Government to
uphold the provisions of the Constitu-
tionin regardto disqualificationof M.Ps.
contained in Schedule 10 of the Con-
stitution which put the issue outside
the jurisdiction of any court.”

The motion was adopted

MR. SPEAKER: Question Hour is sus-
pended.

11.09 hrs.

WRITTEN ANSWERS TO QUESTIONS

[English)
Deployment of Para-Military Forces in
U.P.
‘41. SHRI PYARELAL
KHANDELWAL.:
SHRI SHANKERSINH
VAGHELA:

Will the PRIME MINISTER be pleased
to state:
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(a) the number of battalions of C.R.P.F.
and other a para—military forces deployed
in Ayodhya and other places in Uttar Pradesh
during October, and November, 1990 and
the overall expenditure incurred thereon;

(b) whether these forces strictly fol-
lowed the general instructions of not shoot-
ing at the protestors above the knees in

Ayodhya; and

(c) if not, the action proposed to be
taken by the Union Government to avoid
such occurrences?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) 198
Companies of para-military forces were
placed at the disposal of the Government of
Uttar Pradesh.

The State Gowt. is required to pay at the
rate of Rs. 1.50 crores per battalion per
annum, plus the cost of transportation/
movement of the Central Para-Military
Forces.

(b) The para-military forces were placed
at the disposal of the State Government and
acted on their instructions.

(c) Does not arise.

Backiog of Reserved Vacancies in
Punjab Government Offices

*42. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the backlog of vacancies of
Scheduled Castes in Punjab Government
Offices ason 1 April, 1989 in different groups,

separately;
(b) the present position with details of
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posts in different groups and the reasons for
the backlog; and

(c) the steps taken to fill up the backlog
of reserved vacancies and the time by which
the backlog is likely to be cleared?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). The Groupwise
details of backlog of vacancies reserved for
Scheduled Castes ason 1.4.89 as intimated
by Punjab Government is as follows:

Group/Class Number
1 2

Al 167

Bl 1252

cl 9581

pav 29

Theposition ason 31.12.89is as follows:

Group/Class Number
1 2

A/l 91

BAl 1257

cn 7422

Dnv 26

The main reason for the existing back-
log are

(1) Non availability of suitable Sched-
uled Caste candidates.

(2) On account of some legalfjudicial
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pronouncements regarding the ceiling on
reservation.

The Punjab Govt. have issued instruc-
tions on 6.12.90 to the effect that backlog of
vacancies reserved for Scheduled Castes
be filled up from amongst the Scheduled
Castes upto 45% of the accruing vacancies
being filled up in a recruitment year. 7%
Schedulod Castes ex-servicemen, 1%
Scheduled Caste handicapped persons, 1%
Scheduled Caste children of Scheduled
Caste freedom fighter and 1% Scheduled
Caste sportsmen/women will be accom-
modated in this 45% in case of their avail-
ability. These instructions will remain appli-
cable in 1991 and will be reviewed thereaf-
ter. No spaecific time limit for clearing the
backlog can be specified as its clearance
depends upon availability of vacancies and
suitable Scheduled Caste candidates.

Appointment of SC/ST Liaison Officers
for SC/ST Cells In Ministries/Depart-
ments

*43. SHRIBAGUN SUMBRUI: Will the
PRIME MINISTER be pleased to state:

(a) whether it is the policy of the Gov-
- emment to appoint SC/ST persons as Liai-
son Officers for SC/ST Cells inthe Ministries/
Departments;

(b) if so, the Ministries/Departments
where persons other than SCs/STs are
working as Liaison Officers in SC/St Cells
with reasons therefor; and

(c) the steps taken to appoint persons
belonging to SC/ST category as Liaison
Officers in SC/ST Caelis in these Ministries/
Departments?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.
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(b) and (c). Do not arise.

[ Translation)

Kar Sevaks Killed/injured in Ayodhya

*44. SHRI GUMAN MAL LODHA:
PROF. RAMGANESH KAPSE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government
have received information about the number
of ‘Kar Sevaks'killed, injured and missing in
Ayodhya; and

(b) if so, State-wise details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Accordingto a report received from the State
Government of Uttar Pradesh, 16, persons
wore killed in the incidents at Ayodhyaon the
30th October and the 2nd November, 1990.
Of them, eight persons were from U.P., two
from West Bengal and one each from
Rajasthan and Bihar. Four bodies could not
be identified.

As regards the number of injured per-
sons, the State Government has reported
that a total number of 198 persons including
46 policemen were injured at Ayodhya on
the two dates mentioned herein above.

The State Government has intimated
that 4 reports relating to 6 missing persons
have been lodged at P.S. Kotwali, Ayodhya.
Investigation is in progress.
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[English)
Talks with Punjab and J & K Extremists

*45. DR. ASIM BALA:
SHRI SUDHIR GIRI:

Will the PRIME MINISTER be pleased
to state:

(a) whether attention ofthe Government
has beendrawn to the news items appearing
in the Statesman of 27 November, 1990 and
the Indian Express of 30 November, 1990
under the caption “Shekhar invites extrem-
ists for talks” and “Militants” terms for talks
with PM", respectively;

(b) if so, whether the Government are
contemplating to hold talks with leaders of
extremists of Punjab and J & Kto resolve the
problems;

(c) if so, the details thereof;

(d) the venue and date on which the
talks are proposed to be held; and

(e) whether the Government are also
contemplating to issue a White Paper in this
regard; and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) to (d). The Govt. are ready to tak if
someone approaches the Gowvt. with a view
to find a solution without compromising in-
tegrity and unity of the country and basic
principles of the Constitution. The details as
also the venue and date of any such dis-
cussions can be settled when such an ap-
pruach is made.

PAUSA 19, 1912 (SAKA)
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() No, Sir.

Recruitment in Central Government
Offices and Public Undertakings

*46. SHRI VASANT SATHE: Will the
PRIME MINISTER be pleased to state:

(a) theextentof fresh recruitment made,
under broad categories, in the Central
Government offices and public sector un-
dertakings during the last three years, year-
wise and the additional employment likely to
be generated, underbroad categories, inthe
next three years in the Central Government
offices and public sector undertakings,
separately;

(b) the extent of employment provided
to S.C./S.T. and other backward classes (if
any) under specially reserved quota in the
Central Government offices and public sector
undertakings, separately during the lastthree
years, year-wise and extent of vacancies
likely to be available for these reserved
categories during the next three years; and

(c) the special facilities envisaged to
enable S.C/S.T. and other backward class
youth to compete for technical and admin-
istrative positions where the backlog is
mounting?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) The extent of recruitment
made under broad categories for the last
three years (groupwise) in the Central Gov-
ernment offices is given in Statement |, It
also gives the break up according to the
mode of recruitment. The information relat-
ing to Public Sector Undertakings for the last
3 years is given in Statement ll. Since the
growth rate of employment in the Central
Government offices and Public Sector Un-
dertakings during the next three years de-
pends op a large number of factors, it is not
possible to give the extent of adaitional
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employment likely to be generated, under
broad categories in the Central Government
offices and Public Sector Undertakings,

separately.

(b) The extent of employment provided
to Scheduled Castes in Central Government
office during the last 3 years groupwise and
according to mode of recruitment are given
in the Statement Ill. Statement IV gives
comrresponding figures for Scheduled Tribes
in Central Government offices. The details of
employment provided to Scheduled Castes
and Scheduled Tribes in Public Sector Un-
derntakings during the last three years are

JANUARY 9, 1991
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given in Statement V. The extent of vacan-
cies likely to be available to these classes
wouid be in accordance with the existing
reservation policy. it may not be possible to
givethe extent of vacancies fortheseclasses
during next three years for Central Govern-
ment and Public Sector Undertakings
separately.

(c) The special facilities envisaged for
Scheduled Castes and Scheduled Tribes
are given in Statement VI. For the backward
classes no special facilities have been pro-
vided at present.
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Special facilities for Scheduled Castes
and Scheduled Tribes

A large number of concessions like age
relaxation, full examination fee exemption,
free pre-recruitment coaching facilities, re-
laxation in experience qualification in direct
recruitment, no limit on number of chances
for appearing in competitive tests, relaxation
of standard of suitability, non-adjustment of
meritorious SC/ST candidates against re-
sarved vacancies in direct recruitment etc.
have been given to SC/ST candidates with a
view to ensure their adequate representation
in the services.

‘No Industry Districts’ in Rajasthan
*47. SHRIMATI VASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to

state:

(a) the names and number of districts
identified as '‘No Industry Districts’ in

JANUARY 9, 1991
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Rajasthan;

(b) the schemes and proposals for
setting up of industries in these districts
received from the Government of Rajasthan
which are still pending with the Union Gov-
ernment; and

(c) the steps taken to clear these pro-
posals?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). Jaisalmer, Sirohi,
Churu and Barmer are the four No Industry
Districts identified in the State of Rajasthan.

Under the erstwhile Scheme of Central
Assistance fordavelopment of infrastructural
facilities in identified growth centres in ‘No
Industry Districts’, the Central Government
have approved the following growth centres
on the recommendation of the State Gov-
ernment of Rajasthan. Central Assistance
released by the Central Government in re-
spect of each growth centre is as under:

District Growth Centre Central Assistance
(Rs. in lakhs)
1 2 3

Sirohi Abu Road Pindwara 150.00
Jaisalmer Pokaran Sanu Ramgarh 20.75
Churu Churu Ratangarh 35.25
Barmer Balotra Barmer 35.41

Total 241.41

At present, there is no proposal of the
State Government of Rajasthan pending with

the Central Government for setting up Indus-
tries in these No Industry Districts.
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Elections in Punjab, Jammu and
Kashmir and Assam

*48. SHRIAK. ROY:
PROF. P.J. KURIEN:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government are ex-
amining the prospect of fixing the date for
holding elections in Punjab as promised by
the Government;

(b) i so, the details thereof;

(c) whether the Government are aiso
considering fixing the date for holding elec-
tions in Jammu and Kashmir and Assam;

(d) whether an attempt has been made

to consult all parties to arrive at some con-
sensus; and

(e) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (e).
Sofar as the question of holding of elections
in Punjab, Jammu & Kashmir and Assam is
concerned, the Government is seized of the
matter and a decision regarding holding of
elections in these States will be taken at the
appropriate time keeping in view the law and
order situation and the security environment
in each State,

Bofors Contract
*49. SHRIRUPCHAND PAL:
DR. LAXMINARAYAN
PANDEY:

Will the PRIME MINISTER be pleased
to state:
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(a) whether the Government have
received all the papers relating to the Bofors
Contract handed overby the Swiss authorities
and have since examined them;

(b) whether these papers have thrown
any new light on the matter; and

(c) if so, the details thereof and the
follow—up action taken/proposedto be taken
by the Government in the light thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) and (b). The documents
relating to one of the six Swiss accounts
frozen atthe request of the CBI, handed over
by the Swiss authorities, have been received
by the CBIl. The CBI is taking necessary
follow up action on these documents.

(c) Further details in the matter cannot
be disclosed at this stage as the investiga-
tions are in progress and the matter is sub-
Jjudice in India and abroad.

Communal Violence in various parts of
the Country

*50. SHRIG.M. BANATWALLA:
SHRI YUVRAJ:

Will the PRIME MINISTER be pleased

to state:

(a) the number of incidents of communal
violence in various parts of the country since
September, 1990, State-wise/Union Terri-
tory-wise;

(b) the places where these incidents
occurred and the causes thereof;

(c) the loss of life and property including
the number of persons injured and rendered
houseless in such incidents, State-wise
Union/Territory-wise;
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(d) the number of persons arrested in
this regard sofar, State-wise/Union Territory-
wise;

(e) the extent of relief provided to vic-
tims and rehabilitation measures undertaken;
and

(f) the details of guidelines issued to the
States/Union Territories to control such vio-
lence and to promote communal harmony
and amity?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
On the basis of the available information, a
statement showing the particulars of incident
of major communal violence in the country
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since September, 1990 is attached.

No data regarding loss of property is
available.

(e)and (f). Detailed guidelines circulated
by the Central Government to the various
State Governments/U.Ts lay particular stress
on the streamlining of administrative ma-
chinery, non-official participation, check on
antisocial forces and removal of irritants.
These guidelines also envisage fixation of
the amount of ex-gratia relief grants, for
cases of death or permanent incapacitation
as Rs. 50,000/-. A Pension of Rs. 500/- per
month may alsobe givento the widows of the
riot victims belonging to the low income
group. The Staie Governments have also
been requested to deceive a system for
expeaditious disbursement of relief to the
affected persons.
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Law and Order Situation in Punjab

*51.  SHRI KUSUMA KRISHNA
MURTHY:
SHRI KIRPAL SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
recaeived a proposal for deploying the military
to conduct exercise in sensitive areas of
Punjab; if so, the action taken thereon;

(b) whether the sensitive areas of the
State have been identified and steps taken
to protect life and property in these areas;

(c) the other suggestions made by the
Punjab Government for tackling terrorism in
the State and what steps have been takento
implement these suggestions; and

(d) whether the Government propose to
revamp the Punjab Administration and the
State Police to éffectively control the law and
order situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
{SHRI SUBODH KANT SAHAY): (a) to (c).
No specific pr_posals were received in this
regard. However, the Army has been de-
ployed in the selected sensitive districts of
Amritsar, Gurdaspur and Ferozepur for
carryingouttraining. These Army units would,
alsoassist in preventing infiltration/exfiltration
fro #o Pakistan in conjunction with the
Border Security Force.

(d) Yes, Sir.
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Loss of Life and Property During Antl
Mandal Commission Agltations

*52. SHRIK.D. SULTANPURI:
SHRI RAJAMOHAN REDDY:

Will the PRIME MINISTER be pleased
to state:

(a) the number of cases of self-immo-
lations and suicides during the anti-Mandal
agitations throughout the country so far,
State-wise;

(b) the number of persons killed due to
police firing on agitationists, State-wise;

(c) whether any cases of forced im-
molations were also reported if so, the details
thereof;

(d) the details of the relief provided/
proposed to be provided by the Government
to the families whose wards had immolated
themselves or were killed in police firing;

(e) the extent of loss of property reported
during the anti-Mandal agitations in the
country, State-wise; and

(f) whether the Government propose to
review the reservation policy?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
A Statementindicating the information sought
is attached.

(c) to (e). The information is being
obtained from all State Governments/Union
Territories and a statement will be laid on the

Table of the House.

(f) The Government order regarding
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reservation in jobs to socially and education-
ally backward classes has been challenged
in the court of law. The matter is pending
before the Supreme Court. The Court has

directed that no steps to implement the said
Government Order shall be taken till the
pendency of the hearing, excepting identifi-
cation of the Castes, to be benefited.
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[ Translation]

Implementation of Mandal Commission
Report

*53. DR. BENGAL! SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the names of States which have
decided not to implement Mandal Commis-
sion Report and the names of those States
which have implemented this Report so far;

(b) whether the State Governments
which have decided to implementthe Report
have sent their proposals to the Union
Government; and

(c) if so, the details thereof and action
beingtakenby the Governmentinthisregard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) The Gov-
ernment of India’s decision as contained in
itsorderof 13.8.90, providing 27% reservation
for Socially & Educationally Backward
Classes (SEBCs) is only for services of the
Union of India and their Public Sector Un-
dertakings and this decision does not apply
tothe services underthe State Governments.
This decision has been stayed by the Su-
preme Court and as such it is sub-judice.

However, some States have a long
history of providing reservation to Other
Backward Classes/Socially & Educationally
Backward Classes. Such States are, Tamil
Nadu, Karnataka, Kerala, Andhra Pradesh,
Maharashtra, Goa, Gujarat, Uttar Pradesh
Bihar, Haryana, Punjab, Himachal Pradesh
and Assam. Madhya Pradesh had also
provided for reservation but it has been
stayed by the High Court.

(b) and (c). If any State Government
decided to implement the recommendations
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of the Mandal Commission, such a State is
not required to send any proposal to the
Union Government. As such, there is no
question of any State Government sending
any proposal to the Central Government.

[English)
Appeal In Syed Modl Murder Case

*54. DR. SUDHIR RAY:
SHRI BASUDEB ACHARIA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Central Bureau of In-
vestigation has sought permission of the
Union Government to prefer an appeal
against the judgement of the Sessions Court
of Lucknow in Syed Modi Murder Case; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The CBI had
proposed filing of a revision petition against
the judgement of the Sessions Courtin Syed
Modi murder case. After due consideration,
the Government have agreed with the pro-
posal for filing of the proposed revision.

New Formula for implementation of
Mandal Commission Report

*s5. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government have since
considered the formulation which is popularly
known as ‘the Rajiv Gandhi Formula” for
implementing the Mandal Commission Re-
port; and

(b) if so, the decision taken by the
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Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRIRAMJILAL SUMAN): (a) and (b). The
Government have not received any proposal
called the "Rajiv Gandhi Formula™ for
implementation of the Mandal Commission
Report. Howaever, after contacting the office
of the A.l.C.C. a Resolution passed by the
Congress Working Committee at its meeting
held on 26/30th August, 1990 has been
informally obtained from the office of A..C.C.,
containing a formulation about reservation
of jobs for backward Classes.

Inview of the fact that the decision of the
Government as contained in its order dated
13.8.90 has been stayed by the Supreme
Court, matters relating to Government's
decision are subjudice and now Government
is awaiting the verdict of the Supreme Court.
Since the matter is subjudice, the question of
taking decision on the suggestions as con-
tained in the said Resolution at this stage
does not arise.

_ [Translation]

Implementation of Mandal Commission
Recommendations

*56. PROF. YADUNATH PANDEY:
SHRI RAJENDRA
AGNIHOTRI:

Will the PRIME MINISTER be pleased
to state:

(a) the present policy of the Union
Government for implementing the Mandal
Commission’'s recommendations with regard
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to reservation;

(b) whether allthe recommendations of
the Mandal Commission are being imple-
mented; and if not, the reasons therefor; and

(c) whether the Government are con-
sidering to provide reservation on economic
basis to poor people of different castes for
their educational, economic and social
upliftment and if so, the steps proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) to (c). The
decision taken by the previous Government
on some of the recommendations made by
the Mandal Commission concerning the
reservation in services of Government of
India is contained in the order of 13th August,
1990, a copy of which is attached as a
statement.

The above decision of the Government
have been challenged through several writ
petitions in the Supreme Court which are
being heard by a Constitution Bench of the
Supreme Court.

The Supreme Court in its order dated
1stOctober, 1990, clarifying its earlier order,
dated 21st September, 1990, has inter-alia,
directed that no steps to implementthe order
of 13th August, 1990, excepting identification
of castes to be benefited shall be taken. The
Court had aiso directed earlier that the
Government shall not, without leave of the
Court extendthe scope ofthe orderof 13.8.90.

In the circumstances, Government
would await the verdict of the Supreme Court
in this regard. )
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STATEMENT

No. 36012/31/90-Estt (SCT)
Government of India
Ministry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

New Delhi, the 13th August, 1990

OFFICE MEMORANDUM

Subject— Recommendations of the Second Backward Classes Commission (Mandal
Report)}—Reservation for Socially and Educationally Backward Classes in
services under the Government of India.

In a multiple undulating society like ours, early achievement of the objective of social
justice as enshrined in the Constitution is a must. The Second Backward Classes Commission
called the Mandal Commission was established by the then Government with this purpose in
view, which submitted its report to the Government of India on 31.12.1980.

2. Government have carefully considered the report and the recommendations of the
Commission in the present context regarding the benefits to be extended to the socially and
educationally backward classes as opined by the Commission and are of the clear view that
at the outset certain weightage has to be provided to such classes in the services of the Union
and their Public Undertakings. Accordingly orders are issued as follows:—

() 27% of the vacancies in civil posts and services under the Government of India
shall be reserved for SEBC.

(i) The aloresaid reservation shall apply to vacancies to befilled by direct recruitment.
Detailed instructions relating to the procedure to be followed for enforcing
reservation will be issued separately.

(if) Candidates belonging to SEBC recruited on the basis of merit in an open
competition on the same standards prescribed for the general candidates shall not

be adjusted against the reservation quota of 27%.

(v) The SEBC would comprise in the first phase the castes and communities which
are common to both the list in the report of the Mandal Commission and the State
Govemment's lists. A list of such castes/communities is being issued separately.

(v) The aforesaid reservation shall take effect from 7.8.1990. However, this will not
apply to vacancies where the recruitment process has already been initiated prior
to the issue of these orders.
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3. Similar instructions in respect of public sector undertakings and financial institutions
including public sector banks will be issued by the Department of Public Enterprises and

Ministry of Finance respactively.

To

Sd/-
(Smt. Krishna Singh)

Joint Secretary to the Gowt. of India

All Ministries/Departments of Gowt. of India

Copy to

1. Department of Public Enterprises, New Delhi

2. Ministry of Finance (Banking & Insurance

Divisions) New Delhi.

[English)
Development of Growth Centres

*57. SHRI SURYA NARAYAN
SINGH:
SHRI G.M. THAKORE:

Will the PRIME MINISTER be pleased
to state:

(a) whether there was a proposal to
develop large industrial areas as growth
centres during the Eighth Five Year Plan;

(b) if so, the number of centres selected

and other details thereof;

(c) whether guidelines have already
been issuedto the States to prepare detailed
project reports;

(d) if so, the details thereof;

It is requested that similar
instructions may be issued in
respect of public sector
undertakings, public sector
banks and insurance
corporations.

(e) whether any reports from the States
have been received; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (f). Government have
announced a schemse of setting up growth
centres through out the country with a view
to promoting industrialisation of backward
areas. It is proposed to develop 70 growth
centres in various States/Union Territories in
the first phase. Out of these, location of 60
growth centres have been identified. The
Growth Centre Scheme is proposed to be
taken up for implementation during the- Vili
Five YearPlan. Government have also issued
guidelines for the preparation of Project
Reports for the growth centres. These
guidelines have been framed to enable for-
mulation of detailed projects for each growth
centre keeping in view the area planning
approach so that surrounding areas and
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hinterland are also benefitted from the in-
dustrial growth process. Sofar, project reports
have been received from the State Govemn-
ments of Madhya Pradesh and Tripura.

Meeting of inter-State Councii

*58. SHRIG.S. BASAVARAJ:
SHRI KALP NATH RAl:

Will the PRIME MINISTER be pleased
to state:

(a) whether the recommendations of
the Sarkaria Commission on Centre-State
relations were discussed at the Inter-State
Council which met on 10 October, 1990;

(b) if so, the issues discussed at the
meeting; and

(c) the main decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir. :

(b) The report of the Sarkaria Com-
mission on Centre-State relations as such
was taken up for discussion and the mem-
bers were requested to give their views on
various recommendations in the report.

(c) it was decided that a Sub-Commit-
tee of the Inter-State Council may be con-
stituted to consider the recommendations of
the Sarkaria Commission on Centre-State
relations and give concrete suggestions
thereon. it was also decided that this Com-
mittee would consider wider aspacts relating
the Centre-State relations and submit their
views to the Council.
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Functioning of National Commission
for Scheduled Castes and Scheduled
Tribes

*59. SHR1Y.S.RAJASEKHARREDDY:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have re-
ceived any complaint from the Chairman,
National Commission for Scheduled Castes
and Scheduled Tribes regarding the func-
tioning of the Commission;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) to (c). The
Chairman, National Commission for Sched-
uled Castes and Scheduled Tribes had
written that due to non-finalisation of rules,
the reconstitution of the National Commission
was held up and consequently it had not
been possible forthe Commissiontofunction
in accordance with the amended Article 338
of the Constitution.

Constitution of the Commission by way
of appointment of incumbents could be done
only after the Rules providing for their con-
ditions of service and tenure of office are
notified. For various reasons the rules as
required could be notifiedonly on 3.11.1990.
The Government are now actively consid-
ering constitution of the National Commis-
sion for Scheduled Castes and Scheduled
Tribes.

Production of Flims on Communal
Harmony
*60. SHRIDHARMANNA MONDAYYA
SADUL: Wilt the PRIME MINISTER be
pleased to state:
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(a) whether the Union Government
have recently advised the film industry to
produce films on communal hammony in the
country;

(b) it so, whether the Government
propose to give awards to such films and
encourage the industry to produce suchfilms;
and

(c) the response of the film industry?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir. An appeal hasbeen made recently to the
film industry to produce films for promoting
communal harmony and nationalintegration.

(b) No specific awards are proposed to
be instituted by the Government for films on
communal harmony.

(c) The appeal has been made recently
and as such this Ministry has not so far
received any response from the film indus-
try.

) [ Translation)

Schemes for the Welfare of Women and
Chiildren in Rural Areas

462. SHRI SHEO SHARAN VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) the names of on-going special
schemes for the welfare of women and
children in rural areas;

(b) whether these schemes are evalu-
ated from time to time to gauge the benefits
being provided under these schemes;

(c) i so, the details thereof and the
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number of such evaluations made during the
last year; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRIRAMJI LAL SUMAN): (a) There area
number of Special Schemes for the Welfare
of Women and Children in rural areas. The
major programmes are Integrated Child
Development Services (ICDS); Development
of Women and Children in Rural Areas
(DWCRA); Integrated Rural Development
Programme (IRDP); Early Childhood Edu-
cation (ECE); Creches/Day Care Centres for
Children of Working & Ailing Mothers; Balwadi
Nutrition Programme; Awareness Generation
Projects for Rural Poor Women; Mahila
Mandais; Border Areas Projects; Welfare
Extension Projects Demonstration Projects
(Balwadis) and Mahila Samakhya.

(b)and (c). The Schemes are evaluated
from time to time. During the last year many
major programmes were evaluated in a
number of States and Union Territories.
These programmes included Integrated Child
Development Services Projects, Creche
Scheme and Awareness Generation
Projects.

(d) Question does not arise.
[English]
Extra Work Allowance
463. DR. AK. PATEL:
SHRI SHANKERSINH
VAGHELA:

Will the PRIME MINISTER be pleased
to state:

(a) when was the recommendation of
the Fourth Pay Commission to discontinue



65 Written Answers

the system of payment of Over time Allow-
ance in Government offices accepted;

(b) whether modalities for grant of extra
work allowance in lieu of overtime aliowance
have been worked out;

(c) it so, the details thereof; and

(d) i not, the reasons therefor and the
time by which these are likely to be worked
out?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRIKAMAL
MORARKA): (a)to (d). Central Government
accepted therecommendations of the Fourth
Pay Commission to discontinue the system
of Over-time Allowance in Government of-
fices and to allow Extra Work Allowance to
specific categories of employees under
prescribed conditions, in September, 1986.
The modalities for implementing this decision
could not be finalised so far because of the
process of consultation with the Staff Side of
the National Council, major Ministries/De-
partments employing operational staff and
Ministry of Finance. Every effort is being
made to finalise the modalities at the earli-
est.

Microwave Linkage to Ahmedabad and
Rajkot

~"'464. SHRIKASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government of Gujarat
has made aproposalto establish aMicrowave
linkage to Ahmedabad and Rajkot with other
Kendras of the State for Regional Net work;
and

(b) if so, whether provision has been
made for such linkage with INSAT-II
Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Yes, Sir. However, considering the devel-
opment of wide-band microwave circuits in
the country, it has been decided to distribute
Regional TV Service in Gujarat via satellite
on availability of suitable capacity.

Rehabllitation of Children

465. SHRI NARSINGRAO
SURYAWAN_SHl:WiIIthe PRIME MINISTER
be pleased to state:

(a) whetherthe attention of Government
has been drawn to the news-item published
in the “Deccan Herald” dated 3 November
1990 captioned “Child traffickers held”, and

(b) if so, the steps taken for the reha-
bilitation of the rescued children and pre-
vention of such activities in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE THE MINISTRY OF IN-
FORMATIONAND BROADCASTING (SHRI
SUBODH KANT SAHAY): (a) Government
have seen the news-item.

(b) The registration, detection, investi-
gation and prevention of crime is the re-
sponsibility of the State Governments/Union
Territory Administrations. They have to take
steps for the prevention of trafficking in
children and also for their rehabilitation.

Under the Juvenile Justice Act, 1986,
rescued children have to be produced before
the Juvenile Welfare Boards by the con-
cerned State Police and restored to parents
or sent to appropriate homes.

Conference on Fire Safety

466. SHRI V. SREENIVASA PRASAD:
Will the PRIME MINISTER be pleased to
state:
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(a) whether Defence Fire Ressarch
Institute had organised an International
Conference on Fire Safety in New Delhifrom
19 to 23 November, 1990;

(b) if so, the details of the experts from
all over the World who participated in the
conference; and

(c) the outcome of discussions held at
the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) No, Sir. International
Conferenceon Fire Safety Management held
at New Delhi during November 19-21, 1990
was organised by International Institute of
Fire Safety Management, New Delhi.

(b) The conference was attended by 76
participants which included 64 participants
from UK and USA.

(c) The conference made number of
useful observations on various aspects of
fire safety management. It emerged that
there was urgent needtoimpart masstraining
at all levels of organisations so that fire
protection becomes part of institutionised
involvement. There was considerable scope
for development of fire extinguishing
chemicals, fire retardant & fire resistant
materials, equipments for efficient and ef-
fective delivery of extinguishant and fire
detection & alarm systems.

Production Target of H.A.L.

467. SHRIM.V. CHANDRASHEKARA
MURHTY: Will the PRIME MINISTER be
pleased to state:

(a) whether Hindustan Aeronautics
Limited, Bangalore, has failed to achieve the
production target during the last one year;
and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRt LALIT
VWOY SINGH): (a) and (b). The Value of
Production at H.A.L. exceeded the target for
the year 1989-90.

Study Material for C.A. Examinations

468. PROF. VIJAY KUMAR
MALHOTRA:
SHRI GANGA CHARAN
LODH!:

Will the PRIME MINISTER be pleased
to refer to the replies given on 17 April, 1990
to Unstarred Question No. 5027 and on 24
April, 1990 to Unstarred Question No. 6152
and state:

(a) the efforts made so far to prepare
and publish the study material for Chartered
Accountants examinations in Hindi medium
and also to provide question papers for in-
termediate and final examinations in Hindi;

(b) the outcome thereof;

(c) whether the qualified and experi-
enced persons are available in the Institute
for this purpose; and

(d) if so, the reasons for not entrusting
the translation work to them?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The Institute of
Chartered Accountants of India which con-
ducts the Chartered Accountants Examina-
tions has approached several organisations
including private publishers to get the study
material for its examinations translated into
Hindi. However, because of the technical
nature of the work, these efforts have not
been fruitful as yet. As regards the question
papers, the Institute presently provides
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question papers in Hindiin respect of (i) Cost
Accounting, (i) Auditing (iii) Mercantile Law,
Company Law and Industrial Law and(iv)
Organisations Management and Economics
papers of Intermediate Examination only.

(c) No Sir.

(d) Does not arise.

Criteria for Defining Poverty Line

469. SHRI ASHOK ANANDRAO
DESHMUKH: Willthe PRIME MINISTER be
pleased to state:

(a) the various changes made in the

criteria for defining poverty line during the
last ten years;

(b) whether there is any move the
change the criteria for defining poverty line
during the Eighth Five Year Plan; and

(c) the number of people who crossed
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the poverty line with rural-urban break-up at
the end of the Seventh Five Year Plan,
State-wise?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) There has been no change
in the criteria for defining poverty line during
the last 10 years.

(b) Planning Commission has consti-
tuted an “Expert Group on Estimation of
Proportion and Number of Poor” to review
the methodology of poverty estimation. The
group has yettofinalise its recommendations
in this regard.

(c) Poverty estimates forthe end year of
the 7th Five Year Plan i.e. 1989-90 are not
available. The number of people below
noverty line State-wise, with rural-urban
break-up, are available for the years 1983-
84 and 1987-88 for which years the house-
hold consumption expenditure data from
NSSO are available. These are given in
statements | & Il respectively.
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Programmes for Ocean Development

470. SHRI GOP! NATH GAJAPATHL:
Will the PRIME MINISTER be pleased to
state:

(a) the programmes chalked out in the
field of ocean development for the current
financial year;

(b) the amount earmarked for imple-
menting each programme; and

(c) the steps taken for implementing
these programmes so far?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). The details of the
programmes chalked outinthefield of Ocean
Development together with the amounts
earmarked for each of them during the year
1990-91 and the steps taken to implement
them are indicated below:—

1. Ocean Information System-Primary
Data Base (Rs. 0.10 crore)

A satellite based ocean information
system has been established, to provide
managemant support to navigation, coastal
zone management and design strategies for
exploration and exploitation of manne living
and non-living resources, in the country.

2.  Polymetallic Nodules Programme (Rs.
10.00 crores)

Following the registration as a pioneer
investor and allotment of marine site in the
Central Indian Ocean, a programme has
beengeneratedto design and develop atest
sea bed mining system, at the Central Me-
chanical Engineering Research Institute
Durgapur.

Research & Development for the ex-
traction of copper, nickel, cobalt and Man-
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ganese from deep sea bed nodules and for
establishing a pilot plant capable of pro-
cessing 250 kg. of nodules per day has been
taken up for implementation.

3. Survey & Exploration of Living and
Non-Living Resources inthe Exclusive
Economic Zone (Rs. 6.5 crores)

Survey and exploration of living and
non-living resources in the Exclusive Eco-
nomic Zone, study of various oceanographic
parameters, and of biomass distribution in
different parts of the Arabian Sea, Bay of
Bengal and the Central Indian Ocean are
carried outthrough carefully designed cruises
of research vessels Sagar Kanya and Sagar
Sampada.

4.  Antarctica Research Programmes (Rs.
13.2 crores)

The Scientific Research Programmes
in Antarctica have been designed to carry
out sophisticated scientific experiments and
investigations in the fields of geosciences,
biology meteorology, upper atmosphere etc.
These are designed to provide clues to the
structure of the Antarctic landmass, its ice
sheats and ecosystems and in particular to
the processess of global change as well as
insights for making environmental impact
assessmentot various ongoing and proposed
activities. The Tenth Indian Scientific Ex-
pedition to Antarctica planned this year, sailed
from Goa on 27.11.1990 and landed on
Antarctica on 20.12.1990.

5. Research and training in modelling
oceanic Circulation and Air-Sea pro-
cesses (Rs. 0.065 crore)

A project was especially generated to
develop high level expertise in modelling
and experiment design to study oceanic
circulation and Air-Seainterface processess.
This is being implemented through the es-
tablishment of a Cell in the Centre for At-
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mospheric Sciences at Indian Institute of
Science, Bangalore.

6. Monitoring and modelling of Pollution
in the sea (Rs. 0.50 crore)

Systematic monitoring of pollution re-
gimes along the entire coast of India and
Islands has been established, to keep a
surveillance on the health of our coastal
seas and to develop an understanding of the
dynamics of the ecosystem on which our
near-shore living resources depend.

7.  Sea level variations(Rs. 0.25 crore)

A programmae for establishing a net work
of 9 state-of-the arttide-gauge stations along
our coast and Islands is now underway to-
wards documenting sea level variations, it
any, with high precision.

8.  Acquaculture: Action Plan for alleviat-
ing poverty (Rs. 0.60 crore)

A projectized Action Plan on aquacul-
ture, aimed at developing special assets of
the coastal wetlands, is being implemented
towards improving the quality of life in rural
areas. A project on setting up of R & D cum
Demonstration farm on culture of prawn in A
& N Islands is being undertaken in this di-
rection.

9.  Anintegrated Wave Energy generator-
breakwater system to produce 2 MW
of power (Rs. 1.00 crore)

Utilizing the experience gained during
the construction of a 150 KW wave generating
unit to be installed shortly at Vizhijnjam
(Trivandrum) the design of an integrated
wave generating breakwater system con-
sisting of a battery of 20 caissons (260m
long) and capable of producing peak power
of 2 MW has been completed forthe proposed
fishing harbour project at Thangessery,
Kerala and sent to the Kerala Government
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for tbeir consideration.

Conference on Quality of Workiife and
productivity

471. SHRI JANAK RAJ GUPTA: Will
the PRIME MINISTER be pleased to state:

(a) whether a National Conference on
Quality of Worklife and Productivity was in-
augurated on 27 November, 1990;

(b) if so, the observations made in the
conference; and

(c) the details of action taken for
implementation of its observations?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) and (c). The Conference deliberated
on a wide number of issues such as creation
of a compaetitive environment, adoption of a
holistic strategy, evolving appropriate
schemes for workers, promotion of aware-
ness of management etc. which impinge on
the quality of worklife and productivity. The
Seminar was attended by representatives of
industry. In addition, the proceedings of such
conferences are generally brought outin the
form of publications by NPC for the use of
benefit of concerned organisations/indus-
tries.

Pricing of Tyres

472. SHRISHANTARAM POTDUKHE:
Will the PRIME MINISTER be pleased to
state:

(a) whether acting as a cartel, tyre
manufacturing companies have thrust a
whopping price hike on consumers in an-
ticipation of an increase in input costs;

(b) whether such a pricing policy is in
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violation of all norms of pricing; and

(c) if so, the steps proposed to be taken
or have been taken to hold the price hike of
tyres?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) According to the informa-
tion supplied by the Automotive Tyre
Manufacturers’ Association, tyre companies
have increased the prices of various cat-
egories of tyres in November—December,
1990 between 3 to 7.5% to absorb the in-
crease in production cost of tyres due to
increase in the prices of various raw mate-
rials.

(b) and (c). There is no statutory control
overthe prices of automotive tyres. However,
the Govt. have placed specified categories
of truck and bus tyres under O.G.L. at a
reduced rate of duty for import by bulk con-
sumers to keep a check on priqes of these
tyres. To encourage creation offresh capacity
for the manufacture of automotive tyres and
tubes, the industry has been exempted from
licensing underthe Industries (Development
& Regulation) Act, and the application of
Sections 21 & 22 of the MRTP Act. Gowt.
have also ensured maximisation of tyre
production through continuous monitoring
and regular interaction with the Industry.

[Translation)
Development of Small Scale Industries

473. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleased to state:

(a) whether any proposal is under
consideration for the development of small
scale industries;

(b) if so, the details thereof; and
(c) the steps being taken to check the
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exploitation of small scale industries by large
and multinational companies?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). One of the major
aspects of the Government’s industrial policy
is towards the developmant of small scale
industries with a view, inter alia, to maximise
employment opportunities. The support
measures include provision of institutional
support, and a package of incentives and
concessions like concessional finance, ex-
cise benefits, marketing support through
reservation of items for exclusive production
and reservation of items for purchase from
small scale sector under Caentral
Government's Store Purchase Programme,
machinery on hire-purchase, technical
consultancy services, testing facilities,
common facility services, provision of in-
dustrial accommodation and other
infrastructuralfacilities. These measures are
reviewed from time to time.

(c) To check the exploitation of small
scale industries by large and multinational
companies, a proviso exists in the definition
of Small Scale Industrial Undertaking that no
such undertaking shall be a subsidiary of, or
owned or controlled by any other undertak-
ing. State/UT Govts. have beeninstructed to
de-register any registered SSI unit found to
be not inconformity with the above mentioned
proviso in the definition.

In so far as items reserved for exclusive
production in small scale sector are con-
cemed, violation of the policy is punishable
under Section 24 of the Industries (Devel-
opment & Regulation) Act, 1951 vide Section
4 of the Amending Act of 1984,

Broadcasting capacity Expansion of
Mithila (Dharbhanga) Station

474. SHRIBHOGENDRA JHA: Willthe
PRIME MINISTER be pleased to state:



89 Written Answers

(a) whether there has been continuous
demand to increase the broadcasting ca-
pacity of Mithila (Darbhanga) Station of AIR
and to increase broadcasting time in Maithili
and broadcasting of news in Maithili; and

(b) if so, Government'’s response thereto
and the steps contemplated to fuffil this long
standing demand?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) There is no proposal at present to
augment the power of the transmitter at
Darbhangaortoincreasethe broadcasttime
for Maithili programmes.

[English)
Creation of Additional Jobs
PARASRAM

BHARDWAJ:
SHRI HARISH PAL:

475. SHRI

Will the PRIME MINISTER be pleased
to state:

(a) whether Government have recently
announced a major programme to facilitate
generation of additional three million jobs for
educated unemployed in the private sector
by 1994-95; if s0, the details thereof;

(b) whether Government have also set
up a high level committee to formulate the
action plan; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). In September, 1990,
Government announced a proposed plan of
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action to create employment opportunities
for the educated unemployed with the ob-
jective of creating three million additional
jobs by 1994-95 through training; appren-
ticeship training and promotion of entrepre-
neurship and self-employment. Details are
being finalised. A High Level Committee of
Secretaries on Employment is also a part of
this process of finalisation.

Bomb-Blast at Sitamarhi

4786. SHRI PRAKASH KOKO
BRAHMBHATT: Will the PRIME MINISTER
be pleased to state:

(a) whether any incident of bomb blast
occurred on 25th November, 1990 at the
public meeting of the former Prime Minister,
Shri V.P. Singh at Sitamarhi in Bihar; and

(b) if so, whether any inquiry has been
conducted into the incident and the action
{aken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) Acrude
country made bomb was thrown from the
west corner of the ground approximately 150
feet from the Rostrum when the cascade of
Shri V.P. Singh, former Prime Minister was
moving out after a meeting at the Laxmi
Krishna High School Maidan at Sitamarhi,
Bihar on 25.11.90. One person was killed
and 28 persons sustained injuries.

(b) DG(P) Bihar has asked a senior
ofticer to make a detailed enquiry. Nine
persons were taken into custody in connec-
tion with the incident.

Growth Centres in Karnataka

477. SHRI SRIKANTHA DATTA
NARASIMHA RAJA WADIYAR: Will the
PRIME MINISTER be pleased to state:
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(a) the number of Industrial Growth
Centres set up in the State of Karnataka so
far;

(b) whether Government propose to set
up some more Industrial Growth Centres in
that State;

(c) if so, the details thereof; and

(d) the details of proposals received in
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that regard from the State Government of
Karnataka and action taken thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (d). Under the new
growth centre scheme, Karnataka has been
allocated three growth Centres. Based on
the proposals received from the State Gov-
ernment, the Central Government have
identified the following locations for growth
centres in the State:—

SI. No. Name of Growth Centre District
1 2 3
1. Dharwad Dharwad
2. Hassan Hassan
3. Gillesugar Raichur

Income from ‘Sword of Tipu Sultan’

478. SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state the
total income to Doordarshan from the serial
of the Sword of Tipu Sultan till now?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): The total
revenuse accrued to Doordarshan from spon-
sorship fee and spot advertisements in
connection withtelecastofthe TV serial ‘The
Sword of Tipu Sultan’ upto November 1990
(28 episodes) was Rs. 7,71,65,000.00

[ Translation)
Defence Establishments in Kanpur

479. SHRI KESHARI LAL: Will the
PRIME MINISTER be pleased to state:

(a) the total number of civilians working
in Defence establishments in Kanpur;

(b) whether Government accommoda-
tion provided to these civilians is adequate;

{c) if not, whether Government propose
to construct more quarters for them;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Forty thousand three
hundred and twenty eight.

(b) No, Sir.

(c) Yes, Sir.

(d) and (e). One thousand and thirty six
quarters are under construction.
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Aliocation for 20-Point Programme in
Karnataka

480. SHRIJANARDHANA POOJARY:
Will the PRIME MINISTER be pleased to
state:

(a) the funds allocated to Karnataka for
20-Point Programme during the current fi-
nancial year;

(b) whether any review of the 20-Point
Programme in Karnataka has been under-
taken; and
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(c) if so, the findings thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRIKAMAL
MORARKA): (a) The details of funds allocated
to Karnataka for 20-Point Programme in the
State Plan Sector during the currentfinancial
year are given in Statement-I.

(b) and (c). Yes Sir, As per the latest
review, Karnataka has secured 5th position
amongst the States in the implementation of
the 20-Point programme during April’ 1990.
The details of physical progress achieved by
Karnataka in the implementation of 26 se-
lected items which are monitored on a
monthly basis are in Statement-II.

STATEMENT — |

Allocation of Funds to Karnataka During 1990-91 for the 20-Point Programme under the
State Plan Sector.

S. No. ftems (Rs. Lakhs)
1990-91
1. Attack on Rural Poverty
IRDP 2255
JRY 2661
CD & Panchayats 3307
vV&si 4840
2. Rainfed Agriculture 687
3. Better use of Irrigation 21190
4, Bigger Harvests 5308
5. Land Reforms 153
6.  Safe Drinking Water 2191
7. Health for All 2200
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S. No. ftems (Rs. Lakhs)
1990-91

8. Two child Norms-Nutrition 400

9. Education ) 6090
10. Justice to SC/STs 2175
11. Opportunities for Youth 175
12. Housing for People 1500
13. Improvement of Slums 726
14, Forestry 1878
15. Protection of Environment 33
16. Concern for Consumer —
17. Energy for Villages 72

Total 57841
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Clearance of Industrial Projects in
Kerala

481. SHRIA. VIJAYARAGHAVAN: Will
the PRIME MINISTER be pleased to state:

(a) the details of industrial projects
cleared in the State of Kerala during the
months of October, November and Decem-
ber, 1990;

(b) whether any of the cleared projects
is being reviewed again; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) One industrial Licance No
CIL:292 (90)dated 13.11.90 hasbeen issued
to M/s. Kerala State Electronics Development
Corporation Limited, Trivendrum for the
manufacture of Electronic Central Systems
for ships and other seagoing vessels and off-
shore installations, for a capacity worth Rs.
15,00,00,000 per annum by conversion of
letter of intent No. 355 dated 6.6.1989.

(b) No, Sir.
(¢) Does not arise.
Bilingual Terms Deposit Forms

482. KUMARI UMABHARATI: Will the
PRIME MINISTER be pleased to state:

(a) the number of Government under-
takings which accept loans from public in the
form of term deposits at present;

(b) whether relevant forms are printed
in English only;

(c) whetherthese forms are not allowed
to be filled up in Hindi, it so, the reasons
therefor; and
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(d) the time by which these forms are
likely to be printed bilingually and accepted
in Hindi?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) As per the available infor-
mation, 18 Central Public Sector Enterprises
are accepting loans from the Public in the
form of term deposits.

(b)to (d). Informations is being collected
and will be laid on the Table of the House.

Reservation in Government Jobs on the
Basis of Parcentage of Population

483. SHRI BALGOPAL MISHRA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Shoshit Samaj Dal has
submitted a Memorandum to Government
demanding reservation in Government jobs
on the basis of percentage of population;
and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). In the absencs of
completed details regarding year, date and
the name of the Ministry to which such a
memorandum was presented it is not possible
to specifically say as to whether such a
Memorandum was ever received. However,
except in the case of Scheduled Castes/
Scheduled Tribes, the reservation has not
been given on the basis of population.

Expenditure on Bofors Investigations

484. SHRI K. S. RAO: Will the PRIME
MINISTER be pleased to state the amount
so far spent on the investigations regarding
beneficiaries/recipients of the Bofors pay-
offs on foreign travel, boarding and lodging



105 Written Answers

of officers in foreign countries, incidental
expensas, etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): The total expenditure in-
curred so far on account of TA/DA of officers
who visited foreign countries in connection
with the investigations regarding beneficia-
ries/recipients of Bofors pay offs is given
below:

Indian Rupess Foreign Exchange

Rs. 6,43,719.24 USS 7212.50
SFR 951.20
SEK 2009.20

Rates of Paper Manufactured by
Hindustan Paper Corporation Ltd.,
Calcutta

485. SHRI MAHENDRA SINGH
MEWAR: Wil the PRIME MINISTER be
pleased to state:

(a) whether there is a dispute between
the Union Government and the Hindustan
Paper Corporation Ltd., Calcutta on the
disagreement over PMT rates communica-
tion by the Union Government and its non-
acceptance by HPC; and

(b) if so, the action proposed to be taken
by Government to resolve the dispute which
is affecting education due to non-supply of
paper by HPC?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Hindustan Paper
Corporation (HPC)was supplying Subsidised
white printing paper to the education sector
under ascheme approved by the Department
of Education, Ministry of Human Resources
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Which lapsed on 31.3.1990. A revised
scheme for subsequent implementation is
under consideration of the Department of
Education, Ministry of Human Resources.
Assoon asthe Scheme isfinalised, supply of
subsidised paper would resume. Meanwhile
HPC is supplying paper at concessional
rates to the education sector but without any
subsidy.

[ Translation)
Investment by Muitinational Companies

486. SHRIHARSH VARDHAN: Willthe
PRIME MINISTER be pleased to state:

(a) the policy of Government regarding
the investment by multinational companies
in India;

(b) whether Government propose to
issue a list of such industries in which the
multinational companies will not be permit-
ted to invest with immediate effect: and

(c) if so, when?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Government’s foreign in-
vestment policy is selective and is designed
to channelise such investments into areas
which require sophisticated technology, or
where critical production gaps exist or which
would help increase the country’s export
potential. While Govermment'’s basis policy
is aimed at reducing unnecessary depen-
dence on external resources, itis recognised
by Governmentthatit is equally necessary to
update production technology continuously
to keep pace with rapid technological ad-
vances taking place in developed countries.
The import of technology is, therefore, se-
lective and is ordinarily permitted in high
technology areas, in export-oriented or im-
port substitution manufacture, orfor enabling
indigenous industry to upgrade its existing
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- technology to attain efficiency and competi-
tive strength.

(b) and (c). No such proposal is under
consideration of Government at present.
However, there is already an illustrative list
of industries where no foreign coliaboration,
financial ortechnical, is normally considered
necessary. Requests for collaboration in
these industries are generally not allowed
unless these are justified with reference to
the technology involved, availability of in-
digenous technology, potential for export
earnings and the like.

[English)
Recognition to Computer Centres

487. SHRIHARISHPAL.: Wilithe PRIME
MINISTER be pleased to state:

(a) the State-wise number of Computer
Centres recognised by the Union Govern-
ment which are functioning at present;

(b) the number of such recognised
centres in Delhi;

(c) whether Government propose to
recognise various private sector computer
training and educational institutions; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA):«a) to (d). A Scheme for rec-
ognition of private sector institutes conduc-
tion computer courses is being implemented
through Computer Society of India (CS!)and
Institution of Electronics & Telecommunica-
tions Engineers (IETE). The institutes will be
evaluated and only those meeting the defined
quality and seryice standards would be ap-
proved to run the prescribed courses. As the
Scheme is very recent no institutions have
as yet besn approved.
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Branch Recruiting Office of Armed
Forces in Charkhi Dadri and Gurgaon

488. SHR! BANSI LAL: Willthe PRIME
MINISTER be pleased to state:

(a) the date on which the Branch Re-
cruiting Office of Armed Forces at Charkhi
Dadri in Bhiwani district of Haryana was
opened;

(b) the date on which the Branch Re-
cruiting Office at Gurgaon was opened;

(c) whether the same has since been
closed and if so, on which date; and

(d) the reasons for closing down the
Gurgaon Branch Recruiting Office and the
place to which it has been shifted?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) The Branch Recruiting
Office at Charkhi Dadri was opened in 1967.

(b) The Branch Recruiting Office at
Gurgaon was initially opened in 1948.

(c) The Branch Recruiting Office at
Gurgaon was closed in 1953, reopened in
1963 and closed again in 1977,

(d) Prior to 1977, jurisdiction of Zonal
Recruiting Office, Ambala, extended upto
Delhi, Faridabad and Gurgaon. In 1977, an
independent Recruiting Office (IRO) was
opened at Delhi, and Faridabad and Gurgaon
were brought under the jurisdiction of IRO,
Delhi. The BRO at Gurgaon was then shifted
to Hissar to Provide more effective cover to
other areas of Haryana.

Chakma Refuges-Problem
489. SHRI SANAT KUMAR MANDAL:

Will the PRIME MINISTER be pleased to
state:
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(a) whether ateam ofthe Human Rights
Commissionrecently completed compilation
of data on Refugee camps in South Tripura
sheltering tribal refugees from the trouble
tron Chittagons Hill tracts of Bangladesh;

(b) whether the Government propose to
seek an early solution to the Chakma refu-
gee problem and their safe return; and

(c) i so, the steps taken so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
Chittagong Hill Tracts Commission was
permitted by the Governmentto examine the
plight of the refugees and to know their
problems before their visit to Bangladesh.
They were not to compile any data on the
refugee camps.

(b) and (c). The Bangladesh Govern-
ment has been urgedtocreate the necessary
condttions inthe Chittagong Hill Tracts which
would give the Chakmas the confidence to
return to their homes.
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T.V. Serials Approved under Commis-
sioned Category

490. SHRI BALVANT MANVAR: Will
the PRIME MINISTER be pleased to state:

(a) the names of TV serials approved
under the commissioned category during
the last two years with dates of approval;

(b) whether many TV serials under
commissioned category have not been paid
financial assistance so far; and

(c) if so, the reasons therefor and by
when all these producers are likely to get
financial assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
informationis giveninthe attached statement.

(b) No, Sir.

(c) Allprogrammes approved under the
commissioned category are paid the ap-
proved amount in different stages as perthe
contract entered between Doordarshan and
the producer. The first instalment is paid
atter the approval of the programme and on
signing of the contract.

STATEMENT

Names of TV Serials approved under the commissioned scheme during the last two years
with the date of approval

S. No. Title Date of approval
1 2 3
1. Phuiwanti 7.1.1989
2. Mamaiji 25.1.1989
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S. No. Title Date of approval
1 2 3
3. The Big Top Circus -do-
4, Byomkesh Bakshi -do-
5. Mashal -do-
6. Shrikant -do-
7. Bhoothnath 18.2.1989
8. Chartirahin -do-
9. Ahmagq -do-
10. Neev -do-
1. Muliah Nasurddin -do-
12. No Hota Mai To Kya Hota ~do-
13. Dr. B. R. Ambedkar 30.8.1989
14. Maryada Ramanna 23.5.1989

TV Serials for Morning Transmission

S. No. Name of the Serial Date of approval
1. Musiba.t Hi Musibat 14.12.88
2. Chavanni -do-
3. Aap Ki Ahalat Mein -do-
4. Uthal Puthal -do-
5. Apni Apni Bansi Apna Apna Raag -do-
6. Tak Dhina Din -do-
7. Kya Bangoe Munna -do-
8. India Alive -do-
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S. No. Name of the Serial Date of approval
9. Wagqt Gujarta Hai -do-
10. Smt. & Sh. Pyare Lal 2.1.89
11. Char Lachar -do-
12. Silbil -do-
13. Hathi Ghora Palki 16.1.89
14. Bostan Ki Kahaniyan -do-
15. Dhoop Ki Lakeeren -do-
16. Jahan Chah Wahan Raah 25.3.89
17. Ghane Jangle Hein -do-
18. Sonu Monu -do-
19. Masoom -do-
20. Tapo Bhumi Bundelkhand -do-
21. Hamare Manager 24.5.89
22.  Ghar Ghar Ke Tamashe -do-
23. Kya Hukum Hai Mere Aaka -do-
24, Chacha Chowdhary -do-
25. Khamosh Detective Agency -do-
26. Natak Natak -do-
27. Chup Chaal -do-
28. Chacha Bandukchi 22.6.89 |
29 Alarm Ghari 27.7.89
30.  Savere Savera -do-



115 Written Answers

JANUARY 9, 1991

Written Answers 116

S. No. Name of the Serial Date of approval
31. Nawabi Masnad -do-
32. Shahar Chala Kasbe Ko -do-
33. Aasman Se Gira 26.9.89
34. Shriman Ji -do-
35. Late Latif 26.9.89
36. Char Chatur -do-
37. Sunehare Sapne -do-
38. Mere Tumhare -do-
39. Prerna -do-
40. Ajab Gajab -do-
41, Meri Duniya -do-
42. Sunder Balak -do-
43. Teen Sawal -do-
44. Beeswan Unth ~-do-
45.  Ramte Roma -do-
46. Ghat Ghat Main Suraj 29.9.89
47. Rani Nagphani Ki Kahani 19.3.90
48. Pyale Main Toopan -do-
49. Afat Pe Afat -do-
50. Jesngur Pehlwan -do-
51. Choti Si Baat -do-
52. Sache Moti 5.7.90
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TV Serials for Afternoon Transmission

S. No. Name of Serial Date of approval
1 2 3
1. Baiganraja 17.9.88
2. Sukanya 19.2.88
3. Tane Bane 19.12.88
4. Aapaar 19.12.88
5. Suz Buz 19.1.2.88
6. Apane Sapne 19.12.88
7. Ek Sapna 19.12.88
8. Sumhare Line 19.12.88
9. Rahane Do Jee 19.12.88
10. Arman 19.12.88
1. Aao Khele Khel 19.12.88
12. Sk Tara Bole 19.1.2.88
13. Mausee 18.1.89
14. Doosari Zindagi 18.1.89
15. Bhavna 18.1.89
16. Bechare Gupta Jee 18.1.89
17. Pyar Ka Bandhan 18.1.89
18.  Sandhya Deep 18.1.89
19.  Badli Hui Ibarat 18.1.89
20. Deviji 18.1.89

21. Lalsa 7.3.89
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S. No. Name of Sernial Date of approval
1 2 3

22. Snehadaharaa 7.3.89
23. Bal Bhujhakr 19.4.89
24. Prerana 19.4.89
25. Dadi Amma 19.4.89
26. Bulbul 20.6.89
27. Dadi 20.6.89
28. Dhoop Chaon 20.6.89
29. Shradha 20.6.89
30. Shradha 20.6.89
31. Trishana (Kayakip) 2.8.89
32. Uljhan 2.8.89
33. Kinare Kinare 2.8.89
34, Sansar 2.8.89
35. Jeevan Sandhaya (Sano Ki Bela) 2.8.89
36.  Parivartan 2.8.89
37. Aurat 2.8.89
38. Choo Mantar 22.9.89
39. Chat Paani 22.9.89
40. Jeevan Jyoti 22.9.89
41. Parinay 22.9.89
42. Grahan 22.9.89
43.  Anthoo-O-Anthoo 22.9.89
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S. No. Name of Serial

Date of approval

1 2 3
44, Arsee 16.3.90
45, Naya Faisla 16.3.90
46. Hum Bhi Kissise Kan Nahin 16.3.90
47. Sanjeevani 16.3.90
48. Apahij 16.3.90
49. Magsad 16.3.90
50. Aadhar 16.3.90
51. Chacha Chhakkan 5.7.90
52. Durga Mausi 5.7.90
53. Yeh Teri Manzil Nahin 5.7.90

Setting up of Agro-Based/Wood-based
Industries

491. SHRIPALAI K. M. MATHEW: Will
the PRIME MINISTER be pleased to state:

(a) the detalils of licences issued for
setting up of large agro-based/wood-based
industry in Idukki, Kerala during the last one
year,

(b) the number of applications still
pending in this regard; and

(c) the likely date when these will be
cleared?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No Industrial licence has

been issued for setting up of Agro-based/
Wood-based industry in Idukki, Kerala dur-
ing the years 1989 and 1990 (As on
26.12.1990).

(b) No such application is pending.
(c) Does not arise.

Campaign for Fuel Conservation by
DAVP

492. SHRI YASHWANTRAO PATIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Directorate of Advertis-
ing & Visual Publicity propose to campaign
for fuel conservation;
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(b) if so, the details thereof; and

(c) the details of other campaign
programmes proposed to be undertaken
now?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) DAVP have launched a multi-media
Campaign through TV/Radio/Press/Print/
Outdoor publicity to focus attention on the
consequences of increased oil prices and on
the steps which oil consumers can take to
save fuel. DAVP has already done publicity
inthis regard as giveninenclosed statement-
I

(c) As given in statement - [l.
STATEMENT — |
Publicity Work done by DAVP

(i)  for Ministry of Petroleum &
Chemicals -

1. Five press advertisements
in four separate designs in
13 languages, including
English & Hindi

2. Three video quickies of one
min. each in 12 languages

3. One 3 min. video quickie
with 4 master versions

4. Four radio spots in 12 lan-
guages

5.  One poster in all regional
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languages with a print order
of 2.06 lakh

Onebookletin alllanguages
with print order 3 lakh

1027 cinema slides in all
languages

Ten bus panels

Eight hoardings
for Ministry of Energy.-
Four press advertisements is-
sued in 13 languages once a
fortnight throughout the year
Am energy conservation cam-
paign Plan developed on behalt
of the Energy Management

Centre, Ministry of Energy.

STATEMENT — I

Other Programmes Proposed to be

Undertaken by DAVP

An attempt would be made to
include a well written article on
the energy scenario in school
text books.

Success stories relating to En-
ergy Conservation. The projec-
tion of the high costs being in-
curred by using particular fuels/
technology.

An Essay Competition for Sec-
ondary-level school students on
the Energy scenario.

Another competition for techni-
cal studentstocreate awareness
among them.
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[ Transiation]

Castes Given Priority in Employment by
Employment Exchanges

-

493. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state the names of the castes
which have been included in the reserved
category and are given priority by the Em-
ployment Exchanges while offering em-
ployment?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN)}): (a) The role of
Employment Exchanges is restricted only to
sponsoring of the candidates against notified
vacancies, within the limitations prescribed
by the employers. In the requisition made to
Employment Exchanges, the Government
employers are required to indicate the details
regarding reservations/priorities etc. of the
vacancies as are applicable in accordance
with the instructions laid down by Central/
State Government. In the Central Govern-
ment, reservations are available to Sched-
uled Castes, Scheduled Tribes, Ex-ser-
vicemen and handicapped persons.

Bifurcation of Punjab Wakf Board

494. SHRI A. K. A. ABDUL SAMAD:
Will the PRIME MINISTER be pleased to

state:

(a) whether Government propose to
biturcate or trifurcate the Punjab Wakf Board;

(b) i so, whether opinion of the Central
Wakf Council has ben obtained in this regard
and if so, the details thereof;

(c) whether Government propose to
bring forward a legislation for the same; and
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(d) when the Punjab Wakf Board is
likely to be duly constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) A proposal
to reconstitute the Punjab Wakf Board so as
to have separate Wakf boards for Himachal
Pradesh, Haryana and Punjab was received
in 1984, which was referred to the States of
Punjab and Haryana and the Union Territory
of Chandigarh for their comments. In the
light of the comments received, a proposal
for reconstitution of the Punjab Wakf Board
is under examination.

(b) No, Sir, However,Government had,
in July, 1972 advised the Central Wakf
Council to convene a special meeting of
some prominent people of the region and
some Members of the Council who had been
taking particular interest in the matter to
consider the future set up of Punjab Wakf
Board. The meeting recommended that the
matter may be referred to the Wakf Enquiry
Committee. Since this item was not included
in the terms of reference of Wakf Enquiry
committee and a specific additiontoits terms
of referance was not considered necessary,
Government decided to take a decision on
its own in the matter.

(c) Fresh legislation is not considered
necessary because the existing law makes
provision for reconstitution and
reorganisation of inter-State bodies corporate
including Punjab Wakf Board.

(d) The present extended period of
supersession of the Punjab Wakf board will
expire on 30.4.1991,

Norms for Telecasting Reglonal Films
of Sunday on Natlonal Network

495. SHRI J. CHOKKA RAO: Will the
PRIME MINISTER be pleased to state:
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(a) the norms prescribed fortelecasting
the regional films on Sundays onthe National
Network;

(b) the names of the such regional
feature films telecast during Sundays in the
months of May & June, 1990;

(c) whether they have fulfilled the pre-
scribed conditions; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
information is giveninthe attached statement.

(b) Thefollowing arethetitles of regional
language feature films telecast on the national
network of Dooradarshan on Sunday during
May and June, 1990:-

1. Sadhana (Oriya)

2. Mounaragam (Tamil)

3.  Ashani Sanket (Bengali)

4. Daana Veera Soora Karna
(Telugu)

5.  Chandavalia Thota (Kannada)
6. Pokkuveyil (Malayalam)
7. Malaikkallan (Tamil)
(c) Yes, Sir.
(d) Does not arise.
STATEMENT

Regional feature films which fulfil any of
the following criteria or have won any of the
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following national/state awards, as the case
may be, only are considered for telecast on
the national network of Doordarshan on
Sunday:-

e 1. National award for the Best or
second Best feature film of the
year (in alllanguages combined).

2. IndiraGandhi Award for Best first
film of a Director.

3. Award for best film providing
popular and wholesome enter-
tainment.

4, Nargis Dutt Award for Best Fea-
ture Film on National Integration.

5. Best film on Family Welfare.

6. Best film on Other Social issues
such as prohibition, women and
child welfare, anti dowry, drug
abuse etc.

7. President's Award of ‘Rajat
Kamal' for the Best Feature Film
in an Indian language.

8. Films which have won the '‘Cer-
tificate of Merit' in the National
film Festivals.

9. Entry in the Indian Panorama
and mainstream Sections of any
International Films Festival of
India/Filmotsav.

10. State Government Award for the
Best Feature Film.

11. State Government Awardfor Best
Direction.

12. Films which have won any two
state Government awards (other
than those mentioned above.)
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13. Films which have celebrated Sil-
ver Jubilee (having run continu-
ously for 25 weeks) and carry a
‘U’ Cettificate.

Modernisation of Central Public
Undertakings in Orissa

496. SHRI MANGARAJ MALLIK: will
the PRIME MINISTER be pleased to state:

(a) whether any proposal for the
modernisation of the Central Public Sector
undertakings/setting up of new undertakings
in Orissa is pending before the Union Gov-
emment;

(b) if so, the details thereof; and
(c) the steps being takento clearthem?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No proposal for the
modernisation of the Central Public Sector
Undertakings/setting up of new undertakings
with registered offices in the state of Orissa
is pending before the Union Gowt.

(b) and (c). Do not arise.

Uranium Reservas in A. P. and
Meghalaya

497. SHRI M. M. PALLAM RAJU: Will
the PRIME MINISTER be pleased to state:

(a) whether reserves of Uranium had
been located this year in Andhra Pradesh
and Meghalaya;

(b) if so, the estimated Uranium reserves
in both these States; and

(c) the country’s annual Uranium pro-
duction during the last three years?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) An economically viable sandstone
type uranium deposit has been identified in
Killung block of Meghalaya having 4800 TE
of uranium oxide with an average grade of
0.1% U308. Inthe Cuddapahbasinin Andhra
Pradesh explorationdrilling carried out sofar
has resulted in identification of 3554 TE of
U308 in inferred and indicated category.

{c) The County's annual uranium pro-
duction during the last three years Is around
two hundred metric ton a year satisfying the
requirements.

Irradiation of Onions at BARC

498. SHRI EDUARDO FALEIRO: Will
the PRIME MINISTER be pleased to state:

(a) whether BARC have achieved re-
markable success with irradiation of onions
both at commercial and pre-commaercial
levels to prevent sprouting;

(b) if so, total quantity actually irradiated
during last three years, year-wise indicating
the corresponding annual production;

(c) the annual capacity of irradiation
commercial and pre-commercial, developed
so far for onion and any other products;

(d) whether Government have devel-
oped expertise and facilities for irradiation of
some 40 food items which have been ap-
proved by some 32 countries;

(e) whether Government are aware of
the reasons due to which various countries
have not so far adopted food irradiation; and

(f) if so, the steps taken in light of these
decisions?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) During the year 1989, 10 tons of
onions were irradiated for the precommercial
scale storage experiment. The annual esti-
mated production of onions during the last
two years 1988 and 1989 has been 2.5 and
3 million tons respectively based on agri-
cultural production statistics.

(c) A Pilot Plant Food Irradiator Facility
at BARC is utilised for R&D activities and
pre-commercial scale irradiation of onions
and otherfood items. This Pilot Plant Irradiator
can process about 0.5 ton onion/HR, 0.3 ton
potatoes/HR and 240 Kg. spices/HR. A
portable Demonstration Onion Irradiator with
a capacity of 1.5 ton/HR is under fabrication.

(d) Yes, Sir. BARC has standardised
Irradiation technology for preservation of
perishable agricultural commodities, eco-
nomically important to this country such as
potatoes, onions, wheat and other cereal
products, pulses, tropical fruits, fish and
spices, and not for all the 40 food items
cleared in 32 countries.

(e) Yes, Sir.
(f) Government have taken steps in the
right direction by clearing items like onions,

spices and frozen sea foods for export which
will increase our export earning.

[Translation)

Industrlally Backward Distt. in Madhya
Pradesh

499. SHRI KANKAR MUNJARE: Wil
the PRIME MINISTER be pleased to state:

(a) whether Government have declared
Balaghat district in Madhya Pradesh as an
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industrially backward district; and

(b) if so, the financial assistance pro-
vided by the Government to the entrepre-
neurs of this district during 1989-907?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) District wise information on the
financial assistance provided under various
schemes is not maintained centrally.

[English)
Foreign Nationals in the Country

500. SHRIRAM NAIK: Willthe PRIME
MINISTER be pleased to refer to the reply
given to Unstarred Question No. 3684 on 30
August, 1990 and state:

(a) the number of foreigners, country-
wise found overstaying or in possession of
false papers;

(b) How may foreigners out of 63 to
whom leave India notices were issued have
actually left India;

(c) the final result of the 13 cases
registered under the Indian Penal Code and
the Foreigners Act; and

(d) the lates position of the action taken
against these 13 persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Information is being collected and will be laid
on the Table of the Houss.
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[ Transiation)
Judges of Industrial Courts of Delhi

501. SHRI RAMASHRAY PRASAD
SINGH Willthe PRIME MINISTERbe pleased
to state:

(a) the number of sitting judges in the
Industrial Courts of Delhi whose tenure ex-
pired in December, 1990; and

(b) the number of those sitting judges
who have been given/proposed to be given
extension from January 1991 onwards?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHE MINISTRY OF WELFARE
(SHRIRAMJI LAL SUMAN): (a) and (b). As
per information received from the Delhi Ad-
ministration, the tenure of a Presiding Officer
of an Industrial Tribunal expired on 19.11.90
and the tenure of two Presiding Officers of
Labour Courts expired on 20.12.1990. The
Administration has proposed to extend the
term of all the three Presiding Officers.

[English]

Charges Against Officers of C.S.D.
Bombay

502. SHRI V. KRISHNA RAO:
SHRI C. P. MUDALAGIRI

YAPPA:

Will the PRIME MINISTER be pleased
to state:

(a) the number of officials of the Can-
teen Stores Department, Bombay, facing
various charges;

(b) the steps taken to ensure better
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management of the department;

(c) whether any complaints were re-
cently received about non-availability of es-
sential items of goods and at reasonable
prices; and

(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Out of a total of ap-
proximately 3700 employees of the Canteen
Stores Department six are facing charges for
unauthorised absence, another six are in-
volved in certain acts of misconduct and
twelve ara facing charges for stock discrep-
ancies.

(b) The Department carries out its day
to day management in accordance with the
policies, systems and procedures laid down
by the Government. Improvements in man-
agement systems and procedures in a con-
tinuing exercise. A number of steps have
been taken in the recent past to streamline
accounting procedures, inventory manage-
ment systems and purchase procedures.

(c) and (d). complaints are sometimes
received by the C.S.D. about the non-
availability of certain items supplied by the
Department. As the Department deals in a
large number of consumer goods, cenain
delays in supply of particular items/brands
sometimes occurdue to a number of reasons,
such as non-availability of raw-materials with
the manufacturer, non-availability of transport
due to various reasons, disturbed law and
orderconditions, etc. Most delays in supplies
occur as sresult of force majeure’ conditions
which are beyond the control of the man-
agement. As regards reasonableness of
prices charged by the Department. com-
plaints are very rare. When these are re-
ceived, they are looked into promptly and
immaediate action taken.
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[ Transiation)
Setting up of Relay Stations In U.P.

503. SHRIM. S. PAL: Will the PRIME
MINISTER be pleased to state:

(a) whetherthe Government propose to
set up low power relay stations in the hilly
areas of Uttar Pradesh; and

(b) if so, the details thereof with time
schedule?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Yes, Sir. Whereas one high power; five low
power and eight very low power TV trans-
mitters and two TV transposers are already
functioning in the hill area of Uttar Pradesh,
one more very low power TV transmitter at
Munsiari and a TV transposers at Mussoorie
under implementation in the area as spill-
over schemes fromthe Vil Plan are expected
to be commissioned into service during the
current financial year (1990-91) itself.

[English)

Freedom Fighter Applications from
Kerala

504. SHR!I MULLAPPALLY
RAMACHANDRAN: Will the PRIME MIN-
ISTER be pleased to state:

(a) the number of applications for
Freedom Fighters Pensions from Kerala
pending with the Government;

(b) how many such applications from
Kerala were disposed of by the Government
during 1990;

(c) the total number of recepients of

JANUARY 9, 1991

Written Answers 136

Freedom Fighters Pension in Kerala at.
present; and

(d) the steps taken by Government to
expedite the clearance of pending applica-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) As on
date no application from the freedom fight-
ors of the State of Kerala that was received
before the last date i.e. 31st March, 1982 is
pending; Applications received after 31.3.82
are treated as delayed applications and are
considered for condonation of delay. There
are 54 such applications in different stages
of examination. Basides there are review
cases coming from the State Government
which is a continuous process.

(b) 18 new cases have been disposed
of.

(b) Freedom fighters Pension has been
sanctioned in 4223 cases from the State of
Kerala including Ex-I.N.A. cases.

(d) A special drive had been launched
to expedite disposal of all pending applica-
tions.

Opening of T.V. Relay Statlon at
Jaleswar, Orissa

505. SHRI SAMARENDRA KUNDU:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
open a new T. V. relay station at jaleswar,

district Balasore, Orissa; and

(b) it so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
No, sir. There is no such proposal under the
consideration of Government at present.

Agricultural Labourers

506. SHRIHANNAN MOLLAH: Witl the
PRIME MINISTER be pleased to state:

(a) the number of agricultural labourers
in the country in the year of 1951, 1961,
1971, 1981 and 1990, State-wise;

(b) the reasons for growth of agricultural
labour in the country over these years; and

(c) the steps Government propose to
take to improve their living conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
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OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): (a) The
State-wise number of agricultural labourers
inthe country fortheyears 1951, 1961, 1971
and 1981 as per census records, is given in
the enclosed statement. As the next Census
will be conducted in February, 1991, the
figures for 1990 are not available.

(b) Increase in population as against
limited availability of land, lack of avenues of
employment in other sectors has resulted in
growth of agricultural tabour.

(c) Various Labour Laws like ?Minimum
Wages Act, 1948, payment of Wages Act,
1938, Inter-State Migrant Workmen )Regu-
lation of Employment and Conditions of
Service) Act, 1979 etc. have been enactedto
protect among others the interests of agri-
cultural labour also. Besides, various
schemes such as IRDP and Jawahar Rozgar
Yojna are aimed at ameliorating the lot of the
poorest sections of the community which
include the bulk of agricultural labour.

STATEMENT

Statewise Agricultural Labourers as per Jurisdiction Prevailing in 1951 Census

S.No. India/State/U.T. Agricultural Labourers, 1951 Census

1 2 3

1. Uttar Pradesh 1,837,876
2. Bihar 3,169,374
3. Orissa 809,603
4, West Bengal 1,178,000
5. Chandernagore 5
6. Assam 82,585
7. Manipur 836
8.  Tripura 17,700
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S.No. India/State/U.T. Agricultural Labourers, 1951 Census
1 2 3

9. Sikkim 120
10. Madras 3,810,665
11. Mysore 240,491
12. Travancore-Cochin 812,635
13. Coorg 12,598
14. Bombay 1,695,007
15. Saurashtra 89,136
16. Kutch 9,713
17. Madhya Pradesh 2,919,749
18. Madhya Bharat 453,240
19. Hyderabad 1,779,755
20. Vindhya Pradesh 336,340
21, Bhopal 79,877
22. Rajasthan 269,852
23. Punjab 398,462
24, Himachal Pradesh &Bilaspur 7,236
25. Patiala & East Punjab 137,613
26. Delhi 10,561
27. Ajmer 13,297
28.  Andaman & Nicobar Islands 81
INDIA 20.172,407

Source:- Part-lI-B, Economic Tables, Vol. I, Census of India, 1951,
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Sneaking of Pak Tralned Terrorists Into
Indla

507. SHRI B. DEVARAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether attention of Government
has been drawn to the news-item in the
Hindustan Times dated 4 Decembaer, 1990
under the caption “Pak Judge admits ter-
rorists’ training”;

(b) if so, the reaction of the Government
in this regard; and

(c) the steps taken to prevent the entry
of Pak trained terrorists into India and to seal
the border?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir,

(b) and (c). To meet the situation a
number of administrative measures have
been taken which include strengthening of
the vigil on the borders, beefing up of the
intelligence and better co-ordination between
the Army, Para-military forces and the State
Police.

Self Employment Scheme in Andhra
Pradesh

508. SHRIMATIT. MANEMMA: Willthe
PRIME MINISTER be pleased to state:

(a) whether self-employment schemes
are being implemented in Andhra Pradesh;
and

(b) i so, the details thereof and the
employment potential generated through
such schemes during the last three years,
year-wise?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) Self-employment schemes being
implemented in Andhra Pradesh include the
following:

1. Integrated Rural Development
Programme, a Centrally Spon-
sored Scheme under which
identified rural families are as-
sisted with subsidy and credit for
taking up self-employment ven-
tures.

2. Yuvashakthi Scheme started by
the State Government in 1984-
85 which a view to training the
rural youth to enable them to
start self-employment ventures.

3. Special Self-employment
Schemes of the State Govern-
ment meantto helpthe educated
unemployed belonging to weaker
sections.

4, Training of Rural Youth in Saelf-
Employment (TRYSEM), which
is a Centraily Sponsored
Scheme.

5. Schemecalled ‘Self-employment
for Educated Unemployed Youth
‘(SEEUY) started in the Central
Sector in 1983 to encourage the
educated unemployed youth to
undertake self-employment
ventures in industry.

6. A Centrally sponsored Scheme
for Self-employment of the un-
employed/under-employed ur-
ban poor titled Nehru Rozgar
Yojna introduced in October
1989.

The number of families assisted in
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Andhra Pradesh under the IRDP in 1988-89,
1989-90 AND 1990-91 (till October 1990)
were 2.98 lakhs, 2.55 lakhs and 1.61 lakhs,
respectively.

The State Government trained 1542
candidates under the Yuvashakthi Scheme
till the end of the Seventh Plan.

The number of persons benefitting from
the Special Employment Schemes of the
State Gowt. in the year 1987-88, 1988-89
and 1989-90 were 10165, 10655 and 8477,
respectively.

The number of applications sanctioned
bybanks underthe SEEUY Scheme in 1987-
88, 1988-89 and 1989-90 were 7421, 14291
and 7387 respectively.

[ Translation)

Filling up of Reserved Vacancies for
SCs/STs

509. SHRI TEJ NARAYAN SINGH:
SHRI D. AMAT:

Will the PRIME MINISTER be pleased
to state:
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(a) whether Government directives with
regard to filling up of reserved posts for SCs/
Sts are being followed by the Ministries/
Departments of Union Government;

(b) if so, whetherthe backlog of reserved
vacancies for SCs/STs as on 31 March,
1990 has been filled up by the various Min-
istries/Depantments under the special re-
cruitment drive launched for the purpose;

(c) if so, the details of the vacancies,
group-wise, filled up and those which are
lying still vacant, separately; and

(d) the steps taken to fill up the remain-
ing reserved vacancies for SCs/STs?

THE MINISTER OF STATE IN THE
PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No violation has been re-
ported by any Ministry/Department to the
Department of Personnel and Training.

(b) and (c). The details of vacancies
filled under the Special Recruitment Drive
and the posts lying vacant are as follows:

Backlog of reserved
vacancies on 31.3.90

Selection completed

Lying Vacant

SC 16659 7789 8870
ST 15269 6560 8709
TOTAL 31928 14349 17579

(d) The Special Recruitment Drive is still
in progress.

Setting up of Wage Board
510. SHR! GIRDHARI LAL

BHARGAVA: Will the PRIME MINISTER be
pleased to state:

{a) whether Govermmment propose to set
up a wage board for all the public sector
undertakings and organisations; if so, the
details thereof; ’

(b) whether this wage board proposed
to cover all the undertakings of State Gov-
ernments and Union Government and agen-
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cies engaged in advance research work;

(c) if so, the time by which this board is
likely to be set up; and

(d) whether comments of concerned
State Governments would be invited and
examined before finalising the recommen-
dations for implementation?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.

(b) to (d). Does not arise.
[English)

Inclusion of Languages in Elght
Schedule of the Constitution

511.DR.DAULATRAQ SONUJIAHER:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government have received
requests/representations for inclusion of
various languages in the Eight Schedule of
the Constitution;

(b) if so, the languages about which
these representations have meceived; and

(c) the decision taken thereon.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,

Sir.

®) ()

(i) Bodo

Bhojpuri

(i)  Dogri
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(iv) English

(v)  Garhwali
(vi) Konkani
(vii) Maithali
(viii) Manipuri

(ix) Kumayuni
(%) Nepali
(xiy  Rajasthani and
(xii) Santhali
(c) No decision has been taken.
[ Translation]
Fake Currency Notes Rocket

512. SHRIBALESHWAR YADAV; Will
the PRIME MINISTER be pleased to state:

(a) whether fake currency note racket
and fake American dollars selling racket
have been detected during the last three
months in Deihi;

(b) if so, the number of persons ap-
prehended sofar inthe case and the value of
fake currency notes/fake American Collars
recovered from them; and

(c) the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHR! SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) and (c). Three persons have been
arrests intwo criminal cases and counterfeits
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currency to the extent of 4,000 fake U.S.
dollars and 680 fake Indian rupees recovered
from their possession.

[English]
Foreign Nationals in India

513. SHRI MOHANBHAI SANJIBHAI
DELKAR: Will the PRIME MINISTER be
pleased to state the number of foreign na-
tionals held in custody in the country and the
number of those released upto September,
19907

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY). Powers
have been delegated 1o the State Govern-
ment to proceed against foreigners for vio-
lation of various laws pertaining to Foreign-
ers Act, Customs Act, NDPS Act,
COFEPOSA ACT, etc. As and when the
sentence awaited by the courts expires,
foreigners are released and sent back to
their respective countries. No statistics in
respect of such persons is however, main-
tained at this end.

Expenditure In Public Sector Undertak-
ings

514. SHRIK. C. TYAGI: Willthe PRIME
MINISTER be pleased to state:

(a) whether any schenfe has been
finalised to check the wasteful expenditure
in the various Public Section Undertakings;

(b) if so, the salient features thereof;
and

(c) the steps taken for its implementa-
tion?

THE MINISTER OF STATE IN THE
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PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). No special scheme
has beenfinalised recently to check wasteful
expenditure in Public Sector Undertakings
as instructions have been issued from time
fo time to them for effecting economy in
expenditure. There refer inter alia to statio-
nery, entertainment, travel, telephones, tur-
niture, petrol consumption efc.

[Transiation)

Assault on Former P.M. Shri V. P. Singh

515. SHRI YAMUNA PRASAD
SHASTRI: Will the PRIME MINISTER be
pleased to state:

(a) whether on 2 December 1990 the
former Prime Minister Shri V. P. Singh and
other leaders accompanying him were at-
tacked by a stone-throwing mob when he got
down at the Bhopal Railway Station as per
his scheduled programme; and

(b) if so, whether any inquiry has been
conducted in this regard;

(c) if so, the outcome thereof and the
action taken thereon; and

(d) the steps taken by the Union Gov-
ernment for providing effective security to
the former Prime Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) When
Shri V. P. Singh arrived at Bhopal at 8 A.M.
on 2nd December, 1990 by Tamil Nadu
Express, there was a clash between a group
of Bhartiya Janta Yuva Morcha (BJYM) and
antireservation elements, who were shout-
ing anti V.P. Singh and anti Mandal Com-
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mission slogans, and Janta Dal and Yuva
Janta Dal workers. In the clash, stones were
pelted by BJYMandother anti-reservationists
during which the car of Shn V.P. Singh was
hit. However, he was not injured.

{b) and {c). Information from the State
Gowvt. is awaited.

(d) Gowt. of India have already issued
comprehensive instructions to all the

States/UT Govts. for the security of Shri
V. P. Singh and his family.

[English]

Alleged Weak Arguments in Bofors
Case

516. PROF. MADHU DANDAVATE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the attention of the Gov-
ernment has been drawn to a report ap-
pearing in the Indian Express (Delhi Edition)
of 7 December, 1990 that the Joint Director
of the CBIl has expressed his pleasure over
the action of the Additional Solicitor General
and the Government Counsel, appearing in
the Bofors case in the Delhi High Court for
the Union of India is making weak arguments
in this case in violation of the instructions of
the CBI; and

(b) i so, whether it is proposed to
instruct the Additional Solicitor General to
take a firm stand consistent with the advice
and approach of the CBl in the Bofors case?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) and (b). Government
have seen the press report.

The CBI have reported that their.Joint
Director did not express any displeasure
over the action of the Additional Solicitor
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General in the Dethi High Court on 6th De-
cember, 1990. The Solicitor General is now
appearing on behalf of the Union of India; in
place of the Additional Solicitor General.

Swatantrata Sainik Samman Pension
Cases

517. SHRI ANADI CHARAN DAS: Will
the PRIME MINISTER be pleased to state:

(a) the number of applications received
during the current calender year upto 30
November, 1990 forthe grant of Swatantrata
Sainik Samman Pension and number out of
them received from Orissa;

(b) the reasons fordelay infinalising the
cases;

(c) the Step taken/proposed to be taken
to finalise the cases;

(d) whether pension of some of the
freedom fighters has been stopped without
any notice to them; and

(e) if so, the reasons and the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Total
number of applications received upto
30.11.1990 are 2,806 out of which 156 are
from Orissa.

(b) The mainreasonfordelay infinalising
the cases is insufficient official documentary
evidence in support of suffering claimed and
delay in the receipt of recommendations
from the State Government concerned.

(c) A Special Drive has been launched
to clear all the cases.
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(d) No pension has been stopped with-
out notice to pensioners in the recent past.

(e) Does not arise.
Ballapal National Test Range

518. SHRI LOKANATH
CHOUDHURY:
SHRIYASHWANTRAO PATIL:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government'’s attention
has been drawn to the news report that
appeared in Telegraph dated 4 December
1990 regarding shifting of the Baliapal Na-
tional Test Range from Orissa to Sagar
Island;

(b) if so, whether the proposal has
evoked positive response from the Govern-
ment of West Bengal; and

(c) thereaction of the Union Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI! LALIT
VNOY SINGH): (a) Yes, Sir.

(b) and (c). In the subsequent news
report on 05 Dec. 1990 Chief Minister West
Bengal was reported to have stated that he
had made no promise to Chief Minister Orissa
regarding setting up National Range at Sagar
Islands. However, suitability of Sagar Island
had been earlier considered by an Expert
Team constituted by the Union Government.
This site was not found suitable as it does not
meet the essential technical and operational
requirements.

Action Against ULFA

519. SHRIP. C. THOMAS:
SHRI CHITTA BASU:
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SHRIYASHWANTRAOPATIL:
SHRI JANARDAN TIWARI:
SHRI JANAK RAJ GUPTA!
SHRI JANAK RAJ GUPTA:
SHRI MULLAPPALLY
RAMACHANDRAN:

Will the PRIME MINISTER be pleased
1o state:

(a) whether Government are aware of
the increasing terrorist activities of ULFA in
Assam;

(b) if so, the number of persons mur-
dered and value of property looted/money
extorted by ULFA activists during last one
year;

(c) the number of persons, if any,
evacuated from Assam due to the threat of
ULFA;

(d) whether ULFA activities are a part of
the co-ordinated insurgency activities in the
North East;

(e) if so, the steps taken by the gov-
ernment to meet the situation and to restore
normalcy in the State;

() number of persons rendered home-
less in Assam as a result of operation
“Bajrang’; and

(9) the number of ULFA activists killed/
arrested and arms seized through operation
Bajrang so far and the details of the area
cleared and the areas yetto be cleared of the
militants?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROAQCASTING
(SHR! SUBODH KANT SAHAY): (a) The
Government are aware of the activities of
ULFA terrorists in Assam.
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(b) During 1990, 144 viloent incidents
involving 54 Killings were attributed to ULFA.
The reported amount of extorted money is
about Rs. 2.5 crores.

(c) The Government did not evacuate
any personfrom Assam. However, 20 officials
and members of families of M/s. Doomdooma
Tea Co., and 23 executives and family
membaers of M/s. Brook Bond and Lipton had
left Assam because of the fear of ULFA,
according to the information sent on behalf
of tea companies.

(d) ULFA had developed nexus with
other insurgent groups of the North East
such as National socialist Council of
Nagaland (NSCN) and Peoples’ Liberation
Army (PLA) of Manipur. In May, 1990, some
insurgent groups of North East floated the
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so-called Indo-Burma Revolutionary Front
(BIRF).

(e) and (f). The entire State of Assam
was declared as a ‘disturbed area’ under the
Armed Forces (Special Powers) Act, 1958.
The ULFA and the NSCN) were declared as
‘unlawful associations’ under the Unlawful
Activities (Prevention) Act, 1967. A coordi-
nated action involving the Army, the para-
military forces and the police was launched.
Some persons had temporarily left their
homes and accommodated in the temporary
camps. They have since returned to their
homes.

(g) Inoperation Bajrang’3 ULFA activists
have been killed. As on 28th December,
1990 the army apprehended 534 persons
and made recovery of weapons/explosives
as below:-

Non-standard pattern weapons
Weapons (NSP)

Pistols

Revolvers

Anti personnel mine
Hand greanades
Explosives (in Kg.)

IEDs

253

120

4

It is not possible to identify specific areas that can be classified as having been cleared of the

militants.

[ Transiation]

Expansion of Ranibagh Unit of HMT
Limited

520. SHRI HARISH RAWAT: Will the
PRIME MINISTER be pleased to state:

(a) whetherthere is any proposal forthe
expansion of Ranibagh unit of H.M.T. Lim-
ited;

(b) if so, the details thereof and whether
it has since been approved; and
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(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)to (c). HMT planstoincrease
itswatch manutacturing capacity at Ranibagh
by 5 lakhs quartz watches during the 8th
Plan at an approximate cost of Rs. 5 Crores.
The 8th Plan is still to be finalised.

Number of Persons Killed in Punjab

521. SHRIHARI KEWAL PRASAD:
SHRI K. D. SULTANPURI:
SHRI RAJMOHAN REDDY:
SHRI R. GUNDU RAO:

SHRI A. K.A. ABDUL SAMAD:
SHRIPHOOL CHAND VERMA:
PROF. VIJAY KUMAR
MALHOTRA:
SHRI TEJ NARAYAN SINGH:
DR. CHINTA MOHAN:
PROF. MAHADEO
SHIWANKAR:
SHRIYASHWANTRAOPATIL:
SHRI PYARELAL
KHANDELWAL:
SHRICHIRANJILAL SHARMA:
SHRI KAMAL CHAUDHARY:
SHRI ASHOK ANANDRAO
DESHMUKH:
SHRI A. K. ROY:
SHRI KESHARI LAL:

Will the PRIME MINISTER be pleased
to state:

(a) the month-wise break-up of the
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civilians, security forces and terrorists killed/
injured and property damaged by terrorists
in Punjab during the last six months;

(b) whether the extent of killing has
increased as compared to the previous six
months and the corresponding year 1989.

(c) if so, the reasons therefor;

(d) the number of terrorists/infiltrators
arrested by the security forces during the
above period; and

(e) the details of the compensation paid
by the Government to the next of kin of the
victims of terrorists during 1990 so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a), (b)and
(d). A statement is attached.

(c). There has been no uniform pattern
in the incidents of terrorist related killings.

(e). The Government of Punjab have
framed a scheme under which an ex-gratia
payment of Rs. 50,000/-is made to the family
of the victims. Besides, subsistance allow-
ance at the rate of Rs. 1000/- per month is
paidto the widows of the victims. Educational
and employment assistance and lump-sum
grant forthe marriage of depended daughter
of the victim are also extended.
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[English)
Setting up of Discs in Maharashtra

522. SHRI HARIBHAU SHANKAR
MAHALE: Will the PRIME MINISTER be
pleased to state:

(a) the number of villages, towns and
cities in Maharashtra where Discs have been
set up forreception of television programmes;

(b) Whether Government propose to
provide this facility to maximum number of
villages keeping in view the public demand;
and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (c).
TV transmitters are, at present, functioning
at 43 places in Maharashtra. These trans-
mitters provide service to about 68% popu-
lation of the state. With the augmentation of
power of the transmitters at Aurangabad
from the present 1 KW to 10 KW and com-
missioning of the high power (10 KW)
transmitter at Ambajogai, under implemen-
tation as partof continuing VIl Plan schemes,
TV service is expected to become available
to about 81.3% population of Maharashtra.
In addition, 289 direct Reception TV Sets for
community viewing were provided in the
villages of Maharashtra under a VI Plan
scheme. There is no Central scheme nowto
provide additional sets for community view-
ing in Maharashtra.

The extension of TV service 10 the re-
maining uncovered parts of the state depends
upon future availability of resources for the

purpose.
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[English)
ldentification of Castes for Reservation

523. SHRI MANDHATA SINGH: Will
the PRIME MINISTER be pleased to state:

(a) whether the task of identification of
the castes common in the Mandal Commis-
sion Report and the lists of different States
has been finalised by now; and

(b) if so, the number of castes identified
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) No, Sir.

(b) Question does not arise.

Seizure of Goods Unlawfully by Delhl
Pollce

524. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to referto
the reply given on 15 March, 90 to Unstarred
Question No. 649 and state:

(a) whether the information regarding
seizure of goods unlawfully by Delhi Police
has been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise.

(¢) The matter is being looked into.
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Inquiry Into Meham Incident

525. SHRI KAMAL NATH:
SHRI POOL CHAND VERMA:
DR. CHINTA MOHAN;
SHRIMATI GEETA
MUKHERJEE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the attention of the Gov-
ernment has been drawn to the news item
appearing inthe ‘Indian Express’, New Delhi
dated 24 November, 1990 regarding opinion
expressed by the judge heading the Inquiry
Commission on Meham episode;

(b) if so, the reaction of the Government
in this regard; and

(c) expenditure incurred so far on the
inquiry Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) Requisite facilities like office accom-
modation, staff funds, bungalow, transport
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and other arrangements necessary to run an
office were made available to the Commis-
sion. Besides, on the request of the Judge
cortain special facilities were also extended
to him.

(c) The total expenditure incurred on
the Meham Commission of inquiry from
1.8.19901020.12.1990isRs.6,72,871.75.P.

Performance of Public Sector Undertak-
ings in Orissa

526. SHRI D. AMAT: Will the PRIME
MINISTER be pleased to state:

(a) whether Government have identified
the public sector units in Orissa showing
poor performanceduring the lastthreeyears;

(b) if so, the reasons therefor and the
steps taken to improve their performances;

(c) whether some more public sector
units in Orissa are likely to fall sick; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Performance of four out of
the five Central Public Sector Enterprises
with registered Offices in the State of Orissa
is as follows:

(Rs. in lakhs)

S. No. Name of PSU Net Profit (+)/Net Loss (-) during
1986-87 1987-88 1988-89
1. National Aluminium Co. (-) 320 (-) 5092 1892
2. Origssa Drugs & Chemicais Ltd. (-) 14 1 ) 27
3. Paradeep Phosphates Ltid. (-) 826 (-) 2034 1361
4.  Utkal Ashok Hotel Corpn. - - () 10

(commissioned in November, 1968)

Thus the performance in the last three years cannot be taken as poor.
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(b) to (d). Do not arise.

Cycle Corporation of India Limited and
Bharat Ophthalmic Glass Limited, West
Bengal

527. SHRIMATIGEETAMUKHERJEE:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are considering
a proposal to sell two sick public sector units
the Cycle Corporation of India and the Bharat
Ophthalmic Glass Limited in West Bengal to
private sector; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Government have nottaken
any decision to sell these units to the private
sector.

(b) Does not arise.
[ Translation)

CBIl Raids on Government and Public
Undertaking Officials

528. SHRI RAJVEER SINGH;
SHRI KODIKKUNNIL
SURESH:
SHRI BALVANT MANVAR:

Will the PRIME MINISTER be pleased
to state:
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(a) the details of raids conducted by
Central Bureau of Investigation and other
intelligence agencies in the country on Gov-
ernment official and public undertaking offi-
cial under anti-corruption campaign during
the last three years and during 1990; year-
wise;

(b) the details of cased fillecs against
the official found guilty; and

(c) the steps being taken to eradicate
corruption from Government Offices and
Public Undertakings?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Raids under anti-corruption
campaign are conducted only by Central
Bureauof Investigation. Details of suchraids
conducted during the period from 1987 to
November 1990 are as under:-

Year No. of searches
conducted

1987 393

1988 302

1989 190

1990 286

During the course of above serves, fol-
lowing movable/immovable assets were
discovered:-

1987 1988 1989 1990

(Figures Rupees in lakhs)
Movable: 209 130 133 . 317
Immovable: 330 185 78 233
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Besides, several incriminating docu-
ments were also seized.

(b) Daetails of cases filed are given in the
statement below.

(c) Eradication of corruption is a con-
tinuous process. Effective administrative and
legislative measures as are considered
necessary are adopted in the fight against
corruption. A comprehensive Prevention of
Corruption Act, 1988 had been enacted to
make the provisions of the existing Anti.
Corruption Laws more effective. A three
pronged strategy i.e. Preventive, Surveillance
and detection and Deterrent Punitive Action
is continued to fight corruption at all admin-
istrative levels.

STATEMENT

Cases Registered on Special Drives
During the year 1987

1. RC. 25/87-BBS

2. RC. 24/87- Patna

3.  RC. 19/87-Dhanbad

4. RC. 56/87-Lucknow

5. RC. 36/87-Dehradun

6. RC. 42/87-Jabalpur

7. RC. 74/87-Calcutta

8. RC. 26/87-Visk

9. RC. 81/87-Bombay
10. Rc. 41/87-Ahmedabad
11 RC. 72/87- Madras

2. RC. 73/87-NiJias

13.

14,

15.

16.

17.

18.

19.

20.

21,

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34

35.

36
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RC. 32/87-Cochin
RC. 23/87-Chandigarh
RC. 64/87-Delhi
RC. 2/87-ACU. VI
RC. 15/87-Patna
RC. 17/87-Patna
RC. 23/87-Patna
RC. 13/87- Patna
RC. 16/87-Ranchi
RC. 19/87-Ranchi
RC. 10/87-Dhanbad
RC. 13/87-Dhanbad
RC. 29/87-BBS
RC. 20/87-BBS
RC. 39/87-BBS
RC. 32/87-Lucknow
RC. 38/87-Lucknow
RC. 43/87- Lucknow
RC. RC. 28/87-Dehradun
RC. 32/87-Dehradun
RC. 33/87-Dehradun
RC. 25/87-Jalalpur
RC. 37/87-Jabalpur

R 16°87-Shillong
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37.

38.

39.

40.

41.

42.

43.

44,

45,

46.

47.

48,

49,

50.

51,

52.

53.

54.

55.

56.

57.

58.

59.

60.

RC. 23/87-Shillong
RC. 41/87-Calcutta
RC. 56/87-Calcutta
RC. 62/87-Calcutta
RC. 63/87-Calcutta
RC. 6/87-Silchar
RC. 7/87-Silchar
RC. 19/87-Visk
RC.23/87-Visk

RC. 28/87-Visk
RC. 25/87-Bangalore
RC. 23/87-Bangalore
RC. 23/87-Hyd.
RC. 28/87-Hyd.
RC. 33/87-Hyd.
RC. 44/87-Bombay
RC. 45/87-Bombay
RC. 52/87-Bombay
RC.54/87-Bombay
RC. 58/87-Bombay
RC. 60/87-Bombay
RC. 26/87-ABD
RC. 30/87-ABD

RC. 41/87-Madras

JANUARY 9, 1991
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.
71.
72.
73.
74,
75.
76.
77.
78.
79.
80.
81.
82.
83.

84.

Written Answers
RC. 42/87-Madras
RC. 43/87-Madras
RC. 51/87-Madras
RC. 60/87-Madras
RC.19/87-Cochin
RC. 20/87-Cochin
RC. 22/87-Cochin
RC. 29/87-Cochin
RC. 14/87-Chandigarh
RC. 15/87-Chandigarh
RC. 17/87-Chandigarh
RC.30/87-Jaipur
RC. 34/87-Jaipur
RC. 37/87-Jaipur
RC.46/87-Delhi
RC. 47/87-Delhi
RC. 53/87-Delhi
RC.1/87-ACU. |
RC. 1/87-ACU. VI
RC. 5/87-Patna
RC. 6/87-Patna
RC.11/87-Patna
RC. 8/87-Patna

RC. 3/87-Dhanbad
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85.

86.

87.

88.

89.

90.

91.

92,

93.

94.

95.

96.

97.

98.

99.

100.

101.

102,

103.

104.

105.

106.

107.

108.

RC.8/87-Dhanbad
RC. 3/87-Ranchi
RC. 6/87-Ranchi
RC.7/87-Ranchi
RC. 5/87-BBS
RC. 6/87-BBS
RC. 12/87-BBS
RC.18/87-BBS
RC. 3/87-LKO
RC. 5/87-LKO
RC.21/87-LKO
RC. 7/87-DAD
RC. 8/87-DAD
RC.9/87-DAD

RC. 15/87-DAD
RC. 6/87-Jabalpur
RC. 7/87~Jabalpur
RC.13/87-Jabalpur
RC. RC. 17/87-Jabalpur
RC. 10/87-Cal.
RC.11/87-Cal.
RC.12/87-Cal.

RC. 20/87-Cal.

RC.21/87-Cal.

PAUSA 19, 1912 (SAKA)
109.
110.
111.
112.
113.
114.
115.
116.
17.
118.
119,
120.
121.
122.
123.
124.
125.
126.
127.
128.
129.
130.
131.

132,

Written Answers
RC. 31/87-Cal.
RC. 2/87-Shillong
RC. 4/87-Shillong
RC.10/87-Shillong
RC. 4/87-Hyd.
RC. 11/87-Hyd.
RC. 4/87-Visk.
RC.13/87-Visk.
RC. 6/87-Bangalore
RC.11/87-Bangalore
RC. 16/87-Bangalore
RC. 9/87-Bombay
RC. 10/87-Bombay
RC.11/87-Bombay
RC. 12/87-Bombay
RC. 22/87-Bombay
RC.23/87-Bombay
RC.32/87-Bombay
RC. 8/87-ABD
RC.10/87-ABD
RC. 16/87-ABD
RC. 14/87-Madras
RC. 23/87-Madras

RC. 32/87-Madras
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133.
134.
135.
136.
137.
138.
139.
140.
141.
142.

143.

RC. 7/87-Cochin

RC. 10/87-Cochin
RC.13/87-Cochin
RC. 2/87-Chandigarh
RC. 6/87-Chandigarh
RC.19/87-Delhi

RC. 25/87-Delhi

RC. 32/87-Delhi

RC. 10/87-Jaipur
RC.17/87-Jaipur

RC. 20/87-Jaipur

Cases Registered on Special Drives
During the Year 1988

1.

2.

10.

11.

12.

RC. 41/88-BBS
RC. 42/88-BBS

RC. 33/88 BBS

RC. 35/88-Patna
RC. 30/88Patna
RC. 21/88-Dhanbad
RC. 19/88 Dhanbad
RC. 16/88-Ranchi
RC. 45/88-Lucknow
RC 46/88-Lucknow
RC. 47/88-Lucknow

RC. 37/88-DAD

JANUARY 9, 1991
13.
14,
15.
16.
17.
18.
19.
20.
21,
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.
32.
33.
34.

35.

36.
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RC. 28/88-Jabalpur
RC. 32/88~Jabalpur
RC. 51/88-Calcutta
RC. 57/88-Calcutta
RC. 9/E/88-Calcutta (SCB)
RC. 10/E/88-Calcutta (SCB)
RC. 27/88-Shillong
RC. 31/88-Hyd.
RC. 37/88-Hyd.
RC. 20/88-BlIr.

RC. 30/88-Blr.

RC. 18/88-Visk.
RC. 21/88-Visk.
RC. 60/88-Bombay
RC. 66/88-Bombay
RC. 33/88-ABD
RC. 40/88-ABD

RC 40/88-Madras
RC. 41/88-Madras
RC. 44/88-Madras
RC. 45/88-Madras
RC. 23/88-Kerala

RC. 24/88-Kerala

RC. 25/88-Kerala
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37.
38.
39.
40.
41.

42

45.
46.
47.
48.
49,
50.,
51.
52.
53.
54.
55.
56.
57.
58.
59.

60.

RC. 20/88-Chandigarh

RC. 11/88-Srinagar
RC. 54/88-Delhi

RC 37/88-Jaipur
RC. 1/88-ACU. i
RC. 24/88-BBS

RC. 8/88-Ranchi
RC. 10/88-Dhanbad
RC. 19/88-Patna
RC. 20/88-Jabalpur
RC. 23/88-Lucknow
RC. 23/88-DAD

RC. 24/88-DAD

RC 32/88-Calcutta
RC. 17/88-Hyd.

RC. 16/88-Bangalore
RC. 11/88-ABD
RC. 43/88-Bombay
RC. 24/88-Madras
RC. 28/88-Madras

RC. 15/88-Cochin

RC. 15/88-Chandigarh

RC. 29/88-Delhi

RC. 30/88-Delhi

PAUSA 19, 1912 (SAKA)
61.
62.

63.

66.
67.
68.
69.
70.
71.
72.
73.
74.
75.
76.
77.
78.
79.
80.
81.

82.

84.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

RC.

Written Answers
4/88-Ranchi
6/88-Patna
11/88-BBS
10/88-Lucknow
11/88-Lucknow
12/88-Jabalpur
2/88-Dehradun
3/88-Dehradun
3/88-Silchar
4/88-Silchar
14/88-Calcutta
5/88-Shillong
11/88-Hyd.
7/88-Visk.
9/88-Bangalore
10/88-ABD
18/88-Bombay
19/88-Bombay
8/88-Cochin
9/88-Cochin
15/88-Madras
16/88-Madras
14/88-Jaipur

15/88-~Jaipur

186
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85. RC. 10/88-Dethi
86. RC. 11/88-Dethi
Cases Registered on Special Drives
Druring the Year 1989
1. RC.28/89-ABD
2.  RC.57/89-Bombay
3. RC.35/89-BBS
4.  RC. 27/89-Bangalore
5. RC. 29/89-Bangalore
6. RC. 39/89-Calcutta
7. RC 40/89-Calcutta
8.  RC. 18/89-Chandigarh
9.  RC. 20/89-Chochin
10.  RC. 12/89-Calcutta (SCB)
11. RC. 40/89-Delhi
12. RC. 41/89-Delhi
13. RC. 15/89-Dhanbad
14.  RC. 21/89-DAD
15.  RC. 24/89-Jabalpur
16.  RC. 28/89-Jaipur
17. RC. 6/89-Jodhpur
18.  RC. 7/89-Jodhpur
19. RC.27/89-LKO
20. RC. 36/89-Madras
21. RC. 37/89-Madras

JANUARY 9, 1991
22.
23.

24,

27.

28.

31.

32.

£

o]

37.

38.

39.

40.

41.

5
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RC. 12/89-Ranchi
RC. 3/89-SiU. Vill.
RC. 4/89-S1U. VIiL
RC. 11/89-Shillong
RC. 21/89-Shitlong
RC. 2/89-ACU. Il
RC. 15/89-ABD
RC. 39/89-Bombay
RC. 20/89-BBS
RC. 13/89-Bangalore
RC. 24/89-Calcutta
RC. 25/89-Calcutta
RC. 11/89-Cochin
RC. 12/89-Cochin
RC. 25/89-Delhi
RC. 13/89-Jabalpur
RC. 5/89-Srinagar
RC. 23/89-Madras
RC. 24/89-Madras
RC. 7/89-Ranchi
RC. 14/89-Shillong
RC. 40/89-Bombay

RC. 8/89-Chandigarh

RC. 6/89-Dhanbad
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46.
47.
48.
49.

Cases registered on special drives during

10.
1.
12.
13.
14.
15.
16.
17.
18.

19,

RC. 7/89-Dhanbad

RC. 11/89-Dehradun

RC. 5/89-Calcutta (SCB)

RC. 14/89-Patna

the year 1990

RC. 3(A)/90-VSP

RC. 4(A)/90-VSP

RC. 25/80-CAL (ACB)
RC. 31/90-CAL (ACB)
RC. 12(A)/30-CHG
RC. 25(A)/90-BBS
RC. 11/90-DHN

RC. 9/30-JBR

RC. 409A)/90-BOM
RC. 41(A)/90-BOM
RC. 42(A)/90-BOM
RC. 43(A)/90-BOM
RC. 33(A)/90-MAD
RC. 19/00-KER

RC. 9(A)/90-HYD
RC. 7(A)90-HYD
RC. 1780-BLR

RC. 19/80-DLI

RC. 20/80-DLI

PAUSA 18, 1912 (SAKA)
20.
21.
22.
23.

24.

27.
28.
29.
30.
31.

32.

35.
36.
37.
38.
39.
40.
41.

42,

Written Answers

RC. 21/90-DLI
RC. 16/90-CHG
RC. 13/90-LKO
RC. 1780-CHG
RC. 18/90-DAD
RC. 35/90-BBS
RC. 54/90-BOM
RC. 29/90-BLR
CR. 24/90-ABD
RC. 37/90-MADRAS
RC. 44/90-MAD
RC. 34/90-DLI
RC. 35/80-DLI
RC. 36/90-DLI
RC. 13/90-Dhanbad
RC. 24/90-Cochin
RC. 13/90-HYD
RC. 25/90-Patna
RC. 26/90-Patna
RC. 27/90-Patna
RC. 28/90-Patna
RC. 18/30-Shillong

RC. 17/90-Ranchi

RC. 36/90-CAL



191  Written Answers

&

47.

49.

50.

51.

52.

54.

55.

56.

57.

58.

59.

60.

61.

62.

64.

65.

€6.

67.

RC. 43/90-CAL

RC. 44/90-CAL

RC. 29/90-JBR

RC. 9/90-VSP

RC. 10/90-VSP
RC.67/90-BOM

RC. 25/90-LKO

RC. 44/90-BBS

RC. 45/90-BBS

RC. 32/90-BLR

RC. 11/90-Silchar
RC. 59/90-DLI (ACB)
RC. 60/90-DLI (ACB)
RC. 61/90-DLI

RC. 22/90-CHG

RC. 23/90-CHG

RC. 27/90-KER

RC. 33/90-Jaipur
RC. 34/90-Patna
RC. 5/00-ACU. Il
RC. 38/90-JBR

RC. 51/90-MAD (ACB)

RC. 16/90-VSP

RC. 23/90-Ranchi
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68.  RC. 30/90-ABD
[English]

Welfare Schemes for Weaker Sections
in Andhra Pradesh

529. SHRIB.N.REDDY: Willthe PRIME
MINISTER be pleased to state:

(@) whether any welfare schemes for
the weaker sections in Andhra Pradesh are
proposed to be formulated with Central as-
sistance; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) and (b). A
listof Central/Centrally Sponsored Schemes
being implemented forthe welfare of Weaker
Sections in the country including Andhra
Pradesh is given in the enclosed statement.

STATEMENT

List of Central/Centrally sponsored
schemas for the welfare of weaker sections
including Scheduled Castes of Scheduled
Tribes.

1. Special Central Assistance to
Special Component Planfor SCs
and Tribal Sub-Plan for STs.

2. Share Capital and Matching As-
sistance to State Scheduled
Caste Development Corpora-
tions.

3. Post-Matric Scholarships for
Scheduled Castes and Sched-
uled Tribes.

4. Pre-Matric Scholarships for the



193 Written Answers

children of those engaged in
Unclean Occupations.

5. Book Banks Scheme of SC/ST
Students studying in Medical and
Engineering Colleges.

6. Girls Hostels for Scheduled
Castes and Scheduled Tribes.

7. Ashram Schools for ST children
in Tribal Sub-Plan Areas.

8. Boys Hostels for SCs and STs.
9. Coaching and Allied Schemes.

10. Assistance to
Organisations.

Voluntary

11. Integrated Rural Development
Programme (IRDP)

12. Training of Rural Youth for Self-
Employment (TRYSEM)

13. Development of Women and
Children in Rural Areas
(DWCRA).

14, Jawahar Rozgar Yojana (JRY).

Intimation of Marks by Staff Selection
Commission

530. SHRINANDLAL MEENA: Will the
PRIME MINISTER be pleased to state:

(a) whether Staff Selection Commission
(S.S.C.) which hold examinationsforclass lll
posts in intimating the marks obtained in
various papers to the candidates;

(b) i not, the reasons therefor; and
(c) the steps taken to supply mark-

sheets to the candidates who appear in
various examinations conducted by Staff

PAUSA 19, 1912 (SAKA)
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Selection Commission as is being done by
Union Public Service Commission?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.

(b) and (c). Excepting the Union Public
Service Commission, other examining bod-
ies like the Railway Service Commission and
the Banking Service Recruitment Boards do
not follow this practice. In view of the large
number of candidates appearing in the
various examinations held by the Staff Se-
lection Commission, the SSC also do not
find it feasible to intimate marks to each
candidate.

Transmission Equipments of Air,
Kohima

531. SHRI SHIKIHO SEMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the transmission equip-
ments at AIR (Kohima) are out-dated resulting
in irregularities and disruptions in transmis-
sion;

(b) if so, when the transmission equip-
ments are likely to be replaced; and

(c) whether any budgetary provision
has been made during the current financial
year in this regard and if so, the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (¢).
The 50 KW MW and 2 KW SW Transmitters
installed at Kohima are functioning satisfac-
torily. However, the 2 KW SW transmitter is
under replacement by a 50 KW SW transmit-
ter for which a budgetory provision of Rs.
145.55 lakhs has been earmarked during
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the current financial year. The project is
envisaged to be completed during 1991-92.

Sainik School, Balachadl, Jamnagar

532. SHRI K.S. CHAVDA: Wil the
PRIME MINISTER be pleased to state:

(a) whether Sainik School, Balachadi
(Jamnagar) prepares students for their entry
into the National Defence Academy in the
officers cadre of armed forces;-

(b) the number of students belonging to
Scheduled Castes and Scheduled Tribes
admitted during each of the last three years
in the Sainik School;

JANUARY ¢, 1991
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(c) whether freeships and scholarships
are given to those SC & ST students whose
parents’ annual income is less than Rs.
25,000;

(d) if so, whether Government propose
to give them freeships and scholarships by
removing economic criteria; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VWOY SINGH): (a) Yes, Sir.

(b)

No. of SC students admitted

No. of ST students admitted

1 2 3
1988-89 1 6
1989-90 18 8
1990-91 15 6

(c) to (8). Full scholarship is given to
those SC/ST students whose parents’ in-
come does not exceed Rs. 25,000/- per
annum. There is no proposal at present to
remove the economic criteria.

Kashmir Migrants

533. DR. DEBI PROSAD PAL:
SHRI BALESHWAR YADAV:
SHRI RAJENDRA
AGNIHOTRI:
SHRICHIRANJILAL SHARMA:
SHRI RAMESHWAR
PATIDAR:

Will the PRIME MINISTER be pleased
to state:

(a) the number of persons who mi-
grated from Kashmir to various places in the
country from 1 December, 1989 till date and
the details thereof;

(b) the details of relief camps organised;

(c) the number of persons rehabilitated
so far, alongwith details of schemes if any,
under consideration of Government to pro-
vide gainful employment to these migrants;
and

(d) the number of migrants who returned
to Kashmir so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
As advised by Government of Jammu &
Kashmir and Delhi Administration over
54,800 families have been registered as
migrants in Jammu region and over 14,500
in Delhi. Government of Jammu & Kashmir
have organised 31 camps in Jammu region
in the available Government buildings and
tents where about 7000 families have been
accommodated. The Delhi Admn. have
organised 14 relief camps in different parts
of Delhi where about 600 families have been
accommodated. In Jammu basic ration is
being given to all whereas free dry ration is
being provided to such migrants who are
living in relief camps organised by Delhi
Admn. In addition cash assistance is also
being provided to all the eligible migrants.

ltisthe endeavourofthe Governmentto
enable return of the migrants to their homes
in the Valley as soon as the law and order
situation there improves. Thersfore, their
permanent rehabilitation out-side the Valley
has not been contemplated.

There are no reports of migrants re-
turning to the Valley so far.

Schools Run by B.E.L. in Bangalore

534. SHRI JOSS FERNANDEZ: Will
the PRIME MINISTER be pleased to state:

(a) whether the Bharat Electronics Ltd.,
Bangalore is running schools at Bangalore
for the children of its employees;

(b) if so, the number of schools and the
teaching and non-teaching staff working in
the schools category-wise;

(c) whether some iregularities in the
matter of appointments have come to the
notice of Government; and
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(d) if so, the details thereof and the
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Yes, Sir.

(b) Bharat Electronics, is running six
schools which employ 183 persons for
teaching and 53 persons for non-teaching
work.

(¢) No, Sir.

(d) Does not arise in view of the reply to
(c) above.

[Translation)

Holding of Elections of Metropolitan
Councli and M.C.D.

535. SHRI MADAN LAL KHURANA:
Will the PRIME MINISTER be pleased to
state:

(a) when the last elections to Municipal
Corporation of Delhi and the Metropolitan
Councilof Delhiwere held and whenthe next
elections to these bodies became due;

(b) whether Municipal Corporation of
Delhi and Delhi Metropolitan Council had
been dissolved some time back; and

(c) if so, the steps being taken to hold
elections to these bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a)and (b).
Elections to the Metropolitan Council of Dethi
and to the Municipal Corporation of Delhi
were last held on 5.2.1983. The terms of the
two bodies after extensions were due to
expire on 17.3.90 and 6.2.90, respectively.
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However, the Metropolitan Council was dis-
solved on 13.1.90 and the Municipal Corpo-
ration of Delhi was superseded on 6.1.1990.

(c) Under Section 9 of the Delhi Ad-
ministration Act, 1966 read with Section 15
of the Representation of People Act, 1951
elections to the Metropolitan Council are to
be called by the Lt. Governor of Delhi in
consultation with the Election Commission.
Elections to the Municipal Corporation of
Delhi are to be called by the Director of
Municipal Elections in accordance with the
provisions of Section 11 ofthe DelhiMunicipal
Corporation Act, 1957. No decision regard-
ing the date(s) of holding election to these
bodies has so far been taken.

[English]
Movie on Veer Savarkar

536. SHRIMATI JAYAWANTI
NAVINCHANDRA MEHTA: Willthe PRIME
MINISTER be pleased to state:

(a) whether a movie on Veer Savarkar
is being produced by a well-known Marathi
singer;

(b) whetherthe producerhas requested
Government for making the film tax-free;

(c) if so, the details thereof; and
(d) the Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Gov-
ernment is not aware about the project.
Production of films is largely in private sector
and no prior approval of Government for
production of feature films or documentaries
by private producers is required.

JANUARY 9, 1991
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(b) No, Sir.
(c) and (d). Question does not arise.

Diploma Programmes in Computer
Applications In Hindi

537. SHRI PRAKASH V. PATIL: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have given
support to a number of training centres for
Diploma Programme in Computer Applica-
tions in Hindi medium since 1964 but some
of these centres offer the training courses
only in English;

(b) if so, the reasons therefor;

(c) the steps proposed to remedy the
situation; and

(d) the job prospects of pass-outs of
Diploma Programme in Computer Applica-
tions in Hindi medium?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (d). Department of
Electronics has so far supported 9 Centres
for Diploma Programme in Computer Appli-
cations (DCA) in Hindi medium. However, 2
Centres are reported to be offering courses
in English due to non-availability of ad-
equately trained faculty. There is a general
problem of shortage of books in Hindi me-
dium. However, in these Centres, English
and Hindi are mixed while teaching the
subjects. Depending upon the response of
the students and their preparedness, the
switchover to teaching in Hindi becomes
faster.

In order to overcome the above difficul-
ties, Government has taken the following
steps:—



201 Written Answers

(i) One centre has been given addi-
tional responsibility for conducting
DCA Teachers Programme in
Hindi. One more centre is being
developed for the same purpose.

(i) Financial assistance is being
provided for writing articles and
bocks on electronics in Hindi as
wall as for translation of books on
electronics into Hindi. A National
award has also been instituted for
writing original technical books in
Hindi.

(ii) Commission for Scientific &
Technical Terminology (CSTT)
under the Ministry of Human Re-
source Development is engaged
in the following activities:—

(a) Standardisation of technical
terminology in Hindi.

(b) Preparation of a definitional
dictionary in Hindi.

(c) Organisation ofterminologi-
cal workshop in Hindi.

(iv) Specialtechnology products such
as GIST (Graphics & Intelligence
based System Technology) and
Character ROMs (Read only
Memories) have already been
developed to generate characters
in several Indian Languages.

With increase in the use of Hindi in
computer applications in different fields by
various organisations etc., the job prospects
for pass-outs of DCA in Hindi medium are
bright.

Cuttack Doordarshan Kendra

538. SHRI SIVAJI PATNAIK: Will the
PRIME MINISTER be pleased to state:
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(a) whether Government are aware that
the T.V. programmes and particularly the
programme shown by Cuttack Doordarshan
Kendra are not clear in the rural areas of
Orissa and more so in the Nayagarh and
Khunda sub-divisions of Puri district;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken in
order to rectify the defect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (c).
Allthe TV Transmitters inthe State of Orissa,
including the high power (10KW) TV trans-
mitter at Cuttack, are functioning normally
and are providing satisfactory services within
their respective coverage areas subject to
the local terrain conditions. However, parts
of Puri district including certain areas of
Nayagarh and Khurda sub-divisions do not
receive satisfactory service from the TV
transmitter at Cuttack due to intervening
terrain conditions. Further extension of TV
service to the remaining uncovered parts of
the state including therein Puri district de-
pends upon the future availability of the
resources for the purpose.

Spurt in Killing of Innocent Citizens in
Punjab

539. SHRIINDRAJIT GUPTA: Willthe
PRIME MINISTER be pleased to state:

(a) whether there has been a spurt in
thekillings of innocent persons of a particular
community selectively in Punjab during the
last two months;

(b) whether this pattern is being master-
minded by externally located agencies with
the object of provoking communal clashes
and migration from the State; and
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(c) if so, what counter-action by the
Govermment is being undertaken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI1 SUBODH KANT SAHAY): (a) to (c).
While there has been no appreciable differ-
ence in the pattern of killings in Punjab
during October 1990 some incidents of vio-
lence directed against a particular commu-
nity had come to notice during November
1990. According to reports received, such
actions compliment the designs of agencies
across the border for creating a communal
divide and whipping up fundamentalist feel-
ings for widening the base of secessionism
in Punjab. The security agencies are fully
alive to the prevalent situation and are taking
appropriate action. The Central Government
is also extending all possible assistance to
them as required.

Employment Generation in Private
Sector

540. SHRIUTTAM RATHOD: Will the
PRIME MINISTER be pleased to state:

(a) whether there has been a steep
decline in recent years in employment gen-
eration in the private seclor;

(b) if so, whether any study has been
undertaken to ascertain the causes of such
decline; and

(c) if so, the steps proposed to help the
industry in generating more employment
potential?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Estimates based on the
results of the 38th Round (1983) and 43rd
Round (1987-88) Surveys of NSSO show
that employment in the private sector as a
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whole has not registered a decline during
this period. However, employment in the
organised private sector showed a small
decline during 1983-85 and a fluctuating
trend thereafter.

(b) No specific study of the type has
been undertaken.

(c) The Eighth Plan strategy, which
places employment in the central focus,
envisages emphasis on small scale and
other high employment potential sectors, for
accelerating the pace of employment gen-
eration in the economy as a whole.

Acquisition of Land for K.K. Range in
Rahuri and Parner Tehsils of
Ahmednagar District

541. SHRIBALASAHEB VIKHE PATIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether about 18thousand hectares
of land in Rahuri and Parner Tehsils of
District Ahmednagar in Maharashira has
been required by the Government for de-
velopment of K.K. Range;

(b) if so, whether any alternative land for
compensation has been given to farmers
affected thereby; and

(c) i not, steps taken or proposed to be
takento rehabilitate/adequately compensate
the farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Though sanction was
issued in 1969 for acquisition of 18,470.455
hectares of land at Rahuri and Pamer tehsils
of Ahmednagar District, land acquisition could
not actually take place because of high cost
of land and rehabilitation cost demanded by
the State Government.
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(b) and (c). Since possession of land
has not been taken-over by Defence, pay-
ment of compensation or rehabilitation as-
sistance does not arise.

Manufacturing of Aero-Gas Turbines by

HAL

542. SHRI H.C. SRIKANTAIAH: Will
the PRIME MINISTER be pleased to state:

(a) whether the Hindustan Aeronautics
Limited propose to manufacture
Aeroderivative Gas Turbines for mechanical
drives, power generation and marine pro-
pulsion;

(b) i so, whether any collaboration
agreement has been signed in this regard;

(c) if so, the details thereof;

(d) the estimated cost of the above
project; and

(e) the number of turbines likely to be
manufactured and the time by when the
production is to starnt?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUJOY SINGH): (a) and (b). Yes, Sir.

(c) HAL have signed collaboration
agreements (i) with M/s Ingersoll Rand and
with the Allisson Gas Turbine Divn. of Gen-
eral Motors, USA, for manufacture of 3 mwto
S mw gas turbines, and (ii) with General
Electric, USA for manufacture of marine Gas
Turbine engines.

(d) The estimated capital and Deferred
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Revenue Expenditure for 3 to § mw
programme (in three phases) and for the
marine engine programme (in two phases) is
Rs. 24 crores, and Rs. 16.76 crores re-
spectively, at 1988 price level.

(e) The exact numbers to be produced
and commencement of production will de-
pend upon firm demands placed on HAL by
the customers.

[ Translation)

Educated Unemployed Youth State-
wise

543. SHRI SHOPAT SINGH
MAKKASAR: Wilithe PRIME MINISTER be
pleased to state:

(a) the number of educated unemployed
youth registered in Employment Exchanges,
State-wise; and

(b) the number of unemployed youth to
whom employment was provided through
Employment Exchanges during thelastthree
years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) The num-
ber of educated (Matric & above) job-seekers,
not all of whom are necessarily unemployed,
onthe live register of employment exchanges
as at end of June 1989 is given State-wise in
enclosed statement.

(b) The number of job-seekers placed
through employment exchanges during 1988,
1989 and January-September, 1990 is also
given State-wise in the enclosed Statement.
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[English)

Sugar Licensing Spree

544. SHRIPHOOL CHAND VERMA:
DR. CHINTA MOHAN:

Will the PRIME MINISTER be pleased
to state:

(a) whether attention of Government
has been drawn to the newsitem captioned
“Brakes Put on Ajit's Sugar Licensing spree”
appearing in “financial Express” of Novem-
ber 3, 1990;

(b) if so, the number of licences issued
to sugar mills during October, 1990; and

(c) the details of assessment made with
regard to total raw material and capital re-
quired by the mills while issuing the above
licences?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) During October, 1990, 6 Letters of
Intent for establishment of new sugar factories
and 3 Letters of Intent for substantial ex-
pansion of existing sugar factories were is-
sued.

(c) While issuing the Letters of Intent,
the procedure and the guidelines formulated
by Government for licensing of new and
expansion of existing sugar factories during
the Eighth Five Year Plan, as publicized
through the Press Note No. 4 (1990 series)
dated 23rd July, 1990, of the Department of
Industrial Development, have been kept in
view. These guidelines inter aliastipulate that
inrespact of new sugarfactories there should
be no sugar mill within a radial distance of 15
kms.
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Manufacture of Fireworks

545. SHRI RAM SAGAR (Saidpur):
Will the PRIME MINISTER be pleased to
state:

(a) whether licences have been issued
inand around Delhito manufacture fireworks
for marriages and festivals;

(b) if so, details thereof;

(c) whether such licences are manu-
facturing fireworks much in excess;

(d) if so, whether government have
carried out any investigation into the matter;
and

(e) if so, with what results and if not, the
reasons tharefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)to (e). Underthe Explosives
Rules, 1983 District Authorities are empow-
ered to issue licences to manufacture upto
15 kgs at a time. The Chief Controller of
Explosives has issued one licence in and
around Delhi for manufacture of fireworks
upto 100 Kgs at a time. Such licences are
granted on a regular basis and not for a
particular durationfor marriages andfestivals.
The premises of the licences were inspected
on 20.4.90 by the Office of CCE's organisation
and no irregularities were detected.

[ Translation)
Equal Pay for Equal Work

546. SHRI RAM LAL RAHI: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Union Government
have formulated any policy regarding equal
pay for equal work;
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(b) if not, whether Government are
considering it now;

(c) if so, when the policy of equal pay for
equal work is likely to be formulated; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) The Equal
Remuneration Act, 1976 is already in force
to provide for the payment of equal remu-
neration to men and women workers for
performing the same work or work of a
similar nature. The principle of equality is
also kept in view while fixing the minimum
wage levels under the Minimum Wages Act.

(b) to (d). Do not arise.
[English]

TV Reception in Rajapalayam,
Kalaukumalai and Palani in Tamil Nadu

547. SHRI KADAMBUR M.R.
JANARDHANAN: Willthe PRIME MINISTER
be pleased to state:

(a) whether Union Government are
aware that Rajapalayam, Kalaukumalai and
Palani in Tamil Nadu are not getting clear
transmission because of the nearby hilis;

(b) whether Union Government have
received complaints from Rajapalayam
Municipality, Tamil Nadu in this regard; and

(c) if so, whather Government propose *

tosetup asimilar TV relay station, asinstalled
in Courtalam Hills in Tamil Nadu near
Thenkasi, in the above mentioned cities also
sothatthe TV programmes could be watched
by the people of these areas?

THE MINISTER OF STATE IN THE

JANUARY 9, 1991

Written Answers 220

MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) Yes, Sir. A complaint about the poor
TV reception at Rajapalayam has been re-
ceived fromthe Chairman, Municipal Council,
Rajapalayam.

(c) Whereas there is no approved
scheme at present to set up TV transmitters
at Rajapalayam, Kalaukumalai and Palaniin
Tamil Nadu, i is the constant endeavour of
the Government to extend TV service to
uncovered parts of the country, as expedi-
tiously as possible, depending upon the
availability of resources for the purpose.

Massacre of Bus Passengers in Punjab

548. SHRI VAMANRAO MAHADIK:
Will the PRIME MINISTER be pleased to
state:

(a) the number of cases of massacre of
bus passengers by terrorist in Punjab during
the last three years, year-wise; and

(b) the remedial measures taken to
curb such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
The information is being collected and willbe
laid on the Table of the House.

Payment of Ex-Gratia Rellef to Victims
of Terrorists Activities In J&K

549. SHRI PIYARE LAL HANDOO:
SHRI KESHARI LAL:
Will the PRIME MINISTER be pleased
1o state:
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(a) the details of ex-gratia relief paid so
far to the families of victims of terrorist vio-
lence in Jammu and Kashmir during the last
six months, month-wise; and

(b) the number of persons who have not
been paid the relief during this period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
The month-wise details of disbursement of
ex-gratia relief to the families of victims of
terrorist violence has not been received.
However, the Government of J&K has ad-
vised that so far payment has been made in
159 cases, In addition, 272 cases are under
process. Besides disbursementin 100 cases
of ex-gratia relief to the families of security
force personnel killed by terrorists has also
been made.

Search of Milltants by Army in J&K

550. SHRI BANWARILAL PUROHIT:
Will the PRIME MINISTER be pleased to
state:

(a) whether military forces have con-
ducted house to house searches in some
areas of Srinagar for apprehending mili-
tants;

(b) if so, the number of subversives
arrested in this search during the last two
months;

(c) the details of arms and ammunition
efc., seized from them; and

(d) turther steps the Government pro-
pose to take to apprehend the subversives in
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the valley?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

- (b) to (d). The relevant information is
awaited from the Government of Jammu &
Kashmir.

Utilisation of Pulping Facliity by Paper
Milis

551. SHRIBABUBHAI MEGHJISHAH:
Will the PRIME MINISTER be pleased to
state:

(a) the details of installed capacity of
pulping facility in paper mills;

(b) whether the pulping facility is not
fully utilised by paper mills; and

(c) the details of imported pulp/waste
papers used for manufacture of paper by the
paper mills during the last three years?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The installed ca-
pacity for paper and paper board industry is
30.49 lakh tonnes. The integrated farge pa-
per mills, based on forest raw materials, and
some agro-based paper mills, have their
own pulping facilities. The overall capacity
utilisation of paper and paper board industry
in the current year is around 64% and most
of the pulp produced is utilised by the paper
mills.

(c) The details of pulp/waste paper
imported during the last three years are
given below:—
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Year Quantity Value
(Thousand tonnes) (Rs. in crores)

1 2 3
1987-88 474 238.54
1988-89 394 252.18
1989-90 451 303.88

[ Translation) MINISTRY OF HOME AFFAIRS AND MIN-

Construction of Akashvani Bhavan in
Madhya Pradesh

552. SHRI RESHAM LAL JANGDE:
Will the PRIME MINISTER be pleased to
state:

(a) whether work pertaining to furnish-
ing and installation of equipments etc. at
Akashvani Bhavan in Madhya Pradesh has
been completed;

(b) the time by which broadcasting of
local and other programmaes is likely to be
started therefrom;

(c) the total amount spent on the con-
struction of the said building; and

(d) the number of employees working
there category-wise?

THE MINISTER OF STATE IN THE

ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) There
is no scheme as such for establishmentof an
‘Akashvani Bhavan' in Madhya Pradesh.
Akashvani's VIl Plan, however, provided for
establishment of 10 new Radio Stations in
Madhya Pradesh, on each at Shahdol,
Shivpuri, Khandwa, Chhindwara, Bilaspur,
Guna, Balaghat, Raigarh, Betul and Sagar.

(b) While the Radio Station at Khandwa
was commissioned into service on October
19, 1990, the Radio Stations at Shivpuri,
Shahdol, Chhindwara, Bilaspur, Balaghat,
Raigarh and Betul have been made techni-
cally ready. The establishment of the re-
maining two Radio Stations at Guna and
Sagar is envisaged to be completed during
1991-92.

(¢} The expenditure incurred on civil
works and installation of equipment in these
ten Radio Stations is as follows:—

Sl. No. Namae of the Station Expenditure incurred as on 31.3.90
(Rs. in lakhs)
1 2 3
1. Shahdol 200.00
2. Khandwa 206.01
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Sl. No. Name of the Station Expenditure incurred as on 31.3.90
(Rs. in lakhs)
1 2 3
3. Shivpuri 196.58
4. Chhindwara 216.55
5. Bilaspur 192.78
6. Guna 204.90
7. Balaghat 182.25
8. Raigarh 197.11
9. Betul 214.66
10. Sagar 187.46

(d) The details of staff sanctioned for ~ Shivpuri and for the local Radio Stations,
the non-local Radio Stations at Shahdoland  separately, are given in Statements 1 and |l

STATEMENT-I
Details of the Staff Sanctioned for the Non-Local Radio Stations Separately at Shivpuri
and Shahdol
Sl. No. Designation of the Post No. of Posts
1 | 2 3
1. Station Director 1
2. Station Engineer 1
3. Assistant Station Director 1
4. Assistant Station En.gineer 1
5. Programme Executive 5

6. Transmission Executive 4
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Sl. No. Designation of the Post No. of Posts

1 2 3
7. Production Assistant (in the grade of TREX) 1
8. Farm Radio Officer 1
9. Farm Radio Reporter 1
10. Assistant Editor (F&H) (in the grade of TREX) 1
11, Assistant Editor (Script) (in the grade of TREX) 1
12. Senior Engineering Assistant 4
13. Engineering Assistant 6
14. Senior Technician 1
15. Technician 3
16. Diesel Technician 1
17. Helper 1
18. Head Clerk/Accountant 1
19. Clerk Grade | 3
20. Clerk Grade Il 4
21. Hindi Translator 1
22. Storekeeper (Jr.) 1
23. Stenographer (Jr.) 2
24, Librarian (Jr.) 1
25 Programme Secretary (Clerk Jr. ) 2
26. Motor Driver 2
27. Studio Attendant 1
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SI. No. Designation of the Post No. of Posts
1 2 3
28. Security Guard 4
29. Daftry 1
30. Peon 3
31. Safaiwala 1
32. Farash 1
33. Mali 1
34. Announcer 4
35, Compere 2
36. Music Composer 1
70
STATEMENT-H

Details of the Staff Sanctioned for the Local Radio Stations Separately at Khandwa,
Chhindwara, Bilaspur, Guna, Balaghat, Raigarh, Betul and Sagar

Si. No. Designation of the Post No. of Posts

1 2 3

1. Station Director 1

2. Station Engineer 1

3. Programme Executive 3

4. Farm Radlo officer . 1

5. Production Assistant (in the grade of TREX) 1

8. Assistant Editor (F&H) (in the grade of TREX) 1

7. Transmission Executive 3
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Sl. No. Designation of the Post No. of Posts

1 2 3
8. Assistant Engineer 1
9. Senior Engineering Assistant 2
10. Engineering Assistant 6
1. Senior Technician 2
12 Technician 3
13. Diesel Technician 1
14, Helper 1
15. Head Clerk/Accountant 1
16. Clerk Grade-II 4
17. Programme Secretary (CG-l) 1
18. Stenographer (Jr.) 1
19. Librarian (Jr.) 1
20. Storekeeper (Jr.) 1
21. Motor Driver 2
22. Security Guard 4
23. Daftry 1
24. Farash-cum-Safaiwala 2
25. Peon 3
26. Announcer/Compere 3

51
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[English)]

Expert Group on Estimation of Propor-
tlon and Number of Poors

553. SHRI PRATAP SINGH: Wil the
PRIME MINISTER be pieased to state:

(a) whether the Expert Group on Esti-
mation of Proportion and Number of Poors
constituted by the Planning Commission has
since finalised its recommendations;

(b) if so, the details thereof; and

(c) it not, when the Group is likely to
submit its recommendations to Govern-
ments?

THE MINISTER OF STATE IN THE
PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The expert group
on Estimation of Proportion and Number of
poor has not yet finalised its recommenda-
tions.

(c) Two mestings of the Group were
held. The members of the earlier Planning
Commission resigned in November, 1990.
Nowthatthe Planning Commission has been
reconstituted and new members havejoined,
the meeting of the Group will be convened
shortly to deliberate in this regard.

implementation of Mandal Commission
Recommendations

554. PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:

(a) whether it has been brought to the
notice of the Government that there are
mistakes in classifying the communities in
the OBC list by the Mandal Commission;

(b) if so, the steps taken to rectify them;

(c) whether the Muslim Community as
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awhole is likely to be considered as OBC for
getting benefits under Mandal Commission
recommendation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRYOFWELFARE
(SHRI RAMJI LAL SUMAN): (a) to (d). The
decision to provide 27% reservation for So-
cially and Educationally Backward Classes
(SEBCs) in the first phase covers only those
castes and communities which are common
to both the lists in the Report of the Mandal
Commission and the State Government lists.

The above decision was taken in order
to avail of the benetfits of the long experience
of a number of States in preparing lists of
Socially and Educationally Backward Classes
(SEBCs) and also in order to ensure har-
monious and quick implementation. There-
fore, for the purposes of implementation of
Government decision, such castes and
communities which are not included in the
Mandal List but are included in the State
Lists and vice-versa would not be eligible for
the benefits of reservation. This decisionis a
safeguard also against any mistakes that
might have crept in the massive nation-wise
exercise undertaken by the Mandal Com-
mission to identify SEBCs. Wherever certain
Muslim communities are common to both
the lists, they would also be eligitie for the
benefits of the reservation policy However,
the decision of the Government has been
stayed by the Supreme Court except the
identification of castes and communities as
SEBCs as per aforesaid decision.

Financlal Assistance for Jalls In Kerala

555. SHRIK. MURALEEDHARAN: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Kerala Government has
submitted any scheme to the Union Govern-
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ment seeking financial assistance to recon-
stitute the present structure of Jails in Kerala;
and

(b) if so, the details thereof and the
action taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) No, Sir.

(b) Question does not arise.
[ Translation]

Doctors, Engineers Registered with
Employment Exchanges in States

556. SHRIGULAB CHAND KATARIA:
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Will the PRIME MINISTER be pleased to
state the number of doctors, engineers,
graduates and post graduates registered
with employment exchanges in various States
throughout the country at present?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF WEL-
FARE (SHRI RAMJI LAL SUMAN): A
Statement giving the latest available infor-
mation on the number of doctors, engineers,
graduates and post-graduates on the live
register of employment exchanges, State-
wise as atthe end of June, 1989 is enclosed.
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[English]

Setting up of T.V. Stations In Tamil
Nadu

557. SHRIP.R.S. VENKATESAN: Will
the PRIME MINISTER be pleased to state:

(a) whether Government proposeto set
up more T.V. stations in Tamil Nadu;

(b) if so, the names and locations of

proposed T.V. stations;

(c) the time by which these stations are
likely to be set up; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b)to (d). The establishmentofadditional
studio tacilities for second channel TV ser-
vice at Madras and a high power (10KW) TV
transmitter with a 300M high tower at
Rameshwaram is under implementation in
Tamil Nadu as spill-over schemes from the
VI Plan. These projects are expacted to be
commissioned into service during 1992-93
and 1993-94 respectively. Besides, it is also
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envisaged to establish a TV studio Centre at
Madurai, the lead time for completion of
which is about 4 years after commencement
of civil works at the site.

[ Translation)
Overstay of Pakistanis

558. SHRIRAGHAVJI: Willthe PRIME
MINISTER be pleased to state:

(a) the state-wise number of visitors
from Pakistan who are overstaying in India
as on 15 December, 1990;

(b) the action being taken by Govern-
ment for their repatriation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) A
statement, prepared on the basis of the
information available, is attached.

(b) As and when any Pakistani national
overstays and is detected, action under the
Foreigners Act/Rules is taken by the State
Governments/Union Territory Administra-
tions to either prosecute him or deport him.
The State authorities have been directed to
take eftective measures to locate and deport
overstaying Pak. nationals.

STATEMENT

PAKISTANI NATIONALS

State-wise information in respect of Pak. nationals who have not gone back to their
country after expiry of visa period as on 31.3.1990

Sl. No. Name of States/UTs Overstaying in India
1 2 3
1. Andhra Pradesh 38
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Sl. No. Name of States/UTs Overstaying in India
1 2 3
2. Bihar 144
3. Delhi 143
4. Gujarat 340
5. Haryana 31
6. Karnataka 101
7. Kerala 462
8. Madhya Pradesh 1014
9. Maharashtra 1801

10. Orissa 47
11, Punjab 253
12. Rajasthan 1148
13. Tamil Nadu 73
14. Uttar Pradesh 1214
15. West Bengal 533
16. Jammu & Kashmir 97

Information in respect of the remaining
States/UTs may be treated as NIL. The
available figure in respect of West Bengal
relates to 31.12.89

[English]

Marathl Programmes Over Goa
Doordarshan

§59. PROF. GOPALRAO MAYEKAR:

Will the PRIME MINISTER be pleased to
state: ®

(a) whether Marathi language
programmes are being telecast from Goa

Doordarshan;

(b) if so, the time earmarked therefor by
Goa Doordarshan;

(c) whether Government are aware that
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Marathi languageis not given its due share
in TV programmes; and

(d) if so, the corrective steps being
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Marathilanguage programmes telecast from
Bombay are relayed by the High Power
Transmitter at Panaji, Goadaily (from Monday
to Friday) from 5.30 p.m. to 8.30/8.40 p.m.
except for 30 minutes (from 7.00 p.m.to 7.30
p.m.)when programmes in Konkanilanguage
are telecast from Goa. Besides, regional
music programmes in Marathi and award
winning Marathi films are telecast in the
Regional Language Chunk of National Net-
work, in rotation with other regional lan-
guages.

JANUARY 9, 1991

Written Answers 248

Financlal Assistance to KVI Board,
Andhra Pradesh

560. SHRIBH. VIJAYAKUMAR RAJU:
Will the PRIME MINISTER be pleased to
state:

(a) whetherfinancialgrantis sanctioned
by Khadi and Village Industries Commission
to Khadi and Village and Industrial Boards;
and

(b) if so, the details of grant sanctioned
to Khadi and Village Industries Board Andhra
Pradesh during 19907

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) The amount sanctioned and allo-
cated to State Khadi and Village Industries
Board, Andhra Pradesh fortheyear 1990-91
is as under.—

(Rs. in lakhs)

Grant Loan Total

1 3 4
Khadi 0.33 47.80 48.13
Village Industries 14.29 879.58 893.87
Total: 14.62 927.38 942.00

Tralning of Police Personnel on
Sclentific Lines

561. SHRI HAMENDRA SINGH
BANERA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to

prepare a modsl training programme for -

training of police personnel and circulate it
among the State Governments to ensure
investigations on scientific basis and not on
the basis of torture and intimidation; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Guidelines on Police training programmes
covering among other items, use of scientific
aids to investigation had been circulated by
the Government of India to the State Gov-
ernments in February, 1986.

[ Translation)

Memo Submitted by All indla Trade
Unlon Federation

. 562. SHRICHHEDIPASWAN: Willthe
PRIME MINISTER be pleased to state:

(a) whether All India Trade Union
Federation has submitted a memorandumto
Government in support of the demands of
the workers recently;

(b) if so, the main demands of the
federation; and

(c) the steps being taken to meet their
demands and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) Yes, Sir.

(b) The All India Trade Union Federa-
tion has raised the following demands:

(i) To set up Lok Adalats to clear
the labour disputes;

(i) Equal participation of Em-
ployers and Employess in In-
dustries;

(iii) 30% reservation in the Parlia-
ment/State Legislative As-
semblies fcr representatives
of workers;
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(iv) Equal payment of wages/Bo-
nus and Gratuity to all the In-
dustrial/Commercial Workers;
and *

(v) Stringent action against
organisations violating labour
laws.

(c) The demands are being examined.
[English)
Labour Ministers Confarence

563. SHRI CHANDRESH PATEL.: Will
the PRIME MINISTER be pleased to state:

(a) whether Labour Ministers Confer-
ence was held on 20 December, 1990 at
Delhi;

(b) if so, the States which participated in
the Conference;

(c) the issues discussed and decisions
taken;

(d) the time by when these decisions
are likely to be implemented; and

(e) how many such Conferences of
State Labour Ministers, Labour Secretariss,
Chief Labour Commissioners were held from
15 December, 1989 to 30 November, 19907

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) Yes, Sir.

(b) Alistof States and Union Territories
which participated in the 39th Conference of
Labour Ministers is attached as Statement-I.

(c) The items of agenda for the Conter-
ence and the major conclusions reached in
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the Conference are given in the attached
Statement.

(d) Thewmatter is reviewed and appro-
priate action is taken on a continuing basis.

(e) A Conference of Labour Secretaries
was held on 19th April, 1990, followed by a
Conference of Labour Ministeron 20.4.1990.
STATEMENT-I
List of States and Union Territories which
participated in the 39th Conference of
Labour Ministers held on 20th December,
1890
1. Andhra Pradesh
2. Arunachal Pradesh
3. Assam
4, Bihar

S. Chandigarh Administration

6. Delhi Administration

7.  Gujarat
8. Goa
9. Haryana

10. Himachal Pradesh
11.  Karnataka

12. Kerala

13. Maharashtra

14. Madhya Pradesh
15. Orissa

16. Punjab
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Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttar Pradesh

Wast Bengal

STATEMENT-Il

tems of Agenda and major conclusions
reached in the 39th Conference of Labour
Ministers held on 20th December, 1990

ltems of Agenda

1.

Action taken on the main con-
clusions of the 38th Session of
the Labour Ministers’ Confer-

ence.

Minimum Wages

Bonded Labour

Pendency in Labour Courts and
Industrial Tribunals

Issues relating to Employment
Service and Vocational Training:

(a)

(b)
(®

(ii)

Employmaent Service—role
and functions

Vocational Training—
Review of World Bank

Project

Review of apprenticeship
Training Scheme

6. Child Labour
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7. Implementation of the Bachawat
Award.

8. Miscellaneous items raised by
the participants.

Il. Themajorconclusions reached inthe
Conference are as follows:—

1. Minimum Wages

It was agreed that the minimum rate of
wages should be revised every two years.
Further, this rate should include an element
linked to the increase in the consumer price
index. it was also agreed that such provision
should be given statutory backing.

2. Bonded Labour

The State Governments should intensify
their efforts foridentification of bonded labour
and take suitable measures for their reha-
bilitation.

3. Pendency in Labour Courts and
Industrial Tribunals

The Conference took note of the large
pendency of work in Industrial Tribunals,
Labour Courts, etc. and felt that it adversely
affected the interest of the workers and was
not conducive to maintenance of industrial
peace and harmony. It resolved that:

(i) additional Tribunals and
Labour Courts be set up
keeping in view the work-
load;

(i) the vacancies in the posts
of Presiding Officers of In-
dustrial Tribunals and
Labour Courts should be
filled promptly;

(i) amanual for Industrial Tri-
bunals and Labour Courts
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should be prepared in or-
der to simplify the proce-
dure followed by them in
disposalofcases and bring
about uniformity in their
functioning;

(iv) the Presiding Officers may
hold Lok Adalats inorderto
dispose of cases exped:-
tiously; and

(v) the conditions of service of
the Presiding Officers
should be improved and
made more attractive.

4. Employment Service and Voca-
tional Training

The working of Employment Exchanges
should be re-oriented to give more attention
to vocational guidance and self-employment.

There shouid be a closer coordination
and monitoring of the Vocational Training
Projects, being executed with assistance
from the World Bank. It was also agreed that
the State Governments should consider in-
creasing the number of seats under the
Craftsman Training Scheme by introducing
additional shifts in the existing Industnal
Training Institutes and by encouraging the
setting up of such Institutes in the Private
Sector. The need for vigorous enforcement
of the Apprenticeship Training Scheme was
also emphasised.

5. Child Labour

In the context of the child labour, it was
agreedthat firm action should betaken where
there is exploitation of children or where they
are exposed to hazardous working. In addi-
tion, the supportive programmes providing
for rehabilitation and education of such
children should be further expanded.
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6. Revision of Industrial Disputes
Act

It was agreed that the States should
furnish their comments by January 31, 1991
on the recommendations contained in the
report of the Ramanujam Committee on
formulating a new Industrial Relations Law.

7. Review of labour laws

Labour laws should be periodically re-
viewed to take account of the changing
situation and to make such amendments, as
are necessary.

8. Workers Participation in Man-
agement

The participants supported the concept
of workers’ participationin management and
desired that the Bill on the subject should be
finalised early.

9. Legislation for agricultural and
landless workers

The proposal relating to Central legis-
lation for agricultural and landless labourers
should be finalised as early as possible.

10. Strengthening of Labour Admin-
istration Machinery

It was agreed that there was a need to
provide adequate financial support for
strengthening the labour administration
machinery in the States. It was also agreed
that the available labour administration ma-
chinery should be suitably re-oriented to
give more consideration to the problems
relating to the unorganised labour.

11. Rehabiltation of Gulf returnees

A programme should be formulated to
provide for rehabilitation of Gulf returnees.
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12. Woelfare of Cinema Workers

Steps should be taken to augment the
Woelfare Fund for the Cinema Workers so
that it may be possible to address the prob-
lems of this category of workers more ef-
fectively.

13. Pension for beneficiaries of Em-
ployees Provident Fund

Early action should be taken to provide
pension for the beneficiaries of the Employ-
ees’ Provident Fund.

President’s Assent to State Bilis

564. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased to
state:

(a) the details of the State Bills pending
as on December, 1990 with the Union Gov-
ernment for the President’'s assent, State-
wise; and

(b) the steps taken to expedite clearance
of those bills?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Ason
27.12.90, 70 State Bills are pending. Out of
these, 40 Bills are pending withthe concerned
State Governments for want of clarifications
and the remaining 30 Bills are under ex-
amination in the concerned administrative
Ministries/Departments of the Government
of India. State-wise pendency is indicated in
the enclosed statement.

(b) The State Governments concerned
and the Central Ministries/Departments are
being reminded constantly. Discussions are
also being held to expedite the clearance of
the Bills.
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Enclosure to reply to Lok Sabha Unstarred
Question No. 564 for 9.1.91

1. Andhra Pradesh
2. Assam
3. Bihar
4. Goa
5. Haryana
6. Himachal Pradesh
7. Karnataka
8. Madhya Pradesh
9. Manipur
10. Meghalaya
11. Orissa
12. Rajasthan
13. Sikkim
14. Tamil Nadu
15. Tripura
16. Uttar Pradesh
17. Waest Bengal

Conference of Inter-Continental Jour-

nalists

vember 1930; and

565. SHRI JANAK RAJ GUPTA: Will
the PRIME MINISTER be pleased to state:

(a) whether a Conference of Inter-
Continental Journalists was held.on 29 No-

(b} if'so, the outcome ofthe Conference

and the decision taken to implement its
observations?

THE MINISTER OF STATE IN THE
MINISTRY QF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir. A Conference of Inter-Continental Jour-
nalists was held from 28-30 November, 90.

(b) Decisions taken at Conferences
organised by private organisations are
treated as suggestions only.

Enquiries into Escape of Undertrials
from Tihar Jail

566. SHRISHANTARAMPOTDUKHE:
Will the PRIME MINISTER be pleased to
state:

(a) whether a large number of foreign
undertrials lodged in the Tihar Central jall
had gone on a hunger strike en masse
during October last, as reported inthe ‘Indian
Express’, New Delhidated 18 Octobar, 1990;

(b) if so, the reasons therefor; and

(c) the steps taken to sort out matters
and to prevent such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Some
foreign undertrials went on hunger-strike
from 15th October, 1990 to 16th October,
1990.

(b) Their main demands were:—
(i) expeditious trials;

(i) grant of bail;

(i) bettermedical andrecreational -

facilities; and

(iv) separate cooking facilities.
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(c) The Districts and Sessions Judge
Delhihas impressed uponthe Criminal Courts
to decide cases of undertrials expeditiously.
Grant of refusal of bail is wholly in the judicial
discretion of the Courts. There is an OPD
Dispensary and a 60-béded hospital with X-
ray facilities and Pathology laboratory to
cater to the sick prisoners. Various indoor
and outdoor games as also newspapers and
magazines are provided to the prisoners.
Separate cooking facilities are being provided
to the foreigners.

Recommendations of High Powered
Committee on Property Tax Reforms

567. SHRISHANTARAMPOTDUKHE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the High Powered Com-
mittee on Property Tax Reforms has sub-
mitted its report;

(b) if so, the main recommendations of
the Committee;

(c) the expenditure incurred on this
Committee; and

(d) the time likely to be taken to imple-
ment the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) The main recommendations of the
Committee are contained in the Statement
enclosed.

(c) So tar an expenditure of Rs.
85,454.00 has been incurred.

(d) Certainlegislative amendments may

.
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be necessitated after the Delhi Administra-
tion examines and formulates its views on
the report of the Committee.

STATEMENT

The Main Recommendations of High-
Powered Committee on Property Tax
Reforms

1. DATE OF EFFECT

Revisions in rateable values to be ef-
fective from 1.4.1989 instead of 1.12.1988.

2. DETERMINATION OF ANNUAL
VALUE: METHOD REGARDING

a. SELF-OCCUPIED RESIDEN-
TIAL PROPERTIES

Annual value of self-occupied residen-
tial property shall be 10 percent of cost paid
towards land and that of construction. In
case of ready made built up flat purchased,
annual value shall be worked out @ 10
percent of cost thereof. It shall, however, be
ensured that annual value worked out at 10
percent of the cost does not exceed preva-
lent rent of 1989-90.

b. SELF-OCCUPIED NON-RESI-
DENTIAL PROPERTIES

The same procedure, as in case of self-
occupied residential properties.

c. RENTED PROPERTIES

Rented properties shall be assessed as
perstandardrent, if any fixed by the Controller
or the actual rent, whichever is higher.
Howaever, in respect of a tenancy on or after
1.4.1989, annual value shall be actual rent
and if such actual rent is lower than the
prevalent rent for similar properties, then
such prevalent rent.
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3. ANNUAL VALUE OF LAND

Annual value of land shall be 5 percent
of cost paid towards acquisition thereof. If
atleast 25 percent of permissible FAR of
building is not completed within 7 years from
the date of taking over possession of plot in
case of a residential property and 5 years in
the case of a non-residential property, land
shall be assessed on the basis of its market
value and not on the basis of cost paid. This
provision shallcome into forcefrom 1.4.1992.

4. SPECIAL CATEGORY OF PROP-
ERTIES

Where CinemaHall, Hotel, Guest House,
Cold Storage, Godown etc. is actually letout,
annual value shallbe computed onthe same
pattern as aletout property. However, where
abuilding isin self-occupation, reteable value
of self-occupied building or portion thereof
shall be taken as 10 percent of the market
price of land and depreciated cost of building
in the year of assessment, or where preva-
lentrent for similar propenties is available, on
the basis of prevalent rent, whichever is
higher.

5. FARM HOUSES

Annual value of a farm house let out
shall be fixed like any other rented property.
Where afarm house s in self use, its reteable
value shall be 10 percent of the market price
of land and depreciated cost of construction
in year of assessment or comparative rent,
whichever is lower.

6. CHANGE IN OWNERSHIP

Wherever there is change in ownership
of a building and it is self-occupied, rateable
value shallbe fixed at 10 percent of cost paid
by new owner or prevalent rent of 1989-80,
whichever is lower. In respect of a property
constructed or purchased on or after
1.4.1989, annual value shallbe 10 percentof



263 Written Answers

such cost of construction or prevalent rent of
the year in which building was completed or
purchased, whichever is lower.

7. DEDUCTION FOR MAINTENANCE

Statutory deduction for repairs and
maintenance of properties shall be 15 per-
centofthe annual value instead of 10 percent
as at present.

8. RATE OF TAX

There shall be a consolidated rate of
property tax ranging from 12.5 percent to 30
percent as against existing rate of tax vary-
ing from 14 percent to 57 percent. The rate
of tax shall be as under-—

Residential 12.5 % to 20%
Non-residential - 15% to 25%
Special category 20% to 30%

The above rates shall apply in NDMC
areas as well.

9. PROCEDURE OF ASSESSMENT

A taxpayer shall file an annual return of
rateable value and suo moto pay tax
alongwith return. No assessment shall remain
pending for over three years. For failure to
pay tax alongwith return, suitable interest
shall be charged for the period during which
tax was not paid.

10. COLLECTION OF TAXES

Undisputed tax shall be collected on the
basis of self assessment alongwith return. In
respact of any disputed tax, a notice of
demand shall be issued and recovery made
as per law.
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11. APPEALS

First appeal shall lie to an ‘appellate
authority’ for which officers may be drawn
from MCD or other Departments of Delhi
Administration or Government of India.
Sacond appeal shall lie to a two-member
Tribunal. The first appeal shall be heard on
suo moto payment of tax on the basis of self-
assessment, while second appeal shall lie
only on payment of 50% of the disputed tax
and furnishing security for the remaining
50% to the satisfaction of the Chief Execu-
tive of the local body. Interest on the amount
finally becoming payable after disposal of
appeal by the Tribunal shall be payable at
such percentage as the Chief Executive may
decide and the same shall be payable from
the date the demand had become due. If on
disposal of appeal a refund works out, the
same, alongwith interest, shall be payable
by the MCD/NDMC.

12. MUTATION/SUB-DIVISIONS

The procedure for mutation and sub-
division should be simplified. All physical
sub-divisions should be accepted and mu-
tations allowed on payment of arrears of
property tax on pro rata basis.

13. PANEL OF ASSESSORS

A Panel of Assessors shall be set upto
fix prevalent rents of different localities or
different types of properties, which shall also
be notified to the public.

14. EXEMPTIONS

100 percent exemption shall be granted
to places of worship, homes for destitutes,
orphans/poorchildren/old age/handicapped/
blind/deaf and dumb and dharamshalas, not
for any particular community, while 75 per-
cent exemption shall be allowed for proper-
ties owned and occupied by charitable dis-
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pensaries and hospitals and aided schools
getting grants-in-aid upto 95% from the
Government.

15. UNION OF INDIA AND STATE
GOVERNMENT PROPERTIES

The quantum of service charges on the
Union of india’s properties should be in-
creased. The term "Properties of the Union”
should be clarified, so that properties being
controlled and managed by public sector
undertakings, authorities set up under an
Act of Parliament, Government companies
and those set up under the Societies Act are
not treated as the properties of the Union.
State Government properties used for busi-
ness or trade should be required to pay
property taxes, while other properties should
be subjected to levy of service charges.

16. PERIODICAL REVISION

Considering the fact that amended
provisions of the DRC Act, 1958 permit a
revision in the standard rent or agreed rent
by 10 percent every three years, next revi-
sion in rateable values in Delhi shall be
carried out in 1992-93. The revision shall
depend on the facts of each case. Where
there is no actual increase, upward revision
shall be limited to 10 percent of RV.

National Centre for Software Develop-
ment

568. SHRIG.S. BASAVARAJ: Wilithe
PRIME MINISTER be pleased to state:

(a) whether a National Centre for Soft-
ware Development has been set up in Ban-
galore to give abig boost to software industry;

(b) if so, the details thereof;
(c) whether Government have made

efforts to provide adequate communications
and transportation facilities to this centre;
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(d) if so, the details thereof; and

{8) whether Government also propose
to set up any resource centre at Bangalore
for learning Japanese language; if so, the
details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Yes, Sir. The
National Centre for Software Development
(NCSD), has been set up at Bangaiore with
the following objectives:

— Carry out research and develop-
ment at the front line of a carefully
identified subset of the rapidly de-
veloping software technology.

— Make significant contributions to
high quality continuing education
of professionals in the software in-
dustry in India.

— Design and develop high technol-
ogy software in selected sub-areas.

In addition to the above Research and
Development activities, the Centre's activi-
ties also include:—

— Installation of selected Computer
Aided System Engineering (CASE)
tools for demonstrations, test and
trial use by industry professionals.

— Establishing a comprehensive li-
brary of books and journals in
software engineering. /

— Software testing and validation
service.

(c) and (d). The Centre has excellent
communication and transportation facilities
as #t is located at a central place namely,
Visveswaraya Centre, Dr. B.R. Ambedkar
Veedhi, Bangalore-560001.
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(e) Aproposalfor setting up aJapanese
Language Training Centre has beenreceived
from M/s KEONICS which is under consid-
eration.

Expanslon Plan of Maruti Udyog
Limited

569. SHRI KUSUMA KRISHNA
MURTHY: Will the PRIME MINISTER be
pleased 1o state:

(a) whether Government have approved
the capacity expansion plan of the Maruti
Udyog Ltd., to produce specially built 1000
cc cars against dollar payment; and

(b) if so, the details of vehicles to be
produced, foreign exchange outgo for pur-
chase of machinery, equipment and
consultancy charge etc. and the benefits
expected to accrue to the country from this
venture?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Government ap-
proved in July, 1988, a proposal from Maruti
Udyog Ltd. (MUL) to manufacture 1000 cc
cars with a total capacity of 30,000 cars per
annum at an estimated cost of Rs. 97.90
crores including foreign exchange compo-
nent of Rs. 45.30 crores. No allocation of
foreign exchange by the Government was,
however, visualised because MUL were to
raise the required amount through additional
equity subscription from Suzuki Motor
Company and external borrowings. The
benefits include satisfaction of domestic
demand and earnings of foreign exchange
through exports.

Increase in Rates for Advertisement on
Doordarshan

570. SHRI KUSUMA KRISHNA

MURTHY: Will the PRIME MINISTER be

pleased to state:
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(a) whether Government have increased
advertisement rates for telecast on
Doordarshan; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Revision of the rate card for commercial
advertisement and sponsorship of
programmes on Doordarshan is a periodic
exercise taking into consideration various
factors such as the growth of Doordarshan’s
network, operational cost, overall conditions
in the market, viewership of programmes at
various time categories etc. The latest revi-
sion in the rate card was made with effect
from 1st July '90.

Production of L.C.A. by H.A.L.

572. SHR! KUSUMA KRISHNA
MURTHY: Will the PRIME MINISTER be
pleased to state:

(a) whether Hindustan Aeronautics
Limited has kept pace with technological
advances in the Western World to meet new
challenges;

(b) whether HAL is now fully geared to
produce light combat aircraft for the defence
services; and

(c) if so, by when the prototype of the
aircraft is expected?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUQY SINGH): (a) In the areas of produc-
tion established in HAL, the facilities and
technology are comparable to those in the
aerospace industries in the Western coun-
tries.
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(b) and (¢). HAL is presently engaged in
phase | of the full scale Engineering Devel-
opment of the light combat aircraft for pro-
ducing technology demonstrator prototypes.
The first one is targetted for 1995-1996.

[ Transiation)

Capacity Expansion of Madhubani
Doordarshan

573. SHRIBHOGENDRA JHA: Willthe
PRIME MINISTER be pleased to state:

(a) whether Government propose to
increase the capacity of Madhubani Centre
of Doordarshan; and

(b) if so, the time by which it is likely to
be implemented and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
There is no approved scheme, at present, to
increase the capacity of the low power (100W)
TV transmitter functioning at Madhubani in
Bihar.

Population of Malthill Speaking People

574. SHRIBHOGENDRA JHA: Wilithe
PRIME MINISTER be pleased to state:

(a) whether the number of Maithili
speaking people have not been published
separately in the last two three census;

(b) if so, the reasons therefor and
unpublished population of Maithili speaking
people as per 1951, 1961, 1971 and 1981
census respectively;

(c) whether clear cut orders have been
issued tokeep record of the persons speaking
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various regional languages including Maithili
during 1991 census;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
number of people returming Maithili as their
mother tongue in the 1961 census was
published separately. However the same
has not been published separately in the last
two censuses, namely, 1971 and 1981.

(b) In the 1971 and 1981 censuses,
mothertongues were grouped in some cases
undertherelevantlanguages. This was done
on the basis of information readily available
or in the light of studies already made. Only
the names of ‘identifiable’ mother tongues
which returned 10,000 or more speakers
each at the All India level were published
under the languages with which these were
grouped.

The number of persons with Maithili as
mother tongue in the country according to
the Censusesof 1951 and 1961 were 97,757
and 4,984,811 respectively.

(c) No, Sir.
(d) Does not arise in view of (c) above.
(e) The procedure regarding the pub-
lication of the 1991 census data on mother
tongue/language has not been finalised.
Arms from Foreign Countries
575. SHRI PRAKASH KOKO

BRAHMBHATT: Wilithe PRIME MINISTER
be pleased to state:
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(a) whether large quantities of foreign
arms have been seized from terrorists ar-
rested in Punjab, Assam and J & K;

(b) if so, the names of the countries
where these weapons were manufactured;

(c) whether the matter has been taken
up with the concerned countries; and

(d) if so, their reaction in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Large quantities of arms have been seized
from terrorists arrested in Punjab and J & K.
Weapons have also been recovered from
ULFA activists in Assam. Some of the
weapons are of foreignongin. Inmany cases,
the manutacturing markings are found to
have been erased.

{c) No, Sir.

(d) Does not arise.

[English)
Projects Pending for Approval from
Gujarat
576. SHRI PRAKASH KOKO

BRAHMBHATT: Willthe PRIME MINISTER
be pleased to state:

(a) whether some developmental
projects of Gujarat are pending approval of
the Planning Commission;

(b) if so, the details thereof;

{c) the reasons for not giving clearance
to these projects; and

(d) the time by which clearance is
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proposed to be given to these projects?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.

(b) to (d). Do not arise.

Employment Scheme for Economically
Weaker Sections

577. SHRI PRAKASH KOKO
BRAHMBHATT:
SHRI BALGOPAL MISHRA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government of Gujarat
has planned a scheme where by a member
from each family belonging to economically
weaker sections of the society would be
given employment;

(b) if so,the main features of the scheme;

(c) whether the Union Government
have asked other State Governments alsoto
formulate such plans and if so, the names of
States which have agreed to formulate such
schemes; and

(d) whether the Union Government
have agreed to help and assist the State
Governments in formulating and imple-
menting these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) and (b).
According to available information, the
Government of Gujarat has drawn up a
scheme of Zero Unemployment Programme
under which atleast one person from each
tamily is expected to be employed remu-
neratively in private-sector, public sector,
self-employment or wage employment jobs.
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To begin with, during the year 1990-91,
Gandhinagar and Dangs Districts have been
selected for this purpose.

(c) No, Sir.
(d) Does not arise.
Development of Electronics

578. SHRI SRIKANTA DATTA
NARASIMHA RAJA WADIYAR: Wil the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
give highest priority for the development of
electronics during the Eighth Plan;

(b) if so, the funds earmarked for the
purpose; and

(c) the details of the steps taken/pro-
posed by the Union Government to assist
Karnataka Government for promotion and
development of electronics in the State?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Electronics will be
a significant sector of growth in the VilI Plan.
Allocation of funds for Vil Five Year Plan is
yet to be finalised.

(¢) The Department of Electronics en-
courages the setting up of electronic indus-
tries throughout the country in all relevant
sectors of electronics. The concerned State
Government or agencies like the State
Electronics Development Corporations
(SEDCs) provide some facilities and pro-
motional incentives for setting up of spezsific
industrial units in the State. The Department
of Electronics also gives necessary guidance
and approvals/licences etc. Department ot
Electronics also provides financial assistance
for projects in areas such as manpower
development, education, quality control,
testing and standardisation, R&D in elec-
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tronics etc.

Department of Electronics has also
launched a Software Technology Park in
Bangalore to help iocal software industry to
export software. National Centre for Software
Development (NCSD) has been set up at
Bangalore with the objectives to carryout
research and development activities in
Software Technology.

CCI Projects in Andhra Pradesh

579. SHRIRAJAMOHAN REDDY: Will
the PRIME MINISTER be pleased to state:

(a) whether the Cement Corporation of
India has cleared some projects in Andhra

Pradesh;
(b) it so, the details thereof; and

(c) by when the projects are likely to be
commissioned?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (h). The Government
of India have approved a Project for expan-
sinn from 4 lakh tonnes to 10 lakh tonnes of
cement per annum at Yerraguntla, District
Cuddapah in Andhra Pradesh. Sanctioned
cost of the Project is Rs. 191.25 crores as
approved in March, 1989.

(c) The implementation of the project
was initially delayed because of fund con-
straints. The project is likely to take approx.
24 months for completion after availability of
the required funds.

Industrially backward areas

580. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the details of areas declared indus-
trially backward;
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(b) the details of facilities provided inthe
backward areas;

(c) the details of central investment
subsidies granted in the centrally declared
backward areas; and

(d) the details of proposed facilities for
development of these backward areas for
the benefit of small-scale units?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) A List of industrially back-
ward districts in the country is attached as
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Statement-I.

(b) Entrepreneurs setting up industries
in industrially backward districts/areas are
eligible for priority in licensing, concessional
financs, etc.

(c) Statement Il showing the state-wise
reimbursemaent of cantral investment subsidy
is attached.

(d) The Government have decided to
introduce a Central Investment Subsidy
Scheme for small scale units set up in rural
and backward areas.
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Unemployment of Youth in Punjab

581. BABA SUCHA SINGH: Wili the
PRIME MINISTER be pleased to state:

(a) whether the Government are aware
that one of the major reasons for unem-
ployment among youth in Punjab is migration
of labour to the State from Uttar Pradesh,
Bihar and other States;

(b) i so, the reasons for not restricting
the migration of labour to Punjab;

(c) the steps taken by Government for
removal of unemployment in Punjab; and

(d) how for these steps are likely to
check the migration of labour to State of
Punjab?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) to (d). Mi-
gration of Labour from one State to another
is determined by the felt need and other
socio-economic ‘actor. It may not be legally
prudent to restrict such movement with-in
the country. The State Government is how-
ever independently pursuing various
programmes to provide more job opportuni-
ties to the youth.

Schemes for the Welfare of SCs in
Punjab

582. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the details of the schemes for the
Welfare of Scheduled Castes in Punjab
dropped for want of funds during the current
year;

(b) the amount fixed as grant for the
construction of “Harijan Dharmsala”
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(c) whetherthe quantum of grants given
forthe purpose is adequate and uniformin all
cases; and

(d) if not, the reasons for variation if any,
and the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a)to (d). The
requisite information has been called from
Government of Punjab and will be placed on
the table of the House.

[Translation]
National Mines Safety Councit

583. SHRI SHEO SHARAN VERMA:
Will the PRIME MINISTER be pleased to
referto the reply given on 22 August, 1990to
Unstarred Question No. 2118 and state:

(a) whether Governmenthave reviewed
the matter and have taken any decision in
regard to the future of the employees of the
National Mines Safety Council, Dhanbad;

(b) if so, the details thereof and the
steps being taken in this regard; and

(c) it no steps are being taken, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) to (c). The
matter relating to the continuance of the
National Council for Safety in Mines,
Dhanbad, is still under examination.

Planning Commission Meeting

584. SHRI SEHO SHARAN VERMA:
Will the PRIME MINISTER be pleased to
state:
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(a) whether a plenary meeting of the
Planning Commission was held on 18 Sep-
tember, 1990;

(b) if so, the details of the issues dis-
cussed/considered in the meeting; and

(c) the follow-up action being taken/
proposed thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Ameeting of thefull Planning
Commission was held on 18th September,
1990.

(b) and (c). The meeting was convened
to censider the agenda item, “Financial Di-
mensions and Sectoral Allocations in the
Eighth Five Year Plan”, which provided the
basic framework for the formulation of the
Eighth Five Year Plan. The exercises relat-
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ing to the formulation of the Eighth Five Year
Plan are underway on the basis of this
framework.

Age Relaxation to Persons Appointed
in Municipal Corporation of Delhi

585. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to refesto the
reply given to Unstarred Question No. 4055
on 3 September, 1990 and state:

(a) whether the requisite information
has been collected; and

(b) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Informationinreply
to Unstarred Question No. 4055 on 3.9.1990
is given in the Statement below.
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[English]
Employees Provident Fund Arrears

586. SHRIJANARDHANA POOJARY:
Will the PRIME MINISTER be pleased to
state:

(a) what is the amount of money as
Provident Fund which has not been depos-
ited by employers with the Provident Fund
Commissioner as on 31 March, 1990;

(b) the action taken by Government to
ensure that money is deposited at an early
date; and

(c) the action taken against defaulter
employers?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRYOFWELFARE
(SHRI RAMJI LAL SUMAN): (a) According
to available information a sum of Rs. 98.76
crores was in arrears towards EPF contribu-
tion from the unexempted establishments
which deposit their provident fund contribu-
tions with the EPF authorities, as on 31st
March, 1990.

(b) and (c). The E.P.F. authorities had
taken the following actions during the year
1989-90 against the defaulting employers
for realisation of the outstanding dues:—

() 5,443 revenue recovery certifi-
cates were issued under section 8
of the E.P.F. Act;

(i) 10,777 prosecution cases were
filed under section 14 of the EPF
Act;

(i) 454 complaints were filed with
Police authorities under section
406/409 IPC for non-payment of
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contribution deducted from the
wages of the employees;

(iv) DamagesamountingtoRs.616.27
lakhs were levied under section
14 B of the EPF Act for belated
payment of provident fund contri-
bution.

An independent machinery of the EPF
Organisation for recovery of arrears of EPF
dues has been set up w.e.f. 1st July, 1990,
for speedy recovery of the outstanding dues.

Graduates/Under Graduates Reglstered
with Employment Exchange

587. SHRI BALGOPAL MISHRA: Will
the PRIME MINISTER be pleased to state:

(a) the number of graduates/under
graduates registered with Employment Ex-
change for clerical jobs, State-wise; and

(b) the number of persons provided
jobs during the last three years State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) The num-
ber of job-seekers on the live register of
employment exchanges registered for jobs
classified by occupation as ‘Clerical and
Related Workers' as at the end of 1987 is
given State-wise in Annexure-l. The educa-
tionalbreak-up forthe same is not maintained.
Besides, information on the number of
graduates and under-graduates, who are
new job seekers, who could also be con-
sidered for clerical jobs is given in Statement-I.

(b) The number of total placements
effected through employment exchanges
during 1988, 1989 and January-September,
1990, is given State-wise in Statement-II.
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Setting up of Cement Plants at
Shambhupura in Rajasthan

588. SHR!I MAHENDRA SINGH
MEWAR: Will the PRIME MINISTER be
pleased to state:

{(a) whether the Cement Corporation of
India is holding two mining leases for lime-
stone near Shambhupura, 15 Kms. South of
Chittorgarh,;

(b) it so, whether a feasibility report for
sefting up a Cement Plant there has been
submitted to the Cement Corporation of in-
dia;

(¢} if so, whetherthe Union Government
propose to set up a cement plant in
Shambhupura;

(d) if so, the details thereof; and

(e) the time by which it is likely to be set
up and the reasons for the delay so far?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) AFeasibility Reportfor setting up a
one million tonne cement plant at
Shambhupura was submitted by the CClto
the Government of India in October 1983.

(c)to (e). Dueto fund constraints, it has
not been possible to include this project in
the 8th Five Year Pian.

Construction of Mughal Road in Jammu
and Kashmir

589. SHRI JANAK RAJ GUPTA: Will
the PRIME MINISTER be pleased to state:

(a) whether construction of Mughal
Road in Thane Mandi, Jammu and Kashmir
was sanctioned long back;
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(b) when the proposal was approved
and the amount sanctioned for the same;
and

(c) the reasons for delay in starti y the
construction work and the cost escalation as
a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) Government of India
have notsanctionedthe construction of such
a road.

(b} and (c). Do not arisa.

National Highways Blocked on Occa-
sion of October Karseva

590. PROF.RAMGANESHKAPSE:
SHRI L.K. ADVAN!:
SHRI PYARELAL
KHANDELWAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether certain National Highways
were blocked to obstruct traffic to Ayodhya
on the occasion of October Karseva:

(b) if so, the details thereof alongwith
the locations and nature of obstructions;

(c) the extent of damage caused to
National Highways as a result thereof; and

(d) the expenditure incurred in bringing
back the High ways to normal conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Necessary information is being collected
from the State Government and would be
laid on the Table of the House.
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Sri Lankan Tamil Refugees
591. SHRI JANARDHANA
POOJARY:

DR. VENKATESH KABDE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the influx of Sri Lankan
Tamil refugees to lidia has increased
during the recent p.asi;

(b) if so, the nu~ b of Sril.ankan Tamil
refugees in India as . n 15 December, 1990;

(c) the number t such refugees who
have gone back to Si« Lanka during the last
three months; and

(d) the amount spent on them so far in
the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) After
June, 1990, the influx of Sri Lankan Tamil
refugees into India increased during the
months of July, August and September, 1990.
However, the number of refugees arriving
has since come down considerably.

(b) As on 15th December, 1990,
2,10,721 Sri Lankan Tamil refugees were
reported to be in India.

(c) No refugee is reported to have gone
backto SrilLankaduring the lastthree months.

(d) From Ist April, 1990 to 30th No-
vember, 1990, a:1amount of Rs. 13.10crores
has been spent vn them.

D.A. to Pub ic Sector Employees

§92. SHF' MADHAVRAO SCINDIA:
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Will the PRIME MINISTER be pleased to
state:

(a) whether Government have since
taken a decision to grant Central DAto public
sector employees; if so, the details thereof;

(b) the names of central public sector
undertakings in which such DA has been
given; and

(c) the time by which remaining un-
dertakings are likely to be given such DA to
their employees?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). Government have
taken a decision that certain categories of
employees numbering about 1.7 lakhs in 69
public sector enterprises should continue to
be governedby Central Dearness Allowance
formula. The names of the 69 enterprises
are given in the Statement attached. Em-
ployees in these enterprises appointed on or
after 1.1.1989 will, however, be governed by
Industrial Dearness Allowance formula and
related pay scales. As a result of this ar-
rangement, in the long run, employees in all
the Central public sector enterprises will be
governed only by the Industrial Dearness
Aliowance formula.

STATEMENT
Sl. No. Name of Enterprise

1. Andaman & Nicobar Islands
Forest and Plantation Devel-
opment Corporation Ltd.

2. Bharat Aluminium Company
Limited.

3. Bharat Gold Mines Limited.

4. Bharat Leather Corporation
Limited.
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Sl No.

Name of Enterprise

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Bharat Opthalmic Glass Lim-
ited.

Bongaigaon Refinery & Petro-
Chemicals Ltd.

Cement Corporation of India
Limited.

Central Inland Water Transport
Corpn. Ltd.

Central Warehousing Corpora-
tion Limited.

Cotton Corporation of India
Limited.

Delhi Transport Corporation.

Educational consultants India
Limited.

Engineers India Limited.

Engineering Projects (India)
Limited.

Food Corporation of India Lim-
ited.

Heavy Engineering Corporation
Limited. (Medical Doctors Only)
Hindustan Prefab Limited.
Hindustan Salts Limited.

Hindustan Steelworks Con-
struction Ltd.

Hospital Services Consultancy
Corporation (India) Limited.

Sl. No.

Name of Enterprise

21.

22.

23.

24.

26.

27.

28.

29.

30.

31.

as.

34.

35.

36.

37.

Housing & Urban Development
Corpn.

Indian Drugs & Pharmaceuti-
cals Limited.

indian Medicines Pharmaceu-
ticals Corpn. Limited.

Indian Railway Construction Co.
Ltd.

Indian Road Construction
Corpn. Ltd.

India Tourism Development
Corpn. Ltd.

Jute Corporation of India Lim-
ited.

Mahanagar Telephone Nigam
Limited.

Manganese Ore (India) Limited.
Mazagon Dock Limited.

Mineral Exploration Corporation
L.

Mining & Allied Machinery
Corpn, Ltd.

Modern Food Industnies (...dia)
Limited

National Airports Authority

National Aluminium Company
Limited.

National Buildings Construction
Corpn. Limited.

National Hydro-electric Power

+
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Sl. No.

Name of Enterprise

38.

39.

40.

41.

42,

43.

44,

45.

46.

47.

48.

49.

50.

51.

52.

53.

Corpn. Lid.

National Industrial Development
Corpn. Ltd.

National Instruments Limited.

National Mineral Development
Corpn. Ltd.

National Projects Construction
Corporation Limited

National Research Develop-
ment Corporation.

National Seeds Corporation
Limited.

National Small Industries Corpn,
Ltd.

National Textile Corporation
Limited.

National Textile Corporation
(Andhra Pradesh, Karnataka,
Kerala & Mahe.) Limited.

National Textile Corporation
(Delhi, Punjab Rajasthan) Lim-
ited.

National Textile Corporation
(Gujarat) Ltd.

National Textile Corporation
(Madhya Pradesh) Limited

National Textile Corporation
(Maharashtra North) Limited.

National Textile Corporation
(South Maharashtra) Limited.

National Textile Corporation
(Tamil Nadu & Pondicherry)
Limited.

National Textile Corporation
(Uttar Pradesh) Limited.

Sl. No. Name of Enterprise

54, National Textile Corporation
(West Bengal, Assam, Bihar &
Orissa) Limited.

55. North Eastern Electric Power
Corpn. Ltd.

56. North Eastern Handicrafts &
Handlooms Development Cor-
poration Limited.

57. North Eastern Regional Agri-
cultural Marketing Corporation
Limited.

58. Orissa Drugs & Chemicals Lim-
ited.

59 Rail India Technical & Economic
Services Limited.

60. Rajasthan Drugs & Pharma-
ceuticals Limited.

61. Rehabilitation  Industries
Corperation Ltd.

62. Rural Electrification Corpora-
tion Limited.

63. Sambhar Salts Limited.

64. State Farms Corpn, of India
Limited.

65. Telecommunications Consult-
ants India Ltd.

66. Uranium Corpn. of India Lim-
ited.

67. Uttar Pradesh Drugs & Phar-
maceuticals Co. Ltd.

68. Videsh Sanchar Nigam Limited.

69. Water and Power Co.asultancy

Services (India) Limited.
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Revival of Subsidy Scheme

593. SHRI BASUDEB ACHARIA: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have decided
to revive the subsidy scheme for
industrialisation in backward areas; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). There is no proposal
to revive the Central Investment Subsidy
Scheme which was discontinued on 30th
September, 1988. However,thethen Finance
Minister in this Budget Speech in May, 1990,
announced introduction of a new subsidy
scheme for Small Scale Industries only in
rural and backward areas.

CBI Raids

594. SHRI PRAKASH KOKO
BRAHMBHATT: Will the PRIME MINISTER
be pleased to state:

(a) whether the Central Bureau of In-
vestigation, in a major anti-corruption drive,
conducted nation-wide raids at different
places and registered cases against the
officials of Government departments and
public sector organisations as reproted in
Indian Express of 30 November, 1990;

(b) if so, the details of officials whose
premises were raided;

(c) the value of illegal movable/im-
movable assets discovered and incriminat-
ing documents seized from them; and

(d) the action taken against the con-
cerned officials?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.
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(b) Details of Government Depariment/
Public Sector Undertakings whose officials’
premises were searched is given inenclosed
statement.

(c) During the course of above searches,
following movable/immovable assets have
been discovered.—

Movable assets ‘Rs. 87.92 lakhs
Immovable assets  :Rs. 70.76 lakhs

Besides, large number of incriminating
documents have also been seized.

(d) Cases have beenregistered against
the concerned officials.

STATEMENT
Details of Government Departments/
Public Sector undertakings whose officials’
premises were searched by CBI
1. Ministry of Finance (Press).

2. Income Tax Department.

3. General Insurance Corporation
of India Ltd.

4. National Aluminium Company.

5. Office of the Director of Mines
Safety.

6. Minerva Mills.

7. National Textiles Corporations.

8. Ministry of Planning Manpower,
Arunachal Pradesh.

9. Customs and Central Excise.

10. indian Oil Corporation.
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11. Office of the Controller of De-
fence Accounts.

12. National Project Construction
Corporation.

13. Bharat Aluminium Company.

14. Central Coalfields, Ranchi.

15. State Bank of India.

16. UCO Bank.

17. Vijaya Bank.

18. Bank of Baroda.
[Transiation]

Investigation of Cases by C.B.l. Against
Officers

595. SHRIHARISH PAL: Willthe PRIME
MINISTER be pleased to refer to the reply
given to Unstarred Question No. 1856 on 20
August, 1990 and state:

(a) whether the requisite information
regarding investigation of cases by CBI
against officers has since been collected;
and

(b) it so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) Number of cases of Government
and Public Sector Undertaking officers in-
vestigated by the CBI during the last three
years,i.e. 1987, 1988 and 1989 is asunder.—
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Year No. of cases investigated
) 2

1987 790

1988 692

1989 678

A
The number of cases in which either
prosecution was initiated or departmental
action was recommended after investigation
is as under;—

Year No. of cases
1 2

1987 704

1988 523

1989 326

[English]

Marine Collaborations

596. SHRIMATIVASUNDHARA RAJE:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
collaborate with USSR in marine research;

(b) if so, the details thereof; and

(c) the details of collaborations with
other countries if any, in this regard?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE {(SHRIKAMAL
MORARKA): (a) Yes, Sir. India does have
collaborative programmes with USSR in
marine research.
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(b) These are:

(i) Studies of air-sea exchange
processes and their influence on
monsoon dynamics.

(i) Variations in space-time patterns
of equatorial currentsinthe Indian
Ocean.

(ii) Geology and Metallogeny of in-
dian Ocean ridges and back-arc
basins.

(iv) Analysis of ecosystems and fun-
damental research in the equa-
torial Indian ocean.

(v) Investigationofthe natureof crust
in the deformation zone of the
Indian Ocean.

(c) Collaborative research programhmes
also exist wit Germany, and USA in the
following areas of marine sciences.

() Indo-German Programme on
quaternary upwelling and mon-
soon related processes in Ara-
bian Sea and Bay ot Bengal.

(i) Indo-US programmes on
Bioactive substances from the
Indian Ocean; Corrosion of ma-
rine metals and alloys; and
studies of the environmental
parameters that control
macrofoulingof surfacesin Indian
waters and of anti-fouling prop-
erties of selected active sub-
stances from marine organisms
of the Indian coast.
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Abolition of Freight Equalisstion
Scheme

597. SHRI SUDHIR GIRI:
SHRI SAIFUDDIN
CHOUDHURY:

Will the PRIME MINISTER be pleased
to state:

(a) whethervarious State Governments
have demanded the abolition of freight
equlisation scheme;

(b) if so, the details thereof;

(c) whether the matter has since been
referredto the National Development Council;

(d) if so, the views of the Council have
been received; and

(e) when a final decision in this regard
is likely to be taken by the Union Govern-
ment?

THE MINISTUR OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). While the States in
the Eastern Region have been demanding
early withdrawal of the Freight Equalisation
Scheme, the States away from the Eastern
Region have demanded indefinite continu-
ation of the scheme.

(c) In view of the conflicting interests of
the different States the Government have
decided to refer the matter to the National
Development Council.

(d) Sofar, the NDC has not considered
the issue.

(e) itis not possible to indicate a definite
time frame for a final decision.



331 Written Answers
Wasteful Food Irradiation Project

598. SHRI EDUARDQ FALEIRO: Wiil
the PRIME MINISTER be pleased to state:

(a) whether Government have taken
any action on the observation made by the
Comptroller and Auditor General on the
Bhabha Atomic Research Centre's wasteful
Food Irradiation Project as brought out in
Comptroller and Auditor General's report
No 2 of 1990 for the year ending 31 March,
1989;

(b) it so, the details thereof;

(c) if not, the reasons for not taking any
action as yet;

(d) whether several States in USA and
Australia have recently banned tood irra-
diation; and

(e) whether Government proposeto set
up a Review Team with non-government
organisations’ representation to have a de
novo look in view of world-wide opposition to
food irradiation?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir. The CAG Report
on BARC's Food irradiation Project hasbeen
noted by Government. In its report CAG has
not mentioned food irradiation as a wasteful
project by only questioned the delay in its
implementation.

(b) Government wish to clarify the ob-
servations reported by CAG.

(i) Sub-OptimalUtilization of Facilities
in FIPLY

The irradiation facilities installed in
FIPLY are not commercial units,
but intended by R &D work upto
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pilot scale to establish irradiation
technology for preservation of per-
ishable commodities in India. Food
package irradiators and grain irra-
diators are essentially meant for R
& D work. They have limited capa-
bilittes which are not suitabie for
commercial operations requiring
high through-puts. These facilities
were used throughout the studies.
However, 100% utilization as
commercial unts was never in-
tended. The food package irradia-
toris beingused currentlyforR& D
work and also for large scale irra-
diation trials on onions, spices,
potatoes and wheat products.

Commercial Application of Irradia-
tion Technology

The commercial application of ir-
radiation technology developed at
BARC for various products is en-
trusted with the Board of Radiation
and Isotope Technology, which will
be responsible for building com-
maercial irradiators at different lo-
cations for irradiation of various
food items such as spices, onions
and potatoes.

Marketing of Irradiated Foods

The marketing of irradiated foods
to the Indian consumer or even the
consumer acceptability trials can
be done only after notification of
the rules for control of food irra-
diation process under Atomic En-
ergy Act and trade in irradiated
foods under the prevention of Food
Adulteration Act. The Ministry of
Health is taking action on this
matter. Commercialization of irra-
diation technology in India should
waittillthe publication of these rules
by the Government.
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(iv) Manpower for Irradiation Research

Manpower actually employed for
research on food irradiation has
beenreducedfrom37in 19731018
in 1989 onwards.

Currently only 37.5% of the total
scientific staff in the food technoi-
ogy and enzyme engineering divi-
sion is working on food irradiation.

(v) Mobile Onion Irradiator

The delay in the completion of the
mobile onion irradiator, meant for
demonstration of the technology to
farmers and traders in onion at
various locations, is due to the time
taken for approval of the design
from safety considerations and also
the delay in the procurement of the
materials and components for fab-
rication.

(¢) Does not arise in view of position
explained for part (b) above.

(d) The U.S. Food and Drug Adminis-
tration (FDA) has approved all foods irradi-
ated upto 1 Kgy and spices upto 30 Kgy for
human consumption, though some State
Governments in the USA have taken action
to prevent the sale of irradiated foods within
theirterritories. InMay 1990, the FDA allowed
irradiation of poultry with a dose of 3 Kgy,
which is applicable to all States in the USA.
Although individual States in the USA have
the freedom to enact legisiation of their own
which cannot be opposed by FDA, we are
not aware of any State having sofar enacted
any legislation against irradiation of poultry.

Australia has not shown particularinter-

.est in food irradiation. Therefore, the ques-

1tion of banning food irradiation in that country
does not arise.
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It may be pointed out that irradiated foed
items are safe for human consumption. The
Joint FAO-IAEA-WHO Expert Committee,
after extensive evaluation, has cleared a
large number of irradiated food items for
human consumption. So far 36 countries
have cleared irradiated foods and about 20
countries use this technology commercially.
Food items like potatoes, onions, wheat &
wheat products, spices, chicken, fish, sau-
sages, mangoes, papayas, apples and
strawberries have been cleared by many
countries.

(e) An apex body, namely, National
Monitoring Agency (NMA), has already been
constituted by the Government of India un-
derthe Ministry of Health and Family Welfare
to give guidelines and to oversee all aspects
regarding food irradiation technology. Pres-
ently, NMA has cleared the application of
thistechnoiogy forthe preservation of spices,
onions and frozen sea foods. In view of the
existing national Monitoring Agency and the
recommendations of the high level Interna-
tional Committee of the |IAEA, FAO and
WHO, no need has been felt for another
review Committee.

CBI Raids on Indusirialists and Pusi-
nessmen

599. SHRIG.S. BASAVARAJ: Will the
PRIME MINISTER be pleased to state:

(a) whether CBl had conducted raidson
industrialists and businessmen during No-
vember, 1890 in the country; .

(b) if so, the number of arrests made in
these raids; and

{c) the action taken against those found
guilty?

THE MINISTER OF STATE IN THF
PRIME MINISTER'S OFFICE (SHRIKAMAI.
MORARKA): (a} Yes, Sir.
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(b) No arrests have been made.

(c) Cases have been registered against
the concerned industrialists/businessmen.

Relief to Kashmirl Migrants

600. SHRI PYARELAL
KHANDELWAL:
SHRIPHOOL CHAND VERMA:
SHRI RAJENDRA
AGNIHOTRI:
SHRIJANARDHAN TIWARI:
SHRICHIRANJILAL SHARMA:

Will the PRIME MINISTER be pleased
to state:

ia) the amount of relief being provided
each month to each Kashmiri migrant in
Delhi and other parts of the country;

(b) the nature of dwelling units provided
tothem and the maximum number of migrants
accommodated in one such unit;

(¢) the specific items provided separately
to men and women to face the severity of
winter; and

(d) the details of the steps taken to
protect their property left in Kashmir?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Migrants fromthe Kashmir Valley have taken
shelter at Jammu followed By Detlhi. Migrants
reaching other parts of the country are few.
Indammu, the migrants are being given cash
assistance of Rs. 10/- per day per head
subject to a maximum of Rs. 1000/- per
month per family in addition to free ration of
9 Kg Atta, 2 Kg. rice and 1 kg. sugar per
head and accommodation in Govt. buildings/
tents wubject to availability. In Delhi those
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migrants who are living in camps set up by
Dethi Admn. are being given dry ration costing
about Rs. 500/- per month approximately
besides a cash assistance of Rs. 125/- per
head per month subject to maximum of Rs.
500/- per month per family of 4 or more
members. Those living outside the camps
are being given Rs. 200/- per month per
head subject to maximum of Rs. 800/- per
month per family of 4 or more members.

The migrants have also been given one
time bedding and kitchen kit per family in
Delhi. A sizeable numbaer of needy tamilies in
Jammu have been provided with blankets.

To protect the property of the migrants
in the Valley and to restora normalcy, Govt.
has taken a number of steps which include
door to door search for militants, intensive
patroliing by Security Forces in sensitive
areas and propaganda through mass media
to expose the heinous designs of the
subversives.

Setting up of Development Boards in
Backward Regions

601. SHRI!VASANT SATHE:
SHRI BANWARILAL
PUROHIT:

Wili the PRIME MINISTER be plearnd
to state:

(a) whether the Union Government
have received a revised proposal from the
Government of Maharashtra regarding set-
ting up of Development Boards for backward
regions in the State;

(b) if so, the details thereof;

(c) the action taken thereon:

(d) the time by which such Boards aie
likely to be set up:
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(e) whether the Government have also
identified backward regions in Bihar, Madhya
Pradesh, Uttar Pradesh and other States;

(f) if so, the details thereof; and

(9) the special measures taken or pro-
posed to be taken to remove regional dis-
parities progressively?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE THE MINISTRY OF IN-
FORMATIONAND BROADCASTING (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir.

(b) and (c). The earlier proposal of the
Government of Maharashtra was for issuing
President's Order in terms of atticle 371 (2)
of the Constitution to facilitate establishment
of separate Development Boards for
“'idarbha, Marathwada and the rest of
Iiaharashtra. Therevised proposal suggests
inctusion of Konkan in article 371 (2) and for
making a change in the provision relating to
the special responsibility” of the Governor.
The proposals have been examined in the
Ministry.

(d) It does not seem feasible to specify
time limit on policy issues, especially those
involving constitutional amendments.

(e) to (g). The economic development
of backward regions is primarily the re-
sponsibility of the State Governments con-
cerned and is partof the larger developmental
strategy and programmes. Thase aspects
are taken care of by the State Governments
while formulating their plans.

Cement Prices

602. SHRI VASANT SATHE:
SHRI SHOPAT SINGH
MAKKASAR:
DR. CHINTA MOHAN: .
SHRIPHOOL CHAND VERMA:
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SHR!I GULAB CHAND
KATARIA:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe prices of cement are on
the increase since decontrol;

{b) whether the Monopolies and Re-
strictive Trade Practices Commission has
also pleaded to Govt. not to raise cement
prices;

(c) whetner Government propose to
control the prices of cement; and :

(d) if so, the steps tai(en/proposed to
protect the interests gf cement consumers?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) There has been some
increase in the prices of cement from Dec
1989.

(b) The MRTP Commission had issued
an ad-interim Order on 14.9.90, restraining
the cement producers from carrying on re-
strictive trade practices of raising the prices
of cement any further from the date of the
order.

(c) At present, there is no proposal to
impose price and distribution control on the
cement industry.

(d) Government have been in constant
dialogue with cement producers to ensure
availability of cement atreasonable prices to
the consumers. With a view to increasing
production and making cement available in
adequate quantities, Government is closely
monitoring the availability fo coal, wagons,
and other infrastructural support to the ce-
ment industry. Schemes for increasing the
installed capacity of cement are being lib-
erally approved. State Governments have
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been advised to keep a close watch on the
dealers, so that they do not indulge in profi-
teering last retail level. They have also been
requested to intervene in the market by
purchasing through their designated agency
in bulk and ensure equitable retail distribu-
tion.

Formation of Construction Industry
Development Board

603. SHRI VASANT SATHE: Will the
PRIME MINISTER be pleased to state:

{a) whether the working Group on
Methodology and Technology of Construc-
tion has suggested formation of a Con-
struction Industry Development Board to co-
ordinate the policies, general strategies,
systems and procedures relating to con-
struction and introduction of new technolo-
gies and matenals;

(b) if so, the details thereof; and
{c) the action takenfproposed thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir.

(b) The proposed Construction industry
Development Board would be headed by a
Chairman who would be ex-officio Secretary
to the Government. The Board will consist of
5 Members.

The Board would devise a multi-pronged
strategy such as,

(i Policies for manufacture, use,
pricing and distribution of con-
struction materials.

(i) Energy conservation, ecology
and environment related to poli-
cies on construction.
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Modernisation 1n the construc-
tion industry, oplimisation and
balancing of mechanisation with
employment generation.

Industrial policy pertaining to
construction, financing policies,
manpower development, pro-
ductivity, safety and welfare of
construction workers

Formulating an integrated ap-
proach to quality and cost contro!
in the field of construction. de-
fining the roles and responsibil
ties of constructing anencier,
material manufacturers and
managemeat agencies, 1o
achteve works of quality.

Updating bye-laws and farmu
lating model bye-laws 1o be fol-
lowed tn urban, semi-urb.n and
rural areas.

Standardisation of procedures,
codes and various norms of
construction sector-wise and re-
gion-wise.

Introduction and adoption of al-
ternative building materials and
waste products.

Coordinating the functions of all
agencies engaged in construc-
tion to ensure that generally ap-
proved policies, procedures and
standards are being adopted.

Creating a forum for the inter-
change of ideas and expaerience,
dissemination of new technolo-
gies and materials etc.

Creation of Construction Data
bank and dissemination of con-
struction technology.
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(c) The Report of the Working Group
has been circulated to all the concerned
Ministries of the Central Government for
comments. '

Atomic Energy Production

604. SHRI A.K. ROY: Will the PRIME
MINISTER be pleased to state:

(a) the atomic energy produced in the
last three years in terms of unit, of electricity,
cost of production and capacity utilisation of
each unitoperating with year-wise break-up;

(b) whether the cost of production is
comparable with that of other sources of

energy,
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(c) thedetails of degree of indigenisation
achieved in atomic energy generation;

(d) the target proposed for the Eighth
Five Year Plan;

(e) whether the original target for 2000
A.D. for producing atomic energy has been
abandoned;

(f) if so, the reasons thereof; and

(g) if not, the details of the schedule
proposed?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) The details are as under:
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(b) The aconomics, of nuclear power is
comparable to coal thermal plants located
away from pit-heads.

(c) the degreeof indigenisation achieved
in MAPS and subsequent units ranges from
85% to 90%.

(d) Apart from the units presently in
operation including the first unit of Narora
Atomic Power Station, the second unit of
Narora Atomic Power Project with a capacity
of 235 MWe and two units each of 235 MWe
at Kakrapar Atomic Power Project are ex-
pected to be commissidned during the 8th
Five Year Plan taking the total installed
nuclear capacity to 2170 MWe by the end of
the 8th Five Year Plan.

(@) to (g). While the target of setting up
10000 MWe of nuclear power in the first
stage of nuclear power programme remains,
the timing of achievement will be consistent
with resource availability in the 8th and 9th
Five Year Plan periods. The revised target
for 2000 A.D. will be known after the 8th Five
Year Plan allocations are finalised.

Ram Janam Bhoomi-Babri Masjid
Dispute

605. PROF. RUPCHAND PAL.:
SHRI G.M. BANATWALLA:
SHRI MANDHATA SINGH:
SHRI BASUDEB ACHARIA:
SHRI SAIFUDDIN

CHOUDHURY:

SHRI R. GUNDU RAO:
PROF. MALINI
BHATTACHARYA:

SHRI UTTAM RATHOD:

PROF. VIJAY KUMAR
MALHOTRA:

SHRI KALP NATH RALl:

SHRI MITRASEN YADAV:

SHRI CHITTA BASU:

SHRI BANWARILAL
PUROHIT:
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SHRI D.M. PUTTE GOWDA:

PROF. K.V. THOMAS:

PROF. RAMGANESHKAPSE:

SHRI ASHOK ANANDRAO
DESHMUKH:

SHRI P.C. THOMAS:

Will the PRIME MINISTER be pleased
to state:

(a) the efforts so far made by the
Government to resolve the Ram Janam
Bhoomi-Babri Masjid dispute;

(b) whether all the concerned parties
have been associated in the talks held so far
to find a solution to the problem;

(c) whether the Government have ex-
amined various suggestions made recently
to solve this issue;

(d) it so, the details of the suggestions
made and the reaction of the Government
thereto; and

(e) the progress made so far and the
results achieved with regard to various dis-
puted issues?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (e).
Efforts to resolve the Ram Janam Bhoomi-
Babri Masjid dispute have been continuing.
Government has succeeded in holding a
joint sitting of the VHP and the Babri Masjid
Action Committee. Both these organisations
have submitted their evidences to substan-
tiate their claims on the disputed site to the
Government. Govt. have made available the
copies of relevant documents to these
organisations. The next meetingis scheduled
to be held on January 10, 1991,
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Actlvities of LTTE on Indian Soll

606. SHRIG.M. BANATWALLA:
SHRIMADAN LAL KHURANA:
DR. C. SILVERA:

SHRI VAMANRAO MAHADIK:

Will the PRIME MINISTER be pleased
to state:

(a) whether the activities of LTTE on
Indian soil are reportedtobe ontheincrease;

(b) if so, whether any investigation has
been made in this regard; and

(c) the action taken by the Government
to contain such activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (c).
Reports of some incidents involving LTTE in
the coastal areas of Tamil Nadu have been
received. The Government are taking vari-
ous measures to contain such activities.
Better coordination between the State Gov-
ernment and coastal authorities is being
ensured. The State Government have in-
tensified police patrolling and a number of
Tamil Militants have been arrested.

Circulation of Casettes Regarding Kar
Seva at Ayodhya

607. SHRI G.M. BANATWALLA: Will
the PRIME MINISTER be pleased to state:

(a) whether the Government are aware
of the circulation and sale of provocative
cassettes and audio-visual displays on
Ayodhya in various parts of the country in-
cluding Delhi;

(b) if 50, details thereof; and
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(c) the action against the producers,
manutacturers and distributors of each such
set of cassettes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) and (c). The State Govts/UT ad-
ministrations are vested with adequate
powers to effectively curb the menace of
communal propaganda including circulation
of provocative cassettes. The Central Govt.
has, however, issued instructions from time
to time for strict enforcement ot the provisions
of law in this regard. Delhi Police have reg-
istered 14 cases. 20 pcrsons have been
arrested and 80 cassettes were seized.

[ Translation)

Rehabllitation of STs Displaced from
Scheduled Areas

608. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Government have since
formulated the national policy for the reha-
bilitation of Scheduled Tribes displaced from
Scheduled Areas;

(b) if so, the details thereof;

(c) when it is likely to be implemented
and the amount earmarked for it; and

-{d) the names of the States where it is
to be implemented along with the names of
the places?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) to (d). A
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draft National Policy for Rehabilitation of
Scheduled Tribes displaced under develop-
ment projects is under active formulation
with the Government of India.

Formula for Central Assistance

609. DR. BENGALI SINGH:

SHRI DHARMANNA
MONDAYYA SADUL:

SHRIUTTAM RATHOD:

SHRI GOPI NATH
GAJAPATHI:

SHRIMAT!I VASUNDHARA
RAJE:

Will the PRIME MINISTER be pleased
to state:

(a) whether the National Deveiopment
Council has approved a new formula for
Central assistance to States;

(b) if so, the details thereof; and

(c) whether the views of the various
State Governments were also considered
and if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). Yes, Sir. Details of
the revised formula are givenin the enclosed
Nota and suggestions of States in the en-
closed Statement.
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STATEMENT

Brief Note on distribution of Central
Assistance for State Plans during Eighth
Plan {1990-95)

Distribution of Central Assistance for
States for Seventh Plan (1985-90) was made
under modified Gadgil formula as approved
by the National Development Council in
August, 1980. In the context of the Eighth
Five Year Plan (1990-95), further revision of
the existing formula was considered by the
NDC in its meeting held on 11th October,
1990. The principles as now approved under
the revised formula are briefly indicated be-
low:

(i) Fromthetotal Central assistance
areasonable amount for special
area programmaes viz. Hill areas,
tribal areas and border areas is
to be set apart.

(i) Fromthebalance 30% amountis
to be set apart for meeting the
requirements of 10 special cat-
egory States (including North
Eastern Council).

(i) The balance 70% amount is to
be allocated among 15 non-
special category States accord-
ingto thecriteria laid down below:

Weights (%)
Existing Revised
Formula Formula
1 2 3 4
60 55

1. Population

2. Percapitaincome

(i) States with per capita income below
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Weights (%)
Existing Revised
Fomula Formmula
1 2 3 4
national average based on deviation
method. 20 20
(i)  All States based on distance from the
highest per capita income — —
3. Tax Effort 10
4. Fiscal Management — 5
5. Special Problems 10 15

(Special) Development problems)

Total

100 100

2. Specialdevelopment problems would
cover (1) coastal areas (2) special environ-
mental issues (3) flood and drought prone
areas (4) exceptionally sparse or thickly
populated areas (5) special financial difficul-
ties for achieving minimum reasonable plan
size (6) desert problems (7) problems of
slums in urban areas.

3. kI has also been decided that the
overall gain or loss to any State under the
revised formula as compared to the existing
formula is to be restricted to a maximum of
7%.

4. The pattern of Central assistance to
Assam and Jammu & Kashmir will also be
the same as for other Special category States
i.e. 90% grant and 10% loan.

5. Keeping in view the points raised by
certain States Deputy Chairman responded
by saying that “We will sittogether and on the
basis of new allocations that will be made in
the Plan, we will try to workout what will be
available under new formula”. Chairman also
said that “We will have one round more with
every State. We will not rush with it. if any
State is going to face a serious problem, we
will take cognizance of it.”

State Suggestions Given for Change in the
Formula of Central Assistance
1 2
1. Andhra Pradesh Special allocation of funds should be made

for the completion of ongoing irrigation
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Suggestions Given for Change in the
Formula of Central Assistance

2

State
1

2. Assam
3. Bihar
4, Gujarat
5. Haryana
6. Jammu & Kashmir
7. Kerala
8. Maharashtra
9. Orissa

projects

The pattern of assistance should be made
uniform in respect of all special category
States, i.e. 10% loan and 90% grant.

Weightage given to economic backward-
ness under the per capita income criterion ot
the modified Gadgil Formula should be in-
creased.

Weightage should be given in the formula of
Central assistance for projects of national
importance.

Special assistance should be provided tothe
States which are backward in social services
or human resources development sectors.

The pattern of assistance should be made
uniform in respect of all special category
States, i.e. 10% loan and 90% grant.

Special weightage be given to the States
which have per capita State Plan outlay and
per capita Central investment below the na-
tional average.

Shares of the States under the per capita
income criterion of the modified Gadgil For-
mula should be computed on the basis of
‘distance’ of per capita method. Further ‘tax
ratios’ under 'per capita tax effort’ criterion
should be weighted with the size of the’
population’ of the State.

Weightage given to ‘per capita income’ crite-
rion should be increased. Further ‘tax ratios’
under ‘per capita tax effort’ criterion should
be calculated in relation to State income
derived after deducting the total consump-
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State Suggestions Given for Change in the
Formula of Central Assistance
1 2
tion of the population below poverty line.

10. Rajasthan Weightage should be given to ‘area’ factorin
the formula of Central Assistancs.

11. Uttar Pradesh Weightage given to economic backward-
ness under the 'per capita income’ criterion
of the modified Gadgil Formula should be
increased.

12. Tamil Nadu Besides the factors of 'population’ and ‘tax

effort’, the Central assistance should take
into account special problems of the States
as reflected in lack of natural resources and
on the basis of backwardness.

Draft Eighth Five Year Plan

610. DR. BENGALI SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have
finalised the draft Eighth Five Year Plan;
and

(b) if so, when it 1s proposed to be laid
on the Table of the House?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Exercises relating
to the formulation of the draft Eighth Five
Year Plan are underway. The Plan docu-
ment is expected to be ready by end March
1991. The document will then be laid on the
Table of the House after it is considered and

endorsed by the National Development
Council.

[English]
Reservation of Jobs for Women

611. SHRI MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have had
under consideration a proposal of reserving
certain percentage of posts for women in the
Central Government Services and public
undertakings; and

(b) if so, the decision taken in this
regard indicating the nature of such posts?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The matter is still
under consideration of Government.
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612. SHR! MADHAVRAO SCINDIA:
Will the PRIME MINISTER be pleased to
state:

(a) the lates figures showing the
population of OBCs as per Mandal Com-
mission Report in different States and Union
Territories and the country as a whole, and
what percentage of the total population do
they constitute; and

(b) when and how these population
figures were compiled?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) and (b).
Systematic Caste-wise enumeration of
population had been introduced by the
Registrar General of India in 1881 but had
been dis-continued after 1931 census.

In view of above, the figures of caste-
wise population including of castes included
as OBCs in the Mandal Commission Report
after 1931 are not available. The Mandal
Commission had assumed that inter se
growth rate of population of various Castes/
Communities and religious groups over the
last half a century had remained more or less
the same and accordingly the Commission
based on 1931 Census had worked out the
percentage of OBCs vis-a-vis total popula-
tion of the country.

On above presumption, the Mandal
commission has projected the population of
OBCs as 52% of the total population.

[ Translation]

Pending Cases of Swatantrata Sainik
Samman Penslon from Bilhar
613, PROF. YADUNATH PANDEY:
SHRI BHOGENDRA JHA:
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Will the PRIME MINISTER be pleased
to state:

(a) the number of cases from Bihar for
grant of Swantantrata Sainik Samman
Pension pending withthe Union Government
as on 30 November, 1990;

(b) the number of such pension cases
sanctioned during the years 1988, 1989 and
1990, the number of cases from Bihar out of
them and the number of fresh cases in which
disbursement of pension has started;

(c) the number of cases rejected so far;

(d) whether any complaints have been
received regarding sanctioning of the
Swatantrata Sainik Samman Pension;

(e) if so, whether Government have
investigated the matter; and

(f) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Allthe
applications received from Bihar by the
prescribad last date of 31.3.1982 for grant of
Swatantrata Sainik Samman Pension have
been disposed of. However, cases continue
to be received from reconsideration. There
are 9,969 such cases as on 30.11.1990.

(b) A total of 2.450 cases were sanc-
tioned in 1988, 8,843 in 1989 and 610 till and
of Nov. 1990. Out of them, 1785 cases -178
in 1988, 1542 in 1989 and 65 in 1990 were
from Bihar. Information on actual disburse-
ment which is through the local branches of
banks, is not being maintained.

(c) 2,89,206 (Approximate).

(d) to (f). There have been some com-
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plaints regarding fabrication of documents.
As and when such complaints are received,
they are investigated through the State Gowt.
or other agencies. In two such recent cases
pension has been canceslled on the basis of
such investigation.

[English]
Commission on Bonded Labour

614. SHRIG.S. BASAVARAJ:
SHRI M.V.
CHANDRASHEKARA
MURTHY:
SHRI V. SREENIVASA
PRASAD:
SHRI TEJ NARAYAN SINGH:

Will the PRIME MINISTER be pleased
to state:

(a) whetherthe Government propose to
constitute a commission to look into the
problems of bonded labour; and

(b) i so, the terms and composition of
the proposed commission?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN}): (a) and (b). A
proposal to this effect is under examination.

Finalisation of Eighth Five Year Plan

615. SHRI G.S. BASAVARAJ:
SHRI MANDHATA SINGH:
SHRI INDRAJIT GUPTA:
SHRI UTTAM RATHOD:
SHRI CHITTA BASU:
SHRI PRATAP SINGH:
SHRI SUDHIR GIRI:
PROF. MADHU DANDAVATE:

Will the PRIME MINISTER be pleased
to state:
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(a) whether the Union Government
propose to make any changes in the Ap-
proach to the Eighth Five Year Plan;

(b) it so, the details of the changes likely
to be made;

(c) when the Eighth Five Year Plan
document is likely to be ready; and

(d) whetherthe Government arethinking
of a Plan holiday; if so, the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)to(c). The exercisesrelating
to the formulation of the Eighth Five Year
Plan are underway. The Plan document is
expected to be ready by the end of March,
1991. It will be laid onthe Table of the House
after it is considered and endorsed by the
National Development Council.

(d) No, Sir.

White Paper on Situation in Kashmir,
Punjab and Assam

616." SHR! Y.S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased fo state:

(a) whether the Government proposeto
issue a White Paper on the situation in
Kashmir, Punjab, Assam and Ram Janam
Bhoomi-Babri Masjid dispute; and

(b) if so, the time by which these are
likely to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise.
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617. SHRI Y.S. RAJA SEKHAR
REDDY: Will the PRIME MINISTER be
pleased to state:

(a) whether any inquiry has been con-
ducted into the sinking of warship IL.N.S.
Andaman; and

(b) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Yes, Sir.

(b) The Board of Inquiry ordered into
the sinking of the vessel has submitted its
Report. This Report, alongwith the recom-
mendations of the Naval Headquarters
thereon, is under examination of the Gov-
ernmaent. It will not be in the public interest to
disclose further details at this stage.

Jharkhand Issue

618. SHRI DHARAMANNA
MONDAYYA SADUL: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether Comments of the Govern-
ment of Bihar on the Report of the Commit-
tee on Jharkhand Matters have been re-
ceived;

(b) it so, details thereof;

(c) whether Jharkhand Mukti Morcha
has intensified its demand for creation of a
separate State; and

(d) if so, the reaction ofthe Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
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(SHRI SUBODH KANT SAHAY): (a) to (d).
Yes, Sir. The State Govt. has generally
agreed with a number of recommendations
made by the experts of the Committee on
Jharkhand Matters. The Jharkhand Mukti
Morcha continues to arctic late its demands
for a separate State of Jharkhand. The
Central Govt is seized of the matter.

Expert Committee on Bodo Issue

619. SHRI DHARMANNA
MONDAYYA SADUL:
SHRI CHITTA BASU:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government
have suggested setting up of an Expert
Committee on Bodo issue;

(b) if so, the salient features theraof;

(c) the reaction of the Assam Govern-
ment thereon; and

(d) the outcome of several rounds of
talks held for resolving the Bodo problem
and the lates stand of the Government in
regard to this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Eight rounds of discussions between the
Governmentof Assam, the AllBodo Students’
Union and the Bodo Peoples Action Com-
mittee in the presence of representative of
the Government of India have been held for
finding an amicable and acceptable solution
to the problems of Plains Tribals, including
the Bodos. These discussions have created
acongenial atmosphereforfinding a solution.
In the eighth round of discussions held in
September 1990 the Central Government
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suggested setting up ofaThree Member
Commitiee of Experts to determine the area
of Bodos and uther Plains Tribals to the north
of river Bramhaputra and made recommen-
dations as to the autonomy, legislative, ad-
ministrative and financial powers that may
be given to them. Although the previous
Government of Assam have not accepted
the suggestion the same is being pursued
further with them.

Shilanyasa Site at Ayodhya

620. PROF. MADHU DANDAVATE: Will
the PRIME MINISTER be pleased to state:

(a) whetherthe Government considers
the ‘Shilanyasa’ site at Ayodhya as a ‘dis-
putable site from the point of view of building
the Shri Ram Temple;

(b) it so, the whether the Union Gov-
emment has clearly communicated its views
on this subject to the organisers of the Ram
Janambhoomi agitation;

(c) if so, whether advice has been given
to the organisers of the agitation to avoid the
disputable site for ‘Kar Seva’ pending the
decision of the High Court; and

(d) if so, the reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
The cases related to the concerned disputed
property at Ayodhya are under judicial ad-
judication before the Lucknow Bench of the
Allahabad High Court. The Survey Com-
missioner, appointed under orders of the
High Court, has been directed by the Court
to carry out a supplementary survey of the
disputed area. The final report of the Survey
Commissioner is still awaited.
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Recommendations of Ramanujam
Committee on Industrial Relations

623. SHRI LOKANATH
CHOUDHARY:
SHRI INDRAJIT GUPTA:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Ramanujam Commit-
tee on new Industrial Relations Law has
submitted its report to Government in Octo-
ber, 1990;

(b) i so, the salientfeatures thereof and
Government's reaction thereto; and

(c) whether irreconcilable differences
had emerged in the Committee and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRI RAMJ! LAL SUMAN): (a) Yes, Sir.

(b) and (c). A statement outlining the
salientfeatures of the report along with notes
of dissent is attached. The views of the State
Governments onthe Report have since been
invited and it is premature to give
Government's reaction at this stage.

STATEMENT

1. Trade Unions: Constitution, regis-
tration etc. (Chapter5 of the Report)

(i) Registration of trade unions
should be compulsory in the
organised sector.

(i) The minimum membership for
registration of a union should
be 10% of the employees or
100 whichever is less, subject
to a minimum of 7 members.
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(i)

(v)

The Labour side has desired
that membership in more than
one union should be discour-
aged. The employees’ side has
tecommended prohibition of
such membership.

No trade union should be reg-
istered if its membership is re-
stricted to a particular craft,
occupation, caste, creed, com-
munity, race, religion or to per-
sons hailing from a region.
Unions of supervisors and of-
ficers should not, however, be
treated as either craft or occu-
pation unions.

In a note of dissent given by the AITUC,
the CITU the TUCC, the UTUC and the
UTUC (LS) (referred to hereinafter as the
five dissenting trade union organisations)
have opposed the ban on registration of
unions based on occupation. They also
recommended that the existing craft unions
also should be allowed Time to develop into
industrial unions.

v)

(vi)

Outsiders among office bearers
and members of the Executive
Committee should be restricted
toonethird of theirtotal number.
A Minister at the Centre orin a
State should not be eligible to
become an office bearer of a
trade union. The five dissenting
trade unionorganisations do not
agree to the exclusion of Min-
isters.

Election of office bearers and
members of the Executive
Committee should be held once
in three years or earlier if
members so desire and the
constitution of the trade unior;,
8o provides.
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The constitution of atrade union
should provide that all intra-
union disputes should be re-
ferred to the National Trade
Union Centre which the unionis
affiliated. The Trade Union
Centre shall hear the parties
following the principles of natural
justice. Its decision shall be fi-
nal. f an intra-union dispute
relates to a union not affiliated
to any National Trade Union
Centre, it may be referred to a
Labour Court.

No civil Court shall have juris-
diction over matters connected
withthe working of a trade union
registered under the Trade
Unions Act.

THE PROPOSED INDUSTRIAL RE-
LATIONS LAW

2. Coverage (Chapter6ofthe Report)

(M

(ii)

(i)

The Committee has recom-
mended that all employed per-
sons regardlass of the Character
of the employer or the destina-
tion of profit should have some
appropriate legal machinery to
protect their interests.

The AITUC, the HMS, the
INTUC and the NLO have
favoured exemption of employ-
ees covered by the Joint Con-
sultative Machinery (JCM) from
the purview of the I.R. law pro-
vided the scope of arbitration is
made unconditional and unre-
stricted. The BMS, the UTUC
andthe UTUC (LS) donotagree
to the employees being ex-
empted.

The AITUC, the BMS, the CITU,
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the HMS the UTUC and the
UTUC (LS) are opposed to ex-
emption being given to indus-
tries governed by State laws,
e.g., the BIR Act. The INTUC,
the NLO and the employers’
side desired that the State laws
should continue to operate.

3. Definition of Industry

The workers’ grouphavedesired abroad
definition of industry and in effect, recom-
mended that the 1982 amendment to the
definition of the industry should be repealed.
The employers’ group has desijred that the
amendment should be enforced. The AIMO
has further stated that an undertaking until
the expiry of three years from the datqof its
establishment as well as an undertaking
employing less than 20 workmen should be
outside the purview of the Industrial Relations
law.

4. Coverage of employees

Theworkers’ grouphave recommended
that there should be no distinction between
workmen and other workers and all em-
ployees should be covered by the Act. The
machinery and the procedure for dealing
with the disputes of different industries and
different categories of employees may,
however, be different. The five dissenting
trade union organisations have favoured
extension of the |.R. Lawto all non-combatant
civilian employees as well as to policemen.
The employers’ side do not agree that dis-
tinction between workmen and other em-
ployees should be removed. They feel that
trade union rights should not be conferred on
managerial employees. Further, whilst in-
dustrial employees should have proper legal
machinery to protect their interests as rec-
ommended by the Committee, the right
cannot be extended to non industrial em-
ployees who normally have contractual re-
lationship with their employer.
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5. Individual grievances

The Committee has recommended that
every establishment employing 50 or more
persons must have a grievance redressal
procedure providing for appeal in two stages.
The decision on the second appeal must be
given within 30 days of the referral of the
grievance by the employes. If the employee
is not satisfied wit the decision, he would
haveto option of approaching the Negotiating
Council to take up his case Furthermore, he
would have the right to approach a Labour
Court or the adjudication wing of the IRC,
directly and also inthe event of the refusal by
the Negotiating Councif to take up his cass.

The employers’ side has, however, de-
sired to restrict the right to direct access for
adjudication to cases of discharge, dismissal
or termination of the service. Even in such
cases, the aggrieved workman should be
required to approach the conciliation wing of
the IRC the would be entitled only thereafter
to refer the dispute to the adjudication wing
of the IRC if no settlement is arrived at.

The AIMO in its note of dissent has
stated that a Court should not have the right
to interfere with the quantum of punishment
imposed on a workman. Even where a Court
finds” that punishment of removal was im-
proper or unjustified, it would award rea-
sonable compensation to the workman in-
stead of reinstating him so that the sense of
over-protection does not vitiate discipline in
the industry”.

6. Recognition of trade unions
(Chapter 7 & 8 of the Report)

(i) A trade union would be eligible
1o contest for a position in the
Negotiating Council it it has
completed one year after its
registration under the Trade
Unions Act.
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(ii)

(i)

The employers’side, the INTUC
and the NLO advocate mem-
bership verification by the check
off system as the method for
identifying the negotiating
agent. The other trade unions,
namely, the AITUC, the CITU,
the HMS, the TUCC, the UTUC
and the UTUC (LS) have sug-
gested that all employees
should have fhe right to choose
the negotiating agent by means
of secret balldt. They have op-
posed the check off system.
The BMS while favouring secret
ballot has recommended that
only unionised members should
have the voting right.

An independent machinery
should be setup to conduct the
verification of membership or
secret ballot.

7. Negotiating Councils (Chapter 8 of
the Report)

(i)

(ii)

(i)

A Negotiating Council should
consist of an equal number of
representatives of the employer
and the employees. The size of
the Negotiating Council should
depend on the size of the en-
terprise. The Negotiating
Council should have a tenure of
three years.

In case there is no union, 5
employees may be elected to
the labour side through secret
ballot.

Whaere there is only one union,
that union will nominate all the
representatives to the Negoti-
ating Council irrespective of its
membership strength.
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In case of multiple unions,
those who favour verification
have suggested that the
union with more than 50%
membership shall be the
sole negotiating agent In
case there is no union with
more than 50% member-
ship, the unions in the de-
scending order of strength
should be included in the
Negotiating Councilto cover
75% of the membership in
that establishment subject
to the condition that the
membership of each union
in the council should be
atleast 10% of the total
membership. In case the
total membership of all the
unions having 10% or more
of the membership does not
add upto 75%, the Negoti-
ating Council will still be
competent to represent all
employees provided the
trade unions represented in
it have more than 50% of the
membership.

In case of multiple unions,
those who advocate secret
ballot have suggested that
the union in whose favour
more than 65% of the total
votes have beencast should
be recognised as the sole
negotiating agent. ifthere is
no union with 65% suppont,
the unions in the descend-
ing order of support should
be included in the Negotiat-
ing Council so that the total
of the votes cast in favour of
trade unions in the Negoti-
ating Council comesto 85%
of the total vote polled in that
establishment, subjecttothe
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v)

(vi)

condition that each unionon
the Councilmusthave polied
a minimum of 10% of the
total votes polied. If the total
of the votes polled by trade
unions in the Council does
not add up to 85% of the
votes cast in the establish-
ment but is more than 65%
the Council would nonethe-
less be competent to repre-
sent the employees.

Agreements reached in the
Negotiating Council shall be
binding on the employer and
the employees. The five dis-
senting trade union
organisations have stated that
an agreement in the Negotiat-
ing Council must be backed by
65% of the workers’ represen-
tatives in the Council. Further, a
union which has atleastten per
cent support of the workers as
borne out by the secret ballot
butis notincludedin the Council
should have the option of sign-
ing the agreement.

In case of failure to reach an
agreement in the Negotiating
Council, the parties, if desired,
can invoke the assistance of
voluntary arbitration machinery.

8. Industrial Relations Commission
(Chapter 10 of the Report)

(i)

The BMS, the HMS, the INTUC
and the NLO as well as em-
ployers’ side have favoured the
setting up of an Industrial Re-
lations Commission (IRC) as
recommended by the National
Commission of Labour. There
should be an IRC at the Centre

and an IRC in each State. The
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President of the Central IRC
should bs a serving or a retired
judge ofthe Supreme Court and
that of a State IRC, a serving or
a retired judge of a High Court.
Each Bench of the IRC should

‘comprise a Judicial Member and

two Technical Members—one
from the field of labour and an-
other from management.

The main functions of the IRC
will be (1) Registration and
certification of membership of
Negotiating Council after ob-
serving the due process of
verification or secret ballot; (2)
Conciliation; (3) Medication; (4)
Adjudication in industrial dis-
putes (5) Hearing appeals
againstawards of Labour Courts
and (6) Enforcement. The other
trade unions have opposed the
constitution of the IRC. They
favour the existing system of
tribunals with cetain modifica-
tion such as direct reference for
adjudication by trade unions,
issue of interim order by tribu-
nals and execution of awards
by them.

9. Strikes & Lock outs: (Chapter 11)

The labour side has recom-
mended that strikes should not
be equated to lock out. It should
be mandatory for the employer
to obtain prior permission of the
appropriate Governmentbefore
declaring a lock out. The em-
ployers’side has disagreed with
the view. However, should prior
permission for leckout be made
mandatory, the employers’ side
has insisted thatthe unions also
must obtain permission before
going on strike.



377 Written Answers

The five dissenting trade union
organisation have stated that in the event of
failure of Negotiation, * if the union does not
want to go in for arbitration, conciliation or
adjudication, it should have the right to resort
todirect action including strike, if necessary”.

(i) Every strike must be preceded
by a strike ballot in which at
least two thirds of the workers
employed in the establishment
should vote in favour of a strike
the AITUC, the CITUthe TUCC,
the UTUC and the UTUC (LS)
have opposed the strike ballot.
The BMS and the HMS have
stated that no baliot would be
necessary if the union or unions
representing atleast51% ofthe
workerg on the Negotiating
Council favour a strike.

(iii) Atleast 14 days’ notice in writ-
ing should be requirec for a
strike and a-lockout.

(iv) No strike or lockout should be
resorted to during the pendency
of a related dispute in the Ne-
gotiating Council or before a
Conciliator, Labour, Coun, IRC
or arbitrator.

(v) In case of a strike or lockout in
an establishment essential
services in that establishment
should be exempted.

(vi) Anindustry may be declared an
essential service with the ap-
proval of Parliament. One
months’ notice must be given
for a strike or a lockout in case
of an essential service.

The five dissenting trade union
organisations do not agree to statutory ex-
emption of essential services in an estab-
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lishment from a strike or to extension of the
period of notice from the present 2 weeks in
case of a public utility service to one month
suggested above.

(viiy The committee recommended
that the employee should be
entitled to full wages and other
bensfits in case of illegal lock-
out—the IRC or the Labour
Court concerned being em-
powered to declare a strike or a
lockout illegal at the instance of
either party.

The CIE has statedthat in case a lockout
has been declared as a consequence of
danger to life and property in the industry or
the safety of the community, no wages should
be payable even though the lockout was
technically illegal.

10. Lay off (Chapter 13 of the Report)

(i) The provisions relating to 1ayoff
would be applicable to estab-
lishments employing 20 or more
employees.

(iiy Where layoff is for reasons
within the control of the man-
agement, full wages should be
paid. Otherwise the wages
should be 50% of normal wages.

(i) Where a contractor defaults in
payment of compensation for
layoff, the principal employer
should be liable to pay the
amount.

(iv) The employer must have the
approval of the Negotiating
Council for declaring a layoff. In
the event of refusal of permis-
sion by the Council, the matter
should be treated as an indus-

trial disfite.
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The Council of Indian Employers has
stated that the employer should be required
to intimate the Negotiating Council instead
of having to obtain its approval.

The AIMO has stated that the present
provisions requiring prior permission from
the appropriate Government for declaring a
lay-off should be deleted. If the provisions
were to be retained at all, they should be
applicableto establishments employing more
than 1000 workers.

11. Retrenchment (Chapter 14 of the
Report)

The compensation for retrenchment
should be at the rate of one months' average
pay for every year of service. However, for
smaller establishments employing less than
250 persons or with a turn-over of less than
Rs. 5 crore, the existing rates may continue.
Thefivedissentingtrade unions do not agree
to this relaxation. The AIMO does not on the
other hand agree to the enhancement.

The dissenting five trade unions
organisations have recommended that ap-
proval by the Negotiating Council or the
participative forum should be required for
effecting retrenchment. Further aworkercan
be declared surplus only with the agreement
of the Negotiating Council.

12. Closure (Chapter 15)

The proposal for closure should be
placed before negotiating Council at least 90
days before the closure. if no agreement is
reached within 30 days, the issue shall be
referred to the IRG by either party. The IRC
should give its award within 30 days.

The representatives of Labour have,
however, added that it should still be nec-
essary for the employser 1o obtain permission
of the appropriate Government.

The e"mployers%idq expressedthe view
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that the provisions of Section 25 (O) of the
Industrial Disputes Act should apply only to
industrial establishments employing at least
1000 workers. Further, it would suffice if the
employer gave a prior intimation for closure
instead of having to obtain prior permission
for the purpose.

The AIMO has desired that the present
provisions in the Industrial Disputes Act re-
quiring the employer to obtain prior permis-
sion for effecting retrenchment of closure be
deleted. In the aliernative, two levels of
compensation should be provided. Where
an employer resorts to retrenchment or clo-
sure without prior approval of the authorities
concerned, the level of compensation should
be higher than in case where it is effected
after obtaining prior permission. Disputes
relating to unjustified retrenchment or closure
can be raised before the IRC which would be
empowered to aware full wages in the event
of reinstatement in service. It has also stated
that the provision of prior approval should be
restricted to industrial establishments em-
ploying more than 1000 employees.

The dissenting five trade union
organisations have desired that the present
statutory provisions of the ID Act relating to
closure should be made more stringent. They
have suggested that the cost of over-coming
sickness should be recovered form the em-
ployer.

13. Go slow

The CIE has suggested that the law
should provide the deduction of wages of a
workman who resorts to go slow, apart from
rendering him liable for dicciplinary action.

Actlon Plan to bring Normaley In

Punjab
624. SHRI LOKANATH
CHOUDHURY:

PROF. P.J. KURIEN:
Will the PRIME MINISTER be pleased
to state:
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(a) whether an action plan has been
prepared by the Government to deal with
militants and to establish peace and nor-
maicy in Punjab; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF

- INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Situation in Punjab is kept under constant
review and appropriate actiontakento restore
peace and normalcy in the State. Such ac-
tion includes, interalia, steps to fight terror-
ism, toning up of administrative/law and or-
der machinery as also development activities.

[ Translation}

Establishment of E.N.G. Television Unit
in Madhya Pradesh

625. DR.LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) whetherthe Government propose to
establish an Electronic News Gathering
(E.N.G.) television unit in Madhya Pradesh
with a view to disseminate information re-
garding development works and other im-
portant incidents taking place in the State;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING

(SHRI SUBODH KANT SAHAY): (a) to (c). -

Whereas a fulfledged TV Studio Centre at
Bhopal with 4 ENG Units and a Programme
Generation Facility Centre at Raipur with 2
ENG Units under implementation in Madhya
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Pradesh, as spill-over schemes from the VIi
Plan, are in an advanced stage of comple-
tion, the important events taking place in the
State are presently covered by deputing
Camera teams from Delhi are through
stringers.

Setting up of Industries in Madhya
Pradesh

626. DR. LAXIMINARAYAN PADEYA:
Wili the PRIME MINISTER be pleased to
state:

(a) whether the Union Government
have received any new proposal from the
Government of Madhya Pradesh under their
industrial policy ;

(b) if so, the details thereof; and

(c) the number of proposals received
from the State Government which are still
pending for approval?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). During the period
1987 to 1990 (Upto 30.11.1990), 11 indus-
trial licence applications from the various
State Public Sector Enterprises of Madhya
Pradesh have been received. Of these, 2
applications have been approved and letters
of intent granted. Of the remaining 9 appli-
cations, 7 have been rejected or otherwise
disposed of and 2 are at various stages of
processing.

Opening of Regional Offices of R.N.I. in
State Capltals

627. DR.LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are aware
that because of the office of the Registrar of
News papers for India (RN1) being situated in
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Delhi, there is no effective verification of
circulation of newspapers published from
the States and there is also unnecessary
delay in registration of newspapers; and

(b) if so, whether the Government
propose to open regional offices of RNlinthe
capitals of bigger States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
Registrar of Newspapers for India, besides
having its Headquarter in Delhi, have three
existing units, which have now been up-
graded as Regional Office, at Calcutta,
Bombay and Madras. Thus, it would be
incorrect 1o say that only the Delhi office
conducts verification of circulation checks of
newspapers.

(b) The Government proposes to open
three mora offices, to be set up inBangalore,
Bhopal and Lucknow during the 8th Five
Year Plan.

Promotions In Cement Corporation of
Indla

628. DR. LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the employess of Cement
Corporation of India do not get benefit of
promotion by appearing in departmental
competitive examinations and no avenues
are left for the departmental employees to
get promoted to the officers’ cadre through
competitive examinations;

(b) whether any memorandum hasbeen
received in this regard from the employees;
and

(c) it so, the decision taken thereon?
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THE MINISTER OF STATE IN THE
PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Instead of Departmental
Examination, employees are encouraged to
acquire professional qualifications from
recognised institutions/Universities con-
ducting part-time/correspondence profes-
sional courses in various disciplines through
the Corporation's Educational Incentive
Scheme for acquiring professional qualifi-
cations for being considered for promotionto
Ofticer cadre. Such candidates not having
professional qualifications on putting the
qualifying service are also considered for
promotion to higher post in Supervisory/
Officercadre by the Departmental Promotion
Committee.

(b) Yes, Sir.

(¢) Such employees are regularly
counselled and encouraged to acquire pro-
fessional qualifications for career advance-
ment.

[English]
Syed Modi Case

629. SHRI SUDHIR GIRI:
SHRI AMAL DATTA:

Will the PRIME MINISTER be pleased
to state:

(a) the normal time gap between a CBI
recommendation for revision appeal from
the prosecution and clearance of the same
by the department of personnel;

(b) when the CBI recommendation for
appeal in Syed Modi murder case was re-
ceived in the Department of Personnel; and

(c) the grounds cited by the CBI in
favour of the appeal in the said case?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) The proposals for filing of
revision/appeal against Lower Court judge-
ments received from the CBI, are examined
expeditiously in the Department of Person-
nel and Training and in consultation with the
Ministry of Law (Departmentof Legal Affairs),
wherever necessary, and Government's
approval conveyed to CBI. Thetime takenin
processing each case varies depending upon
the nature of the case and the complexity of
the legal issues involved.

{b) The proposal of the CBI for filing of
revision against the judgement of Sessions
Courtin Syed Modimurdercase was received
inthe Department of Personnel and Training
on 23.10.90.

(c) CBI had proposed filing of revision
petition on the grounds that the discharge
order dt. 17.9.90 was bad in law.

[ Translation}
Setting up of Industries in U.P.

630. SHRI HARISH RAWAT: Will the
PRIME MINISTER be pleased to state:

(a) the number of applications for set-
ting up of industries in Uttar Pradeshreceived
from private and public sectors during the
last six months;

(b) whethar such applications include
big industrial houses also; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (c). During the period
from 1.6.1990 to 30.11.1990, 279 industrial
licence applications, including 11 from vari-
ous State Public Sector Enterprises, have
been received for setting up of industries in
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Uttar Pradesh. Of these, 16 industrial licence
applications belong to MRTP Companles.
The details of the pending applications are
not divulged till the Government have taken
final decision thereon.

Unorganised Labour in BHEL

631. SHRI RAJENDRA AGNIHOTRI:
Will the PRIME MINISTER be pleased to
state:

(a) the reasons for recruiting
unorganised labour in the Bharat Heavy
Electricals Limited through contractors in-
stead of departmentally;

(b) whether the nature of work entrusted
tounorganised labouris of permanent nature;

(c) if so, whether they would be made
regular and permanent;

(d) the total number of labourers en-
gaged in Hardwar, Jhansi and Bhopal units
of BHEL since November, 1990 and the
numberof unorganised labourars out ofthem;

(e) whethertheinterests of unorganised
labourers engaged by the Department are
safeguarded; and

(f) whether all facilities and privileges
are provided to them as are extended to the
regular labourers?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)to (c). The works which are
of temporary or intermittent nature are car-
ried out through contractors, who deploy
labourers. As and when vacancies arise in
BHEL and if such workers are qualified for
permanent jobs, they are given preference
while filling up the vacancies.

(d) Forty eight skilled workers have
been recruited in Jhansi Unit of BHEL since
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November, 1990. BHEL has not recruited
any unorganised labourer in Hardwar, Jhansi
and Bhopal Units since November 1990.

(e)and (f). BHEL, as aprincipal employer
is ensuring that statutory provisions like
minimum wages, holidays, canteen, etc.,
are complied with.

Setting up of Heavy Industry in Lalitpur
and Bundelkhand

632. SHRI RAJENDRA AGNIHOTRL:
Will the PRIME MINISTER be pleased to
state:

(a) whether any proposal for setting up
of heavy industries in Lalitpur and
Bundelkhand to alleviate the economic
backwardness of the area is under
Government's consideration; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). As on 27th De-
cember, 1990, 19 industrial hcence applica-
tions received for setting up of industries in
Lalitpur and Bundelkhand area consisting of
Banda, Hamirpur, Jaloun and Jhansi Districts
are at various stages of processing. The
details are as follows:—

District No. of Application
Banda — 1

Hamir — —
Jaloun e 3

Jhansi — 14
Lalitpur — 1
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Public Sector Undertakings under
MRTP Act

633. SHRIRAJAMOHAN REDDY: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
bring some Public Sector Undertakings un-
der the M.R.T.P Act; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.

(b) Does not arise.
Salt Cess Fund

634. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state:

(a) whether a lot of delay takes place in
giving administrative approvalto the scheme
which are executed with Financial Assistance
from ‘Salt Cass Fund’;

(b) the number of meetings of the
Gujarat Regional Advisory Salt Board and
the Central Salt Advisory Board held during
the last three years till date and the total
number of schemes and amount sanctioned
during each year; and

(c) whether Union Government propose
to decentralise power in order to expedite
the sanctioning of such schemes and their
speedy implementation?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) No, Sir.

{b) and (c). Four meetings were held by
Gujarat Regional Advisory Board for Salt
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and three meetings by Central Advisory
Board for Salt during the last three years till
date. The total number of schemes sanc-
tioned were 5.5 and 63 and total amounts
sanctioned were Rs. 10.60 lakhs, Rs. 44.47
lakhs and Rs. 33.12 lakhs in 1987, 1988 and
1989 respectively.

Government has already delegated
more powaers in August, 1990to the Regional
Salt officers to expedite the sanction of
schemes for speedy implementation.

[ Translation]

Enhancement of the Duration of AIR
and T.V. Programmes

635. SHRI HAIR KEWAL PRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
enhance the duration of AIR and TV
programmes;

(b) if so, the details thereof;

(c) whether the programmes will be
telecast on two channels from other televi-
sion centres also in the country as is being
done in Metropolitan cities; and

(d) if so, whenit is likely to commence?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) No, Sir.

(b) Does not arise; and

(c) and (d). At present there is no
approved scheme to introduce second
channel service at any other Kendrabesides
the existing service at the four Metropolitan
clties.
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Public Sector Undertakings of
Maharashtra Running in Loss

636. SHRI HARIBHAU SHANKAR
MAHALE: Will the PRIME MINISTER be
pleased to state:

(a) the names of Public Sector under-
takings in Maharashtra which are running in
loss and the reasons therefor; and

(b) the steps taken to improve their
working?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Eight out of twenty eight
central public sector enterprises with their
registered offices in the State of Maharashtra
which are incurring losses continuously for
thelastthree years (1986-89) are asunder.—

1. Hotel Corporation of India

2. Indian Rare Earths Ltd.

3. Maharashtra Antibiotics &
Pharmaceuticals Ltd.

4, Mazagon Dock Ltd.

5. National Bicycle Corpn. of
india Ltd.

6. NTC (Maharashtra North)
Ltd.

7. NTC (South Maharashtra)
Lid.

8. Richardson & Cruddas
(1972) Ltd.

The reasons for incurring losses vary
from enterprise to enterprise. However, some
ofthe main reason are low capacity utilisation,
interrupted power supply, highcostofinterest
on outstanding loans, escalation of input



391 Written Answers
costs, demand variations etc.

(b) Improving working of the Central
Public Sector Enterprises is a continuous
process. In this regard various measures
such as change in product-mix, technologi-
cal upgradation, improved maintenance
management practices, energy conservation,
modernisation and rehabilitation,
organisational restructuring etc., are taken.
A new concept of Memorandum of Under-
standing (MOU) has been introduced which
clarifies the mutual obligations of the public
sector enterprises and the administrative
Ministries in achieving improved perfor-
mance.

Atomic Power Stations in Maharashtra

637. SHRI HARIBHAU SHANKAR
MAHALE: Will the PRIME MINISTER be
pleased to state:

(a) whether any proposal is under
consideration to set up atomic power stations
in Maharashtra;

(b) if so, the names of districts selected
to locate these stations; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). Yes, Sir. Govern-
ment propose 1o set up 2 additional units of
500 MWe each at Tarapur, Thane District,
Maharashtra.

(c) Environmentaland safety clearances
have been obtained and the matter is being
further processed.

(English)
Applications for Customs Clearance of
Photographic Films

638. SHRI KAMAL CHAUDHRY: Will

JANUARY 8, 1991

Written Answers 392

the PRIME MINISTER bea pleased to referto
the reply given on 31.08.1990 to Unstarred
Question No. 3917 and state:

(a) the number of applications received
during the last sight months (ending 31st
July 1990) for customs clearance of Photo-
graphic Films and other materials, State-
wise;

(b) the number of applications cleared,
State-wise; and

(c) the reasons for non-clearance of the
rest of the applications?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (c).
Theinformation is being collected and will be
laid on the Table of the House.

Bomb Blasts in Punjab, Chandigarh
and Delhi

639. SHRI KAMAL CHAUDHRY: Will
the PRIME MINISTER be pleased to state:

(a) the details of bomb blasts in buses,
trains and at other places in Punjab, Union
Territory of Chandigarh and Delhi during
August-December, 1990, month wise, State/
Union Territory-wise;

(b) the number of persons killed and
injured and loss to property in each bomb
blast separately;

(¢) whether any of such cases have
been solved and arrests made in this regard;
and

(d) if so, the detalils thersof and if not,
the reasqns therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
A statement indicating the information fur-
nished by the Government of Punjab and
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U.T. Admn. of Chandigarh and Delhi is at-
tached.

(c)and (d). The twocases in Delhihave
been worked out and five accused have
been identified and three out of them have
been arrested.
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Number of Persons Killed in J & K In
Territorists Violence

640. SHRI KAMAL CHAUDHRY:
SHRI K.D. SULTANPURI:
SHRIMATI GEETA

MUKHERJEE:
SHRI A.K.A. ABDUL SAMAD:

PROF. VIJAY KUMAR
MALHOTRA:

SHRI PIYARE LAL HANDOQO:

SHRI GULAB CHAND
KATARIA:

SHRIYASHWANTRAO PATIL:

SHRICHIRANJILAL SHARMA:

SHRI AK. ROY:

SHRI GANGA CHARAN
LODHI:

SHRI KESHARI LAL:

Will the PRIME MINISTER be pleased
to state:

(a) whether the terrorists activities have
increased in Jammu and Kashmir since
August, 1990;

(b) the month-wise number of civilians
and police personnels killed and the extent
of propenty looted and destroyed infire bomb
blasts and other explosions during the period
from August, 1990 till date;

(c) the number of terrorist killed and
arrested during the above period;

(d) whether any proof of involvement of
the Government officials in separatist ac-
tivities has also been found,

(e) if so, the details thereof and the
action taken against the erring officials; and

(t) the steps taken of check the activities
of terrorists and secessionists in J & K?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATJON AND BROADCASTING
(SHRISUBODHKANT SAHAY): (a) Terrorist
violence has shown an increase with the
advant of summer since the end of May.

(b) to (f). The reply is awaited from the
Government of Jammu & Kashmir.

Plying of Cycle-Rickshaws in and
Around Walled City of Delhl

641. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether traffic problem is created by
cycle-rickshaws in and around walled city of
Delhi,

(b) the number of cycle-rickshaws ply-
ing without licence in those areas;

(c) whether cycle-rickshaws are parked
on roads, parks and other public places
particularly near Ajmeri Gate and Ramlila
Ground causing inconvenience and traffic
jam in these areas; and

(d) if so, the remedial measuras propose
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Cycle-
rickshaws are a majer mode of transport in
and around the walled city, carrying pas-
sengers as also different types of goods. As
a result traffic problems are created.

(b) The Municipal Corporation of Delhi
has reported that no assessment has been
madae ofthe numberof cycle-rickshaws plying
without licence.

(c) Since there is no approved cycle-
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rickshaw stand in the walled city of Delhi, the
rickshaws are mainly parked on roads and
other public places and this causes traffic
obstruction. The stand on Asaf Ali Road
opposite Ramlila Ground has limited capacity.

(d) Regular raids are organised to im-
pound unlicensed cycle-rickshaws.

Setting up of a Doordarshan Kendra at
Jammu

642. SHRI JANAK RAJ GUPTA: Will
the PRIME MINISTER be pleased to state:

(a) whether a Doordarshan Kendra has
been sanctioned for Jammu; and

(b) if so, the amount sanctioned for the
purpose and when the construction of the
Kendra is likely to be start?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Yes, Sir. The establishment of a Programme
Generation Facility (PGF) Centre at Jammu
at an estimated cost of Rs. 606.90 lakhs has
been approved by the Government. The
work for the construction of the building has
been awarded and it is envisaged to be
taken up as soon as the selected land site is
formally allotted to Doordarshan by the State
Government.

Riot In Tihar Jail

643. PROF. P.J. KURIEN:
SHRI RAM LAL RAHI:
SHRI B. DEVARAJAN:
SHRI PARASRAM
BHARDWAJ:
SHRI HARISH PAL:

Will the PRIME MINISTER be pleased
to state:
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(a) whether any riot took place in Tihar
Jail in Delhi on 6 October, 1990;

(b) if so, the details thereof and the
causes which led to the incident alongwith
the number of persons died and injured and
properties damaged,;

(c) whather an enquiry has been order
into the incident;

(d) it so, the outcome thereof and the
action taken against the persons found
reponsible for it and to streamline the Tihar
Jail administration and to tighten the security
arrangements; and

(e) the steps taken to prevent the re-
currence of such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Following the death of a convict on the
morning of 8th October, 1990, large-scale
rioting took place on that date in the Central
Jail (No.)), Tihar, which resulted in death of
anumberof prisoners, injury to several others
and the jail staff as well as damage to sub-
stantial Government property. The inmates
of the barrack set fire to gas cylinders and
other items, indulged in heavy brick-batting,
threw bottles from the jail dispensary and
attempted jail break by trying to break the
walls with cylinders. The police first used
teargas and then opened fire to contain the
rioters. In all, 10 prisoners died and 150
sustained injuries. 81 security personnel also
sustained injuries.

(c) to (e). An administrative enquiry has
been ordered by the Delhi Administration
with the following terms of reference:

(i) to enquire into the cause and
sequence of the incident of ri-
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oting that took place in the Tihar
Jail Complex on 5th October,
1990;

(i) To examine the promptness,
propriety and adequacy of re-
sponse of the jail authorities/
security personnel in tackling
the situation;

[ [

(i) to suggest measures so as to
avoid recurrence of such inci-
dents in future and to examine
effective handling of the situa-
tion, should any such incidents
occur.

Payrr;ont of Bonus to Workers of
IRE Limited, Chhatrapur, Orissa

644. SHRI D. AMAT: Will the PRIME
MINISTER be pleased to state:

(a) whether Indian Rare Earths Limited,
Chhatrapur, Orissa pay bonus to their
workers regularly; and

(b) if not, from when the bonus has not
been paid and the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b) The employees of
OSCOM (IRE Ltd.,Chatrapur) were paid
customary bonus during the construction
period from 1975 to 1986. The units started
commercial production in October, 1986 and
the payment of Bonus Actbecame applicable
been the accounting year 1987-88. Under
Section 16 of the Payment of Bonus Act, a
unit has to pay bonus to its employees
during the first five years, only if it makes
profits. Since the unit has been incurring
losses since 1986, the employees of the unit
were not paid bonus from the accounting
year 1987-88 onwards.
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Setting up of Electronics Industries

645. SHRI D. AMAT: Will the PRIME
MINISTER be pleased to state:

(a) the details of electronics units set up
during the last three years,State-wise;

(b) the reasons for sustained disparity,
it any;

(c) whether there is any time bound
programme to equalize the State-wise dis-
tribution of electronics industry; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE_
PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) State-wise number of in-
dustrial licences, letters of intent and
registerations issued for setting up of elec-
tronic units during the last three years is
given in the Annexure.

(b) to (d). Union Government encour-
ages the setting up of electronics industries
throughout the country. The State Govern-
ments provide facilities and create conditions
conducive for setting up such industries in
the State and the Department of Electronics
gives necessary guidance and processes
the issue of approvals. However, the actual
setting up and performance of the electronic
units depend upon the promoters of industry
and the other factors affecting the industry.
This may result in disparities in the levels of
development of the electronic industry in
different States. Special efforts are being
made by the Department of Electronics to
promote electronics industry in States/areas
which are at present lagging behind. How-
ever, it is not possible to have a time bound
programme to equalize the distribution of
electronic industry.
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Recommendations of Central Advisory
Contract Labour Board

647. SHRI BASUDEV ACHARIA: Will
the PRIME MINISTER be pleased to state:

(a) whether Central Advisory Contract
Labour Board has appointed a Committee to
go into the question of abolition of contract
labour in the work of loading and unloading
handling and ash-picking operations;

(b) whether the Committee has
summitted its report; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) Yes, Sir.

(b) No

(c) Does not arise.

Levelling of Ravines of Yamuna Bank

648. SHRI KESHARI LAL: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
level the revenues stretching on the bank of
Yamuna river from Etawah to Fatehpur in
Uttar Pradesh;

(b) whether the Government of Uttar
Pradesh has sent any proposal in this regard;

(c) if so, the details thereof, and action
taken by the Planning Commission on the
said proposal; and

(d) the steps being taken by the Gov-
ernment for the development of that area?
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THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir. The programme is
being implemented in several district of Uttar
Pradesh including Etawah district. Fatehpur
district has not been included in this
programme.

(b) Yes, Sir. The Government of Uttar
Pradesh had sent a proposal to the Depart-
ment of Agriculture and Cooperation for the
year 1990-91.

(c) The Planning Commission has ap-
proved the scheme. The Department of .
Agricutture & Coop. has received the proposal
for the continuation of the scheme for the
year 1990-91 which contains the following
major components:

(i) Peripheral bunding including
measonary outlets for safe dis-
posal of runoff, easing and filling
up of steep cuts and gaps,
construction of check dams in
gully areas and planting of suit-
able species oftrees, shrubs and
grasses to provide vegetative
cover.

(i) Treatment of table such as
bunding, levelling, smoothening,
etc. to improve productivity of
table lands.

(i) Afforestation of medium and
deep ravines through aerial
seeding and manual planting.

(iv) Reclamation of shallow ravines
for agriculture, horticulture and
other productive use with provi-
sion of irrigation facilities, as far
as possible.

(d) In order to have the overall devel-
opment of the ravinous areas the Government
have formulated a holistic approach includ-
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ing bunding, ravine control, ravine reclama-
tion, utility plantation, road links, tubewslls,
electrification, agricultural production
programme, crop demonstration, etc.

[ Translation)

Persons Kilied and Properties Damaged
by Terrorists

649. SHRI RAJVEER SINGH:
SHRI K.D.SULTANPURL:
SHRI PALAI K.M. MATHEW:

Will the PRIME MINISTER be pleased
to state:

(a) the numberof innocent men, women
and children killed by terrorists in the country
during the last two years, year-wise and
State-wise and the value of public property
damaged; and

(b) the steps taken by Government to
curb the activities of the terrorists?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Infor-
mation is being collected and will be laid on
the Table of the House.

(b) The Government has taken a
number of preventive measures which in-
clude beefing up of intelligence set up, in-
tensified vigil on the borders, combing op-
erations by security forces and better coor-
dination between the State police, para-
military forces and the Army.

Smuggling of Arms from Pakistan
650. SHRI GIRDHARI LAL

BHARGAVA: Willthe PRIME MINISTER be
pleased to state:
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(a) whether smuggling of arms is taking
place along the 210 Kilometer long border of
Sti Ganganagar district adjoining Pakistan;
and

(b) if so, the details of the stepstakento
combat it effectively?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE THE MINISTRY OF IN-
FORMATIONAND BROADCASTING (SHRI
SUBODH KANT SAHAY): (a) Yes, Sir. Some
cases of smuggling of arms through the
Indo-Pak border in Sri Ganganagar Sector
have been detected.

(b) The surveillance and security on the
border have been strengthened. Wire ob-
stacles have been erected on sensitive
stretches. Border fencing and flood lighting
is being done.

Concrete Pillars on International
Border

651. SHRI GIRDHARI LAL
BHARGAVA: Willthe PRIME MINISTER be
pleased to state:

(a) whether check posts on Rajasthan
border are 10-15 Kilometres apart, while in
Punjab this distance is 2 Kilometres at the
maximum;

(b) i so, whether Government propose
to establish check posts on Rajasthan bor-
deronthe pattern of Punjab border for better
prevention of smuggling of arms;

(c) if so, when it is likely to be done; and

(d) if not, the reasons thersfor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-

ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
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(SHRI SUBODH KANT SAHAY): (a) to (d).
No, Sir. It is not correct that the average
distance between two Border out-posts
(BOPs) is 2 Kilometres in Punjab and in
Rajasthan it is 10-15 Kilometres. In Punjab
the average distance between 2 BOPs is 3.5
Kilometres, whereas, it is between 4.4t0 4.7
Kilometres in Rajasthan.

It is proposed to set up additional BOPs
on the Rajasthan border.

Allocation for Jodhpur Lift Canal Water
Supply Scheme

652. SHRIGIRDHARILAL BHARGWA:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is any proposal to
provide Rs. 9.54 crore for Jodhpur Lift Canal
Water Supply Scheme under Border Area
Development Programme during 1990-91;

(b) whether the said amount has been
provided to the State Government;

(c) if not, the reasons therefor; and

(d) the time by which this amount is
likely to be provided?

THE MINISTER OF STATE IN THE
PRIMEMINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to (d). The progress of
implementation of the Project was,on review,
found to be siow. The Government of
Rajasthan was required to furnish full details
of the project work done, proposed time-
schedule for completion, funding require-
ments, proposals for tariff restructuring etc.
Consideration of assistance would, among
other factors, depend upon the details to be
furnished.
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Financial Assistance to Small Scale
industries

653. SHRI GIRDHARI LAL
BHARGAVA: Willthe PRIME MINISTER be
pleased to state:

(a) whether the Union Government
have started any scheme to provide financial
assistance to encourage small scale indus-
tries;

(b) if so, the amount of grant given
during the last three years and the number of
industries beneficed therefrom,State-wise;

(c) whether this scheme has not been
eftective since 30 September, 1988;

(d) if so, the reasons therefor;

(e) whether Government propose to
provide grant to such entrepreneurs who
have taken effective steps to set up indus-
tries under this scheme by 30 September,
1988 and were not sanctioned any grant by
the above date;

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The Government
have decided to introduce a Central invest-
ment Subsidy Scheme for the small scale
units set up in rural and backward areas.
The details of this scheme are being worked
out.

(c) and (). Does not arise, in view of
reply given to parts (a) and (b).

[English]

Legislation for Welfare of Construction
Labour

654.  SHRI HANNAN MOLLAH:
SHRI BALESHWAR YADAV:
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Will the PRIME MINISTER be pleased
1o state:

(a) whether Government propose to
bring forward a Bill tor the welfare of con-
struction labour;

(b) if so, the salient features thereof;
and

(c) when it is likely to be introdcuced?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE IN THE MINISTRY OF INFOR-
MATION AND BROADCASTING (SHRI
RAMJILAL SUMAN): (a) to (c). The need for
a Central legislation for providing various
protective measures to workers engaged in
building and construction activities was the
subject matter of a national seminar held in
February, 1990 at new Delhi. The various
recommendations made at this seminar re-
lating to the necessity of a Central legislation
and various protective measures to be
provided thereunder are under consideration.

Clearance of Industrial Projects In West
Bengal

655. SHRIHANNAN MOLIAH: Willthe
PRIME MINISTER be pleased to state:

(a) the number and details of projects
for new Industry in West Bengal cleared with
licence, letter of intent and other necessary
clearance during last one year;

(b) the details of such projects still
pending; and

(c) the details of action taken to clear
the pending projects?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) During the years 1989 and
1990 (Up to 30.11.1990), 32 industrial li-
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cences, 66 letters of intent and 108 other
clearances by way of delicensed industries
registrations and exempted industries reg-
istrations have been granted for setting up of
industries in West Bengal.

(b) and (c). Of the total 274 industrial
licence applications received during the pe-
siod from 1987 to 1990 (upto 30.11.1990),
50 applications for setting up of industries in
West Bengal are at Various stages of pro-
cessing.

Exclusion of Certain Departments from
Reservation

656. DR. DAULATRAQ SONUJIAHER:
Will the PRIME MINISTER be pleased to
state:

(a) whether 27 per cent quota reser-
vation under Mandal Commission is not
applicable to Armed Forces, Science and
Technology, Space, Atomic Energy and
Educationa! Institutions. and

(b) if so, the criteria applied for exclu-
sion of these department from Mandal
Commission recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
(SHRIRAMJI LAL SUMAN): (a) and (b). The
Office Memorandum issued on 13th August,
1990 by the Ministry of Personnel, Public
Grievances & Pensions (Deptt. of Personnel
& Training) specifies that the reservation of
27% ftor the Socially and Educationally
Backward Classes would be applicable to
civit posts and services under the Central
Government, Public Sector Undertakings and
Centralfinancial institutions, including public
sector banks.

The said Office Memorandum, as also
the report of the Mandal Commission on the
basis of which it was issued, have been
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challenged through various with petitions
now being heard by a Constitution Bench of
the Supreme Court. The Supreme Court
has, inter alia, directed that no steps be
taken to implement the order of 13th August,
1990 except the identification of the castes
to be benefited. Government is awaiting the
verdict of the Supreme Court.

Experts Dissoclated from the Findings
of Mandal Commission

657. DR. DAULATRAO SONUJIAHER:
Will the PRIME MINISTER be pleased to
state:

(a) whether some experts who were
working with Mandal Commission have now
dissociated themselves from the findings of
the Commission: and

(b) if so, how many experts were asso-
ciated and how many have dissociated from
the report?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHE MINISTRY OF WELFARE
(SHRI RAMJI LAL SUMAN): (a) and (b).
Reports have appeared in certain sections
of the Press indicating that some experts
associated with the Mandal Commission as
members of Expert Groups set up by the
Commission to assist in the certain specific
tasks like complete design of the survey
alongwith a set of schedule, dummy tables,
intructions etc. have dissociated themselves
from the findings and conclusions of the
Commission. The Government have,
however,received a written complication to
this effect only from Shri B.K. Roy Burman
who was one of the experts who had worked
with the Commission.

Natlional Security Councli
658. DR. DAULATRAO SONUJIAHER:
Will the PRIME MINISTER be pleased to
state:
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(a) whether any separate Secretariat
for National Security Council has since been
set up;

(b) if so, the details thereof and if not,
the reasons therefor; and

(c) the progress made in the formation
of National Security council?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VIJOY SINGH): (a) and (b). Forthepresent,
the Joint Intelligence Committee of the
Cabinet Secretariate is functioning as the
Secretariat forthe National Security Council.
The Chairman, Joint Intelligence Committee
has been given the charge of Secretary,
National Security Council also.

(c) The National Security Council has
been constituted and a meeting of the NSC
has also been held.

Strike by Co-ordination Committee of
Offlcers Association of Public Sector
Undertakings

659. SHRI BALGOPAL MISHRA: Will
the PRIME MINISTER be pleased to state:

(a) whether there was a strike due to
callgiven by the Co-ordination Committee of
officers association of the Centrai Public
Sector Undertakings in the month of October,
1990;

(b) if so, the reasons therefor;

(c) the number of units affected due to
this strike; and

(d) the extent of loss in productioninthe
affected units?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). The Officers of
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Public Sector Undertakings who are gov-
erned by the Industrial D.A. formula, wenton
strick on 11th and 12th October 1990 due to
astrike callgiven by Co-ordination Committee
of Officers Association. Their main demand
related to the revision of the Industrial D.A.
formula.

(c)and (d). Information is being collected
and will be laid on the Table of the House.

Coverage of Social and Cultural Life of
Kashmiris on National Network

660. SHRI BALGOPAL MISHRA: Will
the PRIME MINISTER be pleased to state:

(a) whether Union Government have
received a representation from J&K Gov-
ernment for wider coverage of social and
cultural life of Kashmiris on the National
network of the Doordarshan: and

(b) if so, the decision taken by Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
Even though no such representation has
been received in the Doordarshan from the
J&K Government, Doordarshan have been
telecasting, in the National Network, from
time totime, programmes on the rich cultural
heritage of Kashmiris, their social life and
traditions.

Pension to Widows of Terrorists
Victims in Punjab

661. SHRI KIRPAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the number of widows who became
victims of terrorists given pension in Punjab
as on 1 September, 1990; and
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(b) the number of such cases which are
stil  pending with Government alongwith
relevant details?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
According to information received from the
Government of Punjab, 1269 widows of
terrorists victims have been given pension
as on Ist September, 1990. 510 cases for
payment of pension were pending as on that
date.

Newsprint Plant

662. SHR! KIRPAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether Government propose to
start a second newsprint plant;

(b) if so, when and whether people of
the border States would be given employ-
ment; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)to (c). The Government has
approved in October, 1989 the setting upof a
bagasse based Newsprint Plant at Aligan;,
District Moradabad, Uttar Pradesh by NEPA
Limited atatotal estimated costof Rs.414.46
crores which will provide employment to
about 1205 persons. Preliminary work at
site is in progress.

Expenditure Incurred on CRPF In
Punjab

663. SHRI KIRPAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the total amount given to the victims



423 Written Answers

of terrorists in Punjab during the last three
years, year-wise;

(b) the amount of expenditure incurred
on Central Reserve Police Force in Punjab
during the period; and

(c) whether the above expenditure in-
curred would be borne by the Punjab Gov-
emment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) The
information is being collected and will be laid
on the Table of the House.

(b) and (c). The cost of CRPF deploy-
ment during the period (Up to June 30,1990)
works out to Rs. 120.44 crores and is
normally required to be borne by the State
Govemment.

Migrants from Delhi to Punjab During
1984 Riots

664. SHRI KIRPAL SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the number of persons who migrated
from Delhi to Punjab during the 1984 riots;

(b) the total amount spent to compen-
sate the migrants, the maximum and mini-
mum amount given with details;

(c) the details of the scheme to reha-
bilitate the migrated families from Delhi in
Punjab; and

(d) whether the norms adopted for
compensation by Government to migrants
are similar to those adopted for migrants of
Punjab and Kashmir?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
The Government of Punjab have formulated
a scheme under which an ex-gratia grant of
Rs. 5000/- and a grant of subsistence al-
lowance of Rs. 1000/- is provided to Sikh
migrant widows who lost their bread-winner
during the period 31-10-1984 to 7-11-1984
in the riots following the assassination of
then Prime Minister, Mrs. Indira Gandhi.
Besides, assistance by way of marriagegrant,
grant of employment on priority basis, facility
of free education, reservation for allotment
of LIG houses, residential and commercial
plots etc are also being given to such mi-
grants. information relating to the number of
persons who migrated from Delhi to Punjab
and total amount spent on them is being
collected and will be laid on the Table of the
House.

Common Cadre of Policemen of Union
Territorles

665. SHRINANDLAL MEENA: Willthe
PRIME MINISTER be pleased to state:

(a) whether law and order in Delhi is
maintained by Delhi Police and Police drawn
from other States;

(b) if so reasons for drawing police force
from other States instead of augmenting its
own force;

(c) whether there is any proposal to
create a common cadre of policemen of all
Union Territories for better control of law and
order; and

(d) it so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
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INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
The Dalhi Police, like all other Police forces
in the States, have the responsibility of
mainiaining law and order and preventing
and detecting crime. In addition, they aiso
have to look after the security of protected
persons and vital installations in the capital,
which requires more manpower when there
is a steep rise in terrorist threat perceptions
as has happened recently. For carrying out
the increased work load, which may not be
permanent in nature, the Delhi Police, like
the police forces inthe States, draw upon the
Central Police Organizations and other
States for additional force.

(c) and (d). There is joint cadre at |.P.S.
level of all Union Territories and the States
of Arunachal Pradesh, Goa and Mizoram.
Such a joint cadre is not considered expe-
dient atthe level of Inspectors and below, as
local knowledge is essential for efficient
policing at this level.

Settiement of Naga Political Problem

666. SHRI SHIKIHO SEMA: Wil the
PRIME MINISTER be pleased to state:

(a) whether the State Government of
Nagaland has put up concrete plans/pro-
posals to settle Naga Political Problem be-
fore Union Government;

(b) it so, the details thereof and the
steps taken towards implementation of
such plans/proposals; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) No plan
or proposal in this regard has been received
in this ministry.
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(b) and (c). Do not arise.

{Translation)

Screening of Film

667. SHRIBALESHWAR YADAV: Will
the PRIME MINISTER be pleased to state:

(a) whether the commercial screening
of films shown in this year's film festival was
started much before the inauguration of film
festival;

(b) if so, the names of the films screened
prior to the inauguration and the reason
therefor;

(c) whether Government would con-
sider to ban such screening in future; and

{d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): (a) and (b).
There were no commercial screening at the
international Film Festival of India, Calcutta
and atthe 37th National Film Festival at New
Delhi held during 1990. The Government
has however seen such a news item in the
press about the Bhartiya Film Utsav,
Ahmedabad and has drawn attention of the
Government of Gujarat, to this.

{c) and (d). The Government is of the
film view that there should be no commercial
screening of films before the inauguration of
film festival.

Manufacture of Adulterated Cement in
Delhi

668. SHRIBALESHWAR YADAV: Will
the PRIME MINISTER be pleased to state:
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(a) whether some units manufacturing
adulterated cement were unearthed in Delhi
during the last three months; and

(b) i so, the details thereof and action
taken in the matter?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)and (b). it hasbeenreported
that 7 cases relating to manufacture of
adulterated cement were detected/unearthed
bythe Delhi Police during the period 1.9.1990
to 30.11.90.

Cases have been registered under the
Indian Penal Code and the Essential Com-
modities Act.

[English]
Rehabilitation to Displaced Persons

Due to Kaiga Nuclear Project in

Karnataka

669. SHRI JOSS FERNANDEZ: Wil
the PRIME MINISTER be pleased to state:

(a) the number of persons who lost their

lands due to Kaiga Nuclear Project in’

Karnataka;

(b) out of this, the number of persons
given compensation and employment sofar;

(c) the number of such displaced per-
sons still awaiting employment; and

(d) the steps proposed to be taken to
provide jobs to all the displaced persons?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) The total number of land
affected families is 133, out of which only 85
families have been displaced due to setting
of the Kaiga Nuclear Power Project.
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(b) Compensation amount determined
by the Karnataka State Government was
desposited by Nuclear Power Corporation
with the State Government and has since
been disbursed by them to all atiected
families. The Kaiga Project has so far em-
ployed 127 persons from the affected fami-
lies, including joint holders.

(c)and (d). Eligible applicants from land
affected who are physically available and
certified by the State Government as project
affected have been given employment in
Kaiga Project. Any additional requests of
project affected families will be considered
on merits and in accordance with the policy
in this regard.

LPT Stations in Karnataka

670. SHRIJOSS FERNADEZ: Willthe
PRIME MINISTER be pleased to state:

(a) whether all Low Power Transmitter
Stations in Karnataka have been connected
with Bangalore Doordarshan programmes;

(b) if so, whether it has come to the
notice of Government that most of the places
in Karnataka are not able to get the Banga-
lore Doordarshan programmes clearly due
to linking it up with ARABSAT; and

(c) the steps being taken to link with
INSAT-1D to provide clear programmes
throughout Kamataka?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY
OF INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) and (c). The distribution of Regional
TV Service in Karnataka via ARABSAT-1B
is considered to be satisfactory within the
constraints of the existing satellite reception
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facilities available at various transmitting
centres. There is, therefore, no proposal at
present to distribute this service via INSAT-
1D.

[Translation)
Border Wing of CBI

671. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MINISTER be
pleased to state:

(a) whether any Border Wing is existing
in Central Bureau of Investigation (CBI) and
if so, since when; and

(b) the number of cases filed by this
wing in the last three years?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) Yes, Sir. Since October,
1985.

(b) The number of cases filed by Border
Wing during last three years are as under:

1988: Nil.

1989: 4 cases.

1990: 3 cases.
[English)

Ban on Playing of a Song from a Film
Titied ‘Indira’

. 672. SHRIJANARDHANA POOJARY:
Will the PRIME MINISTER be pleased to
state:

(a) whether in the first week of October
1990, AIR banned the playing of the song of
a film titled ‘Indira’;

(b) if so, the dstails of the titie of the
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song;
(c) the reasons for which it was banned;

(d) whether Government propose to lift
the ban; and

(e) if not, the reasons tharefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHR! SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) The title of the film as intimated by
producer was ‘Indira’ and the first line of the
song was “Satya Mev Jayte, Satya Mev
Jayte, Indira Usko Kahte”.

(c) The song in question was not in
conformity with the guidelines followed by Al
India Radio for approval of film songs for
broadcast; and

(d) and (e). No, Sir. The reasons are
those cited at “C” above.

I.C.D.S.Projects in Karnataka

673. SHRIJANARDHANA POOJARY:
Wiil the PRIME MINISTER be pleased to
state:

(a) the number of Integrated Child
Development Services projects functioning
in Karnataka as on 15 December, 1990;

(b) the number of beneficiaries of these
projects; and P

(c) the measures taken to extend it to
Talukas not yet covered by these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATE INTHEMINISTRY OF WELFARE
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(SHRI RAMJI LAL SUMAN): (a) 106 cen-
trally sponsored Integrated Child Develop-
ment Services (ICDS) projects have been
sanctioned in Karnataka upto 31.3.1990. in
addition, 29 projects have been sanctioned
by the State Government in the State Sector.
Out of these 111 ICDS projects have been
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operationalised in the State of Karnataka
upto 30th September, 1990.

(b) The number of beneficiaries cov-
ered in Karnataka by the operationalised
projects upto 30th September, 1990 is as
under:—

(i) Children 0-6 years 1032340
(i)  Pregnant women & Nursing mothers 149580
Total: 1181920

(c) The Integrated Child Development
Services Scheme is being progressively ex-
panded in uncovered areas from year to
year depending on the availability of re-
sources.

Production of infrastructural Industries

674. SHRIINDRAJIT GUPTA: Wilithe
PRIME MINISTER be pleased to state:

(a) whether the production of
infrastructural industries like electricity, coal,
saleable steel, petroleum refinery products,

crude petroleum and cement has been be-
low the target during the current year (April-
November, 1990); and

(b) i so, the details of the projected
target production/of these industries in
terms of quantum as well as percentage
during the year so far, and how does it
compare withthatin the same period previous
year?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): {a) and (b). The position is as
indicated below:
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Number of Militants in Detention in
Punjab

675. SHRIA.K.A. ABDUL SAMAD:
SHR! CHIRANJI LAL
SHARMA:

Will the PRIME MINISTER be pleased
1o state:

(a) the number of militants detained in
Punjab since 1 January, 1990 till date;

{b) the number of militants prosecuted
during the period;

(c) the number of those who were
released and those in detention as on 1
January, 1990 and 30 November, 1990; and

(d) the month-wise number of persons
killed/apprehended on the International
borders in Punjab during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (d).
Detailed information in this regard is being
collected from the Government of Punjab
and will be laid on the Table of House.

Number of Persons Killed/Arrested on
J&K Border

676. SHRIA.K.A. ABDUL SAMAD: Will
the PRIME MINISTER of be pleasedto state:

(a) the month-wise number of persons
killed or apprehended on the international
border or line of actual control in Jammu and
Kashmir during the year 1990; and

(b) the number of militants prosecuted
in the State during the above period?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) and
(b). The information is awaited from the
State Government.

Exodus of Minorities from Bangladesh

677. SHRI RAJMOHAN REDDY: Will
the PRIME MINISTER be pleased to state:

(a) whether itis a fact that the exodus of
minorities from Bangladesh has recently
started;

(b) if so, the number of persons who
crossed into India; and

(c) the steps taken by the Government
to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): (a) to (c).
There is no evidence to show that there is
any recent exedus of minorities from
Bangladesh.

The long and open border between In-
dia and Bangladesh, however, sometimes
enables infiltrators to cross over surrepti-
tiously into West Bengal and other States.
Various steps have been taken from time to
time to prevent infiltration. Border Security
Force has been deployed for border patrol-
ling. A five year programme commencing
from 1986-87 has been sanctioned for
strengthening surveillance by augmentation
of BSF, establishing Border out Posts,
Construction of more Obsarvation Post
Towers, providing increased mobility through
border patrols and equipping them withmore
sophisticated equipments like night vision
goggles, binoculars, hand-held torches,
etc.
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Increase in Wholesale Price Index and
Formulae to Provide Relief to Workers

678. SHRISHANTARAM POTDUKHE:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Workers’ Wholesale
Price Index for all commodities reached a
new height at 184.3 during the week ending
10 November, 1990;

(b) if so, the reasaons therefor;

(c) whether any formulae are being
evolved in consultation withthe employersin
the private sector to afford necessary relief
to the workers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) and (b). As per the official
Wholesale Price Index (WPI) series with
base 1981-82, the all-commodities index
stood at 184.3 (provisional) duringthe week
ending 10.11.1990.

The all-India weekly WPI is based on
the wholesale prices of 447 distinct com-
modities and 2,371 price quotations collected
from important markets/centres spread all
over the country. The WPI has therefore,
nothing to do directly with the workers.

The WPI for all commodities attained a
level of 184.3 (provisional) during the week
ending 10.11.1990 as a result of increases
in the WPI of all the three major groups,
namely, “Primary Atticles”, "Fuel, Power,
Light & Lubricants” and “Manufactured
Products™ where indices had risen to the
level of 187.6, and 184.2 and 182.5 re-
spactively.

(c) No formula on the basis of the WP
is being evolved in consultation with the
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employers in the private sector to afford
relief to the workers.

(d) Does not arise.
Development of SCs and STs In Punjab

679. BABA SUCHA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) the steps taken for the social,
cultural and educational development of
Scheduled Castes and Scheduled Tribes in
Punjab;

(b) whether there is large-scale unem-
ployment amongst them; and

(c) if so, the details thereof and the
steps proposed to be taken by the Govern-
ment to provide more educational, employ-
ment and self-employment opportunities to
them?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND MINISTER
OF STATEINTHEMINISTRYOFWELFARE
(SHRI RAMJI LAL SUMAN): (a)to (c). The
requisite information has been called from
Government of Punjab and will be laid on the
Table of the House.

Number of Arms Recovered in Assam,
Punjab and J&K

680. SHRI A.K. ROY: Will the PRIME
MINISTER be pleased to state:

(a) the month-wise number of persons
including the police personnel killed by the
terrorists in Assam during the last eleven
months;

(b) the number of terrorists arrested/
killed during the above period; and

(c) the month-wise number andtypes of
arms snatched by the terrorists and the
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details of arms recovered from them in
Assam, Jammu and Kashmir and Punjab
separately during the period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTTRY OF
INFORMATION AND BROADCASTING
(SHR! SUBODH KANT SAHAY): (a) The
month-wise number of persons including
police personnel killed by the terrorists in
Assam from February, 1990 to December,
1990 is as follows:-

Month No. of persons
including police
personnel killed

February, 1990 7

March, 1990 16

April, 1990 41

May, 1990 6

June, 1990 15

July, 1990 12

August, 1990 11

September, 1990 46

October, 1990 4

November, 1990 9

December, 1990 14

(This includes 25 police personnel killed by ULFA, BSF and ABSU activists)

(b) 1181 persons were arrested and 11
ULFA/ABSU activists were killed during the
period from February, 1990 to December,
1990.

(c) The details of arms snatched by
terprists and the arms recovered from them
are given as under:

(i 1066 numbers of various types
of guns have been snatched by
ULFA/ABSU extremists.

(i)  Month-wise gunsrecoveredfrom
ULFA/ABSU extremists are as
under:

February, 1990

SBBL Gun

— 4

DBML Gun -_ 1
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March, 1990

April, 1990

May, 1990

June, 1990

July, 1990
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Hand Made Gun
Hand Made Gun
Pistol

Rifle

Shot Gun

Rifle

Hand Made
Pistol

Pistol

Sten Gun
DBML

SBBL

SBML

Hand Made Gun
Pistol

DBBL

Revolver

Rifle

Pipe Gun

Hand Made Gun
Pistol

SLR

DBBL

Hand Made Gun

Pistol
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16

32

1+2
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August, 1990

September, 1990

October, 1990

Nov., 1990

Dec., 1990

JANUARY 9, 1991

Revolv&

SBBL

Hand Made Gun
Pistol

Revolver

SBBL

Revolver

SBBL

Hand Made Gun
Pistol

Sten Gun

Hand Made Gun
Revolver

Pistol

Carbine

Hand Made Gun
SBML Gun
SBBL Gun
DBBL Gun
Pistol

Revolver

Rifle

Air Gun
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13

6

145

41

10

1

9

1

(i)  Number of arms snatched by the terrorists during the period from January, 1990
to November, 1990 in Jammu and Kashmir is as under:-
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From private individuals

From Police and Para-Ministry-forces

— 6

— 21

(The arms include revolvers, rifles, guns, sten-guns and Sub-Machine-Gun).

(iv) Number of arms recovered from terrorists in Jammu and Kashmir from January,
1980 to November, 1990-5894. The details of arms recovered are as follows:-

AK Rifles
Machine guns
Pistols/Revolvers
Hand Grenades
Mines

Rocket RLs/R Boaters and RPG

1240

77

751

2502

750

574

(v) Number of arms recovered from
terrorists in Punjab from Janu-
ary, 1990 to November, 1990 -

2394. The statement showing
month-wise figure and the de-
scription of arms recovered, is
enclosed.
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investment In Ordnance Factories/
DPSUs

681. SHRI AMAL DATTA: Will the
PRIME MINISTER be pleased to state:

(a) the details of investment made on
various schemes in Ordnance Factories and
Defence Public Sector Undertakings in each
of the last three years;

(b) whether there are any constraints
on the export of defence items by ordnance
Factories and Defence Public Sector Undaer-
takings; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI LALIT
VUOY SINGH): (a) Itis notin public interest
to disclose the details sought for.

(b) and (c). Defence items are exported
to friendly countries. The generalconstraints
on exports relate to competitiveness in the
international market; financial problems of
importing countries in effecting payments
and the requirement of clearances in the
case of items manutfactured under techno-
logical collaborations.

Sealing of Indo-Pak Border in Punjab

682. SHRI R.L.P. VERMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news item
captioned, “Militants shift bases as Army
moves in” appearing in the Hindustan Times
dated 12 December, 1990,

(b) if so, the raccoon of the Government
thereto;

(c) the outcome of the efforts made by
the Government to find out the new opera-
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tioncentres/hide-outs of theterrorists created
recenty owing to the deployment of indian
army on the border areas;

(d) whetherthe Government proposeto
seal off completely the Indo-Pak border in
Punjab;

(e) if so, the details thereof; and

(f) the time by which it is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHR! SUBODH KANT SAHAY): (a) to (c).
Government have seen the news item re-
ferred to. They have, however, no specific
information with regard to the shifting of
basis by the militants. security forces in
Punjab are fully alive to the prevalent situa-
tion and are taking appropriate coordinated
action.

(d) to (f). Additional border fencing in
236 Kms. along the Indo-Pakistan border in
Punjab has been taken up and is targetted to
be completed by April, 1990.

Electronics Citlies In Kerala

683. SHRI A. CHARLES: Wil the
PRIME MINISTER be pleased to state:

(a) the details of the proposals pending
with the Government for setting up of some
and electronics cities in Kerala; and

(b) the time by which these proposals
are likely to be cleared?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a)and (b). Thereis no proposal
pending with the Government for setting up
of some Electronic cities in Kerala. However,
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there is a proposal for setting up of Software
Technology Park at Trivandrum.

Review of Industrial Policy

684. PROF. RUPCHAND PAL:

D.R. VENKATESH KABDE:

SHRI MONORANJAN SUR:

SHRIMAT! GEETA
MUKHERJEE:

SHRI BASUDEB ACHARIA:

SHRI AJOY
MUKHOPADHYAY:

SHRI BHOGENDRA JHA:

SHRI K.P. UNNIKRISHNAN:
SHRI NARSINGRAO
SURYAWANSHI:
SHRIHARSH VARDHAN:
SHRIRAMESHWARPRASAD:
SHRI HAMENDRA SINGH
BANERA:
DR. BIPLAB DASGUPTA:
SHRISAMARENDRA KUNDU:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government are contem-
plating to review the Industrial Policy, 1990
announced by the previous Government;

(b) if so, the details thereof; and
(c) thereasons for reviewing said policy ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): (a) to {c). The paper on “policy
measures for the promotion of small scale
and agro-based industries and changes in
procedures for industrial approvals™was laid
on the Table of the Lok Sabha on 31st May,
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1990. This paper is presently under the
consideration of the Government.

[ Translation)

Applications for Freedom Fighters
Pension

685. SHRI RAJVEER SIHGH: Willthe
PRIME MINISTER be pleased to state:

(a) the number of applications received
from various States for freedom fighter
pension during last two year, State-wise;

(b) how many of them have been dis-
posed of and the numberof persons provided
with pension State-Wise; and

(c) the steps taken by the Government
for expeditious disposal of pending applica-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRI SUBODH KANT SAHAY): (a) Appli-
cations received after the prescribed last
date, i.e.31.3.1982ara delayed applications.
During the last two years, 8127 such appli-
cations have been received. A statement
showingtheir State-wise break upis attached.

(b) Out of these applications, 5031
have been disposed of. However, no sepa-
rate record has been maintained regarding
sanction of delayed applications.

(c) Special Drives are being launched
from time to time for disposal of pending
applications.
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STATEMENT
Satewise Break up of Applications (1.1.89 to 30.xi.90)
1. Andhra Pradesh - 2523
2. Assam - 171
3. Bihar - 537
4. Chandigarh . 1
5. Dadra, Nagar Havali - 3
6. Daman & Diu - 2
7. Delhi - 12
8. Goa - 1
9. Gujarat - 49
10. Haryana - 102
11. Himachal Pradesh - 29
12. Jammu & Kashmir - 477
13. Karnataka - 492
14. Kerala - 244
15. Madhya Pradesh - 60
16. Maharashtra - 344
17. Manipur - 74
18. Orissa - 223
19. Pondicherry - 28
20. Punjab - 123
21. Rajasthan - 72
22. Tamil Nadu - 657
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23. Uttar Pradesh 724
24. West Bengal 1179

Total 8127
[English) cameto Rajasthan, Gujaratand Maharashtra

Outlawing of Nationalist Soclalist
Councll of Nagaland

686. SHRI SHIKIHO SEMA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government
consulted the Government of Nagaland while
outiawing Nationalist Socialist Council of
Nagalana recently;

(b) if so, when; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRISUBODH KANT SAHAY): (a) and (b).
The Chief Minister of Nagaland was sounded
before declaring the National Socialist
Council of Nagaland as unlawful.

(c) Does not arise.
[ Translation}
Hindu Refugees from Pakistan

687. SHRI KAILASH MEGHWAL.:
SHRI RAGHAVJI:

Will the PRIME MINISTER be pleased
to state:

(a) the number of Hindu refugees who

during the past three years due 1o distur-
bances is Sindh province of Pakistan, State-
wise;

(b) whether the Government have for-
mulated any scheme for their rehabilitation,
employment and grant of citizenship;

(c) the amount spent by each State
Government for their relief and rehabilitation
also the amount contributed by the Union
Government to each State in this regard,
State-wise;

(d) whether matter was taken up with
Pakistan; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRI SUBODH KANT SAHAY): (a) to (e).
Information is being collected and will be faid
on the table of the house.

I-Cards to Farmers Along Indo-Pak
Border

688. SHRI BEGA RAM: Willthe PRIME
MINISTER be pleased to state:

(a) whether farmers having their lands
near Pakistan border have been issued
identity cards;

(b) if so, whether these farmers are
required to obtain permission of BSF officials
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to irrigate their lands;

(c) whether it is also a fact that family
members including wives of these farmers
are not allowed to bring meals to their hus-
bands working in the fields;

(d) if so, the reasons therefor; and

(e) the remedial steps taken in this re-
gard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRI SUBODH KANT SAHAY): (a) A Pilot
Scheme for issue of identity cards is under
implemaentation in the selected border areas
of Rajasthan and Gujarat. Underthe Scheme,
all persons of the age of 16 years and above
are required to obtain identity cards. So far
2,35,000 cards in Rajasthan and 60,500
cards in Gujarat have been issued. The
State Govt. of Punjab and Jammu & Kashmir
have also agreed to introduce such schemes
in the border districts.

(b) to (e). The tarmers including the
members of their family in Punjab have to
obtain Slips/Chits from BSF officials for
permissiontowork ontheirfields, as a security
measure.

Transfer of Alr and Doordarshan to
Parasar Bharati

689. SHRI RAMESHWAR PATIDAR:
Will the PRIME MINISTER be pleased to
state:

(a) whethertransferof AIR/Doordarshan
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to Parasar Bharati Corporation will be done
by the deadline set for the purpose;

(b) if not, the reasons therefor;

(c) the time by which the transfer willbe
effected; and

(d) the details of other administrative
exercises being under taken before the
Parasar Bharati Act comes into effect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRISUBODH KANT SAHAY): (a)to (d). It
is considered imperativeto consult all shades
of public opinion, before formally notifying
the date for creation of Parasar Bharati, to
ensure that its establishment is in conformity
with nationalinterestinthe context of present
development in the country.

Women Criminals in Delhl

690. SHRI GANGA CHARAN LODHI:
Will the PRIME MINISTER be pleased to
state:

(a) the details and the number of crimes
committed by women in Delhi during last
three years; and

(b) the approximate number of such
women criminals in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRI SUBODH KANT SAHAY):
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[English)

Persons under Detention In J&K

691. SHRIA.K.A. ABDUL SAMAD: Will
the PRIME MINISTER be pleased to state:

(a) the district-wise break-up of number
of persons detained/arrested during 1990
(upto 31 October) in Jammu & Kashmir and
those in detention on that date:

(b) the particulars of legislators, ex-
legislatores and leaders of militant
organisations among them; and

(c) the laws under which arrests/deten-
tions were made?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRISUBODHKANT SAHAY):(a)to (c). A
reply is awaited from the State Government.

Burning of Houses of Kashmiri Mi-
grants by Terrorists

692. SHRI PIYARE LAL HANDOO:
Will the PRIME MINISTER be pleased to
state:

(a) the number of houses of Kashmiri
migrants burnt since 15 August, 1990 till
date by terrorists indicating the places; and

(b) the details of mode of payment and
quantum of compensation paid to the vic-
tims?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRISUBODH KANT SAHAY): (a) and (b).
Details are awaited from the State Govern-
ment.

Terrorist Activities of J&K Militants

693. SHRI SHANTRAM POTDUKHE:
Will the PRIME MINISTER be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the news item
appearingin“The Hindu"dated 4 December,
1990 captioned "Pakistan calls Kashmir mi-
grants for review”; and

(b) if so, the steps being taken by the
Governmentto meet the situation as aresult
of the newstrategy involved by the leaders of
the various militant organisations in the
meeting held in Pakistan-occupied Kash-
mir?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTNG
(SHRI SUBODH KANT SAHAY): (a) Yes,
Sir.

(b) To meset the situation, a number of
administrative measures have been taken
which include strengthening of the vigil on
the borders, beefing up of the intelligence
better co-ordination between the Army, Para-
military Forces and the State Police as well
as round the clock patrolling in sensitive
areas.
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MOTION FOR ADJOURNMENT

Failure of Government to uphold
provisions of Tenth Schedule of the
Constitution

[English)

MR. SPEAKER: | have to inform the
House that | have received four notices of
Adjournment Motion regarding failure to
protect and safeguard the dignity and privi-
leges of Parliament, and of the office of
Speaker of Lok Sabha from the following
Members:

1. Shri Guman Mal Lodha
2. Shri Nathu Singh
3. Shri L. K. Advani
4. Shri Madan Lal Khurana

| give my consent to Shri Nathu Singh
who has secured first place in the ballot to
move the motion in the following form:-

“Thefailure of the Governmentto uphold
the provisions of the Constitution in re-
gard to disqualification of M.Ps. con-
tained in Schedule 10 of the Constitution
which put the issue outside the juris-
diction of any court.”

Shri Nathu Singh.

SHRI NATHU SINGH (Dausa): let
Advaniji move it, Sir.

PROF. MADHU DANDAVATE
(Rajapur): Sir, when he does not move, the
next man can do that.

MR. SPEAKER: Yes, Advaniji.

SHRI L. K. ADVANI (New Delhi): Sir, |
seok the leave of the House for moving. The
Adjournment Motion regarding failure of the
Government to uphold the provisions of the
Constitution in regard to disqualification of
M. Ps. contained in Schedule 10 of the
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constitution which put the issue outside the
jurisdiction of any court.

MR. SPEAKER: Is the leave opposed?

iHE MINISTEROF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): Sir, | oppose the
leave.

MR. SPEAKER: Those who areinfavour
of leave being granted may rise in their
places.

PROF. MADHU DANDAVATE: Sir, more
than 50 Members are standing.

MR. SPEAKER: Leave is granted.

Under Rule 61 the Adjournment Motion
is to be taken up.......

(Interruptions)

SHRISANTOSH MOHAN DEV (Tripura
West): Since it is a question of protection of
your rights and duties, is it proper for you to
be in the Chair when it is discussed? (/n-
terruptions) . | think the Deputy-Speaker
should take the Chair. (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, it is a quastion of dignity of the
House. You have every right to preside over
this debate. {Interruptions)

MR. SPEAKER: Since the Question
Hour is suspended, the House may take up
the Adjournment Motion straight away. Mr.
Lal Krishna Advani. (Interruptions)

MR. SPEAKER: | have called Mr. L. K.
Advani. Please take your seat.

SHRI A. N. SINGH DEO (Aska): Mr.
Speaker, Sir, | am on a point of order.

MR. SPEAKER: Yes. Mr. Singh Deo
has a point of order.

SHRI A. N. SINGH DEO: Mr. Speaker,
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Sir, when the adjournment motion has been
admitted, it is obvious that Members shouid
be free to discuss the motion without hin-
drance to their freedom of speech. If the
Speaker is there, the Members might feel
embarrassed as matters may come up which
may involve the Speaker. We would.,
therefore, request the Speaker to withdraw
since the Speaker is involved in the whole
aftair and let the Deputy-Speaker preside
over this debate. (Interruptions)

MR. SPEAKER: There is no point of
order. Please take your seat. Now, Mr. L. K.
Advani.

(Interruptions)

SHRI L. K. ADVANL: Mr. Speaker, Sir,
leave having been granted, | formally move:

“That the House do now adjourn.”

ltis, Ithink, unprecedented inthe annals
of history that an adjournment motion has
been taken up by the House by formally
directing that the Question Hour be sus-
pended by the Speaker. To the best of my
memory this has never happened before
and that the Speaker suspended the Ques-
tion Houronthe motion moved by me and my
colleagues here is in itself evidence of the
gravity of the situation. The first announce-
ment that you made was made with the full
unanimity of all representative sections in
this House, the party leaders, and therefore,
it has somewhat surprised me when one of
the Members stood up to say that you should
not be in the Chair when this matter is being
discussed because this is not a matter per-
taining to any individual, it pertains to an
institution. | remember that last week it was
onthe 27th of December, you had announced
in the House, and | quote:

“| have to inform the House that on the
7th December 1990 a notice was re-
ceived from the Registrar of the High
Court of Delhirequiring me to arrangeto
show cause in connection with the Civil
Writ Petition No. 3871 of 1990......"
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The writ petition inter alia seeks to
challenge the validity and constitutionality of
paragraphs 6 and 7 of the 10th Schedule to
the Constitution52nd Amendment Act, 1985.
Then, you went on the add very rightly, “as
perwell established practice and convention
of the House, | have decided not to respond
to the notice.” What is more pertinent is the
subsequent observation made by you. ‘I
have passed on the relevant papers to the
Minister of Law and Justice for taking such
actions as he may deem fit to apprise the
High Court of the correct constitutional po-
sition and the well established conventions
of the House.”

Sir, when last evening you informed the
House about the latest development and
about the order issued by the High Court of
Delhi, | am sure many people must have
been surprised. | was also surprised when |
got the information from you personally. But
that was just a surprise, but when later on |
came io discover that the decision of the
High Court has followed an affidavit filed by
the Government of India, to whom you have
passed on all these papers, | was not just
surprised, | was shocked. | would even say,
| was outraged that here is a Government
upon whom the Speaker casts a duty to
protect the dignity of the House and to see
that the High Court or any Court does not in
any way contravene the provisions of the
Constitution, which say that in so far as the
10th Schedule is concerned, jurisdiction of
Courts is barred. That is the provision and
this was the expectation from the Govern-
ment. What does the Government do? The
Government files an affidavit in the High
Cournt of Delhi which says:

“It is submitted that the powers of the
Speaker to disqualify a Member under
the 10th Schedule of the Constitution of
India is quasi-judicial in nature and is
quite different from his powers with re-
gard to regulation and conduct of the
business of the House. It may be pointed
out that the exercise of powers under
the 10th Schedule by the Speaker is
outside the House and not within the
House. The said power is quasi judicial
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[Sh. L.K. Advani]

as it affects the rights vested in the
Members of the Lok Sabha. This power
is, therefore, amenable to judicial re-
view by the High Count and the Supreme
Court in exercise of their powers under
Article 226 and Articles 32 and 136 of
the Constitution of India.”

Sir, the last sentence is the key phrase.
(Interruptions) There have beeninstances in
the past where the Courts have struck down
some laws as being uitra vires of the con-
stitution; there have been cases in the past
where when we have decided here in Par-
liament that such and such a matter will be
non-justiciable, but Court had not agreed
with our view and set it down and that is the
power of the Court. But, never in these 40
years, has, any Government which has been
a party to the enactment of the law, its
members or any party, itself gone to the
Court and said that the Speaker is not the
authority.

You in all earnestness and sincerity
entrusted the responsibility to the Govern-
ment to see that the dignity of Parliament is
protected, to see that the faw that we have
enacted is defended. here, instead of de-
fending the law, the Government itself goes
and says and casts doubts on the validity of
this law. It has been stated: “So far as the
validity of the law is concerned, we will make
our submissions lateron.” it means, they are
not going to defend even the validity of this
law. But | am amazed that in this cases, it is
not merely the question of a law being de-
clared ultra vires or intra vires. It is essen-
tially the dignity of the Speaker and the
dignity of Parliament insofarasthe decisions
are concerned. | would say that even in the
course of the debate, my view was that this
law should not be made non-justiciable. Even
then, once parliament has passed the law
unanimously, it becomes obligatory for the
Government to see that the law is defended
outside and the courts do not in any way
encroach uponwhat we think is the jurisdiction
of Parliament and of the spokesman or the
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custodian of Parliament dignity, the. hon.
Speaker.

Inthis particular case, |do notwanttogo
into the whole history. Butthis muchis known
that this particular provision, that courts are
barred jurisdiction in this matter, was ques-
tioned in the Punjab High Court. The Punjab
High Count declared that particular provision
to be ultravires and struck down. The Punjab
High Court decision was appealed against
by the Government of India and I believe, the
Government of India is a continuing institu-
tion. And the Government of india went to
the Supreme Court in appeal against the
Punjab High Courtdecision and said that the
Speaker's jurisdiction cannot be challenged;
the Speaker it the final authority; we would
not like to undermine this authority. if at all,
there isto be achange, the change hastobe
made by parliament, not by a court of law.

Only yesterday, the hon Ministar of
Law has referred to the cabinet decision.
(Interruptions) A reference was made yes-
terday that a Cabinet decision was taken in
Augustinpursuance of the recommendations
ofthe Committee on Electorallaws Reforms
in which it was said that instead of vesting
this authority.....(Interruptions)

MR. SPEAKER: Order, Please. Take
your seat.

SHRI L. K. ADVANI: Yesterday, it was
mentioned that a Cabinet decision taken in
August, 1990 has accepted the recommen-
dation of the Committee-of Electoral Reforms
in which it was suggested that instead of this
authority to decide about disqualification
being vested in the Speaker, the authority
may be vested in the Election Commission.
The phraseology of that was, the President
would be advised by the Election Commis-
sion. | am a party to that recommendation as
also my colleagues here, Mr. Somnath
Chatterjee, Mr. Indrajit Gupta and many of
my colleagues on this side. But if today, the
Government moves in that direction, | would
regard it as a dubious Government because
it would have a very limited context. in this
particular case, | would say that this kind of
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move cannot be accepted readily today.

THE MINISTER OF COMMERCE AND
MINISTER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): Do you meanto
say that yesterday it would have been ac-
cepted?

SHRI L. K. ADVANI: No, | again say
‘No'. | stand by what | said here in my
recommendation. But today he wants to do
it and particularly a Government which has
tiied to undermine the authority of the Speaker
and undermine the authority of Parliament
by this kind of affidavit, what is it trying to
achieve?. It is preposterous indeed that any
Government should go to a court of law and
say that my Speaker is not empowered to
take a decision on this (Interruptions)

MR. SPEAKER:Order please. ShriRam
Dhan.

SHRIL. K. ADVANI: Therefore | say that
a mere announcement by the Chair that we
are going to disregard this court order would
not meet the situation. So far as the court
order is concerned, there is no question of
taking heed of it. But, what is more important
is that his House must today censure and
reprimand this Government for this gross
misbehaviour, for its total failure to uphold
the dignity of Parliament and during this
Session whenever this problem of disquali-
fication has been raised, | have always said
that this has been hanging fire for a long
time. No one knows what is the nature of this
Government. How long this Government will
be in a majority or even this much majority
and how many of its Members are qualified
to continue as Members in this House.
Therefore, | plead that at least before this
Session ends, you must give usfinaldecision
on who is qualified. | have been pleading this
since the beginning of this Session. Tomor-
row, the Session is about to end. What has
happened yesterday is that suddenly a court
order has been issued restraining the
Speaker from going ahead with the detection
proceedings befare it. You have declared
today that Congress party is also in agree-
ment with the announcement. it is in agree-
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ment with the announcement made by the
Speaker that the court order must be disre-
garded and, therefore, | am sure that the
Congress party also will uphold my conten-
tion that hereafter there should be no delay
in announcing who are qualified and who
who are disqualified. (/nterruptions) Tomor-
row evening when this House adjourns, we
should be in a position to know who are its
members qualified to be Membaers of this
House and Members of this Government.

SHRI SATYA PRAKASH MALVIYA): |
am on a point of order. No Member can force
the Speaker to take a decision in a particular
case.

SHRI L. K. ADVANI: This is a Govern-
ment which wants to force the Speaker by
using the court authority.

SHRI SATYA PRAKASH MALVIYA: |
am on apointof order. Only the Speaker has
to give the ruling and no one else.

SHRI L. K. ADVANI: | have to make a
submission to the Speaker. (Interruptions)

MR. SPEAKER: He has given his
opinion. It is for me to decide.

SHRI L. K. ADVANI: My submisston is
that Parliament’s authority vis-a-vis the court
has been declared by you very categorically
in your announcement. (Interruptions)

SHRI A. N. SINGH DEO: Mr. Speaker,
| am on a point of order. (Interruptions)

MR. SPEAKER: What is your point of
order?

SHRI A.N. SINGH DEO: Sir, the hon.
Leader of the Opposition has referred to the
court order. (Interruptions)

| will draw your attention to rule 58 (vii)
which says:

“(vii) the motion shall not deal with any
matter which is under adjudicationby a
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[Sh. A-N. Singh Deo]

court of law having jurisdiction in any
part of India....”

(Interruptions)

MR. SPEAKER: There is no point of
order. Please take your seat.

(Interruptions)

MR. SPEAKER: Mr. Singh Deo, | have
heard you. There is no point of order. Please
take yourseat. lhave ruled itout of order. Will
you please take your seat?

(Interruptions)

SHRI L. K. ADVANI: Sir, the Union
Government has relied on Article 226, Article
32 and Article 13610 justify why this particular
power of the Speaker is subject to judicial
review. When we passed this Bill and con-
verted it into an Act and made it a part of the
Constitution it is not merely an ordinary
statute-and we said in Section 7 of the Actor
Clause 7 of the Schedule that notwithstanding
anything in this constitution, no Court Shall
have any jurisdiction in respect of any matter
connected with the disqualification of a
Member of a House under this Schedule.
This is a very specific provision in which it is
said that even though there may be other
provisions in the Constitution which might
give certain authority to the Court, so far as
this particular question of disqualification is
concerned, the Courts cannot take cogni-
zance of it. | would urge the Government-to
whom you have passed on the papers-to
immediately go and object, make a prelimi-
nary objection not even to entertain the pe-
titions that were filed in the Court and dismiss
the petitions in fimine. Instead of that, what
they do is they themselves uphold those
petitions because those petitions happen to
be of those very defectors whose Member-
ship of the House is called in question. They
are the defectors who have gone to Court
against the Government decision, against
the Parliament decision. Therefore, the
Government itself not only does not oppose

JANUARY 9, 1991

provision of 10th 476
Schedule of Constitution

it but goes and tells the Court thatthe Speaker
has no jurisdiction in this regard and this will
be subject 1o review. (Interruptions) | have
seen Governments behaving very badly; |
have seen Governments in the past behav-
ing very badly; but | have never seen such an
abominable behaviour on the part of the
Government. It is obnoxious. It is abomi-
nable. It is absolutely indefensible. (/nter-
ruptions)

MR. SPEAKER: Singh Deoji, please
take your seat.(Interruptions)

SHRI L. K. ADVANI: Sir, | cannot insist
as to who should come to the House to give
an explanation forthe Government's conduct.
But | do feel that this is a matter far too
serious and, therefore, inthefitness of things
and in deference to the feelings and the
strong sentiments in Parliament, | would
expect the Prime Minister +» come here to
defend the decision that has been taken by
the Government. We are not concerned with
the courts’ orders; we are not concerned with
the court’s decision. And | am sure that had
it not been for this particular affidavit filed by
the Government of India, the Delhi High
Court would never have dared to issue an
order of that type. It is only because of this
indefensible, preposterous, abominable af-
fidavit that this situation has come about in
which the dignity of Parliament and the dig-
nity of the office of Speaker has been so
gravely discussed. Therefore, | would seek
the support of the House and not merely of
sections which are opposed to the Govern-
ment but even of the ruling party, the Con-
gress Party which has a serious stake in the
matter o see that the traditions and values
are upheld to reprimand and admonish and
censure the Government on this particular
issue. (Interruptions)

MR. SPEAKER: Motion moved;
“That the House do now adjourn.”
Now, Mr. Dinesh Singh.

SHRIDINESE SINGH (Pratapgarh): Mr.
Speaker, Sir, the matter before us is a very



477 Motion for Adjournment
Failure of Gowt. to uphold

serious one (Interruptions)

MR. SPEAKER: When a very serious
discussion is going on, | request the Mem-
bers to keep calm.

SHRI DINESH SINGH: 1t affects the
rights and privileges of this august House
and 1 would beg the hon. Members from all
sidestokindly listento speakers with patience
because only then we can put across our
views-whether our views are accepted by
Members or not is another matter. But if we
are not even allowed to put our views across
in a measure of sobriety inthis House then it
will already be a negation of democracy and
there will be ri.> point on quarrelling over this
paper. Now. Sir, | would also like to say that
this matt-r . > not a party matter. Thisis fartoo
serious Ve havetotake aview, aviewofthe
Houze as such. | hope that ultimately we
shali airive at some kind of consensus on
this o that the digrity of this House and of
the Spezker is maintained in a manner in
wh.ch thare 1s no dispute between hon.
Members on one side or the other. Now, in
your decision not to respond to the request of
the Court to stay the proceedings that are
before you have already take a decision

with the approval of the House which
makes this somewhat redundant in its merit
as such. | am not talking of what the Gov-
emment should or should not have done-
that | shall come 1o later. But in effect, this
question is now redundant; the authority of
the Speaker has been maintained, the au-
thority of this House has been maintained
and it has been made quite clear that there
cannot be any kind of interference by courts
on the judgment that you will make.

Therefore my task has been made very
much easier. Advaniji has, if | may say so
with respect, very ably put forward a position
to preserve the dignity of the House. | should
like to say that the position taken in this
affidavitthat Paragraph 7 of the 10th Schedule
is constitutionally valid in as much as the
word courts in Paragraph 7 shouid be read
down as excluding High Court and Supreme
Court in exercise of its jurisdiction under
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article 226 and article 32 of 136 of the Con-
stitution of India, is a stand which we cannot

support.

it is unfortunate that this affidavit has
been filed in the court. | cannot understand
that it would have been the wish of the
Government or the Prime Minister to have
been taken this view. How we got into it is a
matter that the Government will no doubt
look into. The hon. Minister for Parliamentary
Aftairs is here; he will no doubt convey to the
Prime Minister that this matter needs to be
looked into and this position taken by the
Government needs to be reversed. This
cannot be the position of a Government
responsible to this House.

Therefore | would submit that the posi-
tion as it contains in the Constitution in the
10th Schedule, Para 7 which has already
been read out and | would therefore not like
to take the time of the House in repeating it,
but it is quite clear that notwithstanding
anything in this Constitution-it is not just law,
it is the Constitution which is the important

SHRI SOMNATH CHATTERJEE: In-
cluding Articles 32, 226.

SHRI DINESH SINGH: All of them be-
cause they are part of the Constitution.

SHRI SOMNATH CHATTERJEE: But
the affidavit says otherwise.

SHRI DINESH SINGH: Yss, it is re-
grettable. No courts shall have any jurisdic-
tion in respect of any matter connected with
the disqualification of aMemberofthe House
underthis schedule. Therefore your authority
inthis matter is supreme. You are responsible
to this House and not to the courts outside.

i we have any complaint against you,
wa shall come to you. The House has a right
to discuss any issue and it there are differ-
ences between us we have arightto approach
you and represent to you. But we would not
wish 10 represent outside this House. For us
who passed this very Act, how can we not
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[Sh. Dinesh Singh]
abide by the wording of this Act?

[ Transiation)

SHRI RAM DHAN (Lalganj): But your
delection is incorrect Rajiv Gandhi has en-
gineered this defection.

(Interruptions)
[English]

SHRI DINESH SINGH: Again | would
beg of the hon. Members not to try to derive
minor benefits here and there in this matter.
There will be in future many other occasions
to do so. But on this issue let us have
unanimity.

it is my hope that the Government-
either the Prime Minister himself or the
Minister of Parliamentary Affairs speaking
on behalf of the Government would come
clarify the position before this House. (/n-
terruptions)

MR. SPEAKER: Order please.
(Interruptions)

SHRI DINESH SINGH: Sir, let us not
break up the responsibility, the collective
responsibility of this Government into indi-
viduals, as such. As | was saying, it is my
hope that the Prime Minister, Minister for
Parliamentary Affairs, and of course, the
Deputy Prime Minister happens to be here
now,-any one of them or all of them-will
clarify to this House, as to how this sentence
and this stand got to be taken which is
incorporated in this unfortunate Affidavit. |
do not know what was the occasion to file the
Aflidavit, in the first place. (Interruptions)
However, they will explain and ! hope that
their expladation will be satisfactory to this
H »use and the House will take an unanimous
view in this. | am not pre-judging what the
Prime Minister or what the Government is
going to say. | have nu idea as to what they
are going to say. (Interruptions) After all,

JANUARY 9, 1991

provision of 10th 480
Schedule of Constitution

there is a solution to each problem; you are
not going to hang anybody in this House.
(Interruptions)

AN HON. MEMBER: But, will be ex-
pelled. (Interruptions)

SHRI! DINESH SINGH: Even that will
require a majority (Interruptions) Let us not
trytodivide this House on this issue. That will
be my request. Let us listen to the Govern-
ment; let us understand their point of view
and thereafter we all take a decision.

SHRI INDRAJIT GUPTA (Micnapore)
Are you supporting the adjournment motion?

SHR! DINESH SINGH: That is why |
have been trying to say that let us not take a
party stand now. Let us listen to the Gov-
ernment, let us have their point of view; then
we willdecide, 'Who will support and who will
nat support’.

SHRI BASUDEB ACHARIA (Bankura)
You say whether you are supporting it or not.

SHRI DINESH SINGH: Whether we
support it or not will be expressed by a vote
in this House. Why do you want to prevari-
cate just now? May be, you will not wish to
support; may be you will wish to withdraw;
may be we will join you. | do not know what
the Government is going to say. Tha is why
lamsaying, “Letuslistentothe Government”.
Thereafter, we will decide as to what we are
going to do in this matter. Thank you very
much.

PROF.MADHU DANDAVATE (Rajapur)
Mr. Speaker, Sir, at the very outset, let me
congratulate you for very categorically de-
claring, in keeping with the established tra-
ditions, the independence of the Speaker's
Office and your jurisdiction.

Sir, | just want to remind that the an-
nouncement that you have made at the
beginning is not some arbitrary announce-
ment by you. | can at least quote tento fifteen
various precedents in this House, where an
identical attitude has been taken by the
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Speakers under different forms of Govern-
ment.

Sir, to quote the latest instance, on 27th
of July 1988, when Dr. Bal Ram Jakhar was
the Speaker of this august House, he had
given the ruling:-

“lhave to inform the House thaton 11he
July, 1988 two notices were received
from the Deputy Registrar, High Court,
Appellate Side, Bombay, requiring my
appearance before the Bombay High
Court on 18th July 1988, for filing of an
affidavit by me orthe Secretary-General,
Lok Sabha, within three weeks from
28th June 1988, in connection with two
writ petitions No............... "ete. efc.

“As par well establish practice and
conventionof Lok Sabha, | have decided
not to respond to the notices. | have
passed on the relevant papers to the
Minister of Law and justice for taking
such action as he may deem fit to ap-
praise the Court of the correct constitu-
tional position and the well established
conventions of the House".

So, Sir, the an.ouncement that you
have made in the beginning is in keeping
with the best traditions and well established
traditions of this House That is the point that
| would like to point out 1o you.

Atthe very outset, | would like to bring to
your nctice very clear and precise formula-
tion of Paragraph 6 and Paragraph 7 of the
Tenth Schedule of the Constitution. Para-
graph 6 very clearly says:

“If any question arises as to whether a
Member of a House has become sub-
ject to disqualification under this
Schedule, the question shallbe referred
for the dacision of the Chairman or, as
the case may be, the Speaker of such
House and his decision shall be final.”

Further Sir, Paragraph 7, whose head-
ing is itself is 'Bar of jurisdiction of courts’,
says: Y PRY

PAUSA 19, 1912 (SAKA)

provision of 10th 482
Schedule of Constitution

“Notwithstanding anything in this Con-
stitution, no court shall have any juris-
diction in respect of any matter con-
nected with the disqualification of a
member of a House under this Sched-
ule.”

So, for those who filed the atfidavit on
behalf of the Government and though they
might have extraneous arguments and con-
clusions, it is made explicitly clear that even
if you try to induct various Articles of the
Constitution, whatever has been said inthose
Articles of the Constitution, whatever has
been said in those Articles of the Constitu-
tion, vis-a-viu, disqualification, Paragraph 7
supercedes all other Articles of the Consti-
tution. This particular Paragraph 7 clearly
says ‘Notwithstanding anything in this Con-
stitution, no court shali have any jurisdiction
« raspect of any matter’. Thus, Paragraph 7
suparcedes all other Articles of the Consti-
tution and it is again consistent with Article
122 of the Constitution in which the pro-
ceedings of the Parliament are completely
insulated from the proceedings of the court
andthe decisions of the court. This particular
point has to be taken note of. Sir, in the
course of the affidavit, one particular point
has been made and | would like to reply to
that point on the basis of the provisions of the
Tenth Schedule. What is the argument that
has been madae in the affidavit that has been
submitted? It has been pointed out that ‘The
powers of the Speakerto disqualify a Member
under the Tenth Schedule ofthe Constitution
of India is quasi-judicial in nature and is quite
difterent from the powers with regard to
regulation and conduct of the business of the
House'. So, this affidavit tries to bring a fine
distinction between your jurisdiction, Mr.
Speakar, outside the House and your juris-
diction inside the House. | need not reply to
this point on my own because the reply
comes from the formulation of the provision
itself. Paragraph 6(2) is very important
paragraph 6, sub-paragraph 2 says:

“All proceedings under sub-paragraph
(1) of this paragraph in relation to any
question as to disqualification of a
-moember of a House under this Sched-
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ule shall be deemed to be proceedings
in Parliament within the meaning of ar-
ticle 122 or, as the case may be, pro-
ceedings in the Legislature of a State
within the meaning of article 212.”

Probably, those who prepared this affi-
davit have read the entire Constitution se-
lectively. Sometimes while studying the work
of certain philosophers, we may find certain
books which say that they are the selected
works of the philosophers. Socertain articles
are eliminated and they are not taken
cognisance of. | would like the hon. Minister
concerned to take cognisance of this fact
that in the provisions of the Tenth Schedule
itself, the distinction which the affidavit seeks
to make between your jurisdiction inside and
outside the House in relation to disqualifi-
cation, is totally rejected. And therefore, this
is the aspect that has to be taken note of as
far as this point is concerned.

There isone more point. It is always said
that you have got the inherent power to have
ajudicial review. Judicial review of what? We
have always defined the jurisdiction of three
entities in the structure of Parliamentary
democracy. Whenever the discussion took
place in this House during the 24th and 25th
Constitutional Amendments-lwas presentin
the 5th Lok Sabha-| would repeat what | had
said then. | had said: Sometimes unneces-
sary controversy is sought to be made
whether people are solving, whether the
parliament is supreme or whether the Con-
stitution is supreme. | wish to make it very
clear that all these three arms and elements
of democracy have their own jurisdiction.
People are sovereign in electing the repre-
sentative Government. As far as Parliament
is concerned, it is supreme in enacting the
laws and amending and interpreting the
Constitution, that too subject to certain re-
strictions according to the Keshvananda
Bharti judgement. As far as the Constitution
is concerned, it is supreme. As regards the
Supreme Court, it is supreme in interpreting
whether the laws enacted by the Parliament
and amendments made in the Constitution
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are within the framework and the basic struc-
ture of the Constitution. All these three ju-
risdictions are sharply defined. And so long
as one does not try to commit an act of
aggression or encroachment on other’s ju-
risdiction, there may be no confrontation at
all.

Even in this debate, | would say that the
courts should show proper respect for the
jurisdiction of the Parliament and we on our
own have always shown respect for the
jurisdiction of the judiciary. Scrupulously,
this Parliament has avoided to enterinto that
particular arena which rightly belongs to the
judiciary. For instance, one of the Articles of
the Constitution says that no court can in-
terfere with the proceedings of this House
and another provision of the Constitution
says that this House will not have the juris-
diction to discuss the conduct of the Judges
of the High Court or the Supreme Couil. The
framers of the Constitution have deliberately
insulated one particular institution from the
other, but the manner in which the affidavit
has been prepared, | am afraid, there is
sought to be encroachment of one on the
other.

| am glad that all the leaders assembled
in your chamber have given a total concur-
rence, including that of the ruling party | must
admit, that as far as your jurisdiction is
concerned, not evenone personinthis House
disagrees with you that your jurisdiction as
laid down in the Constitution even in relation
to disqualification is completely insulated
from any interference by any court and this is
the point to be noted.

Thisis notto say that asfar as courts are
concerned, they have no jurisdiction at allon
certain matters. We frame the laws. Some-
times they may be ultra vires of the Consti-
tution, and, therefore, aMember of Parliament
or a non-Member can go to the court and ask
for judicial review and they may try to point
outthat probably they would like to challenge
the legislative competence of this particular
legislation. They may like to challenge the
constitutional validity of the legislation. As
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far as that power is concerned, nobody is
trying to come in the way.

As far as this House is concerned, we
have never tried to encroach on the authority
of the judiciary. In the same spirit of recip-
rocation, we would not like the judiciary to
interference with the powers of the Parlia-
ment, powers of the Speaker and all those
provisions which are clearly adumbrated as
faras Schedule Tenis concerned. Therefore,
as far as this jurisdiction problem is con-
cerned, it is explicitly clear.

There is one more aspect to which |
would like to make a reference. Once you
allow by backdoor some sort of encorachment
on certain aspects of your ruling or your
powers, inthatcase, itis very likely thatthere
willbe a lot of litigation and whatever work we
performinthis Parliament, if that is subjected
to litigation again and again, even whatever
is within your powers and within the powers
of Parliament, in that case, it will not be
possible for the Parliament, the Supreme
Parliament to conduct its proceedings at all.
That is why the framers of the Constitution
had made this point very clear. We have only
to read the speeches made by members like
Dr. Ambedekar in the Constituent Assembly
and they had warned the Constituent As-
sembly that unless we are able to insulate
one institution from the other, as far as
encroachment is concerned, all sorts of
complications will take place as far as the
functioning of the Parliament is concerned,
functioning of the Supreme Court is con-
cemed and functioning of the judicial insti-
tutions is concerned.

12.00 hrs.

In this context we have one request to make.
Some Members rightly said that we cannot
dictate tothe Speaker what attitude he should
take as far as the problem of qualification is
concerned. When we say that it is solely the
Speaker's jurisdiction, it will be futile even
indirectly to pressurise the Speaker. it must
be left to his free will and decisions. Just as
in the case of the ruling of the Speaker we
cannot challenge it, but at the same time
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you go through the proceedings of the Par-
liament for the last 7 years, we always have
arightto seek clarificationfrom Speaker. We
have always the right to make a request. Not
only that, even the inherent right of a Mem-
ber of Parliament to review the ruling is also
there provided the Members do not
pressurise. You have taken one particular
firm attitude at the beginning of the sitting
today and declared that you are not going to
take cognizance of whatever order has been
issued by the Delhi High Court Yesterday.
The taste of th pudding is in the eating.
Suppose no decisions are taken about dis-
qualification issue, the Parliament Session
is over, the proceedings of the court will go
on and in the interregnum further mischief
might be played on the floor of the judiciary.
You have theoretically stated your stand that
you are not going to be dictated by the order
of the Delhi High Court which was issued
yesterday but the taste of the pudding is in
the eating. Having stated your jurisdiction
and your power vis-a-vis your power to dis-
qualify a Member if you want to see that not
only you stake your authority judiciously and
also in atheoretical manner-if actually it is to
be demonstrated in practice, we would like to
make a humble request to you that before
the Parliament Session is over according to
your jurisdiction and according to your wis-
dom you please take any decision but take a
decision before the end of the Session re-
garding disqualification so that no further
mischief will be played in the interregnum. If
we keep the issue pending, it is likely that
further complications may take place.
Therefore, without trying to pressurise you,
without trying to put any pressure on you we
have a right to make a request that in order
to see that whatever power you have defined
in terms of Schedule 10 of the Constitution,
in order to demonstrate the validity of that
power, it is better that before the end of the
Session-tomorrow is the last day-try to give
your decision so that the matter is ended
once and for all and the entire issue is
brought forward properly.

An Adjournment Motion has been moved
by Mr. Advani. many of us had given the
notices for an Adjournment Motion. Ad-
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journment Motion has an element of cen-
sure. | must conclude by trying to tell you Mr.
Speaker as to why we are insisting upon
some sort of an adjournment motion. Ad-
journment Motion according to the meeting
of the Speakers which was held at Srinagar
a number of years back has an element of
censure. Since official affidavit has been
made in this connection regarding disquali-
fication and powers of Speaker have been
challenged, we feel that it is not an individuai
appearing in the court. if some Member of
Parliament were to appear or someone from
outside the Parliament were to appear and
challenge the position of the Speaker, the
question would have been different. But here
the entire Government is guilty because the
affidavitis make onbehalf ofthe Government.
Therefore, we feel that it is the failure of the
Government to maintain and protect the
dignity of the Constitution and that is why an
Adjournment Motion is there.

| had also given a notice on another
motion.  don't want to mix it but it makes our
position very clear. | have given a notice for
a motion under Rule 184 which states that
this House is of the considered opinion that
in view of the paragraph 6 and 7 of the 10th
Schedule of the Constitution regarding dis-
qualification on grounds of defection, the
order of the Delhi High Court on 8 January,
1991 to maintain status quo in respect of 37
Janta Dal (S) M. Ps. against whom anti-
defection proceedings are pending with the
Speaker should be totally ignored to uphold
the dignity of the Constitution.

| am glad, Sir, even before | moved my
resolution and before the House accepted it,
you anticipated my motion and implemented
itin anticipation.  congratulate you. Youtried
to peep into our minds and imagined what
we are thinking about. You took a firm position
Stand by the position and vindicate the atti-
tude of your position before the end of the
Session and end this disqualification issued
once and for all so that no further mischief
will be played by those who want to interfere
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and intervene in the process that has been
initiated. (/nterruptions)

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRIHUKUMDEO NARAYAN
YADAV): Mr. Speaker, Sir, | would like to
submit to hon. Shri Ram Dhan that in a
democracy | also have a right to put forward
my views as he has. This discussion itself
relates to rights. It is unethical to talk about
protection of one’s rights when one cannot
protect other's rights. One who infringes
upon other's rights has no moral right to cry
over the infringement cf one’s own rights.
Only that person who respect other's right
can expect his own rights to be respected.
{Interruptions)

MR. SPEAKER: Please take your seat.

SHRIHUKUMDEONARAYAN YADAV.
Everyone delivers speeches. Is there any
Member among you who does not deliver a
speech? Then why does it pinch vou when |
deliver a speech.

SHRI RAM DHAN: Your letter is with
me.

SHR!HUKUMDEONARAYANYADAY:
| acted on the dictates of my conscience, my
judgement, my knowledge and my wisdom
and voted against the Vote of Confidence
sought by Shri V. P. Singh. | may be guilty in
the eyes of the people but | am not guilty in
my own eyes and this is the reasonsthat lam
laying emphasis on morality | am not one of
those who supported the leadership of Rajiv
Gandhi inside Parliament and voted ac-
cording to the whip of the Congress Party,
butformed a Morcha and opposed his leader
outside the Parliament.

SHRI RAM DHAN: It is under the ban-
nerof that Morchathatyou have bean elected
to this House. Your deeds of 1979 have
contributed the least to your election. (In-
terruptions) .

MR. SPEAKER: Hukumdeo ji, you
please address the Chair.
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SHRIHUKUMDEO NARAYAN YADAV:
Therefore, | would like to submit if you try to
press my weak nerve, | too will press your
weak nerve. | do not cry when you press my
nerve, but why do you cry when | press
yours. You should face my verbal attacks
with the same fortitude with which | face your
pointed and satirical attacks.

SHRIRAM DHAN: Why did you support
V. P. Singh on the question of Mandal
Commission?

MR. SPEAKER: Ram Dhaniji, please do
not interrupt time and again.

SHRIHUKUMDEONARAYAN YADAV:
Do nottry to remind others. Those whotry to
remind others, why don,t they remember
their own misdeeds. | want to ask those who
talk of morality immorality, but whom should
| put my question to? | would like to humbly
submitto hon. Dandavateji, Madhu Limayaeiji,
George Fernandesiji, Rabi Ray ji and the
entire august House that no doubt Parliament
has enacted the anti-defection law under
which defection to other party is immoral, but
the Lok Sabha of 1975-76 stand testimony to
the split of a number of parties. Has Shri
Advani escaped from the split of his party?
Have Shri Madhu Dandavate and Shri
Somnath Chatterjee escaped from the split
of their respectlive
parties?............ (Imerruptions)

MR. SPEAKER: You should listento the
submission of Shri Hukumdeo Narayan at-
tentively.

SHRIHUKUMDEO NARAYAN YADAV:
Mr. Speaker, Sir, that is what | say. | want
them to listen to my view point. if they listen
to me patiently, | shall also listen to them. |
want to say when Anti-Defection Law was

not there, many hon.
Member.......(Interruptions)
[English]

SHRI SRIKANTA JENA : Sir, lamon a
point of order. Shri Hukumdeo Narayan
Yadav is a Minister. | want to know whether
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he is speaking as a member of the Council of
Ministers or on his own behalf. Is he re-
sponding as a Minister or for himself. (In-
terruptions)

[Translation)

MR. SPEAKER: This is no point of or-
der.

SHRIHUKUMDEO NARAYAN YADAV:
The Congress Party has split a number of
times in this House. The very people who
split the party in this House in 1979 under the
leadership of Ch. Charan Singh and rose in
revolt against the party leadership are today
teaching me lessons of morality saying that
splitting a party is a quilt. It was not the party
of Hukumdeo Narayan that split in 1979, it
was Janata Panty that was split and the
people who split the party under the leader-
ship of Late Ch. Charan Singh are today
sitting on that side and giving sermons of
morality. If | am guilty of splitting the party
today why are the people who were instru-
menta! in splitting the party in 1879 not
admitting their guilt?

[English)

SHRI SHIKIHO SEMA (Nagaland): Sir,
my point of order is that under Rule 378, a
member hastokeep orderliness inthe House.
The matter is serious. They remained seri-
ous when members on their side spoke. But
they are not serious when members on this
side are speaking. | draw your attention to
Rule 378.

MR. SPEAKER: | am regulating the
House. Please sit down.

[ Translation]
(Interruptions)

MR. SPEAKER: Shri Hukumdeo
Narayan Yadav is compsetent.

SHRIHUKUMDEONARAYAN YADAV:
Sir, | am saying so because in this very
Parliament Lok Dal was split into two panties
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namely, Lok Dal (A) and Lok Dal (B). We may
or may not remain in power, but what | say is
based on morality. When Lok Dal (A) and
Lok Dal (B) were formed after split, anti-
detection law was not in force. Where was
your morality at that time. In this very House
the splittook place. When Janata Party, split,
Lok Dal came into being, When Lok Dal split,
Lok Dal (K) and Lok Dal (C) came into being.
(Interruptions)

MR. SPEAKER: Paswaniji, what is your
point of order?

SHRI RAM VILAS PASWAN (Haypur)-
Mr. Speaker, Sir, my point of order is that the
subject of discussion right now is not whether
this Government is of defectors or not or
whaether defection has taken place or not.
This is not the subject matter. (Interruptions)

MR. SPEAKER: He is coming to the
subject.

SHRI RAM VILAS PASWAN: You
please listen my point of order. The subject
right now is not whether they are defectorsor
not, or whether defection is right or wrong
(Interruptions). The pointis whether anybody
can go in for appeal :n the coun against the
power of the Speahker under the Anti-De-
fection Law. | think, it would be better if the
hon. Minister, or the hon*Members confine
themselves to this issue while speaking in-
stead of dwelling ontheissue astowhois the
defector and who is not.

SHRIHUKUMDEONARAYAN YADAV:
| would like to tell my dear brother Ram Vilas
Paswan ji that Prof. Madhu Dandavateji
used the word * “anti-defection®, and ‘de-
fection’ repeatedly and insisted on the
Speaker's ruling to be given by tomorrow.
(Interruptions) Please listen | say that
Hanuman had gone (Interruptions)

MR. SPEAKER: Mr. Yadav, you please
address the Chair.

SHRIHUKUMDEO NARAYAN YADAV:
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Mr. Speaker, Sir, | am saying so because
when Shri Advani was speaking, the Mem-
ber of his partr were saying that it was aGowt.
ot defectors. | want to ask as to who is
defector? They were elected in 1980 on the
symbol of Janata Party, but they split the
party under the leadership of Advaniji and
formed Bhartiya Janata Party, was it a de-
fection or not? (Interruptions) At that time,
hon Shri Chandra Shekhar was the Presi-
dentof the Janata Party. Janata Party was in
existence and  had its leader of Parlia-
mentary Group. Since you were not satisfied
with the internal functioning of the party, you
panted ways with it. Your parting ways with
the party was ethicalwhereas my leaving the
party is unethical? (Interruptions) | want to
ask the congressmen who are sitting in the
House whether at the time of division of the
Communist Party, the Members belonging
to that party did not split into two partes,
namely C.P.l. and C P.1. (M) in this House?
At that time, your split was ideoclogical
whereas our split is personal? (Interruptions)

lwould liketo requestthe hon. Members
that (Interruptions) yes, | did get ministership.
| admit that | am guilty of getting a ministerial
berth through the split of the party, but V. P.
Singh also deserted Congress Party for the
sake of coveted chair and you made him
your leader. Was this an act of morality on
your part? Just try to remember that (Inter-
ruptions). Mr. Speaker, Sir, today if Iformthe
Government with the supportof the Congress
party, they say that | am doing something
immoral. (Interruptions) It s
said....... (Interruptions)

MR. SPEAKER: Let him speak, he has
right to speak.

(Interruptions)

SHRIHUKUMDEONARAYAN YADAV:
It is said by them that we have formed our
Government with the support of Congress
and have gone against our principles. But
they forget that the Marxists and the B.J.P.
always followed two different lines and op-
posed each other inside as well as outside
the House but both stood together on the



493 Motion for Adjoumment
Failure of Govi. to uphoid

same platform with Shri V. P. Singhto runthe
Government. You may daceive the world but
you cannot convince me on this point. The
leftists and the Bhartiya Janata party used to
call each other untouchable but such a pe-
culiar circumstances arose in the Parliament
of India that both, the leftists and the Right-
ists joined hands together and supported a
persons to form and run the Government.
Therefore, | ask you to make introspection
first and then call us right or wrong. (Inter-
ruptions) Before criticising others you should
look within yourself first, | am saying
this........ (Interruptions)

MR. SPEAKER: Take your seat please.

SHRIHUKUMDEONARAYAN YADAV:
Mr. Speaker, Sir, they should understand
the implication of any question before raising
it. They have raised the issue of judiciary
versus Speakership. Mr. Speaker, Sir, once
when ‘Hanuman’ had gone to Lanka to trace
out Sita he destroyed the whole defence of
‘Ravana’, killed Akshay Kumar and made
Meghnath unconscious. After that Ravana’s
men realised that it was very difficult to
control Hanuman. So ‘Meghnath’ used
“Brahamastra” on him “Gyani Naam
Agraganyam”. Hanumaniji said at that time
that is he wished he could have made it
ineffective but that would have amounted to
an insult to the weapon of Brahmaiji. So he
instead of making the weapon of Brahamaii
ineffective surrendered himself before the
Ravana's men for arrest.

Mr. Speaker, Sir, today almost same
situation has been created in the Houses.
Let it be decided on the roads by the people
as to whether this Govemment is wrong or
right and whether | am defector or anything
else. | consider the chair of the Speaker as
the ‘Brahamastra’ and a weapon of
‘Brahamaji’.

(Interruptions)

MR. SPEAKER: You please sit down.
Devendra Yadavji you foo please resume
your seat. No, No, please take your seat.
Yes, what is your point of order?
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(Interruptions)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, my point of order is that the
hon. Minister, Shri Hukumdeo Narayan
Yadav in his speech has just slated that the
issue such as whether he and his Govemment
is defectors or not, let it be decided by the
people on roads. He has just stated
this............ (Interruptions) ....But in fact, it is
you who is to decide this issue...... (Inter-

ruptions)

MR. SPEAKER: Has Hukumdeoiji used
unparliamentary language?

SHRI NITISH KUMAR: Mr. Speaker,
Sir, which road he is talking about? Is it the
road of Sitamarhi in Bihar? He knows well,
how was hetreated when he, after becoming
aMinister, wemthere......... (Interruptions)......

SHRI GANGA CHARAN LODHI
(Hamirpur): Mr. Speaker, Sir, | am on a point
of order.

MR. SPEAKER: Under which Rule?

SHRI GANGA CHARAN LODHI: Sir,
under rule 376, the hon. Minister..... (Inter-
ruptions)

MR. SPEAKER: Take your seat.

SHRIHUKUMDEO NARAYAN YADAV:
Mr. Speaker, Shri Nitish Kumar has asked
me as to at what place | would like the issue
to be decided? Sir, | am a weak person from
power, money, muscle and manpower point
of view, yet | would like to say, Shri Nitish
Kumar.......(Interruptions) .....

MR. SPEAKER: | request the Hon.
Members to listen him peacefully. ...(Inter-
ruptions)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, through you, | would
like to know from the han. Minister whether
he is speaking as a Minister or in any other
capacity? Does he know the issue for which
the Adjournment Motion has been moved
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here in the Housa? Is it about the defection
or about the court's decision? On which
issue is the hon. Minister speaking
on?........ (Interruptions) ...

SHRIHUKUMDEONARAYAN YADAV:
Mr. Speaker, Sir, | want to speak on that
issue. This is the age of By-pass, so he
wants me to take the by-pass. | am prepared
to contest anywhere whether it is on the By-
pass or main-road or in the field or in the
Parliament. Shri Nitish Kumar, once you
were also treading the same bath. 1t is a
different thing that we have changed our
path today. | want to say that our journey has
not ended yet. We have to walk further in
search of our goal. do not challenge me. Mr.
Speaker, Sir, through you, | want to saythat
I am prepared to deride the issue anywhete

they like whether it is Fatebpur or Sitamarhi. _

Let both of us, Shn V. P Singh and myselt
resign from Fatehpur and Sitamarhi, re-
spectively and contest again from these
places. it should-be decited as 1o where Shri
Hukumdeo Narayan Yadav and Shri V. P.
Singh stand? it must be decided onthe same
soil.

(Interruptions)

SHRI DEVENDRA PRASAD YADAV:
Mr. Speaker, Sir, | am on point of order. Shri
Hukumdeo Narayan Yadav in this House
has challenged ShriNitish Kumar, amember
of our party. Hence | accept his challenge to
contest election against him....... (Interrup-
tions) .....

MR. SPEAKER: This is not a point of
order, take your seat please.

{Interruptions)

SHRIHUKUMDEONARAYAN YADAV:
lam consistently saying tothe hon. Members
that the composition of the Parliament is
totally different this time, by the grace of
God. The party with 220 Members...... (In-
terruptions) .........
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SHRI RAM DHAN: You were defeated
in 1980 and 1984. After 1979........... (Inter-
ruptions) ......

SHRI R. N. RAKESH (Chaif): tamon a
point of order. Hon. Minister has said that he
is prepared to contest election against Shri
V. P. Singh. | declare tat | am prepared to
contest against him......... (Interruptions).........

MR. SPEAKER: Take your seat. | have
called Hukumdeoiji.

(Interruptions)

SHRIHUKUMDEONARAYAN YADAV:
Mr. Speaker, Sir, | am, therefore requesting
alithe Members to consider allthe aspects of
the issue tat is before the House. If any
person's ego, dignity and self-respect is hurt
by any hon. Member continuously then he
would certainly react. This House greeted
both ShriRajiv Gandh, the leaderofthe 215
to 220 Members and Shri V.. Singh the
leader of 141 to 143 Members. And it hap-
pened inthis very House that the former took
the position of the opposition leader and the
latter became the leader of the House How
did it happen? How did it become poss c'a?
The incident was surprising in itself. More-
ovar, the people called it surprising. This
House is witness to what | had said at the
First President’'s address in this House. At
thattime speaking on the President’s address
| had said that the future course would be a
bit different. Wheel of Fortune has turned in
such a way that the persons having 63
members only has become the leader of the
House whereas those having more members
with them are sitting in the House as the
leaders of the opposition. India democracy is
progressing step by step ad its outcome will
be quite different. | want to say that the
democracy of India would take a disastrous
turn if the leaders of the political parties as
well as the cther democratic forces do not
shun their ego and do not stopto interpret the
laws in their own ways ad do not put an end
to the tendency to respect the chair of the
Speaker at their own will and convenience.

Those who are sitting on that side today
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are showing great respect to the Speaker but
how much respect they had paid when Shri
Jakhar Saheb was occupying the Chair and
there was Congress Government and they
happened to sit on this side. | do not want to
gointothe attitude they had adopted towards
this Chair at that time. | would like to say only
that the Chair of the Speaker is supreme.
(Interruptions)

SHR! RAM DHAN: Mr. Speaker, Sir, |
am on a point of order. Hukum Deoji has put
the matter wrongly. He may go through all
the documents and proceedings of the House
which are available in the Library pertaining
to the last Parliament. His incorrect state-
ments should be expunged from the record
of the House.

MR. SPEAKER: This is no point of
order.

SHRIHUKUMDEO NARAYAN YADAV:
One can show disrespect to the other person
not only through speech or words but also
through one's conduct and behaviour. Where
was the respect for the Speaker when he
was saying to them time and again that he
considered the issue of Shri Subramaniam
Swamy as closed but they bluntly said that
they did not consider that issue as closed
despite his saying so. What | have understood
in this House is that these leaders, whether
bit or small, do not go deep into the matter.
If Chair's decision is according to their wishes
then it is correct and just and if it is against
their wishes when it is not correctand just.
They want that decision of the Chair should
be according to their wishes and if it is
against that, then it cannot be called impar-
tial. I view the chairof the Speaker as supreme
and very high and | am ever ready to accept
all his orders. | shall not hesitate in obeying
his order even if he orders my hanging.
Every person has the right to express his
feelings and views openly before the supreme
chair and supreme body. We in order to
protect the dignity of ‘Brahamastra’ had
bowed our head in respect before it. In
democracy the chair of the Speaker has the
same respect as '‘Brahamastra’ had. We,
bow our head in respect before the decision
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of the Speaker. We accept his decision with-
ouwt any ifs and buts. His decision to us is like
Brahamaastra. Although Hukumdeo Narayan
has the power to make this Brahamastra
futile but he won't do it. He will always
respect the decision of the chair. We are

' even prepared to give supreme sacrifice for

the cause of democracy but we shall never
show any disrespect to the order of the
Speaker. But atthe same time | would like to
say that if some one with a view to meet
one’s selfish ends and in the name of de-
mocracy insists upon the Speaker, who is
well aquainted with his powers, to use the
Brahamastrathen they should not forget that
though Hanuman would be tied, would be
arrested yet the fire emnating from his tail
would burn the whole of Lanka into ashes.
We respect the dignity of
chair........ {Interruptions) bow our heads in
respect before it. As Shri Madhu Dandavate
was saying that the Legislative, Executive
and Judiciary are the three organs of de-
mocracy they should have respect for one
another. What is the meaning of Sam-Maan
(respect) after all? My teacher had taught me
the meaning of Sam-Maan........ (Interrup-
tions)

MR. SPEAKER: Subhasiniji, everyone
has his own style of speaking. Hukumdeoiji
has a special style of speaking. Listento him.
Please take your seat.

(Interruptions)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, he is threatening you.......(Interruptions)

.......

SHRI HARIN PATHAK (Ahemdabad):
One should talk here relevantly, not
irrelevantly.......... (Interruptions) ........

SHRI PHOOL CHAND VER ‘A
(Shajapur): Mr. Speaker, Sir, the hon. Mn-
ister has talked of setting Lanka or t-a.
Which Lanka does he want to buri.? inter-
ruptions)

MR.SPEAKER: Vermaji, please resume
your seat.
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SHRIKUKUMDEONARAYAN YADAV:
Mr. Speaker, Sir, Iwas sayingthat 'Sammaan’
means Sam-Maani.e. equalrespect for every
one, same behaviour with one and all. In
democracy all three organs i.e. the Legis-
lative, Executive and Judiciary must have
equal respect for each other. If any one of
these organs will ever try to surpass the
other, there will be a confrontation of powers
and the term ‘equal respect, will receive a
serious joit. Therefore, the judiciary also
should consider that the Legislative i.e. the
chair of the Speaker is as respectable as the
judiciary itself ....... (Interruptions) .....so the
Legislative should also consider that the
legislative.......(Interruptions) .......

PROF. RAMGANESH KAPSE (Thane):
| am on a point of order. Shri Hukumdeo
Yadav yesterday gave a statement. | will
read it out..........

MR. SPEAKER: What is point of order?
[English)

PROF. RAMGANESH KAPSE:He said:
“The Anti-Defection Law has already been
challenged in the court Why should any one
be called upon to give any explanation?”

[ Transiation]

This was published yesterday in the
‘Times of India’. So far as the powers of the
Speaker are concerned.

[English]
“it will be in vain.”
[Translation)

He has stated this yesterday. And now
he is speaking about the respect of the
Speaker. My point of order is that either he
should speak onthelines of his statement he
made yesterday in the Times of India or he
should say that he did not give that statement.

SHRIHUKUMDEO NARAYAN YADAV:
Listen to whatever | am saying here before
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Mr. Speaker. | cannot say anything about
what was published in the News paper.

PROF. RAM GANESH KAPSE: Did you
say it or nol. (Interruptions)

SHRIHUKUMDEONARAYAN YADAV:
| am saying this that the judiciary while
interpreting its rights and powers should not
overlook that both the Legislative and the
Executive possess the same respectable
position as that is possessed by the judiciary
ftself. Similarly the Legislative will also have
totakecarethatothertwoorgans are equally
important and respectable. None of these is
superior to the other rather these are the
three branches of the same tree. If any
branch is attacked or there is a clash among
these branches, the tree would suffer. | want
to say that all these three organs have got
powers and rights of their own. If all these
three organs decide to remain within their
jurisdiction and not to interfere in each oth-
ers, jurisdiction then there cannot arise any
tussle between Judiciary and legislative and
there won’t be any weed go in the court. It
appears that an atmosphere of fear and
greed is prevailing in the country and that is
why the questions of the rights and duties
are often raised here.

*‘Sachiv, Vaidya, Guru Tinin jo,
Priya Bolahin Bhayas Aas’

One can draw a conclusion only when
aprinciple is interpreted without any fear and
expectation (Interruptions) Khurana Saheb,
the Hon. Member of your party was asking
me where Lanka is? BJP does not know
where Lankais? They are seeing itin Awadh.
The Bhartiya Janata Party in its whim of
converting Ayodhya into Lanka has forgot-
ten where Lanka is. (/nterruptions) Mr.
Speaker, Sir, allthese three organs will have
to confine to their jurisdiction. Inthe judiciary,
if an advocate is humiliated by a judge, the
whole court goes on strike.

Why? Now-a-days struggle for equality
is going on throughout the World, inside and
outside the Parliament. Everybody wants
get that all the persons should the right to
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equality. Nobody wants if a person gets a
higher post it is his privilege, and if we don't
have that post we lack privilege. This is the
only dispute and is the basis of struggle. Hf
you say that judiciary should not interfere in
the functioning of Parliament and vice versa
and no other agency should interfere in the
functioning of judiciary, | would like that the
shape of Indian Parliament and the shape of
Indian democracy should be defined once
again in the light of the present changed
situation and changes in Indian economic,
social, political, administrative context. One
section of the society is in favour of one thing
while the other is opposing the same. If the
elevated class of the society wants more
elevation, the upper class people suppress
them. Is it a violation or not? Somebody
takes recourse to law, but judiciary should
maintain its tradition.

So far as the honour of the Speaker’s
Chairis concerned, he is not merely a person
occupying the chair of the Speaker but he is
much more than that. If he would not have
been a Speaker even then. | would have
respected him because | have got a great
opportunity to participate in Political struggle
under his leadership. Prior to this, under his
leadership we had to take the most difficult
decision under difficult situation. We have
worked together. Our aim is one. We have
rebelled againstinjustice, atrocity, oppression
and we have worked against seditions. At
that time also, Janata Party was divided and
there was also an issue on which division
took place. | say tha: Janata Party was
divided because of Chaudhury Charan
Singh’s insult and this time Janata Dal was
divided due to Ch. Devilal's insult. If at that
time he was insulted, you don't accept...
(Interruptions)... because you don't know
what is insult... (Interruptions) ...you may,
no doubt, clap in applause but it is fact
whether he may be Ram Vilas Paswan,
Sharad Yadav, Nitish Kumar or Hukam Dev
Narain Yadav, everyone of us faced insult in
Janta Dal. May be Madhu Dandavate may
not cry of insult because he is still in Janta
Dal, but even today, Nitish Kumar, Ram
Vilas Paswan and Sharad Yadav are crying.
Today | am crying, you aiso cry and will
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continue to cry in future also. So please rise
as a rebellion against this insult. If a person
does not rebel against an insult, he can't be
called a man. If Shri Devi Lalji was insulted,
only Hukumdeo Narayan Singh stood up
against it. Mr. Speaker, | bow before the
Chair.(Interruptions) | had spoken on the
Mandal Commission also. lf you talk about
Mandal Commission, Mulayam Singh Yadav
and all of us underthe leadership of Shri Devi
Lalwere against Mandal Commission. Please
don’tinstigate me, | have been compelled by
the events. At times, circumstance force a
man to honour even a siner as a saint. When
Shri Devi Lal ji went to the President, Shri
Sharad Yadav, Ram Vilas Paswan, Madhu
Dandavate, alongwith 6 thousand people
including father, grandtather i.e, elderly
people were mentioning the names of the
persons who were killed in police firing while
Shri Vishwanath Pratap Singh was men-
tioning the names of the people who killed
the backward people. That day Shri Devi Lal
was with us, so it is better not to discuss
these things. There is a vast difference be-
tween Shri Devi Lal and Shri V.P. Singh
(Interruptions)

I conclude my speech with these words
that history is full of such events. Whenever
anybody is insulted or his soul is
hurted... (Interruptions) Duetothisinsultand
assault on soul, warriors assembled in
Kurukshetra. This insult led to Mahabharata
war on Indian Soil. Only to take the revenge
of this insult, their was bloodshed on Indian
Soil. That is why | am saying that this has
been the trend for centuries. One should not
tolerate insult, one should fight it even up to
death. Janata Dal was divided because of
this insult. (Interruptions) Both V.P. Singh
and my self are guilty. In the eyes of Hon.
Speaker | am also a guilty under the anti-
defection law. If we have committed any
disgraceful deed | too am guilty certainly. Mr.
Speaker, Sir, if you feel that we have as-
saulted you in any way, |would a hundred lac
times beg pardon not only from the House or
Shri Ray, but also from my position and |
would bow my head and will follow your
orders. I shall always maintain the sovereignty
and decorum of this House with alt my hu-
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mility. Mr. Speaker, Sir, but | want to tell
those people, that a decision will definitely
be taken and coming Parliament will decide
the real position of everyone.

12.54 hrs.

SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker, Sir, at the outset, |
must congratulate you for your decision to
uphold the dignity and prestige of this great
institution.

Sir,the prestige and dignity of Parliament
is neither negotiable nor justiceable. One of
the basic objectives or requisites of the
system of parliamentary democracy is the
supremacy of Parliament in its own sphere
and, Sir, our Constitttion has made it amply
clearthat within its own areas of functioning,
the Parliament is supreme and the Consti-
tution of our country which is our organic law
contains specific provisions to make it beyond
any doubt that so tar as the Parliament is
concerned, its functioning is concerned, its
procedure is concerned and the Speaker’s
position patrticularly is concerned, it is not a
matter of any challenge before any authority
including a court of law.

Sir, the speech that we just now heard
from the Treasury Bench very conspicuously
avoided referring to the issue that that is
before the House and we heard asermonon
the benafits of defection. Hukumdeo
Narayanji has referred to the expulsion of
DeviLaljifrom the Government and said that
was the reasons for the ultimate break-up of
the Janata Dal. I would like to know—why did
he not resign from the Janata Dal when Devi
Laljiwas expelled? Why was there no Janata
Dal (S) when this action had been taken by
Mr. V.P.Singh? It is because, atthattime the
BJP had not withdrawn the support from the
V.P. Singh Government and there was no
possibility of forming another Government
by a handful of people with the support of
Congress. Therefore, when defaction be-
comes useful and ministerial gaddis may be
available, then defection takes place. There-
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fore, until the withdrawal of support by the
BJP, we never heard of formation of a splinter
group in Janata Dal. (/nterruptions)

MR. SPEAKER: lam not permitting you.
Mr. Balgopal Mishra, please take your seat.

SHRI SOMNATH CHATTERJEE: | did
notdisturb Mr. Hukumdeo Narayan Yadav at
all. He has spoken on behalf of the ruling
party, but he is also a Minister. He has
chosen not to answer the points. He says,
the issue has to be decided on the streets. |
take it, he meant by election. The Govemn-
ment, specially afterthe speech of Hukumdeo
Narayaniji, | take it, has no answer to the
points that have been raised and their only
answer is that they want the issue to be
decided by election. Is the Government go-
ing to advise the President to hold elections
now immediately for the purpose of deciding
whether defection would continue or not? |
would also like to ask—if you do not think that
this is a proper provision which has been
enacted in the Constitution, why did you not
take a straight forward path of trying to
amend the Constitution instead of flouting
the Constitution? They have neither the po-
litical courage, nor the moral courage, nor
the support, because without the Congress
support, they are nobody in this House. So
far as the Ministers are concerned, they
have to take on oath of allegiance. The oath
of allegiancae is:

“! will bear true faith and allegiance to
the Constitution of India... and | will do
right to all manner of people in accor-
dance with the Constitution...”

Sir, what s provision in the Constitution?
There is no ambiguity in our constitutional
provision. Today, we have to abide by this
whether one likes it or not. He may, today,
aulogise defection. But he has to implement
the provision of the Constitution of india, to
which he has borne allegiance. It says:

“Notwithstanding anything in this
Constitution, no Court shall have any
jurisdiction in respect of any matter
connected with the disqualification of a
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Member of a House under this sched-
ule.”

Sir, he has been speaking of the Chair’s
position, your position and your dignity. i
that is his response 1o this subject matier,
then why has he gone to Court? Why has he
not left it to you, specially when such a
provision has been made?

13.00 hrs.

Today we have no doubt in our mind that this
is a feeling of insecurity and panic in the
Government. That is why, wefind aconcerted
move is going on. We have seen how even
the Speaker of this House has been threat-
ened with armrest by the Minister. Since the
coming of this Government we are hearing of
bringing a motion of no-confidence against
the Speaker, Now we find that the Govern-
ment has taken this ruse. A subterfuge has
been adopted without trying to amend the
Canstitution of India, of going to the court of
law, utilising the law officers, the first law
officer of this Government to take up a stand
which is exactly contrary to the Constitutional
provisions in this country.

Sir, lappreciate the speech of Mr. Dinesh
Singh. He has said, so far as paragraph 7 of
the X Schedule is concemed, it is not opento
second interpretation and that the courts
have no jurisdiction. | would request him to
say what logically follows from that. During
the Congress-| regime, this issue has been
brought before the court and specific stand
has been taken by thethen Government also
represented by the present Attorney Gen-
eral who was then one of the Additional
Solicitors General, that the Court had no
jurisdiction in the matter. Sir, this is not the
first time this issue is coming up. If you look
at article 105(2) of the Constitution which is
very very clear, it says:

“‘No Member of Parliament shall be
liable to any proceedings in any court
in respect of anything said or any vote
given by him in Parliament or any
commitiee thereof and no person shall
be liable in respect of a publication by
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or under the authority of either House
of Parliament...”

ktis in respect of anything said or done. Now,
the Supreme Court has held as early as
1965 that this completely ouster the juris-
diction of the court because what happens
inside the house cannot be a subject-matter
of any judicial decision and that is the ouster
of the court jurisdiction. it has been held *in
respect of anything said” means, in respect
of everything said or done. Therefore, the
same interpretation has to be given in
paragraph 7 of the X Schedule. In respect of
any matter means, in respect of every matter
connected with the question of disqualifica-
tion. ¥ that is so, where was the ambiguity?
The question is very serious and the ques-
tion is a matter of principle. Can a Govern-
ment of the day take up an attitude which is
contrary to the Constitutional; provisions of
this country? This is a basic issue and the
Govemment must answer. The Minister has
spoken for more than half-an-hour. He has
not even touched the point. He is notonly a
Memberofthe House only buthe is a Cabinet
Minister also but he does not answer this
question. | would like to know whether that
was a decision of the Government as a
whole or this was the decision of the Law
Minister which was said by the Attorney
General. We find, in the year 1991, an affi-
davit is being filed on behalf of the Govem-
ment of India when this issue has been
raised. It says, this power (that is, the power -
underthe X Schedule)is, therefore, amenable
to judicial review by the High Court and the
Supreme Court in exercise of their powers
under articles 226, 32 and 136 of the Con-
stitution of India. This Government wants to
survive not on the basis of its merits and
strength inside the House but it wants to
survive withthe help of other agencies which
are not allowed to interfere in the functioning
of this Hose and the decisions that can be
taken by you, Mr. Speaker. We are not on
what decision you will take. We are not on
the merits of the dispute before you. It is
entirely your jurisdiction. You may take
whatever decision you in your wisdom think
best. But the question is your right to take
that decision and whether that right is sub-



507 Motion for Adjournment
Failure of Gowt. to uphold

[Sh. Somnath Chatterjee]

ject to any other compulsive reasons or
provisions which will inhibit you from dis-
charging your powers and functions.

So far as the situation that has arisen
today is concemed, we find that the Gov-
emment owes an explanation. How, in what,
circumstances a Deputy Secretary to the
Government of India, Ministry of Law, Jus-
tice and Legislative Department, could take
up this attitude in an affidavit? At what level
it was decided that such a stand would be
taken and what action the Government
propose to take now? The Government has
also accepted the position that the Speaker
is not bound by any Order that is passed by
the High Court of Delhi. Once the Government
has admitted that the Speaker’s power is
supreme in the matter of 10th Schedule,
what is the necessary corollary? What the
Govermnment would do now? Will it insist on
taking up that stand in the court of law? |
believe it is being heard today. What is the
Attomey-General doing there? Is he up-
holding the Constitution or trying to wreck
the Constitution on behalf of the Government.
This Government owes an explanation.

So far as the Order which seems to
have been passed yasterday is concerned,
it is almost,what you callin law, in invitum or
an invitation, the Attorney-General standing
before the Court of Law on behalf of the
Govermnment of India which is responsible for
upholding and implementing the Constitution
and saying:

*Well, itis a matter which we shall argue
later on.”

“Certainly courts have power to go into
this question.”

But, he says:
“Whether the 52nd Constitution

Amendment is valid or not, we shall argue
later on.”
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He says:

“It is submitted that since the challenge
to the validity of certain paragraphs of
the Tenth Schedule stipuates beyond
question of law, the counsel for Union
of India shall make submission with
regard to the validity of the Tenth
Schedule at the time of argument.”

Has the Government of India made up its
mind now? Is there any occasion for the
Government to have a second thought on
this, | would like to know. When the Gov-
ernment takes up an ambivalent stand, only
then such an affidavit can be filed.

Icharge thatthis Government has taken
up a dubious stand, only for the purpose of
some of them remaining in power, having
possibly anticipated adverse decision from
you.

Is this the way this Government should
function in India when we have swom alle-
giance to the Constitution of India?

Is remaining in power by any method to
be adopted as the basis of governance of
this country?

An ordinary functionary like a Deputy
Secretary is being misused for this purpose
and the Office of Attomey-General is being
polluted. | am very sorry. | do not wantto say
anything. He is obviously carrying out the
instructions of the Government of india. But,
1 would like the Prime Minister to tell us who
has been responsible for giving this instruc-
tion to the Attorney-General of India and to
the Deputy Secretary and he should be
taken to task. if he is a Minister who has
instructed, it is the minimum need that he
should resign and apologise to the
House.(Interruptions)

Mr. Speaker, Sir, instinct to survive is
good. But instinct of survival cannot be at the
expense of some of the basic tenets of the
Parliamentary democracy in this country. If
the position of this House is ridiculed, if the
Speaker’s position is diluted for the sake of
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remaining in power, then it is the duty of this
House to stand as one—I particularly re-
quest Shri Dinesh Singh when you have
taken up that attitude—then the logical ac-
tion must be taken on this. Either the Gov-
ernment should withdraw and apologise or
otherwise this Government has no right to
stay a minute longer than it has done so far.
Now, the test is for the Congress (I) Party.
The law has been enunciated by them.

SHRIVASANT SATHE (Wardha): Don't
cross your limit. Don't bring politics in this
matter.

SHRISOMNATH CHATTERJEE: twas
conceived by them. They brought it. There-
fore, | have not made any allegation against
you. In this House, in your wisdom, you have
brought this legislation. It was passed in the
House. Then, | would try to find out from the
Congress (l) party whether they would be
still a party to its implementation or not.

SHRIVASANT SATHE: You have heard
Shri Dinesh Singh’s speech. We have said
that we stand by it.

SHRI SOMNATH CHATTERJEE: |
would demand of this Government that they
should absolutely make it clearthatwhatever
may be the action of their individual Members
supporting the Government, the
Govemment's stand is unequivocal. They
mustimmediately go to Delhi High Court and
withdraw their affidavit. They must make it
specifically clear that the Speaker’s juris-
diction cannot be challenged as is sought to
be challenged and that order must be va-
cated. It is very easy for Shri Hukumdeo
Narayan Yadav to say there should not be
any conflict between the judiciary and the
legisiature. We also do not want to have any
conflict. But who is the cause of the contflict?
Who has brought about this conflict? If they
have a little faith in the position of the Speaker,
in the dignity of the House and the prestige
_ of the Speaker, then they would not have
gone there; they would not have gone to the
Press saying: What is there for the Speaker
to decide, for the matter is already belore the
Court. He has not denied that statement.
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Sir, the fundamental issue is whether
the Speaker, in the matter of deciding the
Tenth Schedule proceed with an unrestricted
authority or not or whether you are subjectto
the jurisdiction of the High Court or the
Supreme Court. In such a matter will the
Govemment, with no majority support, a
minority Government, a hopeless minority
Government surviving on the support, no
doubt, of the biggest party in this Parliament,
take recourse to methods or methodoligies

for the purpose of continuing in power by

whatever means it can? Therefore, | would
request the Government that at least they
should make retribution forthis. They cannot
continue with this stand. | know how re-
peatedly attempts have been made in this
regard. Recently, it has come out in the
paper. It says: “JD (S) may petition Presi-
dent—dated 8th January, The Hindustan
Times” | quote:

*The Janata Dal -S leadership is likely
to petition the President that the
question of whether the 37 MPs, who
are alleged to have defected acquiring
disqualification, should be decided by
him in consultation with the Election
Commission under Article 103 of the
Constitution.”

Theretore, | find a concerted move, a cal-
culated move either to put pressure on yQu
or to dilute your position, denigrate the
Speaker’'s position,denigrate the
Parliament’s position even to the extent of
saying that powers would be taken from your
hands and then going to court, obtaining an
order almost ex concessis through their law
officer. And now it is very easy for them to
stand up and say, “we have respect for the
Speaker.” This Government has neither any
constitutional basis nor majority strength to
survive in this country. Now it has taken
recourse to procedures which are politically
puerile, ethically immoral and constitutionally
impermissible. Therefors, | support this Ad-
journment Motion. And the Government must
make its position very very clear and withdraw
this affidavit and tenders apology to you and
to the House and person responsible should

2]
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be proceeded against and action should be
taken against the person responsible by the
Prime Minister of India, if he has any faith in
the principles of parliamentary democracy.

SHRI VASANT SATHE: | am on a point
of order. While we are discussing this very
important matter, | am told that some argu-
ments are going on in the court. Now our
whole discussion can get frustrated if sup-
posing, behind our back, the High Coui:
passes some order. Therefore, | wou'” ¢
quest the Government, the Law Minister or
the Deputy Prime Minister, whosoever is
here, to at least—have they done it and if
they have done it, it is well and good—inform
our counsals there not to rely on the affidavit
given or to postpone arguments there till we
discuss this matter because | hope, nothing
will be done to frustrate the discussion. if
tomorrow the House comes to take a
unanimous decision about this affidavit, we
should not have a confrontation with the
High Court. That is why, having due respect
to the High Court in the interest of judiciary,
| think, the hearing should be put off. This is
my submission.(Interruptions)

SHRI AJIT PANJA (Calcutta-North
East): This is a recess time in the High Court
and there is no argument going on. ¥ argu-
ment is closed and this admission made their
in the affidavit of our Gowt. Is finally put
before the judge, then it will be a useless
discussion here. Therefore, if this is the
consensus, then the Government must make
submissions that they are withdrawing the
whole affidavit and they will make the ar-
guments that the Parliament is supreme,
which is the law of the land.

SHRIL.K. ADVANI: Mr. Sathehas made
a very valid point. This means a near
unanimous view of the House. In case the
Govemment does not agree with it, | would
plead to the Chair to issue the directives to
the Government to have this particular affi-
davit immediately withdrawn or at least to
suspend the arguments that are goingon, on
the basis of this affidavit. This affidavit is
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totally indefensible according to the entire
House. This is a direction that must go to the
Government from the Chair.(/nterruptions)

SHRI GUMAN MAL LODHA (Pali): |
want to inform you that this morning this
request was made to the Law Minister. The
Law Minister has said, “we stand by the
affidavit and we also feel that the provisions
of Clauses 6 and 7 have notbeen ractified by
the assemblies earlier and, therefore, it is
ultra virus. And therefore, we are making
submissions to the High Court.” It is a very
serious matter. The Law Minister and the
Law Secretary were there. The Law Minister
and the Law Secretary have said, “we are
going to stand by this affidavit.” And they are
not withdrawing it. Therefore, kindly issue
directions.

PROF. MADHU DANDAVATE: What
Shri Sathe has suggested should be com-
municated as your direction. Otherwise, like
us, if they are also missing their lunch, there
will be a problem. Therefore, it should be
communicated as early as
possible.(Interruptions)

SHRI SOMNATH CHATTERJEE: You
cannot direct the Attorney General. The
Govermment has to direct.

[ Translation]

SHRI L.K. ADVANI: Mr. Speaker, Sir,
unless the Parliament takes its decision in
this regard (Interruptions)

[English]

MR. SPEAKER: The Govermnment is
there, it is taking note of it.

SHRI GUMAN MAL LODHA: The Gov-
emment is going to get this provision declared
invalid. So the matter is serious.

PROF. MADHU DANDAVATE: Sir,
Somnathji is right. Your direction may go
through the Govermment only. You must
direct the Govemment so that they can
communicate it further.
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SHRI SRIKANTA JENA: The Law Min-
ister is here. He is silant inspite of repeated
requaests. That means the Government
stands by the affidavit.

DR.DEBIPROSAD PAL (CalcuttaNorth
West): The Government should give direction
to its counsel before the DelhiHigh Court not
to rely upon the affidavit filed by the Gov-
ernment, to withdraw the affidavit and to
make oral submissions before the
Court.(Interruptions)

SHRI VASANT SATHE: Don't involve
the Speaker in this.

SHRI INDER JIT (Darjesling): | would
like to appeal to the treasury benches and
the Law Minister personally through you to
seek adjournment of the matter in the High
Court till the matter is discussed
here.(Interruptions)

[ Translation}

MR. SPEAKER: Allof you have a strong
opinion, and Government is also listening to
it. Honourable Minister is present.

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Speaker, Sir, you said in
the beginning that you have invited all the
leaders.

MR. SPEAKER: Yes, | had said. (/n-
terruptions)

[English)

SHRI GUMAN MAL LODHA' The mat-
ter is more serious than what has been
debated because the Law Minister wants
Clause 6 and Clause 7 to be struck down as
ultra virus through the Attorney General.

PROF.MADHU DANDAVATE: Thereis
awayout. As Mr. Sathe has suggested, if the
Government spokesman gets up and say
" that he will communicate, thatis sufficient. In

that case we need not bring in your name.
But let him say that that they will definitely
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withdraw the affidavit. Let him get up and say
that. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): The pointis, inthe morning you had
ameeting with political leaders. Thecommon
feelings were known to the Government.
The Law Minister is here; he is mute and not
responding to anything. This point has to be
clarified first; what did he understnd from the
meeting in the morning and the discussions
thathave taken place here sofar. Whatis the
Government doing? We don't have any re-
action from the Government so
far.(Interruptions)

[Translation)

MR. SPEAKER: | am listening to your
unanimous views andthe Government too is
listening it.

(Interruptions)

MR. SPEAKER: What can | do in this
case.

SHRI CGEORGE FERNANDES: Mr.
Speaker, Sir the question is of our unanimous
views. Our views, views of the House, views
of the majority, and views of the Government
are notknown. When the sitting of the House
began this morning you told that you had
invited the leaders of all the parties and got
their views. You are not going to listen to the
verdict of the court. (Interruptions) If the
ruling party also joins us, all the people will
have the same views.

SHRISATYAPRAKASHMALVIYA:We
agree with the views that the post of the
Speaker of the House is
supreme.(Interruptions)

SHRI GEORGE FERNANDES: Then
why the case is in the Court. Please listen to
me seriously after the clarification of the
honourable Minister. You and all of us have
unanimously decided that we are not going
to accept the verdict of the Court. Then why
the Government is adamant in the court and
is trying to convince the court to give such a
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verdict as it can enable it to stand against the
Speaker of the Lok Sabha. it is very danger-
ous situation prevailing in the House today.
You have told not to accept the verdict and
you are asking the court to give such a
verdict What a mockery it is?

(Interruptions)
[English)
MR. SPEAKER: Shri Advani.
(Interruptions)

SHRI L.K. ADVANI: Sir, this is a very
serious matter. What ShriGuman MalLodha
told the House just now, adds a new and
disturbing dimension to the whole problem
because according to them, the Consultative
Committee of Law and Justice was told this
morning thatthe Government is of the opinion
that these two provisions, these two
clauses—six and seven—are invalid and
ultra vires. (Interruptions) The Speaker's
decision is final; it shall not be subject to the
decisions ofthe Court. Thesetwo paragraphs
of the Schedule are ultra vires. This is the
Government's opinion.(/nterruptions) If this
is the instruction given to the Attorney-
General, then, the entire debate which is
going on here will lose the meaning. There-
fore, it is imperative that on behalf of the
House, Sir, you give a direction to the Gov-
ernment to stop the argument in the Court
because those arguments are on the basis
of this affidavit on the one hand and on the
assumption that the paragraphs six and
seven are ultra vires on the other hand. This
House cannot accept it. (Interruptions)

DR. DEBI PROSAD PAL: Mr. Speaker,
Sir, | think the Office of the Speaker should
not get involved in this. Let the Government
give a direction to the Counsel that they will
not rely upon the affidavit, withdraw it and
make their oral submission before the Court.
Sir, you yourself should not get involved in
this matter. Let the Government give a
direction.(/nterruptions)
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MR. SPEAKER: The Law Minister wants
to speak.

{Interruptions)

SHRI AJIT PANJA: Sir, we should not
lose time. Upto 2 O'Clock, there is the re-
cess. (interruptions) If the Hon'ble judges
insist on affidavit for withdrawal the Deputy
Secretary has to it and file it. Kindly ask the
Govt of expedite (Interruptions)

MR. SPEAKER: Now, the Law Minister.
(Interruptions)

MR. SPEAKER: Order please. Please
give a patient hearing to the Law Minister.
(Interruptions)

SHRISUBRAMANIAM SWAMY: If they
do notwant to hear me, then, | will not speak.
(Interruptions) Sir, on this issue, if everyone
has spoken, then | can respond.

SEVERAL HON. MEMBERS: Why?

SHRI SUBRAMANIAM SWAMY: No,
on this issue only.(Interruptions)

PROF. MADHU DANDAVATE: Please
clarify the affidavit. (Interruptions)

AN HON. MEMBER: You withdraw the
affidavit. (Interruptions)

SHRI SUBRAMANIAM SWAMY: Prof.
Madhu Dandavate hasfiled a similar affidavit
inthe Bombay High Count. (Interruptions) Sir,
it they interrupt, then, 1 cannot speak. (In-
terruptions) There was noinsinuation against
Prof. Madhu Dandavate. He filed a petition in
the Bombay High Court, arguing exactly the
same point. So, we will quote from it very
soon. (Interruptions) Sir, today | have asked
the Attorney-General to come and meet me.
He must be waiting for me. (/nterruptions)

MR. SPEAKER: Let us hear the Law
Minister with patience and order. Mr.
Subramaniam Swamy.

(Interruptions)



517 Motion for Adjoumment
Failure of Govi. to uphoid

SHRI SUBRAMANIAM SWAMY: Sir
they must have the capacity to listen before
they react... (Interruptions) ... is the Speaker
sitting here or sitting there? .. (Interruptions)
... Sir, according to my information, arguments
where being made by Mr. Ram Jethmalani
and alongwith him, the side of Mr. V.P. Singh
also. In view of what was being said in the
House, from almost all sections, | will im-
mediately call the people concerned to the
Court and convey to them the need to take
an adjournment till the Parliament has come
to a decision.

(Interruptions)

SHRIJASWANT SINGH: (Jodhpur): Sir,
| would like to make a simple submission.

(Interruptions)

SHRI VASANT SATHE: You give us an
opportunity to discuss and then come to a
decision. (Interruptions)

MR. SPEAKER: Mr. Debi Prosad Pal.
(Interruptions)

SHRI JASWANT SINGH: If you permit
me to make a submission, | would say that it
was the collective opinion of the leaders of
the Houss. It was not a simple Adjoumment
Motion that was being discussed; it was the
directive of the withdrawal of the affidavit.

(Interruptions)

SHRI VASANT SATHE: Withdrawal of
the affidavit will come after we have fully
discussed the Adjournment Motion. itcomes
after we take a decision. So, have the dis-
cussion till then. (interruptions)

SHRI JASWANT SINGH: Till the time
Parliament comes to adecision, the question
of withdrawal of the affidavit, the position of
the Government and the case shall stand
adjoumed,

MR. SPEAKER: Yes.
(Interruptions)
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SHRIDINESH SINGH: Mr. Speaker Sir,
the time has come for us to adjoumn for lunch
also. (Interruptions)

MR. SPEAKER: Let us hear Mr. Debi
Prosad Pal.

DR. DEBI PROSAD PAL: Sir, the issue
now before the House...

(Interruptions)
[ Translation)

MR. SPEAKER: Mr. Pal, you may speak
after lunch.

[English)

We will now break for lunch and meet
again at 2.35 PM.

13.33 hrs.
The Lok Sabha then adjourned for Lunch

till thirty-five minutes past Fourteen of the
Clock

The Lok Sabha re-assembled after Lunch
at Thirty-eight minutes past Fourteen of
the Clock

[MR. DEPUTY-SPEAKER in the Chair)
MOTION FOR ADJOURNMENT

Failure of Government to upholid
provisions of Tenth Schedule of the
Constitution—Contd.

[English]

THE MINISTER OF COMMERCE AND
MINSITER OF LAW AND JUSTICE (SHRI
SUBRAMANIAM SWAMY): Sir, before lunch,
I had said that | would inform the Attorney
General to go to the court and seek an
adjoumment till Parliament has completed
its discussion. Accordingly, the Attorney-
General went to the court and the sought an
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adjournment, but Shri Ram Jethmallani, ad-
vocate for Shri V.P. Singh, Shri Arun Jaitley
and Shri Shanti Bhushan opposed the ad-
journment request of the Attorney-General
and so, the court has decided to continue
with the arguments.

SHRI L.K. ADVANI (New Delhi): The
Minister of Law and Justice has told the
Housethatwhile the Attorney-General sought
adjoumment in accordance withthe decision
taken here, the counsels for the other side
opposed it and, therefore, there was no
adjournment. | would like to know whether it
is nottrue thatthe adjournment was opposed
because the stay order against the Speaker
would remain and their insistence was that
the stay order be vacated, otherwise it would
have meant compromising with the stay or-
der. Did the Attorney-General press for the
vacation of the stay order?(Interruptions)

DR. SUBRAMANIAM SWAMY: | am
afraid, every time you bring up a new point.
Matters are closed and you reopen them.
..-{Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
How is it closed? Who said that? ...(Inter-
ruptions)

SHRI SUBRAMANIAM SWAMY: | did
not say that this matter is closed. 1 said that
every time the matter is closed, it is brought
up again.

Now, let me tell you that before Lunch
the only thing that was agreed to was that the
Attorney General will go and seek an ad-
journment. There was noquestion of vacating
the stay.(lnterruptions)

MR. DEPUTY SPEAKER:have allowed
Mr. Fernandes only.

[Translation)
SHRI GEORGE FERNANDES

(Muzattarpur): Mr. Deputy Speaker, Sir, the
matter raised in the morning that the case
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which has been pending in the court should
be discussed in the House and the leaders of
all the parties have asked the speaker not to
comply with any order of the court in this
connection. Later on, hon. Member Shri
Vasant Sathe also expressed his views and
said that we should discuss this issue in the
House. All the parties have expressed their
views in the House but the ruling party has
not clarified its opinion so far and the party
supporting the ruling party has said that the
role played by the ruling party in the court is
not acceptable to it. There is no question of
any ambiguity in this regard. All of us are very
clear in our minds that the stand taken by the
ruling party in the court 1s not acceptable to
us. Shri Dinesh Singh has said this thing in
very unequivocal terms. The Members in
this section of the House had never been in
two minds about this issue. It was decided
that the Attorney General will ask some more
time from the court. That time was not asked
to stop the on going discussion, but was
asked because, the court can not give any
directive to the House or the speaker, while
the discussion is going on. Shri Ram
Jethamalani, Shri Arun Jetly and other ad-
vocates, wha are pleading their case in the
court has opposed this point. They are not
opposing the adjpournment. They are op-
posing that the court should to be allowed to
put restrictions onthe powers of the Speaker.
Therefore, itis necessarythatthe stay should
be vacated. Otherwise this House will have
to ask the Government to withdraw their
affidavit to finish this issue.

[English)

SHRI VASANT SATHE (Wardha): Sir, |
think we were really going well with this
discussion. We know the spirit of the entire
House. From our side Shri Dinesh Singh
made it very clear that as far as constitutional
provision is concemed, we are firmly of the
view that the right of the Speaker shall not—
as the law stands today—be questioned.
Having said that, | think the discussion was
going on well. Adjournment motion wasto be
discussed fully. One Minister did speak but
he did not say anything aboutthis matter, We
have to hear the official view of the Gov-
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emment either from the hon. Minister of Law
or from the Prime Minister. That would have
clinched the matter. But while the discussion
was going on we were told that the Court is
also hearing the matter. Arguments are go-
ing on in court. That would have created a
vely peculiar situation of confrontation later
on. Thatis why | point out to the Speaker and
other hon. Members also agreed, that we
must have the hearing of the argument ad-
journed till this House takes a final decision
on the adjournment motion. | think that was
the spirit. Now what happened? According
to the Law Minister, the Attorney General did
saeek an adjournment. This question of a stay
is neither here no there. The stay is about the
finality. it will be decided whether arguments
take place or not. We are also not here onthe
question of vires. Vires can always be
questioned by anybody. It is the fundamen-
tal right of any personto question the vires of
this Act or the Constitution or even the
Government. People have that right to
question. Now all that | am saying is that as
far as this matter is concerned, let us not
bring in the question of stay. | really do not
know why those honourable lawyers have
raised this point. Allthat we are asking is that
today it should be adjourned so that by that
time this matter would have been decided
here. The stay is not going to adversely
affect in any way. | do not know how they
were advised to continue there and oppose
the adjournment by bringing in an extrane-
ous matter of vacation of stay. | think they
have not helped. All | can say again is that
they have not helped the House in continu-
ing with this. | have no doubt in my mind, at
present as the discussion stands, atleaston
our side we are absolutely clear that this
affidavit that has been filed deserves to be
withdrawn becuase it is violative of the pro-
visions. Of course, we have to hear the
Government’s view too. But this is our view
and this is what Dinesh Singhji said. Now,
why are you frustrating the discussion and a
final decision till we hear the Government?
Now that the lawyers have opposed an ad-
' journment and arguments are going onthere,
the best way for us is to continue with the
discussions and conclude this matter as
early as we can. Otherwise we will derail the
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whole thing.

SHRIJASWANT SINGH (Jodhpur): Mr.
Deputy Speaker Sir, | am entirely in agree-
ment with my hon. friend Shri Vasant Sathe.
Admittedly we have to hear the view point of
the Government. But | submit to you that this
stay is not an extraneous matter. When the
hon. member Shri Vasant Sathe and others
including Shri Advaniji recommended that
the court must adjourn, the spirit and pur-
pose behind seeking an adjournment and
directing the Government to seek an ad-
journment was to see that there would notbe
a confrontation between the legislature and
thejudiciary. But the judiciary in pronouncing
the stay has already brought about a situa-
tionof confrontation. lt was precisely because
of that only, in the morning all parties
unanimously agreed that the Speaker shall
not take note of whatever judicial pro-
nouncement that might have taken place.
Requesting the Government to have the
stay vacated is an extension of the same
philosophy. That is all.

SHRI SAIFUDDIN CHOUHDURY:
(Katwa): It is a matter of common sense that
when in the morning in the leaders’ meeting,
it was unanimously understood that the Chair
shouldignore the order of the court, it was for
the Government to spontaneously ask for
the vacation of the stay.

Sacondly, this is not the question at that
time. At that time the Law Minister was
intervening and he wanted to speak but the
adjournment for lunch was announced. At
that time we wanted to say that there is no
question of seeking an adjournment of the
court but the affidavit has to be withdrawn.
We are unanimous. This is the common
feeling. Now there should not be any dubi-
ous play. We should not leave the question
of affidavit with the passing or defeat of the
adjournment. This is a serious matter. Please
do not play any mischief. This is a wrong
thing on the part of the Government. (/nter-
ruptions)

MR. DEPUTY SPEAKER: This was a
discussion on what was said by the Law
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Minister with respect to the adjournment of
the proceedings of the Court. | think all the
Members in the House are interested in a
discussing the Adjournment Motion itself. |
think those Members who want to say
something on this point also may be able to
say when they get up to speak on the Ad-
journment Motion also. Why | am saying this
is that generally, the time allotted for dis-
cussing the Adjournment Motion is only two
hours and we have taken more than two
hours. | think, at least, the l_eaders of the
Parties, who would be interested in speaking
on this interesting technicaliissue, they shouid
get the time. If we discuss something which
is not really the heart of the issue, then we
are deflected. So, | would request the hon.
Members to make their points on this point
also when they get up to speak an Adjourn-
ment Motion.

So, | would request, please to bear with
us and allow the regular discussion to con-
tinue.

DR.DEBIPROSAD PAL (Calcutta North
West): Mr. Deputy Speaker, Sir, theissue for
today’s debate which is before the House is
not only for upholding the dignity of the Office
of the Speaker but also for uphoiding the
supremacy of the House. This question has
arisen because of the Stay Order which was
issued by the DelhiHigh Court. The question
which has come up before this House for
consideration is whether the Speaker will
accept this notice and comply with it. ltis a
matter of grave concern to this House ma-
jority. Every Member is also equally con-
cemed for upholding the majority dignity and
supremacy of the House and also of the
Office of the Speaker. It is because the
Speaker is the guardian and the custodian of
the privileges of this House and any en-
croachment upon his powers wilk ultimately
undermine the prestige and privilege of this
House.

In a parliamentary democracy, we have
to accept that the supremacy of the people is
reflected in this House. The Members rep-
resentthe people. Therefore, the supremacy
of the House cannot be called into question,
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cannot be interfered with by any authority,
executive or judiciary, outside the House. It
is one of the basic features of our Constitu-
tion; it is one of the comner stones of our
Constitution. In a Parliamentary debates,
when the Constitution was adopted, there
was a point made, as to whetherthe judiciary
or the Court should have a final say over the
decision taken by this House.

Atthattime, PanditJawahariatNehru, in
clear terms expressed the will of the House
that there cannot be a super body or a super
power over the House which represents the
sovereign will of the people, that is the basic
feature of our Constitution as much as the
supremacy of the rule of law. Just as, if a
Court decides a particular Statute or strikes
down a particular law, the Parliament or this
House, will not sit over the decision con-
cerning the validity of that judgement. Par-
liament may amend the law; the House may
amend the law, the House cannot consider
whether the decision is a valid one, or not.
That is the supremacy of the rule of law.

Similarly, when the House has taken a
decision, the proceedings of the House are
not subject to control and jurisdiction even of
the Judiciary, however supreme they may
be in the judicial sphere. That is the basic
feature of our Constitution, and that has
been embodied in Article 105 of our Consti-
tution. We have adopted as the privileges of
this House and the powers of the Speaker—
until the law is codified by law or rules—the
same privileges and powers as the House of
Commons enjoys. Therefore, there is no
denying the tact thatthe Speaker represents
this House. His majesty and supremacy has
to be accepted by all other authorities, so far
as the proceedings of this House are con-
cemed. No authority outside this House can
question such validity. That is the law which
has been embodied in our Constitution.

When we introduced the anti-defection
law, the Government of Rajiv Gandhi intro-
duced the tenth Schedule to the Constitution
in order that the purity of our constitutional
democracy can be maintained, in order that
parliamentary democracy cannot be tar-
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nished by the opportunists on grounds of
expedience or personal interest, if | may say
so, by defection. It was a scheme of our
Tenth Scheduls, it was a part of our Consti-
tutionthat if any questiondoes arise regarding
whetherthere has been any breach, whether
any particular Member is disqualified be-
cause of defection, the decision of the
Speaker shall become final; and paragraph
7 of the Tenth Schedule to the Constitution
speaks in clear and unequivocal terms that
notwithstanding anything in this Constitu-
tion, the decision of the Speaker regarding
the disqualification of a Member under the
Tenth Schedule cannot be cailed into
question in any court of law. Therefore, it has
been the spirit and also the scheme of our
Constitution that the question regarding the
disqualification of a Member because of
breach of the provisions of the Tenth
Schedule to the Constitution is to be decided
by the Speaker. This is notwithstanding
anything in this Constitution. In other words,
the different organs of the Government de-
rive their power from the Constitution itself. If
the High Court exercises its supervisory
jurisdiction under Article 226 of the Consti-
tution for the enforcement of its fundamental
rights and other legal rights, if the Supreme
Court exercise sits supervisory jurisdiction
for protection of the fundamental rights un-
der Article 32 of the Constitution, that power
is derived from the Constitution itself. And
when the Constitution itself provides in the
Tenth Schedule that notwithstanding any-
thing in this Constitution, the decision of the
Speaker regarding the disqualification of a
Member under the Tenth Schedule cannot
be called into question by any court, it en-
visages that the over-riding power has been
given, has been vested in the Speakaer, ir-
respactive of, and notwithstanding any other
provision in the Constitution.

15.00 hrs.

it therefore, the decision ofthe Speaker,
whatever may be the decision, the House
has to accept it, has to bow down to it. That
is the supremacy and the dignity of ths
House and Office of the Speaker. If therefore,
there is any interference with that power,
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undoubtedly, such an interference cannot
be tolerated; Unfortunately, when my left
friand, Mr. Chatterjee was speaking, | found
aspectraof the Congress haunted him every
time; and whenever he spoke, he cannot
complete his speech without accusing Mr.
Rajiv Gandhi and the Congress.

SHRI SOMNATH CHATTERJEE
(Bolpur): When did | do that?

DR. DEBIPROSAD PAL: Yes, you said
so. The question we are debating affects not
any particular political party; it affects ev-
erybody in the House. But the dignity of the
House is to be protected; that is the consti-
tutional democracy whichwe have to uptiold.

There is an affidavitto which areference
has been made by my learned friends on the
other side. | have gone through the affidavit.
I mustfrankly confess thatthe paragraph 4 of
the affidavit which says that the jurisdiction
of the coun, particularly of the High Court
and the Supreme Court is not excluded by
the introduction of paragraph 7 of the Tenth
Schedule. | think that this submission is not
coirect and | am of the view that the affidavit
should be withdrawn; the affidavit should not
be relied upon in the course of the hearing
before the Delhi High Court. The Government
has to make its own oral submission without
relying upon this affidavit. This affidavit in my
submission undemines the prestige and the
dignity of the Office of the Speaker because
it accepts that it is subjected to the jurisdic-
tion under Article 226 of the Constitution. in
a matter like this, | am sure, it is not the
intention of the Government to undermine
the prestige and the dignity of this House,
and of the Speaker. If any affidavit has been
filed, which is not in consonance with the
spirit and the letter of the Constitution, that
affidavit has to be withdrawn; that affidavit
cannot be relied upon. But that does not
mean thatthe Government has any intention
to undermine the prestige of this House, to
undermine the prestige and dignity of the
Office of the Speaker. (Interruptions) You
canread it from the sense of the House itself.
Sir, Imust say sofaras myparty is concerned,
it had always defended the supremacy of
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this House. It has always upheld the prestige
and the dignity of the office of the Speaker.
We do not mind what decision the Speaker
will take regarding the issue which is now
pendingbefore Speakerbut certainly itis our
view that under no circumstances, the
Constitution as it is today, the office of the
Speaker and the dignity of this office can be
undermined or can be whittled down by any
interference or any authority even the judi-
ciary itself. That will undermine the basic
structure of our Constitution.

MR. DEPUTY-SPEAKER: You must
conclude now. There are others to speak.

DR. DEBI PROSAD PAL: Therefore,
Sir, in my submission, that if the affidavit is
withdrawn or it is decided to be the censure
motion cannot be supported. With this, |
thank you.

SHRI INDRAJIT GUPTA (Midnapore):
Mr. Deputy-Speaker, Sir, now this House
has beendebating this questionsince Eleven
O’ Clock in the morning and we are nowhere
nearer any solution. | am glad, the Prime
Minister is present now because it might
expedite the process of reaching some de-
cision on this issua. f what Mr. Lodha had
told us earlieris correct, about what transpirad
inthe meetingthis morning ofthe Consultative
Committee of the Ministry of Law,...

MR. DEPUTY-SPEAKER: That is notto
be referred to in the House. We do not refer
to it here.

SHRIINDRAJIT GUPTA: It has already
been referred to. | cannot ignore it now. It
should have been denied or contradicted.
The Minister, according to him, said that we
stand by it.

PROF.N.G.RANGA (Guntur):We need
not depend on it now.

SHRI INDRAJIT GUPTA: All right, how
can you get out like this, | do not know.
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PROF. MADHU DANDAVATE
(Rajapur): You can'say, "through a reliable
source”.

SHRI INDRAJIT GUPTA: Anyway, Sir,
now, we want to know and the long and short
of it is, there is no need, in my humble
opinion, for a very long and detailed dis-
cussion to continue on the same points over
and over agian, because an overwhelming
maijority of the members of this House, | do
not say it is the unanimous view because the
Government side has not spoken but the
party which is supporting the Government,
and without whose support the Government
cannot exist, that party through its spokes-
man has made it abundantly clear that they
are disassociating themselves most em-
phatically from that perverse document which
is known as the affidavit. So, on this side of
the House, ol course, everybody is unani-
mous. Now, what requires to be found out
and you should intervened for that purpose,
is whether the Government should clarify its
position regarding this affidavit. If it is their
considered view that the affidavit is one
which should be sustained, they stand by it,
then, of course, this House will be faced with
a completely new and critical situation and
we will have to decide what to do. But if the
Government is prepared to admit that the
contents of that affidavit go against the whole
letter and spirit of the Constitution and
therefore constitute an assault on the su-
premacy of the House, and on the dignity
and status of the Speaker, then a way-out
has to be found and the Government has to
find a way-out. | think it should not stand on
prestige, if somebody has made a mistake,
| believe, there has been a collusion. Who
are the colludes in that, | do not know. Mr.
Chatterjee referred to it as a concerted ac-
tion. | am saying, there has been a collusion
between some people, certain people—I| do
not suppose the Prime Minister is involved in
that collusion. But a collusion has taken
place to utilise the machinery of the Delhi
High Court and one petty officer—junior of-
ficer, | do not mean petty in any bad sense—
a junior officer of the Ministry, to file an
affidavit which obviously he could not do
without the express instructions of the Gov-
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And then, in the moming we had this
unedifying spectacie of this House having to
decide and supporting the Speaker in de-
ciding that we would completely ignore any
order or any stay order, anything which has
been transmitted to the Speaker by the High
Count. That is in keeping with afl the tradi-
tional and norms of Parliament. it is true that
during the tenure of the previous Speaker,
on two or three occasions | remember, order
came summoning him by the courts. He was
ordered to appear before a court and rightly
onthose occassions also, the House decided
and the Spaaker decided that we will ignore
those summons. But here something much
more than a summon has been done. Here
anorder has been passed by the High Court
imposing a stay order on the Speaker and
asking him not to proceed further with the
investigation into those cases which are
pending before him and which, according to
the law, he is the sole authority who is
empowered to deal with that matter. | do not
understand what the Government's stand is.
¥ the Government feeis that this Act requires
an amendment, they should have broughtin
an amendment. They could bring a consti-
tutional amendment saying that the real
authority should not be the Speaker but
somebody else, may be the Rashtrapati or
the Election Commissioner or somebody,
not the Speaker divesting him of the power.
They have not done that. They have gone to
the Court and through an affidavit filed on
their behalf by the junior officer, they are
seeking to challenge the very powers of the
Speaker, which certainly the House is not
going totolerate. By “the House" | mean both
sides of the House. | do not know how to call
them, mini Government or Defectors’
Government... (Interruptions) | do not want
to speak for them because they have to said
anything except one Minister has spoken,
and he spoke forone hour, totally animelevant
speech, nothing to do with what is being
debated here absolutely and then throwing
out challenges to everybody. “"Chaflenge to
Mr. V.P. Singh. Let him resign. | will resign.
Woe willfight each other.” That is notthe issue
here. ‘Let us go and fight on the streets.”

provision of 10th 530
Schedule of Constitution

Well, we may have to fight on the streets.
Atleast | went to Sitamarhi. | know what will
happen there. | hope he does not refer to
Sitamarhi. Anyway, this is not the way to
debate this very serious issue here.

Sir, the Prime Minister is here. | do not
want to prolong my remark. | think by now
they must have come to some decision,
some conclusion and there is nothing wrong
in admitting that this affidavit, whoever may
have been behind it,—I do not know whether
we will ever come to know who was really
behind it unless somebody cares to admit—
awrongjudgement was made. Ifthat affidavit
is withdrawn, then | am sure this House in its
magnanimity will not pursue this matter
further... (Interruptions)

SHRI GUMAN MAL LODHA (Pali): The
Government should oppose the writ appli-
cation.

SHRI INDRAJIT GUPTA: They have to
oppose this writ application. I think, this is the
most serious attempt that has been made in
the history of Parliament, to mount an attack
on the supremae rights of the Parliament, on
the dignity of the Speaker and his status.
Never before this type of thing had happened.
It is a kind of an attempt by the back-door to
bring about a constitutional coup. Somebody
is trying to bring about a coup. Nobody has
ever blatantly like this tried to divest the
Speaker of the powers which are given to
him and everybody in this House has no
option but to say that the dignity and rights of
the Speaker have to be upheld; otherwise
the Parliamentary institution will be finished.
Nothing will remain of this institution.
Somebody has thought it fitto challenge this.
Who is behind it? We want to know that also.
We ware given to understand that this was
not a collective decision of the Cabinet. The
matter did not go to the Cabinet. Somebody
who is an authoritative person in the Gov-
ernment told us. We asked him, was it dis-
cussed in the Cabinet? He said: "no”. Then,
who took the decision. This decision was
taken outside the cabinet by somebody else
or some members of the Government or a
member of the Government, who has landed
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the whole country into this mess and made a
ridiculous exhibition of the whole Parliament's
privileges. Who is responsible for it? Some-
body is playing a game of wrecking. He
wants to wreck and scuttle the whole basis,
the fundamental basis of pariiamentary dig-
nity and rights of the Speaker. if you do not
want to reveal who it is, it is upto you not to
reveal. People will come to their own conclu-
sion and the matter will go on circulating
throughout the country. it will not help the
Government because if you do not admit
what happened, when you give credence to
all kinds of rumours, all kinds of stories and
newspaper reports, which willgo on allaround
the country and people will come totheirown
conclusion. It is far better to make a clean
breast of the whole thing and admit how this
thing came about and be frank enough now
to say, we are prepared to withdraw that
affidavit, and then the matter can be settled.
So, | do not want to prolong my remark
because my friends on this side have given
detailed arguments.

| support fully the Adjournment Motion
moved by Mr. Advani. We want to censure
the Government for having done something
which is very opprobrious and wrong. | hope
that in case the Government is not prepared
to meet us half way on this question, then
that Adjournment Motion will have to be
passed by this House.

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRIKAMAL
MORARKA): Sir, at the outset, | wish to state
that since morning this debate has been
going on in this House. Far too many issues
have got mixed up. As | understand, the
limited issue was an affidavit filed by this
Government in a case pending in a Delhi
Court. Onthatissue, there can be two views.
One view can be that there need not be an
affidavit by the Government on an issue
which has been essentially raised by certain
M. Ps. fearing that they may lose their seats
in Parliament. That is one extreme view.
There is another view that an affidavit has to
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be only conceming facts of case and not on
an interpretation of law. There need not be
any affidavit and any affidavit which is filed
should not contain interpretations of law, as
this affidavit contains. But far more funda-
mental issues havebeanraised by the Leader
of the Opposition and by Dandavateji, whom
1 hold in high respect. From the limited issue
of this affidavit, they have gone onto the anti-
defection law and to the supremacy of Par-
liament and the authority of the Speaker. Sir,
| am a very junior member of the Government
and not even a Member of this House. | have
been in that House only for two year. Certain
colleagues of mine-Juswant Singhii is here-
they willbear me out. Atthe outset, let metell
you on my own behalf that as far as the
supremacy of Parliament is concerned, as
tar as the privileges of an individualM. P. are
concerned, letthere be nodoubtin anybody’s
mind that the privileges and supremacy are
not atthe mercy of the Government in power-
neither this Government nor any other
Government. Parliament is higher than the
Govemment. | do not understand why they
should be unnecess ary exercised. You are
crediting as if this Government has got the
right to abridge the powers of Parliament. It
does not have &. if an affidavit is filed in a
court of law, the propriety of that affidavitcan
be certainly discussed. But this is a totally
unfounded fear that the judiciary can take
that into account. | do not understand this
commentary on judiciary. | am confident that
no matter whichever Government comes, no
matter whatever Government tries to take
away the authority, the judiciary is very much
there to protect the rights of the citizens and
to interpret the Constitution correctly.

Asfar asthe supremacy of Parliament is
concerned, | do not think that this Adjourn-
ment Motion brought on this limited point
should be expanded as if the supremacy of
Parliament or the authority of the Speaker is
in danger.

The second questionis the anti-defection
law. The fine distinction which is not realised
is that the Speaker is supreme and the
Parliament is supreme so far as its own
functioning is concerned. Eventhe speeches
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made by individual Members here enjoy the
immunity. The newspapers publishing those
speeches also enjoy immunity. All that is
beyond the purview of the court. lt is a sacred
position in law. But, Sir, as far as the 10th
Schedule of the Constitution is concerned, it
is under challenge in at least two courts of
law......... (Interruptions) Please have the
patience to listen to me.....(Interruptions) |
only beg of you to listen to me; you need not
agree with me. Sir, the anti-defection law has
been unanimously passed by both the
Houses of Parliament. All the parties are a
party to the passing of that law. But it is also
awell-known position in law that even an Act
of Parliament unanimously passed can be
declared uitra vires by the Supreme court.
Many past Acts, even Constitutional
Amendments have been struck down. Prof.
Dandavate referred that Parliament’s exer-
cise of power is absolute. | remember | was
very young inthose days. | had just come out
ot the college and | was a great votary of Mr.
Nath Pai's Bili to make Parliament's power
absolute. Mr. Nath Pai had moved a Bill,
which was in public debate for a long time,
that article 368 should be amended to make
Parliament's right absolute.
Subsequentlamendmentsin 1974 and 1975
were made. There was a very famous Su-
preme Court case-and that is the last settled
law as laid down by the Supreme Courtinthe
Keshavanand Bharati case—that
Parliament’s power is absolute, except that
Parliament does not have the rightto change
the basic structure of the constitution. That is
a settled law. | do not see how that position
can change. Howsoever we may debate,
howsoever we may feel that Parliament has
an absolute right, but the settled position of
law is that the basic structure of the Consti-
tution is beyond the amending power under
article 368.

Sir, the Supreme Court has also held in
othercases thata judicial reviewis an inherent
basic structure of our Constitution. | can do
no better than quote what Prof Madhu
Dandavate said in the Writ Petition which he
had filed in the Bombay High Court in the
case Prof. Madhu Dandavate Vs the Union
Government.
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SHRI GUMAN MAL LODHA: Sir, | am
on a point of order. Prof. Madhu Dandavate
cannot be an authority on this point. (Inter-
ruptions)

SHRI KAMAL MORARKA: Sir, | quote:

“The petitioner submits that it is well
settled that judiciary is a basic and es-
sential feature of the Constitution and
no law passed by Parliament inexercise
of its constituent power can abrogate it
or take it away. The Petitioner submits
that it is a basic principle of the rule of
law that the exercise of power by any
authority must not only be conditioned
by the Constitution, but also be in ac-
cordance with law, and it is the judiciary
which has to ensure compliance with
the requirements of law by the other
authority.”

“By the impugned clause 7, the juris-
diction of all courts is barred in respect
of matters connected with the qualifi-
cation of the Members and at the same
time no alternative Constitutional
mechanism or arrangement for judicial
review has been provided for. The im-
pugned clauses 6 and 7 are accordingly
violative of the basic structure of the
Constitution. Clause 7 has, in fact, been
declared as unconstitutional by a Full
Bench of the Punjab and Haryana High
Count.”

SHRIGUMAN MAL LODHA: Whichyou
have challenged in the Supreme Court.
{Interruptions)

SHRI KAMAL MORAFKA: Sir,
Dandavateji has been my leader for a long
time. | can do no better than quote him. [ am
in agreement with him. We have all passed
the law, we are all party to the decision. It
was discussed in this House even when the
Billwas under debate, as to whether the final
authority should be the Speaker or the
Election Commission or the President of
india or the court of law. And the collective
wisdom at that time said that the power
should be left with the Speaker and it should
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be unfettered. Even after passing the law,
notonlythe ordinary citizens, but Dandavateji,
who inthe course of the debate had supported
this Bill, he himself had thought it fit to
challenge this law in a court of law. The
matter is still pending. So, to get exercise
over a matter which is sub judice is not
proper. As the law stands, as this House is
committed, the Speaker's powers are
unfettered. But it is also equally a fact that
proceedings are pending in two High Courts
and after that in the Supreme Court, and |
don’t think it is the intention of this House to
enter into confrontation with the court, which
is germain to the problem which has arisen
today.

Sir, the other feature that | would like to
point out is, Mr. Hukumdeo Narayan Yadav
made a speech which has been referred to
by honourable Shri Indrajit Gupta and he
said that the speech did not answer any of
the issues. | agree with him, but what
Hukumdeoji answered was not the adjourn-
ment motion, but the speeches that went
before he spoke. The whole issue, the par-
liamentary supremacy, and then on Anti-
Detection Act, they were all discussed. The
matter is sub judice.

Sir, one final thing before concluding. If
the Anti-Defection Act is to be implemented,
if the power of the Speaker which we all
cherish has to be kept in tact, leaders of
Parliamentary parties and Legislature parties
have also to behave with restraint. Sir, | have
to humbly submit that the sudden expulsion
of 25 Lok Sabha Members and five Rajya
Sabha Members was not only arbitrary and
capricious, but it was a highly irresponsible
acton behalfof....... (Interruptions) Sir, listen
to me. (Interruptions)

Sir, | was a Member of the Parliamen-
tary party, | am yet to fathom what was wrong
with the 25 which was not wrong with the
other 32.

Sir, Mr. Indrajit Gupta says, a Constitu- -

tional coup was inthe making. lf there was an
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attempt to scuttle the Tenth Schedule and
the Anti-Defection Act, it was by this irre-
sponsible action—| am using the most chari-
table expression. The design was much
greater. There has been a deep calculation
by expelling so many Members so that the
others cannot call themselves a split. | want
to conclude by saying that from this side of
the House, there will be absolutely no problem
as far as implementing constitutional provi-
sion is concerned. But those who have
criticised us, please not that if the Anti-
Defection Act was ever breached, the most
shameless breach was by an animal called
the ‘Jan Morcha’ which came out of the
Congress party. (Interruptions)

[ Translation)

SHRI RAM DHAN (Lalganj): You have
been born out of it and now you are abusing
it. You are abusing your own father. Once
you used to request us to include you in the
Jan Morcha, and you have been elected only
duetoitandtoday you are abusing it. He was
afraid of loosing the contest. So, he fought
election from two constituencies. Ballia and
Maharajganj and won the election under the
leadershipof Shri V. P. Singh. (Interruptions)

[English)

SHRI KAMAL MORARKA: | conclude
by saying the if the Anti-Defection Law, in its
present form, has to be implemented, we
have tried to legislate people into morality;
we have also provided by numbers whatever
the rationale, we have provided that if ‘don-
third’ of the people disagree, they canforma
split.

Sir, no leader of any party has any
business to use in a colourable exercise of
his power to see that ‘one-third’ does not
take place by expelling people arbitrarily.
This cannot be done. If this Act has to be
implemented, the leaders of the parties have
to behave more responsibly. The leader who
could form ‘Jan Morcha’ with séven Members
out of 400 Members is objecting to this one-
third. With these words, | submit that on the
issue of parliamentary supremacy, there
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should be no controversy and we all agree
with it.

MR.DEPUTY SPEAKER: | would liketo
bring to the notice of the hon. Members here
in this House that we are discussing a very
important issue—the powers and the juris-
diction of this Housse, the powers and the
jurisdiction of the hon. Speaker and the
powers and the jurisdiction of the judiciary.
This is avery delicate area and we shallhave
totraverse it very very carefully. | do not think
that the Members have committed any mis-
take in speaking, but if there are any oblique
references which could not have been made,
they would be examined with respect to the
Speaker's jurisdiction, with the House's ju-
risdiction as well as the jurisdiction of the
Court also and we will take an appropriate
decision.

SHRI KHEMCHANDBHAI SOMABHAI
CHAVDA (Patan): Sir, | am on a point of
order. Those who are accused under the
Anti-Defection Act and against whom case is
lying before the Speaker, should not be
allowed to take part in this debate.

SHRI KAMAL MORARKA: Sir, | have
been relieved of that burden by Mr. V. P.
Singh because | have been expelied by him.

[ Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Deputy-Speaker, Sir, while
commenting on the debate, which has taken
place till now, you said that a situation of
confrontation has arisen between the Judi-
ciary and the Parliament.

Today morning, the Speaker said that
he is not accepting the decision given by the
court. But in my opinion, at present the
situation of confrontation is more between
the Executive and the Parliament than be-
tween the Judiciary and the Parliament be-
causae the affidavit which is being discussed
here and on the basis of which the judiciary
has given a verdict, was filed by some Ex-
ecutive body only. This issue has brought an
important question before us, because this
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is not the first time that such an issue has
come before the Executive. Just now, an
hon. Minister said how a Government or a
person can give separate opinions on such
issue. He also said that he has been actively
associated with the Parliamenf and the
Government for the last two years only. This
question was raised earlier also when this
issue was raised in Punjab just after an
amendment was made in the Constitution.
When this issue of Punjab came to the High
Court, the Government took a stand that the
court has no right to interfere in the matter.
Alithe issues were underconsideration there.
The High Court took a separate stand on the
issue and gave its decision accordingly. The
Government has appealed to the Supreme
Court in this regard and the case is pending
there. Now these people have filed an affi-
davit in the court and their role in the High
Court and after that in the Supreme Court is
totally contradictory on the issue of Punjab.
The lawyers are same. As Shri Morarka has
just said that we are new in the Government
and so have no experience. But howcanitbe
so that the persons elected have no experi-
ence. Just some days........ (Interruptions)
....... Excuse me. | agree with you thatyou are
less experienced. Inspite of having less ex-
perience, a stable Government is there and
we will like to know about stand of this
Government regarding the matter pending in
the Supreme Court as the Hon. Prime Min-
ister is also present here. The affidavit filed
yesterday willbe broughtbeforethe Supreme
Court. The Government will say that their
opinion has changed because they are less
experienced. The court has the right to en-
croach upon the powers of the Parliament, it
can usurp the rights of the Speaker of this
House. Has the Government formed this
opinion? | would like to know the
Government's stand on this issue? it would
have been better it the Minister, who had
brought this amendment in the Constitution,
while he was the Law Minister in the Cabinet
of the former Prime Minister, was present
here today to take part in this debate. | mean
Shri A. K. Sen, who is a member of the
present Cabinet also. He had moved that
amendment, but it was presented to deffuse
those situations which were ment.oned in
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the President’s address, on which our friend
Shri Hukumdeo Yadav gave a powerful
speech, here. During the President’s ad-
dress, it was expressed by the Government
that it is going to formulate an Act to multy
such encroachments.

In 1985, the Billwhich defined the powers
that were to be conferred upon the Speaker
oftt ' ~':S:z5ha, hadbeenpresentedinthis
very . i:use from the same seat by the then
Minister of Law, Shri A. K. Sen, The Bill
cont~red the views of the then Government,
not merely of an individual. He had said that
time.

[English]

Shri Ashoke Kumar Sen: With these
words, | recommend this Bill with the further
clarification that there may be disputes as to
whether a man is really elected on a party
ticket or whether he has reallyvoted contrary
to the mandate or, whether the mandate had
reached him before he voted. All these de-
cisions are being left, not in the hands of the
court or the Election Commission, or the
Governor, the President, as the case may
be, but in the hands of the Speaker, or the
Chairman of the particular House concerned,
so that it will mean...

[ Transiation)

On this point he was iterrupted also by
Shri Jai Pal Reddy. He further said,

[English]

Shri Ashoke Kumar Sen: Once it goes
outside the control of the Housse, it will take
years and years, for the court to come to a
decision, because there will be appeals.and
further appeals and the matter will be for-
gotten, like the Anti-defection Bills of the
past. Therefore, if we mean business, they
must give authority to decide this matter to
the Speaker or the Chairman, of the House
concerned, who has been elected by the
majority voter of the House concerned.
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With these words, | commend to the
House the unanimous acceptance of this
Bill.

[ Transiation)

Mr. Deputy Speaker, thus the discussion
onthat that Bill was over. | would like to read
here the few lines that had been expressed
about the Bill by the then Prime Minister
before the discussion on that was over. He
said that—

[English]
The Prime Minister (Shri Rajiv Gandhi):

“This Billis the first steptowards cleaning
our public life.”

“We will be taking other steps, electoral
reforms and other reforms and you have
my assurance, Sir, that we wili carry the
whole opposition with us in these forth-
coming decisions that we will have to
take.”

[ Translation)
The main sentence is that
[English]

“The Prime Minister (Shri Rajiv Gandhi):
This Bill is the first step towards clean-
ing our public life.”

[ Translation)

I would like to read here the sentences
that had been spoken regarding the powers
of the Speaker by the then Minister of Law
after the discussion on that Bill was over. |
am doing this because we must be aware of
the opinions in this House at the time of
passing this Bill.

[English]

“Shri Ashoke Kumar Sen: The other
questions are about the Speaker’s authority.”
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Since on this issue different views had
been expressed during the discussion here
in the House, a statement was made on
behalf of the Government:-

[English)’

Shri Ashoke Kumar Sen: The other
questions are aboutthe Speaker’s authority.
t was our clear intention from the very be-
ginning that we are not going to allow this
matter to be dilly-dallied and tossed in the
courts of law or in the Election Commission’s
Office.

“It this Billis to be effective and it defection
is to be outlawed effectively, then, we
must choose a forum which will decide
the matter fearlessly and expeditiously.
This is the only forum that is possible.

"With these words, | commend the mo-
tion for consideration.”

[Translation]

Mr. Deputy speaker, Sir, what about this
the opinion of the House is quite clear. |
would like to read out those few words which
were said by the then Minister of Law before
placing that Bill for the final voting in the
House, to the knowledge of the hon. Mem-
bers as we are sitting here today to decided

this issue. He says that:-

Shri Ashoke Kumar Sen:- “On this hal-
lowed day........."which was that one?

“The hallowed day-that was the mar-
tyrdom day of Mahatma Gandhi.”

Shri Ashoke Kumar Sen:- "On this hal-
lowed day......"

The haflowed day—that was the martyr-
dom day of Mahatma Gandhi.
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[Translation]
The statement goes on:-
[English)

“Shri Ashoke Kumar Sen:- On this hal-
lowed day, we are passing this great Bill. it
will guide for ever the destiny of our de-
mocracy. If this Bill is passed, surely and
surely, only a decent political life shall thrive
in this country of ours for all times to come.
It is extremely remarkable that this measure
has gone through absolutely unanimously. It
shows the strength of our nation and the
strength of our solidarity and the resdlve of
our people, that, at all times of need, when
the country needs the united effort of all of
us, we forget our boundaries, we bury our
hatchets and we cut across the party barriers
and through the entire national life, one
goldenthread runs namely, this country shall
not perish nor our democracy.”

[ Translation)

Mr. Speaker, Sir, this law, this amend-
ment has got its importance.

[English)

PROF. MADHU DANDAVATE: He paid
homage to the law and went there.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, the importance of this
law is obvious from this Government's ill-
effortsto amend itin its own interest. | am not
surprised over this Government’s act be-
cause we know that the affidavit filed in the
court by Shril. BabuLal, the Deputy Secretary
in the Ministry of Law, does not contain his
own views. Rather the Suggestion had come
from somewhere else. Some one wentto the
Chamber of the Speaker and threatened him
to arrest if he did not give his decision in their
favour. This game started with the Attorney
General's appearance in the courtto give his
opinion about it. And thereafter an affidavit
through a lower officer was filed in the court.
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In tact, the Government is in great trouble.
Wae were very happy whenthe hon. Member,
Shri Dinesh Singh on behalf of the Congress
party made it clear here in the House that
they would not do away with that law which
they had passed in 1985 to use it as a great
weapon not only to maintain the dignity of the
House but also to safeguard democracy in
the country. We were of the view that the
Government would not dare to pull on this
issue any longer, because we know that this
Government can not remain in power with-
out the support of its supporting party. It had
been officially declared by that party but
even then this Government has drifted the
issue to reach the present state and made it
more complicated. What would have hap-
pened in the Court, if an hon. Member of
Congress party, our friend ShriVasant Sathe
had not pointed out this in the morning.
Neither you nor we had in our minds that this
issue is still pending in the court. Shri Vasant
Sathe raised this point in the House and
drew the attention of the Governmenttowards
this case which is still pending in the court. |
want to congratulate Shri Vasant Sathe for
pointing out this fact before the House. (/n-
terruptions) Mr. Deputy Speaker, | know that
it willbe embarrasing forthem. What can | do
if Shri Sharad Pawar is still haunting their
memory...(Interruptions)

Mr. Deputy Speaker, Sir, | would not
take more time now, but | would like to say
that all these things are being done to save
the Government. The news about the in-
tention of the ruling party which has been
published in yesterday's ‘The Hindustan
Time’, that the J. D.(S) will submit a petion
before the President, is ample evidence of
Government's motive. | know that someone
from the ruling party will deny this charge by
saying that this is not an official statement
and it is simply a newspapar report. But my
friend Shri Satya Prakash Malviya always
tries to defend his party. As soon as this
news appeared in the newspapers that
President is being consulted regarding the
powers of the Speaker, they started their
efforts. It may be correct that they dare notgo
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to the President, but the letters have been
sent by the Ministers to the President, at
least | know about one such Minister who in
his letter to the President has tried to win him
over in his tavour.....(Interruptions).............

SHRI RAM DHAN: Shri Bhagey
Gobardhan............ (Interruptions)

SHRIGEORGE FERNANDES: I do not
know as the Janta Dal (S) did not do all this
openly. But | would like to know as to why
they did not contradict the news if it was not
true? Why did not they make it clearthat they
were not in a dilemma regarding the re-
sponsibilities and powers of the Speaker in
the House? Why did they not claim that they
respect the Speaker by their words as well
as by their deeds? Why this was said by
them?. Mr. Deputy speaker, in our opinion,
allthese things are taking place in a planned
way. Just now, my friend Shri Indrajit Gupta
used the word, “Collusion” for this planning.
But | am going a step further and would like
to call it a “conspiracy.”........

Mr. Deputy Speaker, this is clearly a
conspiracy under which the Speaker was
threatened at first and atter that they took it
to the court of law and when their purpose
was not served by all this they threatened to
approach the President. All these efforts are
aimed to get a favourable decision from the
Speaker. This is least important whether the
Government remains or not. | want to quote
the remarks of a former Prime Minister and
later leader of the Opposition. When he was
in power, he once said to the Opposition that
there days were over and they would never
be elected again. But in a few years what
happened to him, you know it very well. | am
not saying this with any wrong motive as it is
of no signfificance as to which party is in the
Government but what is more important is
that some basic principles which are asso-
ciated with the Constitution to protect the
cause of democracy in the country should
never be violated by anyone. Mr. Deputy
Speaker, Sir, we expect from this House to
take some decision on this issue.

At last, | would like to draw attention to
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Rule 7 in the Tenth Schedule of the Consti-
tution of India.

[English]

“Bar of jurisdiction of courts-Notwith-
standing anything in this Constitution.........

[ Translation]

Be it article 105, 108,32, 226 or any
other Article.

[English)

..... "Notwithstanding anything in this
Constitution no court shall have any juris-
diction in respect of any matter connected
with the disqualification of a member of a
House under this Schedule.”

[ Trans/ation)

The matter ends there. | am quoting the
Rule 8(3) which is related with it:

[English]

“The Chairman or the Speaker of a
House may, without prejudice to the
provisions of article 105 or, as the case
may be, article 194, and to any other
power which he may have under this
constitution direct that any willful con-
travention by any person of the rules
mader under this paragraph may be
dealt within the same manner as a
breach of privilege of the House.”

[Translation)

Mr. Deputy Speaker, Sir, there hasbeen
a breach of privilege of the House. Law
Minister, Attorney General and the person
on whose behaif the documents are pre-
sented are responsible for it and ** | demand
from this House that for the breach of privi-
{ege of this House......(Interruptions)
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[English)

SHRIVASANT SATHE: Nothing against
the judges should go on record.

MR. DEPUTY SPEAKER: We will ex-
amine ft.

(Interruptions)
[Translation)

SHRI GEORGE FERNANDES Please
examine. My request is that action should be
taken in this matter under the rules treating
it as a breach of privilege. | support this
Motion. (Interruptions) .

[English]

SHRI RAJIV GANDHI (Amethi): Refer-
ence to the judges may please be removed.

MR. DEPUTY SPEAKER: | have said
that we will examine it. | have already said
that please let us not make references which
will create complications.

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): The question of privilege does not
go up to the judges.

(Interruptions)

MR. DEPUTY SPEAKER: | agree with
you. Thatwill not form part of the record.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): We shall have a discussion on the
judicial reforms later.

[ Transiation)
SHRI NATHU SINGH (Dausa): Mr.

Deputy Speaker, Sir, Honourable Senior
Members of this House have expressed

**Expunged as ordered by the Chair.
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their views on this serious issue, but the
subject which is being discussed here, has
already been discussed many atime in vari-
ous houses, inside and outside the House
also. (Interruptions) After the discussionthe
supremacy of the Parliament has been
maintained which has been accepted
unanimously because our democracy is a
Parliamentary one and in a Parliamentary
democracy Parliament is important and
powerful. So nobody can challenge the su-
premacy of Parliament and in this context
honourable Mr. George has given the refer-
ence of a famous case of Keshav Singh. In
this case the Judges gave a notice to the
Speaker. Just now an honourable Member
said that nothing should be said about the
judges here. But inthat case the notice have
been served to judges for serving a notice to
the Speaker, and they had been summoned
after the sitting of the House.

Mr. Deputy Speaker, Sir, this unfortunate
situation has arisenbecause our Government
committed a minor mistake but in my opinion
it is not a minor but it is a major blunder. Our
Government submitted an affidavit in the
courtthroughthe Attorney General and while
submitting the affidavit he said that it was not
his personal opinion. He said that it was not
his personal opinion. He said that this was
the opinion of the Government. He called the
opinion as the opinion of the Government.

Honourable Prime Minister is present
here. | would like to ask him if it was the
opinion of the Government. i it is so, there
can be no big crime other than that. If it was
the opinion of your Law Minister, the Prime
Minister should at once remove him, other-
wise the Minister will spoil your entire Gov-
ernment. | am saying these words because
issuing a court notice to the hon. Speaker
has a great significance. This notice is not
served to the speaker alone, but it should be
treated to the whole of Parliament as well as
to all the Members who are the representa-
tives of the people. Thus this Notice should
be treated as a Notice served to the people
of the whole country. There can be no court
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above the people in this democratic country.
No court is above Parliament. So the notice
has got no meaning for us. Therefore, |
would like to demand that the judges who
have chailenged the Supremacy of the
Parliament by serving notice to the Hon.
Speaker, whether they have done so on the
advice of the Government or not, they
should......as in U.P. .........(Interruptions)

[English]

MR. DEPUTY SPEAKER: Mr. Nathu
Singh, | very respectfully submitted to the
Members that let us not carry on the debate
in such a manner that this matter will be
further complicited. This Hose and the

- Speaker’s position is very supreme. It hasto

be protected. At the same time, the position
of the judiciary is also supreme. lt is also our
duty to see that their position is also to be
protected. So, please refrain from making
references in such a manner that | would be
required to remove it from the records.

(Interruptions)
[ Translation)

SHRI NATHU SINGH: Mr. Deputy
Speaker, Sir, that is why | am saying this
because we have got a separate spares of
activity for the Judiciary and the Legislature.
(Interruptions)

[English]

MR. DEPUTY SPEAKER: The Consti-
tution is very clear on that point. There is no
ambiguity. Please do not refer to that.

[ Translation]

SHRINATHU SINGH: Thatis what | am
saying. So | would like to speak regarding
the contempt of the House which has been
caused by the Court's notice, and the House
should take it seriously. It has become our
convention whenever the Speaker. Parlia-
ment or State Legislative passes any law the
court has power to challenge that law. [
there is a case relating to the fundamental
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rights of some person, the court can hear
such a case.

This matter does not relateto anybody's
fundamental rights. It is an internal matter
relating to the Members of Parliament and
the Speaker and no court on earth can
interfere in this matter. My only submission is
that no court can interfere in the jurisdiction
of Parliament. It is an old convention that no
court can interfere in the jurisdiction of
functioning of Parliament. So the present
Parliament should decide once for all that no
such notice should be served to Speaker,
Parliament or Legislatureinfuture. We should
make a decision today in this regard. Mr.
Deputy Speaker, Sir, | would like to know
whether the Government wants to withdraw
the Anti-defection Act which was passed
unanimously. Does the Parliament consider
that law as wrong? If it is so, then who is
responsible for this?

Mr. Deputy Speaker, Sir, today this is
the crucial time for every Member of this
House and today it has to be decided that
nobody can challenge this House and no
court can interfere in its jurisdiction. So |
appeal to very member of the House to stands
in support of the Speaker and we should
think seriously about the conduct of the
minister who has committed this blunder by
getting submitted such an affidavit. The
Minister has done so against the spirit of the
anti-defection law and against the constitu-
tion. | teel that the Prime Minister is sur-
rounded by “Swamis” now-a-days, and as
long as he continues to be surrounded like
that the Government will remain in trouble.

(Interruptions)

Mr. Deputy Speaker, any Report is
published in the newspapers today, the
Government says that the Speaker will de-
cide in the light of Anti-Defect on Act but
some persons what that this right shouid be
given to the President and tomorrow you will
say that this right may be given to the Prime
Minister, this is the tendency of the Gov-
ernment. Today the Government says
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something and the next day device it How
many times the statements will be re reputed
are? | appealtothe Prime Minister to dismiss
that Ministerimmediately who is responsible
for the whole issue relating to the question-
ing of the supremacy of Parliament. | wont
ask for any Privilege Motion against him, |
would only requestto dismiss the concerned
Minister. | request the entire House to break
the Party barriers and support Mr. Speaker.
| would request the Prime Minister that the
affidavit should be withdrawn and an an-
nouncement may be made in the House that
nobody would be allowed to interfere in the
jurisdiction of the Parliament and the Gov-
ernment will have to agree to the decision of
the House.

[English]

SHRI INDER JIT (Darjeeling): Mr.
Deputy Speaker, Sir, what has happened is
something very grave. Nobody is question-
ing the supremacy of the Supreme court and
its rights to review various Acts passed by
this parliament. But, what has been done
amounts to*".................... ** (Interruptions)

MR. DEPUTY SPEAKER: No, this will
not form part of the record.

(Interruptions)

MR. DEPUTY-SPEAKER: Please be
careful.

(Interruptions)

SHRI INDER JIT: Sir, | have said, what
it amounts to. What has happened amounts
fo monstrous assault on the supremacy of
Parliament, its esteem and its powers.
Therefore, in my brief submission, | would
merely like to say this that the Prime Minister
should seriously consider withdrawing the
affidavit, take a fresh look at it and make
adequate amends. This is my first proposi-
tion.

My second brief proposition is that, in

**Expunged as ordered by the Chair.
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view of the situation which has developed,
when this House adjourns, it should not be
prorogued. In view of the fact that the case
is pending before the High Court, a situation
of confrontation could possibly emerge.
Therefore, lwould seriously propose that the
House should not be provoked so that one
does not have to go through the formalities of
summoning the House again.

This is a very serious matter. | am glad
thatinthe morning, the Speaker made a very
clear statement of the decision of the Chair
to ignore the stay order. Thefactthat the stay
order has been ignored shows that the
Govemmentitself recognises the supremacy
of Parliament and something wrong has
been done. Therefore, | would appeal to the
Prime Minister through you, Mr Deputy
Speaker, to take the earliest opportunity
today itself to take was fresh look at the
affidavit, make adequate amends or with-
draw it totally.

DR. THAMBI DURAI (Karur): Mr.
Deputy Speaker, today we are discussing
about the dignity of the Speaker of this
House. Our party is always consistent in
respecting the dignity and decision of the
Speaker. Whatever he says, we are always
abiding by it. Recently also, we met our
Speaker. One of our colleagues in our party
defectedto some other party. We approached
our Speaker and sought the permission to
take the necessary action. We never Janata
Dal put any condition to him that within a
certain period he has to take action as other
parties like are now raising. It is left to the
Speaker’s discretion. We are always having
faith i the wisdom of the Speaker and his
decision. Whether you are calling us after
some other time, how you are calling us,
what is the procedure followed, whether our
party gets priority now or it gets afterwards,
we are not questioning including the time
given by our party. We are always abiding by
your decision and accepting your decision.
We express our views.

Secondly, | want to say about the Anti-
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Defection Law thatthe same House enacted
this taw giving the power to the Speaker to
take a decision on the disqualification of the
Member of this House. We are having full
faith in him. Some Members from the Trea-
sury benches mentioned about his decision
regarding 25 Members. It is left purely to the
Speaker’s decision. We cannot question it.
In the same way, how he is going to take a
decision on this issue we cannot question it.
Whatever he spells out, we are accepting
that. We are not going to the court. Whatever
stand we are taking here, we our party are
taking the same stand in our legislature in
Tamil Nadu. Our party is consistent in that.
We are not having double games telling
some Members to go to court as in Tamil
Nadu and after wards on the pretext of the
decision of the count, saying the Presiding
Officer should take certain decisions ac-
cording to the convenience of the Govern-
ment of Tamil Nadu. | expected Mr. Kamal
Morarka would tell us what their line of think-
ing was. He only spelt out certain things
regarding the individuality of the Members
going to the court. He has the fundamental
right. We cannot question the Member'’s
right. Any member can go to the court. But
we want to know the stand of the Government.
That is another thing.

Regarding the Anti-Defaction Law, one
of our Members said, why are we giving so
much power to the Speaker to take an early
decision. It must not be prolonged. The spirit
of the law, when enacted, was to see that
democracy survived in our country. The
democracy is more important. Indian de-
mocracy is the biggest democracy in the
world. In order to strengthen democracy, we
are having three tiers, that is, legislature,
judiciary and executive. One cannot encroach
on another. They have to see that everybody
has his own way of functioning. That is the
spirit of our democracy.

When Members are changing the side
and if they are having one-third of the
membership, we cannot call it a defection. it
is a difference of opinion. In democracy, we
have to respact the difference of opinion. if
we want to force certain things, that cannot
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be democracy. Minorities also have respect.
When some members have difference of
opinion, there is a provision of a split in the
Act. Based on that provision, they may form
their own group. And for this, we cannot say
that they have defected. | am once again
insisting that our party's stand is always
consistent and we are not having double
standards. As a Member of this House, | will
see to it that the dignity of the Speaker is
maintained. The Speaker has already said
before the House that he is not going to take
aserious note about the notices given by the
Delhi High court and we thumped and en-
couraged him. We are not second to anyone
to see that the Speaker's power will be taken
away. There is no bar even now. He can take
his decision in his own way and spell it to the
House. Nobody is going to take the decision
given by the judiciary seriously. But my only
request is, as other Members have also
requested, we want to know the stand of the
Government as to what they are going to do
in this matter. If there is any defect, as other
Members are feeling, let them amend it and
rectify it.

PROF. SAIF-UD-DIN SOZ (Baramulla):
Mr. Deputy Speaker Sir, | feel that | have a
via media. But before that, | want to say that
so far as anti-defection law is concerned,
there can be no fetters for the authority of the
Hon. Speaker and thus, | am happy that in
keeping with the dignity of the House, he has
decided not to take any notice of the orders
of the Court. But | want to remind that in this
august House, Jawaharlal Nehru who was
the leader of this House for 17 long years
wantedto establish a convention. Regarding
the supremacy, vis-a-vis, the judiciary, it is
know to everybody that this is the highest
forum for making laws. This House is the
law-making authority. Therefore, its su-
premacy is established, vis-a-vis, judiciary. |
have seen in the debates that on many
occasions, Pandit Jawaharlal Nehru re-
minded this House that the spirit of the
Constitution does notwant any confrontation
between the judiciary and the Legislature
and we cannot afford to have such a con-
frontation. Now, there is aquestion for us. By
convention, we must not create conditions of
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confrontation and therefore, | may request
the hon. Prime Minister to amend the affidavit.
As far as the question of split is concerned,
| am convinced that it was a split. There is no
question of defection. | am clear on that
point. But my via media is that-l will not
suggest that the affidavit should be with-
drawn-the Prime Minister must respect the
convention and confrontation should be
avoided. | would appeal to the hon. Prime
Minister to rise in his seat and tell us or
rather, assure us that he will amend the
affidavit in such a manner that the question
of confrontation will not remain and the au-
thority of this House and the Speaker will be
maintained.

SHRI RAJIV GANDHI (Amethi): Mr.
Deputy Speaker Sir, such questions have
been coming to this House almost right from
the First Lok Sabha and | would like to joint
the hon. Member in

16.09 hrs.
[MR. SPEAKER in the Chair]

Suggesting that these questions should
not become confrontations whetherthey are
between this House or the rights of this
House and the judiciary or for that matter,
between different sections of the House.
These are issues on which unanimity is
required. When we go back to into these 40
years of our democracy, we will find that right
from Panditji’s time, Indiraji's time and even
during out Government, we had a clear di-
vision and we did not allow these issues to
become grim. And if, at any point of time, we
felt that the supremacy of the House would
be encroached upon, we stood as one to
protect it. We did not allow a third chamberto
develop as Panditji had said.

Sir, this House represents the will of the
people and the will of the people must be
supreme in the functioning of this House.
Nothing else must be allowed to come in the

way.

The Bill that we are taking we are talking
about was brought by our Government, but
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we had extensive discussions with all the
opposition parties at that time and the Bill
was suitably changed........ (Interruptions),
and the form that came to the House was the
form that was unanimously accepted by all
sections of the House. We were very clear
that the main thrust of the Bill was to bring
about higher ethical and moral values into
the functioning of our political system; it was
to enforce some political morality and to
bring about political stability. The Bill was
unanimously passed. Today, there are
questions raised, because a lot has happened
sincethen. One learns from what happens in
between and if there are doubts about the
functioning of the Bili, the Bill should be
changed, if required, but pending thatchange,
we must stand with what is on the Statute
Book and what is in the Constitution and
there should be no change.

There are partsinthe affidavit placed by
the Government in front of the High Court
which we believe are not according to the
letter and spirit of the Anti-Defection law as
we had passed in this House, and | am sure
that the Prime Minister will look into this and
whatever needs to be rectified will be recti-
fied by the Government.

We should keep in mind once again the
very delicate situation between the judiciary
andthe House and nothing that we do should
look to the judiciary as if we are encroaching
into their areas. Once more, | appeal that we
do not divide the House on this issue; we
stand as one and the dignity of the Speaker
must be upheld. Sir, you are the custodian of
the rights and privileges of this House, of all
the Members and through the Housae, of the
democratic system in our country.

Once more, | appeal to the Prime Min-
isterto lookinto this in depth, rectify whatever
needs to be rectified and | appeal to all
sections of the House to stand together and
help the Prime Minister to close this issue.

THE PRIME MINISTER (SHRI
CHANDRA SHEKHAR): Mr. Speaker, Sir, |
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have listened carefully to the speeches of
the hon. members on this important issue. It
has been a very useful debate; all aspects of
this matter have been debated. | shall not
like to go into the various points that have
been raised. | shall only confine to the point
that is vital in this debate.

| would like to make it clear at the very
beginning that | am as much concerned as
any other Member of this House to protect
and safeguard the dignity and privileges of
the Parliament and of the office of the hon.
Speaker of Lok Sabha.

| entirely agree with the hon. Members
that the Parliament is the supreme authority
to decide its own procesdings and no court
can have any jurisdiction or authority over
the supremacy of the Parliament. This is not
a matter on which there could be any differ-
ence of opinion. Mr. Speaker, Sir, it had
never been the intention of my Government
to lower the dignity and supremacy of this
House. The Government will take all steps
necessary to uphold the supremacy of the
Parliament and will not yield to any interfer-
ence with such supremacy. Mr. Speaker, |
assureyou, Sir, that necessary modifications
will be made in the affidavit that is under
question.

Mr. Speaker, Sir, Mr. Madan LalKhurana
should not have any doubts. The modifica-
tion will be made and he should not have any
doubt that there is any intention to interfere
in the authority and dignity of the Office of the
Speaker or that of the Parliament. (/nter-
ruptions)

SHRI NIRMAL KANTI CHATTERJEE:
That is not at all important. Who is respon-
sible for this? Why are you silent on that
point?(Interruptions)

SHRIL. K. ADVANI: Mr. Speaker, Sit, at
the very outset| mustthank ali the participants
in this debate who broadly speaking have
endorsed the pivotal point that | have made
while moving this motion, namely that the
affidavit filed by the Government of India
before the Delhi High Court in respect of
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disqualification issue was highly objection-
able and it undermined the authority of par-
liament and dignity of the Office of the
Speaker. | regard it as significant that two
participants apart from the Prime Minister,
who spoke on this issue did not refer very
muchto the affidavit because theotherissues
are not very germane and connected with
the debate that we are having today. Had it
not been for this affidavit, the whole issue
may have been closed after the announce-
ment made by the Speaker right at the outset
that this House was not going to take cog-
nizance of the Court order issued.

| wish the Prime Minister has been most
explicit when the responded to the debate.
But in view of the fact that-it has been com-
municated to he-the offensive portion of the
affidavit will notbe allowed to remain—Inthis
particular affidavit there is one clause which
has not been referred to in the course of the
debate which even goes on to insinuate that
may be if the law stands today as it is, there
may be an arbitrary decision. The word arbi-
trary has been usedin oneway. Itis submitted
that no organ of the State can bellowed to act
arbitrarily under the provisions of the Con-
stitution of India. Observations of this kind
have naturally evoked a very strong reaction
from all sections. | was re-assured when Shri
Dinesh Singh spoke and later on when Shri
Rajiv Gandhi spoke. | found that two senior
leaders of the party which sustains this
Government have an equally strong view
about what | have said and they also feel that
unless this particular affidavit is either with-
drawn or suitably amended there will be no
satisfaction.

Therefore, onthebasis of the assurance
given by the Prime Minister that the Office of
the Speaker and his authority will in no way
be undermined, will in no way be denigrated
or devalued and the supremacy of the Par-
liament in so far as legislation is concerned
will be preserved, in view of this categories
assurance, | do not press my Adjournment
Motion.

MR. SPEAKER: Has the hon. Member,
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Shri Advani leave of the House to withdraw
his motion?

SEVERAL HON. MEMBERS: Yes.

The motion was, by leave, withdrawn.

16.20 hrs.
PAPERS LAID ON THE TABLE

Reviews and Annual Reports of the Na-
tional Handioom Development Corpora-
tion Ltd. Lucknow, North Eastern Handi-
crafts and Handlooms Development
Corporation Ltd. Shillong for 1989-90 etc.

[ Translation)

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRIHUKUMDEO NARAYAN
YADAV): | beg to lay on the Table:-

1. A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956:-

Review by the Government
on the working of the Na-
tional Handloom Develop-
ment Corporation Limited,
Lucknow, for the year 1989-
90.

(@) (i)

(i) Annual Report of the Na-
tional Handloom Develop-
ment Corporation Limited,
Lucknow, for the year 1989-
90 along with Audited Ac-
counts and Commentsofthe
Comptroller and Auditor
General thereon. [Placed in
Library, See No. LT—1925/
91]

Review by the Government
on the working of the North

(b) (i)
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(c)

(d)

(2)

(ii)

(i)

(ii)

(i)

(ii)

Eastern Handicrafts and
Handiooms Development
Corporation Limited,
Shillong, for the year 1989-
Q0.

Annual Report of the North
Eastern Handicrafts and
Handlooms Development
Corporation Limited,
Shillong, for the year 1989-
90 along with Audited Ac-
counts and Comments of the
Comptroller and Auditor
Genaeral thereon. [Placed in
Library, See No. LT—1926/
91]

Review by the Government
onthe working of the Cotton
Corporation of India Limited
for the year 1989-90.

Annual Report of the Cotton
Corporation of India Limited,
for the year 1983-90 along
with Audited Accounts and
comments of the Comptrol-
ler and Auditor General
thereon. [Placed in Library,
See No. LT—1927/91]

Review by the Government
on the working of the Na-
tional Textile Corporation
Limited for the year 1989-
90.

Annual Report of the Na-
tional Textile Corporation
Limited, for the year 1989-
90 along with Audited Ac-
counts and comments of the
Comptroller and Auditor
General thereon. [Placed in
Library, See No. LT—1928/
91)

A copy each of the following pa-
pers (Hindiand English versions)
showing reasons for delay in
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laying the papers mentioned at
(b) of item (1) above. [Placed in
Library, See No. LT—1926/91]

A copy of the Annual Report
(Hindi and English versions)
of the Apparel Export Pro-
motion Council, New Delhi,
for the year 1989-90 along
with Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Apparel Export Pro-
motion Council, New Delhi,
forthe year 1989-90. [Placed
in Library, See No. LT—
1929/91]

A copy of the Annual Report
(Hindi and English versions)
of the Manmade Textile
Research Association,
Surat, for the year 1989-80
along with Audited Ac-
counts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Manmade Textiles
Research Association,
Surat, for the year 1989-90.
[Placed in Library, See No.
LT—1930/91]

A copy ofthe Annual Report
(Hindi and English versions)
of the Silk and Art Silk Mills'
Research Association,
Bombay, for the year 1989-
90 along with Audited Ac-
counts.

A copy of the Review (Hindi
and English versions) by the
Government on'the working
of the Silk and Art Silk Mills’
Research Association,
Bombay, for the year 1989-
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90. [Placed in Library, See
No. LT—1931/91]

Statement Correcting reply given on
30th August, 1890 to USR No. 3576 re.
overcharging by taxi and rickshaw driv-
ors In Delhi, etc.

[English)

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF SURFACE
TRANSPORT (SHRI MANUBHAI
KOTADIA): | beg to lay on the Table a
statement (Hindi and English versions) (i)
correcting the reply given on the 30th August,
1990 to Unstarred Question No. 3576 by
Sarvashri Arvind Tulshiram Kamble and
Bhabani Shankar Hota regarding over-
charging by taxi and auto-rickshaw drivers in
Delhi and (ii) giving reasons for delay in
correcting the reply. [Placed in Library, See
No. LT—1932/91]

Reviews and Annual Reports of
N.B.C.C. Ltd. Hindustan Ltd. for 1989-90
etc.

[ Translation)

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI DAULAT RAM SARAN):
Mr. Speaker, Sir, | beg to lay on the Table:-

1. A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act,
1956:-

(@) (i)  Review by the Government
on the working of the Na-
tional Buildings Construction
Corporation Limited for the
year 1989-90.

(i) Annual Report of the Na-
tional Buildings Construction
Corporation Limited for the
year 1989-90 along with
Audited Accounts and
Comments of the Comptrol-
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ler and Auditor General
thereon. [Placed in Library,
- See No. LT—1933/91]

Review by the Government
on the working of the
Hindustan Prefab Limited for
the year 1989-90.

(b) )

(i) Annual Report of the
Hindustan Prefab Limited for
the year 1989-90 along with
Audited Accounts and
comments of the Comptrol-
ler and Auditor General
thereon. [Placed in Library,
See No. LT—1934/91]

(2) (i) A copy of the Annual Report
(Hindiand Englishversions)
of the National Cooperative
Housing Federation of India,
New Delhi, forthe year 1989-
90.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Cooperative
Housing Federationof India,
New Delhi, forthe year 1989-
90.

(iii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Cooperative Housing Fed-
eration of India, New Delhi,
fortheyear 1989-90together
with  Audit Report
thereon.[Placed in Library,
See No. LT—1935/91)

Arms (Second Amendment) Rules, 1990

THEMINISTEROF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): Mr. Speaker, Sir, |
beg to lay on behalf of Shri Subodh Kant
Sahay on the Table a copy of the Arms
(Second Amendment) Rules, 1990 (Hind
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and English versions) published in Notifica-
tion No. G.S.R. 994(E) in Gazette of India
dated the 19th December, 1990 under sub-
section (3) of section 44 of the Arms Act,
1959. [Placed in Library, See No. LT—1936/
91]

Reviews and Annua! Reports of
Rashtriya Manav Sangrahalya for 1988-
89, Central Institute of Higher Tibetan
Studies Sarnath for 1989-90 etc.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI BHAGEY
GOBARDHAN): | beg to lay on the Table:-

(1) (1) A copy of the Annual Report
(Hindi and English versions)
of the Rashtriya Manav
Sangrahalya for the year
1988-89 along with Audited
Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Rashtriya Manav
Sangrahalya for the year
1988-89.

(2) A statement (Hindi and English
versions) showing reasons tor
delay in laying the papers men-
tioned at (1) above. [Placed in
Library, See No. LT—1937/91]

A copy of the Annual Report
(Hindi and English versions)
of the Central Institute of
Higher Tibetan Studies,
Sarnath, for the year 1988-
89.

3

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Central Institute of
Higher Tibetan Studies,
Samath, for the year 1988-
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89. [Placed in Library, See
No. LT—1938/91]

A copy of the Annual Accounts
(Hindi and English versions) of
the University of Hyderabad for
the year 1989-90 together with
Audit Report thereon under sub-
section (4) of section 29 of the
University of Hyderabad Act,
1974. [Placed in Library, SeeNo.
LT—1939/91]

A copy of the Annual Report
(Hindi and English versions)
of the Visva-Bharati
Santiniketan, for the year
1988-89.

(i) A copy of the Review (Hindi

and English versions) by the
Government on the working
of the Visva-Bharat,
Santiniketan, for the year
1988-89.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (5) above. (Placed in
Library. See No. LT—1940/91]

A copy of the Report (Hindi and
English versions)of the Commut-
tee for Review of National Policy
on Education, 1986. [Placed in
Library. See No. LT—1941/91]

A copy each of the following
Notifications (Hindi and En-
glish versions) under sub-
section (2) of section 40 of
the Indira Gandhi National
Open University Act, 1985.

() G.S.R. 382 published in

Gazette of India dated the
23rd June, 1990 making
certain amendments to
Statute 6A of the Indira
Gandhi National Open
University Act, 1985,
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(i) G.S.R. 405 published in
Gazette of India dated the
30th June, 1990 making
certain amendments to
Statute 25 of the Indira
Gandhi National Open Uni-
versity Act, 1985.

(iii) G.S.R. 406 published in
Gazette ot India dated the
30th June, 1990 making
certain amendments to
Statute 17 of the Indira
Gandhi National Open Uni-
versity Act, 1985.

(iv) G.S.R. 310 published in
Gazette of India dated the
19th May, 1990 framing
Ordinance No. 2 for gov-
erning leave of allemployees
ofthe Indira GandhiNational
Open University, including
Teachers and other Aca-
demic Staff. [Placed in Li-
brary. SeeNo.LT—1942/91]

Review and Annual Report of Central
Warehousing Corporation for 1989-90

[ Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVILSUPPLIES
(SHRI SARWAR HUSSAIN): Mr. Speaker,
Sir, | beg to lay on the Table:-

(i) A copy of the Annual Report
(Hindi and English versions) of
the Central Warehousing Cor-
poration for the year 1989-90
along with Audited Accounts
under sub-section (11) of section
31 of the Warehousing Corpo-
rations Act, 1962.

(ii) A copy of the Review (Hindi and
English versions) by the Gov-
ernment on the working of the
CentralWarehousing corporation
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for the year 1989-90. [Placed in
Library. See No. LT—1943/91]

Notifications under AllIndia Services Act,
1951; Review and Annual Report of
Electronics Trade 8 Technology Devel-
opment Corporation Ltd for 1989-90 etc.

[English)

THEMINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): On bebhalf of Shri
Kamal Morarka | beg to lay on the Table:-

(1) A copy each of the following
Notifications {Hindi and English
versions) under sub-section (a)
of section 3 of the All India Ser-
vices Act, 1951:-

(i) The Indian Police Service
(Pay) Third Amendment
Rules, 1990 published in
Notification No. G.S.R. 412
in Gazette of Indiadated the
7th July, 19907

(in The Indian Police Service
(Fixation of Cadre Strength)
Second Amendment Regu-
lations, 1990 published in
Notification No. G.S.R. 429
in Gazette of India dated the
21st July, 1990.

(i)  The All India Services
(Death-cum-Retirement
Benefits) Amendment
Rules, 1990 published in
Notification No. G.S.R. 430
in Gazette of India dated the
21st July 1990.

(iv) The Indian Administrative
Service (Fixation of Cadre
Strength) Fourth Amend-
ment Regulations, 1990
published in Notification No.
G.S.R. 429 in Gazette of
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v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

India dated the 4th August,
1990.

The Indian Administrative
Service (Pay) Fourth
Amendment Rules, 1930
published in Notification No.
G.S.R. 480 in Gazette of
india dated the 4th August,
1990.

The Indian Administrative
Service (Fixation of Cadre
Strength) Fifth Amendment
Regulations, 1930 published
in Notification No. G.S.R.
505 in Gazette of India dated
the 18th August, 1990.

The Indian Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment
Regulations, 1930 published
in Notification No. G.S.R.
506 in Gazette of indiadated
the 18th August, 1990.

The Indian Administrative
Service (Pay) Sixth
Amendment Rules, 19380
published in Notification No.
G.S.R. 507 in Gazette of
India dated the 18th August,
1990.

The Indian Administrative
Service (Pay) Fitth Amend-
ment Rules, 1990 published
in Notification No. G.S.R.
508 in Gazette of Indiadated
the 18th August, 1990.

The Indian Administrative
Service (Pay) Fourth
Amendment Rules, 1990
published in Notification No.
G.S.R. 509 in Gazette of
India dated the 18th August,
1990.

The Indian Administrative
Service (Fixation of Cadre
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Strength) Third Amendment
Regulations, 1990 published
in Notification No. G.S.R.
510in Gazette of Indiadated
the 18th August, 1990.
[Placed in Library. See No.
LT—1944/91]

A copy each of the following pa-

pers (Hindi and English versions)

(a)

(&) ()

under sub-section (1) of section
619A of the Companies Act,
1956:-

(i) A statement regarding

Review by the Govern-
ment on the working of
the Electronics Trade
and Technology De-
velopment Corporation
Limited for the year
1989-90.

(i)  Annual Report of the

Electronics Trade and
Technology Develop-
ment Corporation Lim-
ited, for the year 1989-
90 along with Audited
Accounts and com-
ments of the Comptrol-
ler and Auditor General
thereon. [Placed in Li-
brary. See No. LT—
1945/91]

A statement regarding
Review by the Govern-
ment on the working of
the CMC Limited for
the year 1989-90.

(i)  Annual Report of the

CMC Limited, for the
year 1989-30 along with
Audited Accounts and
comments of the
Comptroller and Audi-
tor General thereon.
[Placed in Library. See
No. LT—1946/91]
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3 O

(ii)

4 ()

(i)

(8} ()

(ii)

6) ()

A copy of the Annual Report
(Hindi and English versions)
of the National Facility for
Animal Tissue and Cell
Culture, Pune, for the year
1989-90 along with Audited
Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Facility for
Animal Tissue and Cell
Culture, Pune, for the year
1989-90. [Placed in Library.
See No LT—1947/91]

A copy of the Annual Report
(Hindi and English versions)
of the Regional Computer
Centre, Calcutta, fortheyear
1989-90 along with Audited
Accounts. [Placedin Library.
See No. LT—1948/91]

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Re-
gional Computer Centre,
Calcutta, for the year 1989-
90.

A copy of the Annual Report
(Hindiand English versions)
of the National Institute of
Immunology, New Delhi, for
the year 1989-90 along with
Audited Accounts.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the National Institute of
Immunology, New Delhi, for
the year 1989-90. [Placed in
Library. See No. LT—1949/
91]

A copy of the Annual Report
{Hindi and English versions)
of the Centre for Electronics

(7)

(8)

(9)
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(i)

(i)

(i
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Design and Technology,
Srinagar, for the year 1989-
90 along with Audited Ac-
counts.

A statement (Hindi and En-
glish versions) by the Gov-
ernment on the working of
the Centre for Electronics
Design and Technology,
Srinagar, for the year 1989-
90. [Placed in Library. See
No. LT—1950/91]

A copy of the Annual Report
(Hindi and English versions)
of the Cancer Hospital and
Research Centre, Gwalior,
for the year 1989-90 along
with Audited Accounts.

A copy of the Review (Hindi
and Englich versions) by the
Government on the working
of the Cancer Hospital and
Research Centre, Gwalior,
fortheyear 1989-90. [Placed
in Library. See No. LT—
1951/91]

A copy of the Annual Report
(Hindi and English versions)
of the Satyendra Nath Bose
National Centre Basic Sci-
ences, Calcutta, fortheyear
1989-90 along with Audited
Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the
Satyendra Nath Bose Na-
tional Centre for basic Sci-
ences, Calcutta, fortheyear
1989-90. [Placed in Library.
See No. LT—1952/91)

A copy of the Annual Report
(Hindi and Englishversions)
of the Wadia Institute of Hi-
malayan Geology, Dehra
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(10)

(11)

(12)

(i)

(i)

(ii)

(i)

(i

Dun, for the year 1989-90
along with Audited Ac-
counts.

A statemerﬁ'(Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Wadia
Institute of Himalayan Ge-
ology, Dehra Dun, for the
year 1989-90. [Placed in
Library. See No. LT—1953/
91]

A copy of the Annual Report
(Hindiand English versions)
of the Indian Institute of
Geomagnetism, Bombay,
for the year 1989-90 along
with Audited Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Indian
Institute of Geomagnetism,
Bombay, for the year 1989-
90. [Placed in Library. See
No. LT—1954/91]

A copy of the Annual Report
(Hindi and English versions)
of the Indian Science Con-
gress Association, Calcutta,
for the year 1989-90 along
with Audited Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Indian
Science Congress Associa-
tion, Calcutta, for the year
1989-90. [Placed in Library.
See No. LT—1955/91]

A copy of the Annual Report
(Hindi and Englishversions)
of the Maharashtra Asso-
ciation for the Cultivation of
Science, Pune, for the year
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(14)

(i)

(ii)

(i)

(i)

(ii)
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1989-90 along with Audited
Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the
Maharashtra Association for
the Cultivation of Science,
Pune, for the year 1989-90.
[Placed in Library. See No.
LT—1956/91)

A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of
Tropical Meteorology, Pune,
for the year 1989-90.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Indian
Institute of Tropical Meteo-
rology, Pune, for the year
1089-90.

A copy of the Annual Ac-
counts (Hindi and English
versions) of the Indian Insti-
tute of Tropical Meteorology,
Pune, for the year 1989-90
together with Audit Report
thereon. (Placed in Library.
See No. LT—1957/91]

A copy of the Annual Report
(Hindi and English versions)
of the Indian National Sci-
ence Academy, New Delhi,
for the year 1989-90 along
with Audited Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Indian
National Science Academy,
New Delhi, fortheyear 1989-
90. [Placed in Library. See
No. LT—1958/91]
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sy ()

(i)

(16) (i)

(ii)

a7)

(ii)

A copy of the Annual Report
(Hindi and English versions)
of the Indian Indian Acad-
emy of Sciences, Bangalore,
for the year 1989-90 along
with Audited Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Indian
Academy of Sciences,
Bangalore, for the year
1989-90. [Placed in Library.
See No. LT—1959/91]

A copy of the Annual Report
(Hindi and English versions)
of the Jawaharlal Nehru
Centre for Advanced Sci-
entific Research, Bangalore,
for the year 1989-90 along
with Audited Accounts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the
JawaharlalNehru Centre for
Advanced Scientific Re-
search, Bangalore, for the
year 1989-90. [Placed in
Library. See No. LT—1960/
91]

A copy of the Annual Report
(Hindiand English versions)
of the Technology Informa-
tion, Forecasting and As-
sessment Council, New
Delhi, for the year 1989-90
along with Audited Ac-
counts.

A statement (Hindi and En-
glish versions) regarding
Review by the Government
on the working of the Tech-
nology Information, fore-
casting and Assessment
Council, New Delhi, for the
year 1989-90. [Placed in
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Library. See No. LT—1961/
91)

(i) A copy of the Annual Report

(Hindi and English versions)
of the Raman Research In-
stitute, Bangalore, for the
year 1989-90 along with
Audited Accounts.

(ii) A statement (Hindi and En-

glish versions) regarding
Review by the Government
ontheworking ofthe Raman
Research Institute, Banga-
lore, for the year 1989-90.
[Placed in Library. See No.
LT—1962/91]

A copy each of the following pa-
pers (Hindi and English versions)
under article 323 (1) of the Con-
stitution:-

(i) Thirty-Ninth Report of the
Union Public Service Com-
mission for the year 1988-
90.

(i) Memorandum explainingthe
reasonsfor non-acceptance
of the advice of the Union
Public Service Commission
referredinthe above Report.
[Placed in Library. See No.
LT—1963/91)

A copy of the Union Public Ser-
vice Commission (Exemption
from Consultation) Amendment
Regulations, 1990 (Hindi and
English versions) published in
Notification No. G.S.R. 623 in
Gazette of India dated the 6th
October, 1990 under article
320(5) of the Constitution.
[Placed in Library. See No. LT—
1964/91]

A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (4) of section



575 Papers Laid

3 of the Commissions of Inquiry
Act, 1952:-

(i) Report of Justice Kuldip
Singh Commission of Inquiry
(Volume-l and Volume-Ii
(Part-1 and 1) appointed to
inquire into certain land
deals in Karnataka.

(ii) Memorandum of Action
Taken onthe above Report.
[Placed in Library. See No.
LT—1965/91]

Report of the C.A.G. of India—Union
Government—Mishra Dhatu Nigam Ltd.

[ Translation)

THEMINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASHMALVIYA): Mr. Speaker, Sir, with
your permission on behalf of the minister of
state in the Ministry of Defence, Shri Lalit
Vijay Singh | beg to lay on the Table a copy
of the Report (Hindi and English versions) of
the Comptroller and Auditor General of In-
dia—Union government (No. 2 of 1990)
(Commercial)—Mishra Dhatu Nigam Limited
under Article 151(1) of the Constitution.
[Placed in Library. See No. LT—1966/91]

Reviews and Annual Report of the
Fertilizers and Chemicals, Travancor
Lid. and Pyrites, Phosphates and
Chemicals Ltd. for 1989-90.

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAM BAHADUR SINGH): |
beg to lay on the Table a copy each of the
following papers (Hindiand English versions)
under sub-section (1) of section 619(A) of
the Companies Act 1956:-

(1 () Review by the Government
on the working of the Fertil-
izers and Chemicals
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Travancor Limited for the
year 1989-90.

(i)  Annual Report of the Fertil-
izers and Chemicals
Travancor Limited for the
year 1989-90 along with
Audited Accounts and
comments of the Comptrol-
ler and Auditor General
thereon. [Placed in Library.
See No. LT—1967/91]
(2) (i) Review by the Government
ontheworking of the Pyrites,
Phosphates and Chemicals
Limited for the year 1989-
90.

(ii) Annual Report of the Pyrites,
Phosphates and Chemicals
Limited forthe year 1989-90
along with Audited Accounts
and comments of the
Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT—1968/
91]

Statement indicating the Results of
Market Loans

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE AND DEPUTY
MINISTER IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI DIGVIJAY SINGH): |
beg to lay on the Table a statement (Hindi
and English versions) indicating the results
of market loans floated in August and No-
vember, 1990.[Placedin Library. SeeNo.LT
1969/91]

16.21 hrs.
MESSAGES FROM RAJYA SABHA
[English)
SECRETARY-GENERAL: Sir, lhaveto

report the following messages received from
the Secretary-General of Rajya Sabha:—
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(i) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on the 7th January,
1991, has passed the enclosed
motion referring the Representation
of the People (Amendment) Bill,
1990, to a Joint Committee of the
Houses and to request that the
concurrence of the Lok Sabha in
the said motion and the names of
the members of the Lok Sabha to
be appointed to the said Joint
Committee may be communicated
to this House.

Motion
“That the Bill further to amend the
Representation of the People Act, 1950 and
the Representation of the People Act, 1950
and the Representation of the People Act,
1951, bereferred to a Joint Committee of the
Houses consisting of 45 members; 15
members from this House, namely:—
1. Shri Hansraj Bhardwaj
2. Shri Madhavsinh Solanki
3. Shri Ghulam Nabi Azad
4. Shri Madan Bhatia
5. Shri Bal Ram Singh Yadava
6. Shri H. Hanumanthappa
7. Shri Subramaniam Swamy’
8. Shri Anant Ram Jaiswal
9. Shri Moturu Hanumantha Rao
10. Shri Ashwani Kumar
11. Shri Shabbir Ahmad Salaria
12. Shri Ram Jethmalani
13. Shri V. Gopalswamy

14. Shri ParvathaneniUpandra: and
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15. Shri Dinesh Goswami
and 30 members from the LoR*8abha;

that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of members of
the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such variations
and modifications as the Chairman may
make;

that the Committee shall make a report
to this House by the last day of the first week
of the 160th Session; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the said
Committee and communicate to this Hose
the names of members to be appointed by
the Lok Sabha to the Joint committee.”

(i) ‘'l am directed to inform the Lok
Sabha that the Rajya Sabha, atits
sitting held on the 7th January,
1991, has passed the enclosed
motion referring the Acquired
Immuno Deficiency Syndrome
(AIDS) prevention Bill, 1989, to a
Joint Committee of the Hose and to
request that the concurrence of the
Lok Sabha in the said motion and
the names of the members of the
Lok Sabha to be appointed to the
said Joint Committee may be
communicated to this House.

Motion

“That the Bill to provide for the pre-
vention and control of the spread of
Human Immuno Deficiency Virus (HIV)
infection and to provide for specialised
medical treatment and social support
to, and rehablitation of, persons suffer-
ing from Acquired Immuno Deficiency
Syndrome (AIDS) and for matters
connected therewith and incidental
thereto, be referred to a Joint Commit-
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tee of the Houses consisting of 30
members; 10 members from this
Halse, namely:—

1. Shri Kapil Verma

2. Miss Saroj Khaparde

3. Shri S. S. Ahluwalia

4. Shri Prabhakar B. Kore

5. Dr. Jinendra Kumar Jain

6 Dr. RK. Poddar

7. ShnJ.S. Rau

8. Dr. Narredy Thulasi Reddy

9. Shri Dineshbhai Trivedi; and
10. Shn Mohinder Singh Lather

and 20 members from the Lok Sabha;

that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of members of
the Joint Committes;

that in other respects, the Rules of
Proceedure of this House relating to Select
Committees shall apply with such variations
and modifications as the Chairman may
make;

that the Committee shall make a report
to this House by the first day of the 158th
Session of the Rajya Sabha; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the said
joint Committee and communicate to this
House the names of members to be ap-
pointed by the Lok Sabha to the Committee.

(i) ‘I am directed to inform the Lok
Sabha that the Cantonments
(Amendment) Bill, 1990, which was
passed by the Lok Sabha at its
sitting held on the 28th December,
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1990, hasbeen passed by the Rajya
Sabha at its sitting held on the 7th
January, 1991, with the following
amendment.—

Clause |

Thatatpage 1,line 3, forthe figure “1990™
the figure “1991” substituted

| am, therefore to return herewith the said Bill
in accordance with the provisions of rule 128
of the Rules of Procedure and Conduct of
Business inthe Rajya Sabha withtherequest
that the concurrence of the Lok Sabhato the
saild amendment be communicated to this
House.’

16.22-3/4 hrs.

CANTONMENTS (AMENDMENT) BILL,
1991

Returned by Rajya Sabha with Amend-
ment

[English)

SECRETARY GENERAL: Sir, | lay the
Table the Cantonments (Amendmaent) Bill,
1991, as returned by Rajya Sabha with
amendment.

16.23 hrs.
ESTIMATES COMMITTEES
Eleventh Report and Minutes
[English]

SHRI JASWANT SINGH (Jodhpur): |
beg to present the Eleventh Report (Hindi
and English versions) of the Estimates
Committee on Ministry of Finance, Depart-
ment of Economic Affairs {Banking Divi-
sion)—Manpower Requirements in the
Nationalised Banks and Minutes ofthe sittings
of the Committee relating thereto.
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16.23-1/4 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHED-
ULED TRIBES

(1) Third Report
[English)

SHRIN.J. RATHAVA (Chhota Udaipur):
| beg to present the Third Report (Hindi and
English versions) of the Committee on the
welfare of Scheduled Castes and Scheduled
Tribes on Action Taken by Government on
the recommendations contained in their
Forty-Seventh Report (Eighth Lok Sabha)
on Reservations for and employment of
Scheduled Castes and Scheduled Tribes in
Eastern Railway.

(ii) Reports of Study Groups and
Statement

SHRIN.J. RATHAVA (Chhota Udaipur):
| beg to lay on the Table a copy (Hindi and
English versions) each of the following.—

(1) Reportonthe Study Tour of Study
Group-l of the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes on its visit to
Calcutta, Tatanagar and Madras
during October, 1990.

(2) Report on Study Tour of Study
Group-llof the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes on its visit to
Jaipur, Ahmedabad, Bombay
and Nagpur during October-
November, 1990.

(3) Statement showing action taken
by Government on the recom-
mendations contained in the
Forty-third Report (Eighth Lok
Sabha) of the Committee on the
Welfare of Scheduled Castes and

Salary, Allowances & 582
Pension of Members of
Parliament (Amend.) Bill

Scheduled Tribes on Reserva-
tions for and employment of
Scheduled Castes and Sched-
uled Tribes in University Grants
Commission and Central Uni-
versities and admission and other
facilities provided to Scheduled
Caste and Scheduled Tribe stu-
dents.

16.24 hrs.

SALARY, ALLOWANCE AND PENSION
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*®

[English]

THEMINISTEROF PETROLEUMAND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI! SATYA
PRAKASH MALVIYA): Sir, | beg to move for
leave to introduce a Bill further to amend the
Salary, Allowance and Pension of Members
of Parliament Act, 1954.

MR. SPEAKER: The question is

“That leave be granted to introduce a
Bill further to amend the Salary, Al-
lowance and Pension of Members of
Parliament Act, 1954.”

The motion was adopted

SHRISATYAPRAKASHMALVIYA: Sir,
| introduce the Bill.

SHRI L.K. ADVANI (New Delhi): Since
yesterday and day before, we have been
debating the issue of Thomson Press. | am
told that the workers of the Thomson Press
were severely beaten up this morning and
therefore they have gone on strike. The
Thomson Press is still closed. My colleague

*Published in the Gazette of India, Extraordinary, Part |, Section 2, dated 9.1.1991.
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[Sh. L.K. Advani]

Shrimati Subhashini Ali tells me that the
power connection has not yet been restored.
The assurance given to this Parliament even
by the Prime Minister is not honoured and
the State Government keeps on defying it.
How can things go on? Shri Bhajan Lal is
here. He may perhaps be better informed.
What has he to say? The information which
| received just now says that the workers of
the Thomson Press were severely beaten
up this moming. Some workers and one
manager were injured during the attack.
Some people came in police vans and at-
tacked the workers. There is a complete
strike in the press. No action has been taken
by the Government. (Interruptions)

SHRI BASUDEB ACHARIA {Bankura):
This is a very serious matter. (Interruptions)

SHRIMAT! SUBHASINI ALI (Kanpur):
Mr. Speaker, Sir, you will recall that yester-
day when the Prime Minister gave us an
assurance, | had reminded him that the
workers need protection also. But he refused
to comment on that aspect of the whole
problem. Today, we have been told that a
Police Jeep brought Goondas to the pre-
mises and those Goondas beat up the
workers of the Thomson Press belonging to
the HMS Union and the electricity has aiso
been not restored. The result is that the
Works are completely closed and no work is
going on there in spite of the assurances
given by the Prime Minister on the Floor of
the House yesterday svening.

Therefore, | would like the Government
to make a statement on this. (/nterruptions)

SHRIBASUDEB ACHARIA: The Home
Minister is here, he can make astatementon
the assault on the workers. (Interruptions)

[ Transiation)

SHRI MADAN LAL KHURANA (South
Dethi): Mr. Speaker, Sir, this a very serious
matter. | request you to send a Committee of
4-5 hon. Members of Parliament, for an on-
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the spotinquiry so that the whole House may
know that which officer has misledthe House
and how in the presence of the police, hood-
lums were brought to attack the press per-
sonnel and the Committee should submitthe
detailed findings to the Hose by tomorrow
morning. The place where this incident took
placeis just 15 Kms. from Delhi. ltis very sad
that even after the assurance given by the
Hon. Prime Minister, such an incident took
place there...(Interruptions) ...

SHRI RAJVEER SINGH (Aonla): Mr.
Speaker, Sir, when the Hon. Prime Minister
assured that the electricity supply will be
restored, then how come the hoodiooms
underthe police protection attacked the press
personnel. After the assurance given by the
Hon. Prime Minister, the situation should
have come under control there. At-least the
sanctity of the House and dignity of the
Prime Minister shouid be
honoured...(Interruptions)

SHRI RAM DAYAL JOSHI (Kota): Mr.
Speaker, Sir, there people were beaten
also...(Interruptions) ...

SHRI BHAJAN LAL (Faridabad): Mr.
Speaker, Sir, whatever the leader of oppo-
sition has said | fully agree with that and |
would like to say that the situation there is
even worse than what has been stated.
Through you, | would like to submit that a
Committee ofthe House should be appointed
to investigate the atrocities being committed
there. (Interruptions)

Sir,in Punjab, situation has deteriorated
a lot. Yesterday night itself in two villages—
Gill and Dhillon—members of a particular
community were forced to come out and
were gunned down by the terrorists. Situa-
tion in Punjab is very bad...(/Interruptions) ...

MR. SPEAKER: Mr. Bhajanlal, please
be seated. | am calling Shri Subodh Kant
Sahay

(Interruptions)
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SHRI BHAJAN LAL: Mr. Speaker, Sir,
members of a particular community were
forced to come out from their houses and
were gunned down. The situation has be-
come very dangerous. Through you, | would
like to request the Government to take stern
steps to install confidence among the people
of that state, so that they could believe that
the Government is taking strong action to
project their lives...(Inferruptions) ...

[English]

MR. SPEAKER: Let us hear the Minister
of State for Home.

({Interruptions)

SHRIMAT! SUBHASINI ALI: | wanted
him to yield for a minute. Delhi Union of
Journalists have given us a Memorandum
just now that this sort of harassment in
Haryana and in Sirsa District has been going
on for the last two months. All sorts of false
criminal cases are being registered against
journalists in the districts of Haryana, espe-
cially in Sirsa and the District Administration
is callingthese journalists, threatening them,
intimidating them and harassing them in
every way possible.

They have given a Memorandum to the
Prime Minister. | would like the Home Min-
ister to refer to this issue also.

[ Transiation)

PROF. VWAY KUMAR MALHOTRA
(Delhi Sadar): Mr. Speaker, Sir, a little while
ago Mr. Bhajan Lal raised a matter about
yesterday's killings in Punjab in which 12
persons were gunned down creating a reign
of terror in the minds of the persons living
there, who as a result are thinking of fleeing
in lakhs from the state, but the Government
is silent. The Government has committed a
mistake by saying that the police shouid not
resort to firing on the terrorists. As a result
thereof the morale of the terrorists has been
boosted and the situation there is worse than
that prevailing during the last 10 years. Just
like Kashrniris people are fleeing from Punjab
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also. The Government should inform the
House about the action being taken to curb
the terrorist activities Punjab. Even though a
full fledged debate is stated on this issue at
5.00 P.M......(Interruptions) ...

MR. SPEAKER: Please sit down. Mr.
Subodh Kant Sahay has to speak on a
specific question...

(interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): As per the
assurance given by the Hon. Prime Minister
and the information available with us, they
worked the whole night for restoration of
electric supply and | have personally con-
tacted the Senior Journalist of ‘India Today’,
who was present there. They were doing
their job whole night. Today, during early
hours also a violent incident took place there
and on that issue, strong reaction of the hon.
Member it justified. In my opinion, it is
shameful on the part of the district adminis-
tration, which has proved to be totally irre-
sponsible and continuously this type of in-
cidents are taking place
there...(Interruptions)...

SHRI MADAN LAL KHURANA: He is
holding the district administration responsible
and charging them for not taking any
action...(Interruptions) ...

SHRI SUBODH KANT SAHAY: | do not
agree with the people shedding crocodile
tears for the cause of that press, as once |
have aiso been associated with the em-
ployees of that particular organisation. 1 am
only saying that if the district administration
is aware of the anguish expressed by the
Home then it should feel ashmed of its own
misdeeds. | assure that as soon as the
House adjoumns for the day, | will personally
jook into the matter...(/nterruptions) ...



587 Siatt. giving reasons for
immediate legisttationby J& K

16.32 hrs.

JAMMU AND KASHMIR CRIMINAL LAW
AMENDMENT (AMENDING) BILL*

[English]

MR. SPEAXER: Now Mr. Subodh Kant
Sahay.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRI SUBODH KANT SAHAY): | beg to
move for leave to introduce a Bill further to
amend the Jammu and Kashmir Criminal
Law Amendment Act, 1983. (Interruptions)

MR.DEPUTY SPEAKER: The question

*That leave be granted to introduce a
Bill further to amend the Jammu and
Kashmir Criminal Law Amendment Act,
1983."

The Motion was adopted

SHRI SUBODH KANT SAHAY: | intro-
ducse the Bill.

16.33 hrs.

STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATION BY JAMMU &
KASHMIR CRIMINAL LAW (AMEND-
MENT) ORDINANCE, 1990

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MIN-
ISTER OF STATE IN-THE MINISTRY OF
INFORMATION AND BROADCASTING
(SHRISUBODH KANT SAHAY): Ibeg to lay
onthe Table an explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Jammu and
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Kashmir Criminal Law (Amendment) Ordi-
nance, 1990. [Placed in Library. SeeNo. LT
1969A/91]

(Interruptions)
MR. SPEAKER: Now Prof. Soz.

PROF. SAIF-UD-DIN SOZ (Baramulla):
Sir, lam on apointof order. Thad given notice
against the introduction of the amending Bill,
regarding theJ & K Criminal Law Amendment
Act.

[ Translation]

MR. SPEAKER: | have not received
your Notice. He has already introduced. You
know the rules.

PROF. SAIF-UD-DIN SOZ: | know the
rules. | have given the notice according to
the rules.

[English]

| have given notice.
[ Translation)

MR. SPEAKER: You have not given.

PROF. SAIF-UD-DINSOZ: | have given.
[English]

I have given notice against the intro-
duction of the Bill by the hon. Minister, Mr.
Sahay.

MR. SPEAKER: He has already intro-
duced it.

...(Interruptions)...
[ Translation)

MR. SPEAKER: Mr. Soz, the Bill has
already been introduced. Please take upthis

*Published in the Gezette of India, Extraordinary, Part Il, Section 2, dated 9.1.1991.
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matter afterwards. Be seated please, | will
tell you later on.

...{Interruptions)...
SHRI NATHU SINGH (Dausa): Mr.
Speaker, Sir, | have given the Privilege Mo-
tion. ...(Interruptions) ...

MR. SPEAKER: | will not listen.

...{Interruptions) ...
16.35 hrs.
MATTERS UNDER RULE 377
[English)

MR. SPEAKER: The House shall now
take up matters under Rule 377. Shri C.P.
Mudala Giriyappa—not present. Shri Peter
Marbaniang.

[MR. DEPUTY SPEAKER in the Chair

() Need to accord sanctions for
Shillong bye-pass on National
Highway No. 40

SHRI PETER G. MARBANIANG
(Shillong): National Highway No. 40 passes
through the city of Shillong which is already
very congested with vehicular traffic. The
highway connects the States of Tripura,
Manipur, Mizoram and Assam (coachar
Valley). The Government of Meghalaya has
submitted to the Central Government plans
and estimates to construct the bye-passes
ofthe highway to avoid congestionin Shillong
city. However, no sanction has been ac-
corded till date 1 urge upon the Central
Government to accord sanction for the
Shillong bye-pass in 1990-91 financial
year.
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(i) Need to restore sleeper
coaches In passenger train
running between Kottavalasa
and Bailadila

SHRI K. PRADHANI (Nowrangpur):
There is a railway line from Kottavalasa to
Bailadila which runs through Koraput district
of Orissa and Bastar district of Madhya
Pradesh. There is a mixed train running on
this line, with an electric engine, for the last
15 years. As this is the only passenger train
on this tract covering large areas many
passengers avail of this train mostly for
Bhubaneswar and northern India. They,
however, find it difficult to get reservation
from Waltair either for Bhubaneswar or Delhi
as the train terminates at Waltair. There
were two sleeper coaches in this train which
were attached to East Coast Express to
tacilitate the passengers to avoid 2nd Class
Reservation at Waltair. | do not know the
reason why these coaches have been dis-
continued causing hardship to the passen-
gers travelling to long distances who have to
obtain further reservation from Waltair.

| draw the attention of the Hon'ble
Railway Minister to restore two combined
coaches, Ist Class and lind Class Sleepers,
one for Bhubaneswar and another for Delhi
to be attached to the passengertrain running
on this railway line by detaching them from
passenger train and tag them to East Coast
Express and Link Express for Bhubaneswar
and Delhi respectively. This will avoid ha-
rassment to the long distance passengers
travelling to State and Union headquarters
respectively.

SHRI NATHU SINGH (Dausa): | have
given notice for a Privilege Motion. (/nter-
ruptions)

MR. DEPUTY-SPEAKER: This will not
go on record.

(Interruptions)**

**Not recorded.
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M. DEPUTY-SPEAKER: You please
understand that if you have given a notice for
a Privilege Motion, it is only with the consent
of the Speaker thatyou canraise it. The hon.
Speaker was sitting here. He did not give his
consent for raising it or not raising it, | do not
know. So, you cannotraise it like that, please.

SHRI MANDHATA SINGH (Lucknow):
But the rule also provides that even if the
Speaker does not allow it to be moved, the
notice has to be read before the House. |
gave a notice under Rule 222...

MR. DEPUTY-SPEAKER: | am not al-
lowing you. It cannot be done like that.

15.39 hrs.
MATTERS UNDER RULE 377—Contd.

(iif) Need to declare Kot city as a
‘B’ grade city

[ Translation)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Deputy Speaker, Sir, Kota city is known as
the industrial capital of Rajasthan. its present
population is more than 6 lakh 30 thousand.
Because of such enormous population,
Rajasthan High Court issued an order in an
appeal four months ago that the local elec-
tions should be conducted there only after
the city Council is converted into Municipal
Corporation. It may be remembered that
Municipal Corporation is declared only when
the population exceeds 5 lakhs. When the
former Government announced the “B”class
cities the population of Kota was 3 lakhs 50
thousand with the addition of 10%. The
population rose to 3 lakh 57 thousand be-
cause previously the population was less by
3 thousand. That is why, Kota was not de-
clared as “B" class city. Now the Kota city has
been declared as “magnate” city which sig-
nifies itsimportance. Therefore, itis requested
throughthis motion that Kota may be declared
as "B” class city as early as possible.
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(lv) Need to construct a rallway
line between Fatehpur and
Etawah in Uttar Pradesh

SHRI KESHARI LAL (Ghatampur): Mr.
Deputy Speaker, Sir, maximum rural area of
Kanpur village and Fatehpur under my con-
stituency is still extremely backward. The
area is suffering from acute shortage of
means of transportation communication. With
the result, we have make no headway in the
development of this area and the financial
position is not remarkably improved. If the
means of transportation and communications
are property developed in this whole area,
economic condition of the people of that area
will definitely improve along with its all round
development.

So, | request the Government that a
comprehensive survey of that are a may be
conducted as early as pcssible to construct
a railway line between Fatehpur, Bindki,
Jahanabad, Ghatampur, Bhognipur,
Sikandara, Auraya and Rawah on Kanpur-
Allahabad railway line, and the necessary
action may be expedited atter the survey, so
that the developmental work is initiated
meaningfully.

(v) Need to implement Damodar
Action Plan

[English)

SHRI SANAT KUMAR MANDAL
(Joyanagar): Before the Damodar Valley
Project was conceived to harness the mighty
Damodar River by building dams on its for
fiood control, irrigation and power, it was
called as the Bengal's River of Sorrow.
Flowing through this country’s industrial
heartland, the pollution in the Damodar is
rapidly approaching high-water mark and it
is high time that an elaborate programme to
clean the river on the lines of the Ganga
Action Plan is formulated and implemented.
Thewaste discharged into the river Damodar
presently falls under three heads—organic
or municipal waste, inorganic or industrial
waste and particular matter. All this waste
together contaminates the water in the river.
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it also poses environmental hazards aparn
from toxicity caused by industrial waste,
mining, etc. It is an ominous sign that the
organic waste content has crossed the
danger mark. The major polluters of the river
are fly ash, coal fines and shale released by
thermal power stations, coal washeries, coke
even batteries and mines, in addition to the
industrial waste discharged into the river.

I, therefore, urge the Union Govern-
ment to save this river which next to the
Hoogly, is the second life-line of West Ben-
gal by launching upon a Damodar Action
Plan without any further delay. | would also
submit thay the West Bengal Government
may be associated in the formulation and
implementation of this much needed plan.

(vi) Need to change the name of
Bombay of Mumbal In all lan-
guages

SHRIVAMANRAO MAHADIK (Bombay
South Central): The name of the metropoli-
tan city of ‘Bombay, was recently changed to
‘Mumbai’. However, the Government notifi-
cation in this regard says that the name’
Mumbai’ shall be used in Hindi only.

There are historical reasons for de-
manding the change inthe name of the city
of Bombay to Mumbai. This has been the
long standing demand of the people of
Maharashtra especially that of Bombay. The
people have time and again participated in
the struggle for achieving their aim. Moreovaer,
the name of one city cannot be different in
two languages. The language may change,
the pronunciation may change but the name
should be the same. The names of many
cities were changed in the recent past, e.g.,
Trivandrum to Tiruvanthapuram, Cochin to
Kochibutthe same style has been maintained
in all the languages.

Alarge number of representations have
also been made to the Ministry of Home
Affairs for the change of name to ‘Mumbai’ in
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all languages. if the demand of the people is
not accepted in the near future, it may give
rise to more agitations for achieving this
cherished goal....*....

MR. DEPUTY-SPEAKER: What was
not given in writing may not form part of the
record.

(vil) Need to set up Sugar Mill in

Sidhaull Tehsll, District
Sitapur, U.P.
[ Translation)

SHRI RAM LAL RAHI (Misrikh): Sir, |
would like to draw the attention of the Gov-
emment through you to Sidhauli Tehsil in
Sitapur district of Uttar Pradesh which is
industrially backward. There is no big indus-
try in Private sector or cooperative or Gov-
ermnment sector in the Parliamentary Con-
stituency of Misrikh and its surrouding areas.
IN the absence of any big industry neither
there is any development in this area nor the
unemployed people are getting jobs. The
small, big and marginal farmers continue to
be victims off poverty unless they produce
cash crops. They do not produce it because
there is no market for their produce There
can be a better crop of sugar-cane in this
area but there are no sources of its con-
sumption. So the peasants grow very less
sugar-cane, whereas better crop of sugar-
cane can be produced on every inch of land.
There is a need of setting up a sugar mill at
Ataria or Daudpur under Sidhauli Legislative
Assembly Constituency. Because there is
no sugar industry around Daudpur and Ataria.
Both the places are situated on G.T. Road
No. 24 and linked with the railway line.

We demand from the Government that
action may be initiated to set up sugarindustry
in Government or Co-operative sector or
issue letter of intent for inviting private
entrepreuners to set up sugar mill at Atariaor
Daudpur.

“Not recorded.
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(viil) Need to take necessary steps
to cope with the situation
caused by “Kar Seva” in

Ayodhya and Falzabad

SHRI MITRA SEN YADAV (Faizabad):
Mr. Deputy Speaker, Sir, | would like to draw
the attention to the prevailing diffused situa-
tion of Faizabad Lok Sabha Constituency.
The so called Kar Seva movement being
launched under the auspices of B.J.P. and
Vishwa Hindu Parishad has totally disrupted
the life of people specially in Faizabad city
and Ayodhya and generally inthe entire area
for the last two months.

National Highway No. 28 remains to-
tally closed from 10 a.m. to 4 p.m until the Kar
Sevaks end their Satyagraha. With the result
thousands of trucks carrying food items and
other material from Punjab, Haryana, Delhi,
Uttar Pradesh to Eastern and North Eastern
States (like Bihar, West Bengal, Assam and
Manipur) are detained by Police at a dis-
tance of 50 kms. on both sides from Ayodhya
and Faizabad, obstructing the movement of
vehicles on a large scale. With the result the
prices of essential items are soaring up. So
much so, the non-movement of diesel and
fertilizers badly affected the Rabi crop.

Allthebusiness, industry andcommerce
in Ayodhya and Faizabad are at a standstill
because of Kar Seva Movement.

The entire Government set up and
economy have been badly affected. | re-
guested that the Government should pay its
attention to the problem and provide security
to the people and the effective steps should
be taken to maintain the tensionless atmo-
sphere.

(Ix) Need to set up a bench of
Madhya Pradesh High CourtIn
Rewa, Madhya Pradesh

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Honourable Mr. Deputy Speaker,
Sir, prior to 1948, Rewa city was the capital
of erstwhile princely State of Rewa and also
continued to be the capital of Vindhya
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Pradesh afterits formation. There was a high
court till the middle of 1950. During the
month of November 1956, Vindhya Pradesh
was merged in new Madhya Pradesh. The
then Government gave an assurance that all
the pre-merger facilities available 1o the
people of the provinces merged in Madhya
Pradesh would be continued. So the High
Court at Rewa should have ben allowed to
continue in accordance with this assurance
but the same facility was discontinued. Due
to the reason, the people of far flung areas of
Rewa region such as Devsar and Singrauli
of Sidhi district and Vainivari of Shahdole
district are deprived of getting justice.

Hence, | request the present Govern-
ment to set up a Division Bench of Jabalpur
High Court in Rewa city of Madhya Pradesh.

PROF. MAHADEO SHIWANKAR
(Chimur): Mr. Deputy Speaker, lwould liketo
know whether the session is coming to an
end tomorrow. Prior to that, the previous
Government had given an assurance that
Legislative Development Board would be
set up for the development of Vidarbha,
Marathwada and Konkan, but nothing has
so far been done in this regard. All these
three regions are still backward. While the
assurance had been given to the these re-
gions by the administration...(Interruptions)
... I would like to know whether the Gov-
ernmentintendsto set up Development Board
for Vidarbha, Marathwada and Konkan and
whether it is the policy of the Government
and i it is so, the details thereof, because
tomorrow is the last day of the Session.

16.53-1/2 hrs.
BUSINESS OF THE HOUSE
[English)
MR. DEPUTY-SPEAKER: Discussion

under Rule 193 on the situation in Punjab is
postponed to tomorrow. We will not discuss
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it at 5 O’'clock. We may take up other busi-
ness.

16.54 hrs.
EXTENSION OF THE SITTING OF LOK
SABHA
[English)

THEMINISTEROF PETROLEUM AND
CHEMICALS AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI SATYA
PRAKASH MALVIYA): In order to complete
the essential items of Government business
it may now be essential to have a sitting of
the House on Friday, the 11thJanuary, 1991,
That being the extended sitting, there may
not be the usual Question Hour or the
Private Members’ Business on that day.

[ Translation)

SHRI YAMUNA PRASAD SHASTRI
(Rewa): Mr. Deputy Speaker, Sir, ifthe House
is to sit on Friday, there must be the Private
Members' Business
positively...(/Interruptions) ... Something
wrong is going on daily and the Private
Members’ rights are being transgressed.
Hence, the Private Members’ Business must
betaken upthatday;the remaining business
may be taken up afterwards.

MR. DEPUTY SPEAKER; Shastriji,
generally, Members do not come prepared
so we do not take it up.

[English]

I think, the House agrees with the sug-
gestion of the Parliamentary Affairs’ Minis-
ter.,

SOME HON. MEMBERS: Yes.

16.55 hrs.

STATUTORY RESOLUTION RE. DISAP-
PROVAL OF RESERVE BANK OF INDIA
(AMENDMENT) ORDINANCE, 1990;
RESERVE BANK OF INDIA (AMEND-
MENR BILL

AND
RESERVE BANK OF INDIA (AMEND-
MENT) BILL, AS PASSED BY RAJYA
SABHA
[English)

. MR. DEPUTY-SPEAKER: Now, we are
taking up ltems Nos. 20, 21 and 22 together.

R.B.I. (Amend.) Bill, as passed by R.S.

The time allotted is two hours. Members
shall have to be very brief in orderto see that
we are able to complete it today.

[ Translation)

SHR! GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, | beg to
move—

“That House disapproves of the Re-
serve Bank of India (Amendment) Or-
dinance 1990 (Ordinance No. 7 of 1990)
promulgated by the President on 15th
October, 1990.”

Sir, the Reserve Bank of India
(Amendment) Ordinance, 1990 which has
been placed here and which is going to be
replaced by an Act, was not required to be
promulgated. My second submission is when
this Ordinance would be converted into an
Act, the situation in the country would be
worse. It would enable the Government to
sell the gold and to print the currency notes
in an arbitrary manner which may cause
price hike and inflation. So the Government
should not increase the price of gold. This
stepwould provefatalforthe Indian economy.

Mr. Deputy Speaker, Sir, this is the
universal principle that the paper currency is
released in proportion to gold deposit. But
here the situation is reverse. The paper
currency will exceed the stipulated propor-
tion leading to excessive money supply which
may invariably increase the prices. Yester-
day also, we were discussing the price-rise.
More money supply may lead to more infla-
tion.

Mr. Deputy Speaker, Sir, through you, |
would like to say to the hon. Finance Minister
to consider all the aspects before taking any
further step in this direction. The steps you
are going to take today, had already been
taken by the Governments of Brazil and
Argentina and due to these steps their entire
economy was totally disrupted. So, let this
ordinance not be enacted into a law keeping
in view the present price-hike in the country.
The Government should not be empowered
to raise the prices of gold and thereby to



599 Stat. Res. re. disapproval
of R.B.l. (Amend.) ordinance, 1990,

[Sh. Girdhari Lal Bhargava]

issue excess currency in the market. The
inflation, caused by the increased prices of
reserved gold upto 20 times, would affect the
country in the long run and no Government
either of today or of the future would be
capable to check the damages caused by
this step. Therefore, | request the Govern-
ment to make an effort to increase the re-
serve of gold instead of raisin its prices. This
can be done through permitting the Indian
immigrants to bring gold in to the country.
This would also help toreducethe smuggling.
Mr. Deputy Speaker, Sir, through you, |
would like to say to the Government that its
policy of raising the gold-price and relasing
extra currency in the market will add fuel to
the fire as the country has already been
suffering from the problem of price hike. You
will not be in a position to check
it...(Interruptions) ...

16.58 hrs.

At this stage, a visitor form the public
Gallery fell down on the floor of the House

[English]

MR. DERPUTY SPEAKER: One minute
Bhargavaiji...

(Interruptions)

MR. DEPUTY SPEAKER: Let him be
taken to the doctor please...

(Interruptions)

MR. DEPUTY-SPEAKER: Members
may not collect there please...

(Interruptions)

MR. DEPUTY SPEAKER: May Irequest
the Members not to collect there please?
The Security staff will take him to the doctor
inthe Central Hall. Leave the gentleman and
let them take him to the Central Hall...

(Interruptions)
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17.00 hrs.

MR. DEPUTY-SPEAKER: Now, hon.
Members may take their seats, please.

(/nterruptions)
[ Translation)

MR. DEPUTY-SPEAKER: Take him to
Central Hall.

{Interruptions)

MR. DEPUTY-SPEAKER: Take him
carefully. Bhargavji, you may continue. (/n-
terruptions)

[English]

MR. DEPUTY-SPEAKER: Members
may please take their seats. Don't stand in
the gangway.

Now, Shri Girdhari Lal Bhargavaji may
continue.

SHRI GIRDHARI LAL BHARVAGAVA:
Mr. Deputy Speaker, Sir, finally, | would like
to submit that today prices are touching the
sky in the country and with the nght to
increase the prices of gold, the Government
would have arightto sell the gold and to print
more and more paper curraency. It willfunther
increase the prices. Again | would like to
submitthatthere was no need of promulgating
this Ordinance. You have given me the right
to speak on the subject in the capacity of
mover of the Motion for dis-approval and
Motion for eliciting the public opinion. | hope
that the Hon. Minister would reply to all my
points and would abandon the right to in-
crease the prices of gold.

[English]

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): Sir, } beg to move:

“That the Bill further to amend the
Reserve Bank of India Act, 1934, be
taken into consideration.”
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The Hon. able Members are aware that
or foreign exchange reserves consist not
only of currancy reserves but also SDRs and
gold held by the Reserve Bank of India.
While the valuation of SDR and currency
reserves the governed by established finan-
cial procedure and changed from time to
time, section 33 (4) of the Reserve Bank of
India Act, 1934, had originally provided for a
fixed value for the gold held by RBI at a rate
of 0.118489 gms. of fine gold perrupee. This
means valuation of 10 gms. of gold at Rs.
84.396. The result of such a rigid position
was that the gold held by RBI was of late
valued at 1/26th of the international market
price giving unrealistically low tigure of the
value of the reserves held by RBI. This is
panicularly disadvantageous of India while
making inter-couniry comparison.

Considering the outdated nature of the
fixed valuation procedure of gold and the
urgent need to make arealistic expression of
the gold held by RBI, it was decided to
change the valuation procedure. The pro-
cedure now contemplated would enable the
RBI to change valuation from time to time
reflecting broadly the changes ininternational
price and naver exceeding it. This procedure
would enable not only realistic valuation but
an appropriate comparison with many
countries.

The hon. Members may like to note that
the amendment contemplates enabling
provisions to allow flexibility for periodic
revaluation. It places the prevailing interna-
tional price as the ceiling and thus gives no
scope for arbitrary valuation. It will be in a
position to capture to effect of changing
international price of gold.

As aresult of the proposed amendment
the value of gold held by us will be compa-
rable with other countries, such as Thailand
and Brazil which value their gold at a little
over 100 per cent of the international price,
of Pakistan and Ghana which value a little
over 90 per cent and Argentina and Peru
which value at a little over 80 per cent.

| beg to movae:

R.B.I. (Amend.) Bill, as passed by R.S.

“That the Bill further to amend the
Reserve Bank of India Act, 1934, as
passed by Rajya Sabha, be taken into
consideration.”

Every scheduled bank is required to
maintain with the Reserve Bank a percent-
age of the average DD balance of its total
demand and time liability as reserve. This is
usually referred as ‘Cash Reserve Ratio’.
Section 42 of Reserve Bank cf India Act
enables Reserve bank of India to exercise
effective control over the growth in liquidity
with a view to secure monetary stability inthe
country. The Reserve Bank uses its
mechanism to controlliquidity inthe economy
by waiving the CRR as and when circum-
stances require. Atpresent, the RBldeducted
through the scheduled banks for maintaining
the above ratio limited to a maximum of 15
per cent. Most ot the banks are already
maintaining CRR at levels, very close to the
present statutory limit of 15 per cent. The
proposal in the Bill is to amend the relevant
section suitably 1o empower the Reserve
Bank of Indiato specify a higher limit upto 20
per cent for this purpose. It is expected that
the Reserve Bank of India will enhance the
limit with due caution to controlthe excessive
liquidity as and when required.

Sir, | trust these Bills will receive the
unanimous support of the House.

MR. DEPUTY SPEAKER: Motions
moved:

“That this House disapproves of the
Reserve Bank of India (Amendment)
Ordinance, 1990 (Ordinance No. 7 of
1990) promulgated by the President
on the 15th October, 1990.”

“That the Bill further to amend the
Reserve Bank of India Act, 1934, be
taken into consideration.”

“That the Bill further to amend the
Reserve Bank of India Act, 1934, as
passed by Rajya Sabha, be taken into
consideration.”
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Mr. Girdhari Lal Bhargava, you have
suggested amendments. Are you moving.

[ Transfation)

SHRI GIRDHARI LAL BHARGAVA: |
have suggested for the disapproval of ordi-
nance.

[English}

MR. DEPUTY SPEAKER: We are tak-
ing up items 20, 21 and 22 together. You
have already moved your resolution and
then you have suggested amendment at the
consideration stage also for circulation in
item no. 21. So, are you moving your
amendment?

SHR! GIRDHARI LAL BHARGAVA
(Jaipur): | beg to move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 5th April, 1991." (1)

MR. DEPUTY SPEAKER: Shri Gulab
Chand Kataria.

Prof. Rasa Singh Rawat.

PROF. RASA SINGH RAWAT (Ajmer):
| beg to move:

*That the Bill be circuiated for the
purpose of eliciting opinion thereon by
the 10th April, 1991.7 (3)

SHRIAJITPANJA (Calcutta North East):
Mr. Deputy Speaker, Sir, there are three
items which have been taken up together |
am basing my arguments on the Reserve
Bank of India (Amendment) Bill, 1991. The
amendment as it appears, looks very simple.
But, in fact | do not know whether the Gov-
emment has properly applied its mind. The
Ordinance had alreadybeen issued. Though
we have to support this Bill, | would like to
bring certain salient features to the notice of
the Government. The Reserve Bank of India
Act, 1934, inthe preamble and the statement
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of objects stated clearly that this Act, if | may
quote:

“Whereas it is expedient to constitute
the Reserve Bank of India to regulate
the issue of bank notes and keeping of
reserves with a view 1o securing mon-
etary stability in india and generally to
operate the currency and credit sys-
tem of the country to its advantage;

And Whereas it is expedient to make
temporary provisions (I am
emphasising the words—temporary
provisions) on the basis of existing
monetary system and to leave the °
question of monetary system best
suited to India to be considered when
the international monetary position has
become sufficiently clear and stable to
make it possible to frame permanent
measures.”

Sofarasthis Actis concerned, it appears
that this Act has gone into amendments for
73 times since 1934. But the whole object of
the Act, when it was passed and thereafter
adopted after independence, was that this is
a temporary measure and permanent mea-
sure would be found out and the whole thing
to be looked into afresh.

After the 73 amendments are put in, as
it has been done if you compare with the
amendments with the other portions of the
Actwhichisforthe establishmentof Reserve
Bank of India, with the intention and the
objective to secure the monetary stability in -
India and generally to operate the currency
and credit system, | do not think after all
these long years since 1934, we go on
amending this Act piece-meal as a fire fight-
ing measure whenever required and not to
come to the premanent measures which
was thought of at that time when 1934 Act
was considered and passed. The Premable
itself makes it a temporary provisions.
Therefore, it is the golden opportunity and
right opportunity at this time for the Gov-
emment to consider and to bring a whole
some new Act, repealing the old Act and
making the new Act suitable according to the
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object ofthe old Act, of 1934. Thatisto frame
permanent measure in order to get sufficient
clarity. By 1991, at this stage, the object for
which the Govemment thought of amending
the provisions as they are now thinking of
international market fluctuation, that object
was also thought of in 1934 when the Original
Act was framed, when it was stated that the
question is to be decided on the basis of
axisting monetary system best suited to In-
dia 1o be considered when the international
monetary position has become sufficiently
clear. Sir, intemational monetary position
has now become sufficiently clear At least,
the present amendment shows that they
want to bring international fluctuation, in-
crease or decrease, to be taken into con-
sideration. | quote from the very object and
reason: “lt is to ensure realistic reflection of
levels of foreign exchange reserve without
any loss of time”. | do not think when it was
thought of amending this Act, the main ob-
ject of the Act was looked into. Therefore, |
insist that a permanent measure must be
brought in and piece-meal solution will not
solve the country’s monetary problem. It
may be that because of this very reason, we
are having various difficult situations so far
astheforeign exchange reserveis concerned
and also various monetary dealings are
concermned.

As we all know, this is trying to touch the
gold. Gold has been the symbol of weatth in
all the great civilisation and there is a record.
Encylopaedia Britannica states:

“ht is estimated that the greater part of
the gold won from the earth in the last
10,000 years would still be accounted
for in the banks and government vauits
and in the widely distributed wealth of
ormament, jewellery and other artifacts
throughout the world.”

This is the item of metal, which no other
possession in all time has been so zealously
and effectively guarded. Therefore, it is nec-
essary to look into in detail the vari~us mea-
sures that are put in.

From the amendment that is sought for

R.B.l (Amend.) Bill, as passed by R.S.

inthe Objectives, itis statedthat 0.118489...

MR. DEPUTY-SPEAKER: Can you
avoid reading that which has been circulated?

SHRI AJIT PANJA: | am not reading. |
am putting some portions of it. This is the
gramme. lt looks that this is the amount fixed
up in 1934. It is not so. It appears that this
was amended by the act of 1968 by Section
26 w.efl. 1st of February, 1969. In fact, in
1934, it was thought that 2.88 grains were
used at that time so far as gold is concerned
Regarding grains, that is, the content, notthe
grammes or the weight. This was brought in
1968. From 1968 to 1991, is it a fact that
international monetary position was not
considered at that time? This is sought to be
brought in by the Government now and with
an emergency, so much so, that they had to
bring in an Ordinance, to bring this provision
in force.

The Govemment is alarmed about the
foreign exchange reserve. In order to show
to the people that the foreign exchange has
gone up, they want to make this calculation.
The Bill itself admits that this will increase
140 times of the domeslic price and 126
times of the international price. Therefore,
immediately the foreign exchange reserve
has artificially gone up 1o 40 times more so
tar as domestic price is concerned and 26
times more so far as international price is
concemed.

The hon. Minister will please take note
that suchtype of artificial creation of country’s
wealthy mightbacklash on us and we should
not take one point out of this entire Act and
create a position as if we are having good
foreign exchange reserve.

It may be that this provision might help
us in getting IMF loan or other things. But will
the hon. Minister—he was not there when
the Ordinance was passed—go into the
details of the effects that are coming in?

Thenext point is about the gold coin and
the gold bulion. The amendment provides
that so far as the gold coin and gold bulion is
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concerned, for the purposes of this Section,
god coin and gold bullion shall be valued.
Now it is international price.

| give the definitions of gold and it is
subject to correction by the hon. Minister.
Gold coin and gold billion has not been
defined so far as this Act is concerned. if the
gold coin and gold billion has not been de-
fined so far as this Act is corcerned, what
have we to go by?

We have to go by the ordinary dictionary
meaning. Eachdictionary, likethe Chambers
and other dictionaries, gives a different
meaning so far as gold is concerned. 20th
Century Chambers dictionary says:—

“Heavy yellow metal.”
Then it is again stated:—

“One of the precious metals used for
coin.”

A different idea has been given by the
Encyclopedia Britannica:-

“Gold is an extremely dense, valuable,
bright, yellow metal, with aresplendant
luster.”

If we fall back on the ordinary dictionary
meaning, there is a difference between Ox-
ford, Chambers and Encyclopadia Britannica
in the meaning of the word gold.

If | possess agold coin, how that is to be
valued under the law according to the inter-
national price? What is the definition of gold
coin? How much gold it is? It appears that
purity of gold is reported as fineness parts of
gold for 1,000. Pure gold is called 24 carat,
whereas allow gold may be 12, 14,16, 22 etc
carat depending on the percentage of gold in
the alloy. A 12 carat gold alloy is 50% gold.

Therefore, if | have or if the Government
has got gold coin and gold bullion, how will
the international price be valued? How will
you determine what kind of gold is this and
which carat? There is no definition so far as
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this Act is concerned. If we fall back on the
General Clauses Act, if we fall back on the
dictionary meaning, there is no definition.
Theretore, this hasto beclarified. Otherwise,
the artificial system of taking international
price into consideration and the domestic
price into consideration will create such type
of a capital for the country, such type of a
wealth which will be a colossal hallucination
so far as our country’s economy is con-
cerned.

I come to the next point. ‘Security’ has
been Grougth in. I locked in vain whether the
term ‘secutiry’ hsd nrrn defined so far as this
Act is concerned, this being a special stat-
ute. There is no such definition so tar as the
security’ is concerned. | would submit that
the Government should consider how the
gold coin and gold bullion should be valued,
how this security shall be valued at a price
not exceeding the international market price
for the time being obtaining? What type and
which type of security is this if the Act itself
doesn’t state? The object is that it is a tem-
porary provision. The final provision has not
yet clicked. Therefore, regarding the defini-
tion of the entire Act, unless the Government
applies its mind, it will not be able to attain its
objective as is sought for. Merely amending
allthese provisions will not be able to achieve
the results.

Sir, sofar asthis entire Actis concerned,
as far as the rupee coin is concerned, rupee
coin has been defined in Section (2) sub-
Section (D). If the rupee coin is defined and
gold coin is not defined, how are you going to
interpret and in what manner? At that time,
the legislature thought it fit to define the
rupee coin because they were considering
the 1934 position. But so far as the gold coin
and the gold bullion is concerned, the defi-
nition was never thought of. It is remaining
blind so far as the definition is concerned. |
checked it up. So far as this Actis concerned,
if we take this Act and compare it with the
object clayse in my submission this will be
absolutely unworkable so far as the Gov-
ernment is concerned. It appears also that

. during ShriRajivGandhi's Governmentsince

1985 to 19889, the value of gold seized was
Rs. 624.07 crores. That much worth of con-
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traband gold was seized. After it was seized,
its value went up in such a manner that in
1987 its value was Rs. 65 crores. In 1988, it
shoot up to Rs. 200 crores. In 1983—provi-
sional figure which is found from the Annual
Report of the Ministry of Finance-it shoot up
to Rs. 259.55 crores. The total amount dur-
ing the five years has gone up. It has broken
all the historical records.The value of gold
seized was Rs. 624.07 crores. How is the
Reserve Bank goingto valueit? The Revenue
Department through their various machin-
eries like the Customs and other agencies
collected and seized the gold. The law is that
it should be deposited with the Reserve
Bank. This was done during the five years of
the Rajiv Gandhi's Government. There was
aclear decision taken at that time. | hope the
hon. Minister is aware of such a decision. A
decision was taken tent the question of what
is going to happen to this gold which is
seized? A decision was taken that the gold
worth Rs. 624.07 crores would be accounted
forinthe earning ofthe Revenue Department.
This was a clear decision which was taken at
that tie. | appears that the decision has not
been given effect to. This much amount of
gold is seized by our able officers by getting
hold of the smugglers and this will not be
reflected in the Revenue Account. The Re-
serve Bank takes it. But no credit is given to
the Government Department which is doing
all the work i.e. the Revenue earning De-
partment. Therefore, your revenue shows—
ex-figures—624 crores of rupees. As | told
earlier, this decision was taken during the
Government headed by Shri Rajiv Gandhi. It
was decided that the gold confiscated by the
Customs, DRI etc. should be deposited with
the Reserve Bank of India and shali be
credited as a Revenue credit. But the deci-
sion unfortunately has not yet been imple-
mented. | hope that this decision will be
implemented. | feel this decision has to be
implemented. If piece-meal amendment is
brought in without looking into the reality, it
will not give a carrect picture so far as the
country is concerned.

17.25 hrs.

"THRILIASWANT SINGH in the Chair]

R.B.l. (Amend.) Bill, as passed by R.S.

Therefore, | conclude by saying that the
framers of this Act, which is old as 1934,
thought, at that time, that this was a tempo-
rary provision and even thought of bringing
in a permanent Act when the international
price picture became stable . This Govern-
ment must immediately brig a permanent
statute combining all the things together and
making it contemporaneous with the 1991
position ot Indian economy and comparing it
with the international monetary system. Oth-
erwise, if we want to solve this by a fire-
fighting measure, this has to be done im-
mediately because this is an Act by which
the entire monetary system is calculated and
devised. The Government hasthought itfitto
issue this Ordinance. With these words, |
support this Bill.

[Translation)

PROF. RAM GANESH KAPSE (Thane):
Mr. Chairman, Sir, Iwould like to request the
hon. Minister not to pass this Bill in a hurry.
It shouid be passed after a serious consid-
eration, because this decision is not going to
have its nfiect on the revenue of the current
year and the public-life, but it is also likely to
have its eftect in the coming 20 years. We
have to decide first as to whether we shall
follow the path adopted by Brazil and Ar-
gentina or shall we make such efforts that
our economic condition may not deteriorate
further? The hon. Minister should reply to
this point. | hope that in view of his respon-
sibility of protecting the interests of the public
as well as that of the country, the Minister will
not further insist on enhancing the price of
gold. And the proposal to enhance the price
of gold will be dropped.

Mr. Chairman, Sir, by enhancing the
price of gold the Government will be
authorised to print more currency notes and
to sell greater quantity of gold, which may
lead to higher infiation. Only yesterday we
were discussing here about price-rise which
has risen very much. One of main reasons
for this price rise in inflation. Is the Govern-
ment of the view that the existing price-risa
and inflation should further go up? | request
the Government to take the common man'’s
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plight into consideration before taking any
such step so that the public may get some
relief and may have the feeling that the
Government is doing something for them.

Mr. Chairman, Sir, through this
Amendment Bill the Government is going to
increase the price of goid by 20 times, which
will serve no purpose except enhancing the
rate of inflation. The Government should
take allpossible steps to augmentits stock of
gold in the treasury. But the Government is
not acting in that direction. The Government
is thinking about the present benefitonly and
it is not thinking about its implications in the
next 20 years. If keeping in view the present
situaticnonly, this Amendment Billis passed,
the country will be adversely affected by it in
the coming 20 or 30 years. We should not
overlook this point that the problem of infla-
tion and price-rise which we are facing today
is the result of the errors committed during
the last 20 years. Sir, through you, | would
request the hon. Minister once again not to
passthis Billin a hurry. Ihope that he will take
a wise step regarding this Bill after giving it a
serious thought.

[English)

SHRI AMAL DATTA (Diamond
Harbour): Mr, Chairman Sir, the objects and
reasons which have been circulated to us
and what the Minister stated did not really
give us a clue as to what will be the increase
in the value of gold and bullion held by the
Reserve Bank because of the increase in
price which the Parliament is going to allow
if this Bill is passed.

SHRIAJIT PANJA: lt is not so; domestic
40% and international 20%.

SHRI AMAL DATTA: This is the rate.
The total effect of the increase—whatever
has already been done, the increase has
already taken place—has not been given.
So we have a right to know what is the total
effect of this quantum jump in the evaluation
which it appears from the objects and rea-
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sons against what was fixed in 1934. We do
not know how much gold and bullion is being
held by the Reserve Bank and therefore we
do not have any means of evaluating the
effect. lhopethe hon. Minister will give us the
figures.

Itis said thatthe recent developments in
the Gulf region has made it necessary to
revalue the gold reserves of the Reserve
Bank. But | don’t know how the Gulf region
has made it necessary to revalue the gold
reserves of the Reserve bank. But | don't
know how the Gulf situation has necessitated
it. The Gulf situation is certainly very bad; but
it has been like this for the last six or seven
years, probably longer. In fact the situation
has beendeteriorating steadily overtheyears
and so the actual foreign exchange debt of
this country today is nearing one lakh crore
of rupees. Some of it may be due to the fall
in the value of rupee also.

So itis not merely the Gulf situation; it is
the factthatthe Government and the country
have pbeen living beyond their means or they
have not been able to create the means that
they require. There has been afailure in both
the domesticfront as well as the international
economicfront. We can cover up temporarily
ourprecarious position; make it a little brighter
that what it actually is. Suddenly people will
say that India’'s foreign exchange reserve
has gone up frdm Rs. 5000 crores to Rs.
10000 crores or something like that. There-
fore, it may be easier to persuade the IMF to
give us a little more money. Because they
first see whether the debtor has got the
ability to pay back or will create the ability to
pay back. How that ability is to be created is
not the concern of the IMF. But anyhow
some sort of affluence has to be flaunted for
the purpose of getting the loan which we are
in dire need of because we are not able to
take the measures which are necessary,
which have been staring us in the face for
years. We have gone in for creating a situ-
ation which has landed us up in today’s
situation. One thing which remains to be
seen is that this amendment which is sought
for the pricing of gold says that price not
exceeding the international market price for
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the time being obtaining shall be substituted.
How often is the revoluation going to be
made? It is very important and it should be a
part of the statute; it should not be left to the
executive to decide that this month we shall
revalue it because the international price
has gone up and then when the price goes
down we don't revalue it, we keep the value
at the highest peak point until the next peak
is again reached.

There is therefore a lacuna in the Bill. |
hope the Minister will take notice of it and put
the dates of a particular year on which the
revolution is to be made. It cannot be left to
the executive for the time being to substitute
their own judgement or their own whims on
this situation.

The second Bill is regarding theincrease
in the cash reserve ratio of banks which the
Minister has correctly said is 15% now and
has almost been reached for quite some
time.

There is no further room forthe Reserve
Bank to restrict creation of credit by the
banks, whose credit creation it is supposed
to control. What is the purpose of the control
of credit creation? It is certainly to see that
the prices do not go up and inflationary
situation can be contained by not only re-
stricting demand through restricting credit
creation, but also channelising credit to
productive channels where through short
gestation periods, supplies can be increased
as the price increases. The Reserve Bank
does no such thing; the Reserve Bank does
not even selectively control credit. It has
given certain guidelines; those guidelines
are practicallyimmutable and unchangeable.
What is it doing nos is thisthat the inflationary
situation is with us for the last few years. it
has to restrict flow of credit to consumption
as such, consumer durables in particular
and more specifically, luxury consumer
durables. It has not only not done anything,
but also, during the last few years, the
scheduled banks, nationalised banks and
State Bank have been going into this chan-
nel. The Reserve Bank of India is keeping its
eyes closed. So, there is enormous creation
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of credit. Everybody knows that the con-
sumer durable markets are sustaining by
hire purchase, bank loans etc. In fact, | am
told that 90 per cent of the Maruti cars are
purchased on bank loans. One bank which
dominates the field first is the first City Bank.
Now, otherbanks are following suit. Similarly,
purchase of two-wheelers have also been
financed by the banks. | am not against
people buying cars. But, people who could
have bought cars two years later, would
have waited, if the situation has not been
crated, if the psychology has not been cre-
ated that, “Don't wait; why do you wait?; you
take now whatever you like, which otherwise
would have taken five years hence, six years
hence or ten years hence.” That is the situ-
ation which creates inflation. This is exactly
the psychology which has been created by
the Reserve Bank, failing to do its duty in
relation to the bank expansion of credit in the
consumption sector. Not only the standard
chartered banks and other foreign banks,
but eventhe State Bank of India has gone for
personalised banking, which is a means of
telling people—who have agoodfixed income
or—that, “You borrow; why do you restrict
your life-style?; you come and take money
from the banks and pay it back later™. This is
the way, the psychology has been created
overtheyears andthe Reserve Bank of India
has done nothing to contain it. It cannot be
done now, by merely increasing the cash
reserve ratio from fifteen to twenty per cent.
The whole thing has to be tackled by the
Government which also cannotkeepits eyes
closed any more.

The other thing is that companies, busi-
ness houses have been taking money. They
have been taking money for one avowed
purpose and using it for another purpose.
Thaere is no way of monitoring as to whether
the borrowers, particularly the big borrowers
are taking and utilising the money for the
purpose for which they have obtained it. No
monitoring is done at all. It is the Reserve
Bank’s duty to see that the banks do moni-
toring and it has to superintendent monitor-
ing. It has not done anything at all. These are
the things which | wanted to say.
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| support Mr. Panja when he said that a
new look has to be given to the Reserve
Bank of India Act and a comprebansive
amendment has to be brought in. Bu. inese
things | am speaking about can be done
even within the present powers, structure
and framework of the Reserve Bank itself.
Now, because Reserve Bank and otherbanks
have kepttheir eyes closed to how the money
was being spent by the big companies, many
of them have gone into liquidation. Many of
them have gone into reckless methods of
spending money and gone into liquidation.
These debts have now been written off or
most of them are in the way of being written
off. At least the banks are not wanting to go
to court and recover them. In any case, the
court system in this country has collapsed.
Evenif the banks went to court, it will take ten
years or twanty years to get a decree which
canbe executed and then nothing will be left.
But what has happened in the meantime? A
psychology has been created that the banks’
debts once taken need not be paid back.
That is the psychology for which the banks
themselves are responsible and Reserve
Bank with its duty to monitor the activities of
other banks is most responsible. Unless
these things are checked, you will not get far
with C.R.R. A decision has been taken—all
of us are parties to that—that up to Rs.
10,000 or whatever is the money, the debts
will be written off. Practically everybody, in
course of election campaign, promised that
if he comaes to power, he will see to it that this
would be done. And ultimately such a deci-
sion has been taken in this Parliament. | do
not know to what extent that decision has
been implemented at all. But the psychology
has been created now that the banks do not
want to give loans to the smaller people. In
fact, it started with the bigger people’s default.
An expectation was raised. The expectation
sought to be satisfied but was not satisfied.
But because of that attempt, the smalier
people are not getting any loan. | speak from
my personal experience. | see thatthe people
who could have gone for farming or some
other primary activities in the rural sector are
going to the banks and just driven away. For
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loan of Rs. 5,000 or Rs. 10,000, nobody
wants to talk to them or look at them. They
say: “you will never pay back. You willgo to
the Government.” And they will waive the
loan. What are we going to do about it? The
whole thing has been a creation of the big
business. Now it is the small people who are
suffering but the Government cannot do
anything at all. It is helpless.

Moreover, we mooted and spread the
idea of the nationalised banks’ social obliga-
tion, to cater to the entire country. This is
what we were hearing about and we were
talking about and we thoughtthese arethings
have by now been taken for granted in the
entire Indian polity. Today, we find the Re-
serve Bank has given directivethat, no, bank
office shouid bae opened until it is viable. In
what period of time? What is the time-frame
in which the bank offices become viable? If
we do not see that, then what will happen is
that the banks are not going to open offices
inrural areas atall. Theideawas that 17,000
people will be covered by one bank office.
That was the way, the bank were to be
opened. May be the figure would have been
lowered further, | do not know. But today the
Reserve Bank says, no, the banks should
not open office which will not be viable,
which means that they are going to con-
centrate in big cities, in urban areas and not
go out to the rural areas at all.

The other thing is that if this is a means
for controlling inflation, then, | think, you are
sadly mistaken, because it is the Govern-
ment which is at the root of creating the
inflation. The Government must control its
deficit finance. There must be a ceiling on
Reserve Bank by law on the extent to which
the Reserve Bank can lendtothe Government
and the Government can borrow from the
Resarve Bank. There must be such a limit.
This is something, we must all start thinking.
This is not something which may be brought
in this Bill but the Government must start
thinking and take measures as qQuickly as
possible because otherwise there is no way
of containing inflation and price rise. More
than that, perhaps it is the Government'’s
overall borrowing which should be limited as
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it was envisaged in the Constitution. That
has not been done. It has been talked about
by the last Government, by Shri V.P. Singh’s
Government, but nothing concrete has been
done as far as | am aware. Maybe some
papers were prepared at that time. So, |
request the Minister and this Government to
seriously think and take steps to see that
Government’s borrowing from Reserve Bank
is limited and the Government’s overall bor-
rowing power is limited under the Constitu-
tion by invoking Article 292 of the Constitu-
tion. These are the overall remedies and
strategy to contain inflation to fight price rise.
These are some of the steps which are
essential and they should be worked out.

With these words, | conclude.

[ Translation]

SHRI TEJ NARAYAN SINGH (Buxar):
Mr. Chairman, Sir, | support this Bill and |
think | am not wrong if | say that such an
Amendment placed before us for the con-
sideration is first of its kind in the post-
independence era. As far as lknow, the price
of gold in our country 1s the same as had
been fixed by the Reserve Bank in 1934, It is
altogether a different matter that the price of
gold in our country’'s open market is the
highest all over the world. That is why the
people in our country procure gold from
foreign countries and sell it at higher rates
within the country. | would like to say that
such an approach is not going to solve this
problem. If the Government is facing short-
age of gold, the Government should confis-
cate the gold in the possession of the Royal
families in the country which are keeping
huge quantity of gold in their possession.
During the Emergency period, 18 Maunds
of gold had been seized by the Government
from the Royal families. | am sure that none
of the royal families might be possessing
less than two quintals of gold.| would request
the hon. Minister to undertake raids for
confiscating gold after taking all the legal
steps in this regard. If there is shortage of
gold in the country, Government should
search the premises under the law. The
land in excess of the caeiling is acquired by
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the Government under the Ceiling Act; simi-
larly excess quantity of gold should also be
confiscated by the Government. Such pro-
cess will strengthen the Government and
there will not be any need for the enactment
of legislation of this kind.

Secondly, | would like to submit that
there are large deposits of gold in our
country. According to my information gold is
extracted only at one place in our country.
The Govt. should undertake survey at
various places so that deposits of gold could
be located. There are gold deposits not only
under the land but also under the water at
various places in the country. The Govern-
ment should undertake expeditious steps to
find out gold deposits in a large number so
that cur country might be strengthened.

The Government should enforce con-
trolon sale and purchase of gold under the
laws. At the same time, the Government
should not take such steps as a result of
which the smugglers in the country may
make easy money. According to my infor-
mation, in 1978 the Government had auc-
tioned five hundreds Maunds of gold which
was purchased mainly by the
smugglers.Thought the status of the Gov-
ernment went down, yet the status of the
smugglers went up. Therefore, such an
action should not be taken. |would like to
urge the Government that in order to solve
this problem, the Government should take
such actions which may not put the Gov-
ermnment in any crisis. | would also like to add
that while increasing the price of gold which
is in possession of the Government, it should
seetoit that it does not lead to increase in
the market-price of gold. There is appre-
hension in the public mind that with the
increase in the price of gold kept by the
Government in the Reserve Bank, there
might he further increase inthe market price
of gold. it may be an insignificant issue in
other countries, but in our country the rise in
gold price is interpreted narrowly as a sort of
interference in religion of the people as on
many religious occasions of our country,
golden-ornaments are essentially worn by
the people. In rural areas there is one such
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festival ‘Jeevatiya’ when women irrespec-
tive of their economic condition have to
wear essentially the ornaments of goid. On
this occasion, all the persons whether rich
or poor cherish a desire to wear gold orna-
ments. There are many such customs and
traditions in our country. |, therefore, urge
the Government that it should take all
precautious to see to it that increase in the
price of gold kept in the R.B.I. does not have
my effecton the market price of gold. fopen
market price of gold goes up duetoincrease
in the price of gold in possession of the
Government, the Government’'s image in
the public will be tarnished.

Iwould, therefore, urge the Government
that it should enact a separate legislation to
control the price of gold which has increased
considerably in the open market. The said
legislation must be strictly enforced in order
to lessen the people’s burden. This is a fact
that the price of gold in our country is much
higher than those in other countries, because
gold is treated as an important material by
the Indian families especially by the women,
whereas in foreign countries neither the
women give much importance to it, nor does
there exist any such custom when wearing of
goid is essential.

We, therelore, support the
Government's stand of raising price of gold
kept in the treasury provided the open mar-
ket price of gold is not affected and the public
does not feel any burden.

Finally, | would like to suggest that the
Government should enact a legislation for
the seizure of gold which has been comered
by some persons in the form of black-money
so that the Government is strengthened.

SHRI JAG PAL SINGH (Hardwar): Mr.
Chairman, Sir, though | supportthe Reserve
Bank of India Amendment Bill 1990-91, yet |
would like to put forward certain suggestions
regarding this Bill. Sir, all overthe world, the
economic condition of any country is as-
sessed on the basis of the gold stock
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possessed by it. But despite the fact that our
country has large deposits of gold, the value
of our currency in the itemational market is
constantly falling. Perhaps we might be
having inadequate stock of gold in our
country. As the Minister of Finance might be
knowing it well thatthe Government of India
is able to produce onty 20 tonnes of goid as
against its requirement of about 200 tonnes
in the country. Hence it is clear that 180
tonnes of gold is brought in the country
through smuggling from other countries. The
data shows that the Government of india is
able to seize only about 18 to 20 tonnes of
smuggled gold out of 180 tonnes per year.
There isagapof Rs. 1157 in the price of goid
in our country and the International markets
since 3.9.90. So it is quite natural that our
country’s market attracts the gold-smugglers
in a large number from other foregn
markets.

Therefore, | would like to ask the hon.
Minister to take stern measures to rebuild
our economy that has been shattered very
badly duringthe last 11 Or 12 months of Shri
V.P.Singh’s Government. Thereasons which
you have stated for bringing this ordinance
are not completely true. Such has become
the condition of our country in the Interna-
tional market or in the International Relations
that none, be it the LM.F. or the World Bank,
is ready to give loans gracefully to us due to
our sick economy.Their views are also cor-
rectto some extent, because ourGovernment
has not been able to manage the economy
well. Our Government has been taking
loans of thousand Crores of rupees from the
International Monetary Fund and the World
Bank. The Government of Indiais notin a
position even to reduce its deficit or to
evolve a strong economic structure in order
to provide social justice in the country.

Mr. Chairman, Sir, | would like to submit
that the purpose of this Amendment Bill
cannot be fuffilled until the Government
adopts stern measures to seize the
smuggled gold that is brought every year in
the country worth about Rs. 162 crores.
Through this measure, the stock of gold as
waell as the foreign exchange reserve in our
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country may be increased. Further, | would
like to say that the Indian immigrants living
in the foreign countries, who earn incomas
through their hard labour may be given
some relaxation in bringing gold into the
country. On one hand, you are ready to
provide the concessionstothe industrialists
for eaming the profits at the cost of the
foreign exchange, but you do not allow our
Indian immigrants to bring gold with them in
the country. You may fix some limit of
omaments one may bring inthe country. You
may levy proper custom duty also on that, if
you consider it necessary. Thus, gold brought
by them will be legal and it will increase the
Government's reveni:e as well as our
foreign exchange reserve. And it will check
smuggling also.

Mr. Chairman, Sir, in order to serve the
purpose of this Amendment Bill there are
only two options left for the Government. It
should either produce legal gold or seize
illegal gold. This Amendment Bill to control
the price has been moved here after 1934,
1958 and 1968. But | am doubtful about its
outcome.

| am once again pointing out to this
factor which is an important aspect of Indian
economy. | do not think that the Reserve
Bank has ever been motivated to serve the
purpose of providing social justice, It is for
the Government to see whether it has
served the purpose or not. Itis the sole
responsibility of the Central Government to
review its basic Industrial policy. Today, al-
most all the Bank whether it is Reserve
Bank or other Banks are serving mainly the
interests of the capitalistic section of the
society in the country instead of achieving
the goal of social justice. | am not aware of
the mentality of the management of the
Banks and | do not know whether it is feudal
or capitalistic one. But there is certainly an
alliance between to capitalism and the feu-
dalism in the country and | am of the view
that the Banks can break this alliance ef-
fectively. But till date the Banks have not
taken any effective step to provide social
justice to crores of people who are living
below the poverty line inthe country. |, would

R.B.L. (Amend.) Bill, as passed by R.S.

therefore lime to request you that Govern-
ment should consider the question of
changing the policy and the fundamental
structure of Banking and industry in orderto
improve the economy of the country.

Mr. Chairman, Sir, so far as the ques-
tion of gold is concerned, first of all, the
smuggling of gold must be checked.in our
country only 20 tonnes of gold is produced
and about 18 tonnes of smuggled gold is
seized a every year by the Government. But
when remaining 162 tonnes of gold is
smuggled in the country from abroad, it will
naturally lead to higher rate of inflation in the
country and it will be very difficult to contro}
the black-money. Today, there is parallel
economy of black-money in the country.
This amendment Bill will serve its purpose
only when the parallel economy of black
money is eliminated.

With these words, | support this
Amendment Bill.

18.00 hrs.

SHRIGUMAN MAL LODHA (Pali): Mr.
Chairman, Sir, through the discussionthatis’
going on about the Reserve Bank of India
Amendment Bill, | would like to draw the
attention of the hon.Minister towards the
world economic system which emphasizes
that any country must release currency in
a cenrtain fixed proportion to the reserve of
gold it possesses. But unfortunately in our
country, on one hand, the gold reserve is
diminishing day by day, but on the other
hand, paper-currency through the machines
is being printed on a very large scale, As a
result, inflation and prices are increasing by
leaps and bounds. After the price-rice, the
price-index and the Dearness Allowance
also increase. lt is a vicious circle which is
damaging the economy of our country. |
support the views expressed by other
Members. We should pay attention towards
the overall economy and the Reserve Bank
should regularly monitor the entire economy
including Banks so that Bankings system
and other financial institutions may function
well. During the last many years, several
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Banks by distributing loans in an irregular
manner have caused a great damage to the
economy of the country. For example there
are many Banks like the United Commer-
cial Bank, the Bank of India and the Canara
Bank which are known for the great scandal
of improper fundings. All such irregularities
took place, because the Reserve Bank did
not properly discharge its responsibility of
monitoring these Banks. Further, | would like
to say thatthe proper arrangement mustbe
made in all the Banking Institutions. A long
span of time has passed, butthe employees
ofthe Rural Banks did not get the benefit of
the National award. All the Bank employees
should be given the third benefit of the
pension as the employees of the L.1.C. and
other national organisations are given this
benefit. Perhaps, the State Bank and one or
two other Banks provide such benefit to
their employees. But the employees of other
Banks after the retirement remain hand to
mouth and face the problems alongwith
their families. because there is no such fa-
cility of pension for them. So the third benefit
must be given to them also. Hence, the
Reserve Bank after proper monitoring should
plan a package-deal to benefit the employ-
ees, labourers and low-salaried persons.

Abolition of the Gold Control Act is a
good step for our economy, because with
the implementation of this Act many detects
had developed in our national economy. But
atthe same time, some steps must be taken
to eliminate the parallel economy. | would
requestthe hon. Minister to clarify about the
rumours spreading in the whole country in-
cluding the Banks about the demonetisation
under which currency notes worth Rs. five
thousand would be exchanged for Rs. five
hundred by the Government. Now, Iconclude
my submission.

[English)

SHRIHET RAM (Sirsa): Mr. Chairman,
Sir. the Bills which have been brought
forward by the hon. Finance Minister are
quite good. He has also clarified the posi-
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tion regarding gold. The position in India is
totally different, if you compare it with other
countries. Gold price in India is very low as
comparedto other countries. Therates may
increase but not the quantity. The total
value of gold reserve inthe country may go
up to Rs. 5,000 crores. It may give an
impression that we are having more re-
serves, if you see from the angle of India
currency.But the international price of the
gold may remain same.

Now, let me talk about reservation. If
something happens and there is crisis in the
international market, then how are you go-
ing to solve this problem? Do you have any
mechanism to stabilise our economy? Our
economy is in very bad shape. | want to ask
you whether we are in a position to satisfy
international community. When the price of
gold is coming down, what mechanism are
we having to satisfy the international market
thatwe have sufficient reserves atour credit?

As far as Second Bill is concerned, the
15 per cent reserve which is there s
sufficient. It is because we have a total
deposit which is 100 per cent with the
banks, and out of that 100 percent, itisonly
15 per cent whichis deposited with the RBI.
So, still 85 per cent remains.

As far as advances in most of the banks
are concerned, they are stagnant; they are
bad. They may to about 20 per cent to 50 per
cent. But it depends upon bank. in some
banks, a situation has arisen wherein they
are called as sick banks. There are also
rumours that some such banks may be
merged with other banks so that thay may
sustain the econamic position. When the
situationis that the banks are not in position
to pull on with this 15 per cent reserve
money which is deposited with the RBI the
rate of interest which the RBI is paying to the
banks is very low-Now what the situation in
most of the banks in public sector- and R.B.I.
also govt. agency. No use of CR.R. by
R.B.l. as these banks should have self
discipline, itis not in a positionto deposit this
15 per cent money which is to be deposited,
it is going to borrow the same from the open
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market at very high rates of interest. That
will definitely affect Banks adversely their
profit. The main purpose of creating C.R.R.
was that it will control inflation. But it is not
able to control the inflationas the deposit is
from market borrowing.

18.07 hrs.
[DR. THAMBI DURAI in the Chair}

15% money have already been de-
posited in the RBI but it is not able to
maintain the same. Now, the profits of the
Bonus will go down as liquidity goes down.

As far as inflation is concerned, it is not
the bank deposits which is creating inflation,
but itis the black-money which is out of our
control, that is creating inflation.

Neither the RBI nor the Government
are able to control the black money. This is
one thiny is destabilising our economy and
not the liquidity of the banks.

| would request the hon. Minister that
instead of going for schemes like SLR and
CLR, you should control the circulation of
blackmoney in the country. These schemes
are very minor ones.

With this request, | support the Bill.
[Translation)

SHRI HARISH RAWAT (Almora): Mr.
Chairman, Sir, | support this Bill which has
been moved in order to fulfil the urgent
needs of the country. Through this Bill, the
hon. Minister has proposed to be stow
powaers on the Reserve Bank to revalue the
gold reserve and thereby be re-assess the
foreign exchange. | think this is a normal
process and | would like to the hon. Minister
that inthe present circumstances, the very
firm policis are required to be formulated,
because he has taken the charge of the
Finance Minister in such a crucial phase
when the sconomy of the country is passing
through aperiod of crisis, and not just through
the transition period, due to the wrong poli-
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cies adopted by the previous Governmentin
the economic sphere . It would be disastrous
forthe whole country if the people lost faith
in our economic set up. | think that the
financial institiutions or the Banks and es-
pecially the Reserve Bank may play a very
important role in resolving this crisis. | would
like to suggest thatthe whole of the Reserve
Bank Act is required to be thoroughly ex-
amined it appears to me that more powers
should be given to the Reserve Bank so that
it may regulate and monitor effectively the
working of the different Banks. Thus the
Reserve Bank will serve as an effective
weapon of giving valuable suggestions as
also creating any hurdles for Government
particularly when it intends to take any such
step which might damage the economy.
Functioning of Banks could also be improved
thereby. We had realised inthe recent past
that some of the financial measure taken by
the previous Government have created
problems for your Government. | think any
Government whichwillpresentthe budgetin
future will be liable to face unpopular
reaction, unless some miracle happens. lam
afraid that you will be able to retrieve the
situation. Economic situation of our country
is so bad that the Government will be forced
to take unpopular steps. |, therefore, request
you to give serious thought to this issue.

Mr. Chairman, Sir, many of the
Nationalised Banks, barring a few are not in
good condition. Some Banks are not having
commercial transactions on a sound footing,
because these banks under the pressure of
the Government have opened new branches
in the rural areas. That is why, three Banks
are not functioning well and their financial
position is in a bad shape. In my opinion, the
Bank-Managements are mainly responsible
for such financial crisis which these Banks
are facing as they bother a little about
providing proper facilities to the ordinary
public. Due to all this, doubts have arisen
about the func\ioning of other Banks as well.
|, therefore, would like to requestthe Finance
Minister to empower the Reserve Bank to
intervence inthe working of these Banks and
Governmentshould alsotake eftective steps
to keep effective control over such Man-
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agements which due to their own faults,
tranish the image of the Banks.

Mr. Chairman, Sir, now | would like to
give a small suggestion about Uttar Pradesh
also. This is very unfortunate thatthere is not
even asingle head-office of any Nationalised
Bank in this province despite being the
largest one in population. Even the number
of the zonal office is quite inadequate in this
province. As aresult, the financial working in
Uttar Pradesh is also onavery lowkey. The
Head offices of all the Nationalised Banks
are iocated eitherin Bombay or in Calcutta.
Thereisone Bank bythe name of Allahabad
Bankin Uttar Pradesh. Eventhe Head Office
of the Allahabad Bank is located in Calcutta.
I do not complain as to why its Head Office
is located in Calcutta. But | certainly request
youto ask the Nationalised Banks to open at
least some more regional and zonal offices,
if it is not possible to open Head Office in the
ditfferent areas of Uttar Pradesh so that the
people of that province may be benefited
thereby. Long back Uttar Pradesh Govern-
ment had submitted a proposal for consti-
tuting a U.P. based Bank after merging all
the small Banks like the Bareilly Bank and
like to
requestthat this proposalmustbe graciously
considered by your Ministry.

| welcome this Bill once again.

SHRI GEORGE FERNANDES
(Muzaffarpur):  Mr. Chairman, Sir, | have
some objections regarding the reasons which
have been given for moving this Bill in this
House. The hon. Minister of Finance has
said in “the statement of objects and rea-
sons” that we have to take certaindecisions
to show the world that regarding the foreign
exchange especially in the matter of the
balance of payments our condition is not so
miserable as it appears after the gulf-crisis.
I have objection that it is not needed as the
world is well acquainted with the fact as to
how India had fixed its gold-price during the
last many years as | think it was done 25-30
or30-40yearback. Whetherthe world market
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or world Bank; International Monetary Fund
or Gulf Countries were not aware of our
helplessness in this matter or did they not
knew about it that how we fix our gold
prices? It is not so. k will not solve the
problem. But | am still not so desperate to
say that there is no solution to this problem.
An hon. Member of the Congress Party just
now has gone out after expressing his hope
over this paper mathematics that the new
Minister of Finance will correct all the errors
committed by the Viswnath Pratap Singh
Government during the last one year.

Mr. Chairman, Sir, this position has
deteriorated over a period of time. The
Minister of Finance himself will accept that
we have been acquiring huge foreign-loans
since long inorder to satisfy our extravagance
and luxury.(Interruptions) During the last 5-
7 years the loans which have been waived
off. (Interruptions)

SHRI HARISH RAWAT: You declared
that the loans willbe waived off and according
to that declaration the loans of the hundred
persons in each district were waived off and
as a result now not only two thousand but
there are more than ten thousand of twenty
thousand people who are asking for waiving
off theirloans in each district and they are
not repaying the loaned taken by them.
(Interruptions)

SHRI GEORGE FERNANDES: That
also willbe done and it will be better if you
ask the Deputy Prime Minister about this. it
is going on, Rawat ji, do not worry about it.
(Interruptions)

SHRI HARISH RAWAT: You created
such a problem to which you had no
solution.

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): It was their responsibility to
impiement their manifesto.

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, it would have better if we
could have used the external debt for the
development purposes in the country. We
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would like to ask the former ruling party
which is supporthing the present Government
and pulling the strings from the background
should try to analyse this problem because
this is not only the question of that party but
it is the question of the whole nation. Today,
with regard to the question or foreign
exchange we have reached to a very dan-
gerous position. | would like to requestto the
Government to think over it with a new ap-
proach in order to overcome the severe
crisis which the country is facing regarding
foreign exchange. In this context, | would
like to cite an example. A car being
manufactured under the licence from suzuki
company of Japan in Gurgaon near Delhi.
Every year crores of rupees arebeingdrained
out to a foreign country due to this car.

Thought it has been named ‘Maruti’
but it is completely a Suzuki car. Every
part of this car is imported from there and
only assembly is done here. Only about two
thousand workers are working there but if
my information is correct foreign exchange
worth rupees two hundred fifty to three
hundred crore goes to Japan on this pretext
only. This Suzuki car is causing this much
loss of foreign exchange to the country. In
my opinion, our country can do away
without Suzuki Van but is certainly not in a
position to afford a loss of such a huge
amount of the foreign exchange justin order
to satisfy the luxury of the few handful
persons. In the last 4-5 years Congress
Government has entered into agreements
with the various multinational companies.
Such as Maggi soup, ash-brow, children’s
toys efc. are the few example of it. The
Madras Rubberfactory made an agreement
with a multi national company which
manufactures toys according to which the
_40percent of its profit would haveto be paid
in the form of the toreign currency to that
company based abroad . In the same way
the contract for the commodes was made
with a Swedish company. There were a
number of such contracts. During the last 4-
5 years, different contracts were made with
approximately one thousand foreign com-
Panies. But none of them was for any big
machinery or say such thing for which
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higher technology is required. All these
contracts were made for manutacturing such
luxurious items are used by only ten per
cent people rather to say only few people of
the country can afford to use those.

SHIR BHOGENDRA JHA (Mudhubani):
Not ten percent. It would be hardly one
percent.

SHRI GEORGE FERNANDES: Lititbe
10 percent because we are of the view that
in India there are about 7-8 crores people,
the so-called medium class, who are indulged
in building their status by wandering around
the high class people. | would like to put a
special question before the hon.Minister of
Finance. He may counter my question about
the agreement made by this Government
with pepsicola as some ofthe Memberstold
thatthe present Government had to continue
the contract made by the previous gov-
ernment. | would like to say to him that all
such contracts which are not at all in the
interest of the country must be terminated
immediately as today our country is facing
acute shortage of foreign exchange. All such
agreements or contracts which are notin the
interest of the country should be terminated
and in this way foreign exchange may be
saved. All such arguments which are given
to support the investments by the Pepsi
Cola, coco- cola, foreign coinpanies making
toysandthattheseinvestmentswillbeé helpful
in India’s progress and development are
totally baseless. Therefore, | would like to
say to the Minister of Finance who has
moved this Bill in the House that all the
unnecessary contracts made with the foreign
companies mustbe terminated im~: fiately.
Mr. Chairman, Sir, in this context | wouiu hne
to mention another thing which is related to
the responsibility of the Reserve Bank of
India. There are many problems, such as
the problem of Punjab, Kashmir, Assam
and the naxalite movement in Andhra
Pradesh before the country. We often dis-
cuss on Bihar.

SHR! K.D. SULTANPURI (Shimla):
You say about Tamiinadu.
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SHRI GEORGE FERNANDES: Yes,
add Tamilnadu also. The main issue asso-
ciated with all these problems is of exploi-
tation. The structure of the Reserve Bank
has become a means of continuous exploi-
tation. All the villages orthe backward areas
of the country are ignored by it. would like
to place an evidence of it before you. Here
in my hand are the datas of the Public Sector
Banks’' Deposits and credits in the Reserve
Bank. The credit ratio upto March 1990 of
Uttar Pradesh which is done of the poorest
state of our country, is 46.3%. The revenue
received from that state, the savings of the
poors has been diverted in the development
of the Metropolis civilization. This point has
been raised at different levels before the
Reserve Bank of India and the Ministry of
Finance but the Government has never
bothered to interfere in this matter. The
same isthe case with other states also. The
credit is 45.5 precent in Punjab, 37.8 percent
in Bhihar and 51 percent in Bihar. Same is
the case with Assam also. The money of the
poor and backward states is diverted on the
development of the other prosperous states.
In the same way the most backward areas ot
a state are neglected in order to give extra
attention to the other developed areas of the
same state. Thusthere is awide gap between
the developed and the backward areas of
the country due to such prevailing
imbalanced system. So | would liketo request
the hon. Minister of Finance, as a discus-
sion is going on the Reserve Bank of India
though in different context, bu it is the re-
sponsibility of the Reserve Bank to remove
the disparity in the developmental structure.
Therefore, ' would like to request that the
deposits the savings in the rural areas
should be utilised in those areas only and
development work of that area should be
done by the savings of the people of that
area. Government must decide in this
matter.

Mr. Chairman, Sir, | will conclude my
speech after saying thatbesides otherthings
the Reserve Bank has to monitor the
functioning of all other Banks also.

THE MINISTER OF HUMAN RE-
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SOURCES DEVELOPMENT (SHRI RAJ
MANGAL PANDEY): Should the Govern-
ment of India do anything or not if a state
does not have money for further develop-
ment?

SHRI GEORGE FERNANDES: | want
to say that money saved in a state should be
used in the development of that state first.
As for example, if Rupees 500 crores have
been saved by the people of Azamgarh
district, it should be utilised in that district
only, not in Bombay or Delhi. Further, | want
to say that you have no rigk* to up bring the
capitalists of the country at the cost of the
tarmer’s interests. The Government has no
right to develop the urban civilization and
avoiding the rural development. There are
no roads in different areas of Assam , Bihar
and Rajasthan but in Delhi, they are con-
structing roads and bridges in every three
months. loppose such imbalance situation.

SHRI SHOPAT SINGH MAKKASAR
(Bikaner): We find that in Delhi very smooth
roads are constructed whereas Rajasthan
lackes badly in the matter of roads.

The Reserve Bank is supposed to su-
pervise also the entire Banking system
functioning in the country. | would like to ask
the hon. Minister of Finance certain questions
as to how far the Reserve Bank has cared to
fulfil this responsibility? Is it not true that the
Banks of the Public Sector in the country
have not reconciled their accounts for the
last ten years? Is it not true that these Banks
have wasted crores of rupees during the last
5-10 years? Is it not true that the officers of
these Banks right from the Chairman-cum-
Managing Director to the lower levels are
indulging in Curruptpractices? In this context
Iwould liketo mentionthe name of a particular
Bank and askthe Minister of Finance whether
he did not ask the Chairman-cum-Managing
Director of theVijaya Bank to resign while
vigilance and C.B.l. inquiry against him was
in progess? Are the people today not han-
kering after entering inta these Public Sector
Banks? They have done much harms to
these Banks. They are behaving like feudal-
lords. How was it possible for those who
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were recruited as lower rank officers inthese
Banks to amass crores of rupees? | hope
that the hon. Finance Minister would take a
special note of the three issues which | have
plated before him and he would take some
firm decisions in this regard.

[English]

SHRI YASHWANT SINHA: | am ex-
tremely grateful to all the Members who
have participated in this discussion. | have
greatly benefited from the suggestions which
have been made. | must confess right in the
beginning that | am greatly intrigued by the
points which hon.Mr. George Fernandes
has raised. And when | come to that | will
explain why | am intrigued.

Whatis soughtto be done throughthese
amending Bills is very simple. The first relat-
ingtothe gold reserve is an enabling provision
which will enable the Reserve Bank to value
the gold which it holds as reserve in line with
the reality obtaining in international market
especialy the London Metal Exchange. As
you are aware, the value of the reserve prior
to this Ordinance which was brought on the
15th of October, 1990 was only Rs. 287
crores. As a result of the formula which has
been incorporated inthis Billand was enacted
through this Ordinance which is even 10 per
cent less-it is not 100 per cent of the inter-
national prices; it is only 90 per cent of the
international prices- it has gone up on 30th
November, 1990 to Rs. 6627.43 crores. Now
the point is, not that we have over-valued i,
not that arbitrary valuation is taking place,
not that somebody is playing around with
these figures artificially for the purpose of
unduly impressing the rest of the world.
What we aretryingtodoistobringitin reality
with international prices because what had
happened eatlier was that the value of the
reserves under the provisions of the existing
Act were artfficially depressed. And that is
the distortion whichis soughttobe corrected
through this amending Bill.

Now why | am intrigued by the remarks
made by hon. Mr. George Fernandes is that
this Ordinance was passed by a Govern-
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ment of which he was a Cabinet Minister. #t
was enacted on the 15th of October, 1990.

So, if anybody is guilty of undue haste in
bringing such a legislation, it is the then
Government and the Cabinet, of which Mr.
George Fernandes was responsible Minis-
ter | hope:..

{Interruptions)

SHRI BHOGENDRA JHA: But do you
mean to say it was guilt?

SHRI YASHWANT SINHA: | am not
saying that. | am saying that Mr. George
Fernandes has said in his speech that 1t is
only a show and that everybody knew what
the real value of the reserves was. By artifi-
cially now revising it, we are just putting up
a show before the world. And this he is
saying about in enactment which was
brought by his own Government. He has
said he read the Object and Reasons of the
Bill and said that he took objection to the
reference to the Gult crisis. | am surprised.
| do not know whether Mr. Fernandes
attended the Cabinet meseting in which this
matter was discussed, subsequent of which
the Ordinance was enacted. | do not know
whether he read the Cabinet Note which
was prepared. | do not know whether he
briefed himself before he came to this House
this avening to talk on this Bull. But if he had
done his home work, | am sure he would not
have raised this objection because the
reference to the Gulf crisis and the fact that
we were bringing this amendment, conse-
quent upon the Gulf crisis, was something
for which we are not responsible. It is
something which they themselves had de-
cided and, therefore, | am intrigued.

SHR! BHOGENDRA JHA: You were
also a party to that. You belonged to that

party.

SHRI YASHWANT SINHA: You were
also aparty tothat, they were also a party
to that . But | was not. | was not a membaer of
the Cabinet fortunately, nor were you, nor
wers they..... (Interruptions)
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SHRI GEORGE FERNANDES
(Muzaffarpur): This does not make any
difference as to when this ordinance was
proclamed. The points which | have raised
can be said while remaining in the Gov-
ernment and outside also. This ordinance is
superficial and it will not solve our problem
in any way. The quantity of our gold-reserves
is the same as it had been in the past. At
present we don't have even Rs 257 crore.
Then how it has gone upto Rs. 6627.43
crore. So, thera is nothing to worry about it.

SHRI YASHWANT SINGH SINHA: |
am not in the confusion. | have simply
narrated some facts here in the House to
make the position clear.

[English]

That was the only intention with which
| made those remarks. Now,Sir, if we had
been convicted, when we came into Gov-
ernment, that this was a useless piece of
legislation which need not be carried for-
ward, then we would have allowed the
Ordinance to lapse.Quite frankly, we did not
think so because while the international ex-
perts and wizards, knowing the formula by
which the Reserve Bank of India values its
reserves, would perhaps know a what is the
true value of our reserves, as far as the
general public is concemed, in India and
abroad, they would not be aware of it. It will
be very ditficult for anyone to imagine, for
instance, that India still values its reserves
on the basis of something which is 20, 30,
40years old. No country in the world is today
doing it on that basis. | have information
about what other countries are doing, not
only developed countries but also develop-
ing countries. | also read it in the initial
speech which | made before the House. We
are only falling in line with the rest of the
world. We are trying 1o bring ourselves in
touch with the reality as it exists today.

A number of other points were raised.
Let me make one point very clear- because
from this side Mr. Bhargava and Mr. Lodha
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made the point that this is going to add to.
inflation thatitis noteven remotely connected
with inflation. if | know my economics, even
the rudimentary, elementary economics, then
mere reva Ination of the reservest in line with
international prices-areserve which remains
with the Reserve Bank of India, which is not
used- is not going to contribute in any way to
inflation. Inflation is there because of other
reasons and we can discuss that.

But just as it will not regulate traffic in
Connaught Place, it will not touch inflation at
all. So, let me be very clear aboutitthat this
revaluation is not goingto have any impact
on inflation. (Interruptions).

[Translation]

PROF. RASA SINGH RAWAT: Sir, |
had made a suggestion to circulate the Bill
for eleciting public opinion what happened
to that suggestion.

[English]

MR. CHAIRMAN: Your amendment is
already circulated.

(Interruptions)

SHRIYASHWANT SINHA: Mr. Ajit Pnja
made a very valuable speech and raised
many issues. He is not here just now. But |
would like to say that we have noted, because
the suggestion did not come from him, it
came from many other quarters in this
House that the Act has become very oid, it
has been amended a number of times and
that there was need to bring about a com-
prehensive new Bill to regulate the RBI and
make it more effective. We have taken note
of that suggestion and I will certainly go back
and have a look at it. But he also said that a
decision had been taken about confiscated
gold. Gold is confiscated and annual valu-
ationtakes place every year, we know what
quantity and what value of gold we have
captured. In 1990, for instance, we had
confiscated gold worth Rs. 665 crores at
domestic prices. What happens is that this
gold does not automatically go into the
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vaults of the Reserve Bank. it is not added
onto the reserve, itis held on Government
Account. Itis only when itwillbe transferred,
incase itis transferred, to the Reserve Bank
of India that to that extent the amounts will
getreflected in the Revenue Account of the
Government of India. But 1 have taken note
of that suggestion. There are various ways
in which this confiscated goid can be used,
for instance, it is being used to supply the
much needed raw materialtothe goldsmiths
for making ornaments through the State
Bank of India for export purposes. So, if any
point of time the Government comes to the
conclusion that we have sutficient stocks of
confiscated gold which ought to be trans-
ferred to the reserve held by the Reserve
Bank of India, then at that point of time that
such atransfer willtake place and that value
will get reflected in the Revenue Account of
the Government of India.

As far as the questions in regard to the
definition of bullion and coin system is
concerned, we follow the international defi-
nition. Fine gold is regarded as 99.99 purity.
Thus, for everything there is an international
definition and we follow that definition. So,
there is absolutely no confusion in regard
to that.

Various suggestions have been made
abouthowwe should regulate gold permitting
NRIs to bring gradually. These are not
germain tothe issue that we are discussing,
but certainly we have heard these sugges-
tions and we will take note of them.

Now, Sir, Ithink, asfarasthe Ordinance
which we now seek to bring as a Bill before
the House and which we seek to enact as
alaw is concerned- as far as that Ordinance
is concerned, it is very simple; as far as the
general picture is concerned, in regard to
foreign reserves, it is not a secret from this
House, from the people of India that reserves
have been falling steadily, somewhat sharply,
ever since we were hit by the Gulf crisis and
are determined, we have repeatedly said
unlike the previous government which said,
‘The coffers are empty’- that was the swan
song which went on and on, we are not
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saying that, we are careful, we are saying,
we have a difficult situation, but there is no
need for panicky just as Rs. 287 crores
worth of gold actually could be valued atRs.
6,067 crores, similarly with all the assets that
we have in this country and especially as the
Prime Minister is fond of saying, ‘we have the
human resources in this country *, if any-
body thinks that this country is bankrupt,
thenthereis no more foolish phantom thought
than that. This country is a solvent country,
this country is capable of standing on its
legs, and this country will stand onits legs,
we shall overcome the temporary difficulties
thatwe have. Therefore, there is no questicr
of empty cotfers, there is no question of
panic, there is no question of despair, we
shalllive with hope and we shall overcome.
So, let me assure Mr. George
Fernandes..{Interruptions)

SHRI GEORGE FERNAN[:2  Sir
may | ask one question tothe hor -
Is it not true that the total assest «: ..ig
Government of India are less than the to!.
outstandings of the Government of India”
the Government of India were a corpor=*=
body, it would have gone liquidation. The
Managing Director of the corporate body
may be billionaire, but he may send his
company into liquidation. Today, the
outstandings of the Government of India,
bothforeign and domestic, are morethanthe
assets of the Government of India.

MR. CHAIRMAN:  Your question is
different. If the Minister wants to answer, he
can do so. But what he said was about the
national wealth.

SHRI YASHWANT SINHA: Sir, Mr.
George Fernandes has been a Minister much
longer recently than me. | am sure he has
computed the value of assets and the |i-
abilities and |am sure heknowsthe answer.
But, | was saying that we are not looking at
the assets of the Government of India; we
are taking of the viability of the whole nation.
Then,we are not merely concerned with the
assets held by the Government; we are
tatking of national assets. As faras national
assets are concerned, they are many times
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more than any liabihty that we have nation-
ally. Let us be quite clear about it and
therefore, as | said, |am quite confidentthat
we shall overcome the temporary ditficulties
in which we are now and this country shall
move forward.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): But that does not contradict the
tactthat the Government coffers are nearly

empty.

SHRI YASHWANT SINHA: If you want
to start a discussion on that, let me tell you
very clearly let us put this at rest once and for
all. | was ailso one of them; when we were
shouting that the Government coffers are
empty, the foreign exchange reserves were
ata reasonable level-Mr. George Fernandes
is sitting here- the foreign exchange re-
serves continued to remain atthat somewhat
comfortable level until September when as
a result of the Gulf crisis, they started
declining. f we are looking at the fiscal
deficits, Is we are looking at the budgetary
deficit, we have finished the previous year
with a deficit of something like Rs. 11,000
crores which was not unprecedented, be-
cause this year if we had not taken these
steps and if we do not take more such steps
in tuture in regard to controlling the expen-
diture, let me tell you the deficit with which
we would have been faced this year would
really have made this nation look absolutely
bankrupt. So, when we are talking of
bankruptcy, whenwe are talking of coffers,
what exactly do we mean? We mean what
is exactly inour foreign exchange reserves;
we mean what s the budgetary eficit and we
are referring to our loans.

SHRI NIRMAL KANTTICHATTERJEE:
ltis a very simple thing. When we talk about
Government coffersinterms of international
balance of payment in reference to our
import bills, it is two weeks resaerves that we
have got. | remember, when | was in Rajya
Sabha and Mr. Pranab Mukherjee was the
Finance Minister, we asked him as to how
much reserves we have now. His answer

JANUARY 9, 1991
R.B.l. (Amend.) Bili, as passed by R.S.

R.B.I. (Amend.) Bill and 640

was that it would come for at least three
months’ import. This is what the position
described. There is no reason for panic
because of the national wealth. But, at the
same time, that does not mean that we have
arightto equate the Government's situation
with the situation of the nation. These are
two different things.

SHRI YASHWANT SINHA: | do agree
that we cannot equate to situation of the
Government with the situation of the nation.
Let me make it very clear that we held
through out the whole of 1989-90 and until
September, 1990, the foreign exchange
reserves were in the range of anything
between Rs. 5,000 to Rs. 6,000 crores. The
monthly figure kept on varying. But, when
the National Front Government came into
power in December, 1989, the foreign
exchange reserv ware such that there was
no need for a talk is of empty coffers and let
me tell you with a full sense of responsibility
thatthe enormous amount of damage which
has been done to India’s credibility abroad
as a result of this empty coffers talk is in-
calculable. 1 am saying this with a full sense
of responsibility.

As | said, this Reserve Bank gold re-
evaluation being in line with reality, is a
legislation which had been brought through
an Ordnance by the previous Government.
We feel it should be realistic. So, we are
supporting it. We have brought it before the
House. | am very glad it has received the
support of practically every section of the
House except the Party which has brought it
as an Ordinance and, | am a sure, on second
thoughts, Mr. George Fernandes will also
fall in line and will support this. | have
unanimous support as for as this Bill is
concerned.

The second Bill which has been passed
by the Rajya Sabha and which is under
consideration before this House relates to
another enabling provision. It relates to
raising the cash reserve ratio of the banks
from 15 10°20%. This again is a very simple
legistation. 24 out of 28 public sector banks
in this country already have a CRR of 15%.
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As you know, one of the main reasons for
inflation is money supply. My colleague, Rao
Birendra Singh has replied to the debate
which has taken place in this House to
which many hon. Members have referred.
Oneofthemany reasonsis increased money
supply and, therefore, even ifthe CRR is at
15%, there is a feeling that money supply is
increasing. This year we have taken stern
steps to restrict money supply and, | am
sure, we willbe able tokeep it under check.
it has become essential to enable the RBlto
take it up to 20%, if they feel. As you know,
RBI is an autonomous organisation. RBI
independently gives advice to the Govern-
ment of India. RBI independently comes to
its own conclusions in regard to the health
of the economy. It has certain statutory
functions and it is within that that we are
now enabling the RBI to be able to raise the
CRR, if they so feel, to 20% as against the
present limit of 15%.

A number of other points have been
raised in regard to the functioning of the
banks.I touch upon afew.

It was said that there is not enough
being done for the rural sector. Let me tell
you that expansion of bank branches is
enormous. In 1989-90, for instance, the total
number of bank branches which were
opened was only 1,518 out of which 1,376
branches were opened in the rural areas so
that the commitment to the rural sector is
continuing absolutely without any dilution. |
do not think itis a case of anybody in this
House, either sitting on that side or this side,
that there should be any dilution either in
regard to the number of branches which are
being opened in rural areas or in regard to
" various kinds of credit which is being made
available.

SHRI NIRMAL KANTI CHATTERJEE:
That is agreed. But, will the RBI guidsline
not hamper further expansion in the rural
side in terms of viability? That is the point.

SHRI AMAL DATTA (Diamond
- Harbour): | had very specifically made the
point that the Reserve Bank has now

-
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re siled trom the earlier position that there
should be branch to cover a particular
number of population. They have now given
a directive that all branches, opened in
future must be viable by themselves. That
will slow down the speed of opening banks
in rural areas.

SHRIYASHWANT SINHA: lam aware
the policy is that for every 15 to 25 villagers,
there should be a rural branch. If there has
been any dilution in this stand, | shall go
back and check and correct i, if it is neces-
sary. But, lst me tell you one thing that, with
the CRR which is at present at 15% and the
SLR, atotalof 53,5% of the banks’ money
is now underthe controlofthe Reserve Bank
of India and ofthe balance which is available
to themforlending, 40%isto be reserved for
the priority sector. Therefare, as far as that
is concerned, there is going to be absolutely
no dilution, This willmop up a little more if the
Reserve Bank of India feels that such a step
becomes necessary and, let me assure the
hon. MMembers, that this is quite clearly on
anti-inflationary step, because the more
money we kaep in reserve, prevent it from
going into circulation, the less will be the
pressure on prices. So, Sir, as | said, this
again is a very simple legislation enabling
the Reserve Bank of Indiato be able toraise
the CRR limits. A number of points have
beenraised again by ShriGeorge Fernandes
in regard to Credit Deposit Ratio and the
RBI's control over the bank and all that. it
is a long continuing point and it is a long
continuing struggle. | am all for improving
the Credit Deposit Ratio especially for the
rural sector, especially for the backward
States and it shall be my endeavour as long
as | am the Finance Minister to make sure
that the various banks serve the needs of the
poor in the rural areas, in the backward
areas. Thatwillcontinue to be my endeavour.

SHRI AMAL DATTA: Asfar as loan is
concerned, no credit should be given to
luxury consumption areas. What is your view?

SHRI YASHWANT SINHA: | would
make the point that 53.5 percant of the
banks money is being controlled by the re-
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serve Bank of India through CRR and SLR.
of the balance, which is 46.5 per cent, 40
per cent is being reserved for the priority
sector. So, there is only 6.5 per cent left. Let
me make it clear..

SHRISONTOSHMOHANDEV (Tripura,
west): |fully agree with you. Butthe point Mr.
Amal Detta has madeis avery valid point. In
this House all sections of the Members have
raised it that in view of the fact that loans up
to Rs. 10,000 has been written oif, there is a
tendency onthe part of the banks notto give
small loans to the small farmers as new
loans. On this issue, will the Minister say
something? Is the Minister aware of it? If it is
so, will corrective steps be taken?

MR. CHAIRMAN: Let him answer the
questions one by one.

SHRI NIRMAL KANT!I CHATTERJEE:
Sir, out of the 53 per cent, the residual part
of that is 40 per cent and not the total of it.
The Minister is making a mistake there.
(Interruptions)

SHRI BHOGENDRA JHA: The next
Budget is coming soon. The Minister has to
chalk out his policy from now onwards. |
would like to know from him whether the
Reserve Bank is giving any guidance to the
bank branches throughout the country to
yoke its money for productive endeavoursto
produce goods and materials and not
merely for trading and hoarding purposes.
Whether it is going to be your policy?

SHRI YASHWANT SINHA: Let me
assure the House that there is no question
of any bank being given unbridled freedom
to indulge in profiteering or 1o enable othars
to indulge in profiteering.lf there is any
loophole, we shall, through the Reserve Bank
of India or directly, try and curb it. But let me
make one point very clear. As far as foreign
investment is concerned, Shri George
Fernandes has talked about Maruti and the
Pepsi coming here. | remember when | was
a Member and sitting in the Opposition in the
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Rajya Sabhalhad also made afiery speech
against pepsi Cola coming into the country.
We had hoped that when Shri George
Fernandes, a person like him would join the
Government as a Cabinet Minister, he would
throw Pepsi Cola out as he has done in the
case of Coca Cola. But that did not unfor-
tunately happen in the 11 months that he
was in power.

[Translation)

SHRI GEORGE FERNANDES: 1 had
stopped its service in the trains. What | want
to say is that today you are in a position to
do so. It is because while commenting on
the Industrial policy, the Prime Minister had
expressed his views regarding investment of
capital entirely by the foreign investors due
to that Industrial Policy.

SHRI YASHWANT SINHA: There after
George Saheb has also said that multina-
tional companies are coming to manufac-
ture commodes and other consumer goods.
Foreign capital andforeign techniques have
been brought to this country so as to
manufacture these items. Sir, so far his
question is concerned, our policy is very
clearthat no foreign techonology or foreign
investment is needed in the area of manu-
facturing consumer goods in this country. If
atall, there is any need of foreign technology
or foreign investment, it is in the priority
sector and any such priority will be fixed by
us only and not by foreigners.

There is yet another point which | would
like to touch. When there was the Govern-
ment of the National Front with George
Saheb in the Council of Ministers, it had
announced its Industrial Policy. We had
strongly opposed the policy inside the party.
At that time neither George Saheb had
resigned from the Party nor opposed the
policy. (Interruptions)

[English]

)

SHR!I BHOGENDRA JHA: Are you

, going tochanga the Industrial Policy?
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SHRI SONTOSH MOHAN DEV:
New policy is coming. The Minister has
said it.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, | would like to know whether
the Government has announced a policy in
the House that the foreign companies would
not be allowed to enter the consumer sector.
| would like to mention the names of 3-4
companies. The ‘Gustans Berg' whichis a
Swedish company and manufactures com-
modes was invited to the country by the
Government of that party which is now
supporting your Government. Maggy Soup,
Hash Bro Toys, Maruti vehicles and Pepsi
are among them. Will these companies be
driven out according 1o their
policy?..(Interruptions)

[English]

MR. CHAIRMAN: | will not allow like
this.

[Translation)

SHRI YASHWANT SINHA: | would like
to submit that the present Government has
no such policy under which foreign com-
panies who have already been permitted
would be asked to wind up their establish-
ments in the country. Please do not ridicule
that point. No such step has been taken
during eleven months..... (Interruptions)

I would like to say...(Interruptions)...
[English]

SHRI YASHWANT SINHA: | am not
yielding how. | have yielded enough. | have
to close it now. (Interruptions)

DR. BIPLAB DASGUPTA(Calcutta
South): What are you going to do now?
(Interruptions)

MR. CHAIRMAN: | cannot allow this
kind of a debate. If anyone wants to ask a
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specific point, | have no objection. But you
can not force the Minister to say something
now itself.

(Interruptions)

MR. CHAIRMAN: When you are
proceedings like this, he has also a right
to speak.

{Interruptions)

SHRI YASHWANT SINHA: Sir, it has
been said on behalf of the Governmenton a
number of occasion that we propose to bring
anew Industrial Policy. We shail do it. We
shall take Parliament into confidence. We
shall place it before Parliament. | can only
say at this stage that the new Industrial
Policy will be much more in consonance
with the national needs, with the national
objectives, with the national aspirations
than the useless policy, the disastrous policy
which the previous Government had brought.
With this note now, would appeal to the
House to support and pass this Bill.

[Translation]

SHRI DAU DAYAL JOSHI (Kota): |
would like to point out that due to their
banking policy a number of banks in the
country have reached the stage of bank-
ruptcy. Among them, especially the United
Commercal Bank.....(Interruptions)... Dueto
the support in the West Bengal, they are
keeping the UCO Bank alive. But the New
Bank of India has reached the stage of
bankruptcy and it is goingto be merged with
other banks. Please let me know as to how
the Government is adopting dual policies in
this regard. The New Bank of India is going
to be merged while the United Commercial
Bank is being given the benefit.

SHRIGIRDHARILAL BHARGAVA: The
hon. Minister tried his best to explain the Bill.
In fact, the Bill is very brief. t has far-
reaching effects. Gold is the symbol of
prosperity in this country. Especially in our
country, gold is everything for a woman. kit
has notbeen stated as to what effect it will
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have. Itis certain that this Bill will cause price
rise, increase inflation and black-marketing.
On every courrency note, it is printed on
behalf of Government of the R.B.1. that "I
promise to pay.” If the Government keeps
gold reserve less than the required quantity
and prints notes disproportionate to gold
reserve, people willloosefaithinthe currency.
On every currency note, a promise is being
made that,”l promise to pay” etc. If the
government wants to loose that confidence,
itis altogether adifferent matter. History has
been witnesstoitand oursis a poor country.
The hon. Minister cited the instances of
Brazil and Argentina. But atthe same time,
he must admit that increasing the printing of
notes by 20 times would give rise to inflation
and have far reaching effects. Your Gov-
ernment will get this bill passed but the
coming Governments will have to face
great difficulties and those will not be able
to checkto the negative effects which would
occurinthe long run. Therefore, every effort
should be made to raise the level of gold
reserve. Non-resident Indians should be al-
lowed to bring gold with them and to deposit
that in the country. You can increase the tax
on such deposits. | would, therefore, like to
request the Government to withdraw the Bill
and not to thrust it on the poor people of the
country.

{English)

SHRI GEORGE FERNANDES: Sir, |
am on a point of clarification. | want to say
only one sentence. The hon. Finance Min-
ister made a point that.

[ Translation)

During the tenure of Shri Vishwanath
Pratap Singh's Government the country
suffered a great economic set-back. He
further said that the country has suffered a
great loss in every international field. This is
not correct. | would like to axplain in one
sentence only.
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[English)
MR. CHAIRMAN: { don't want to re-
open it. Now that stage has gone.

SHRI GEORGE FERNANDES: | have
to make a clarificatory statement because
there is a charge made and | must clarify it.
(Interruptions)

MR. CHAIRMAN: | shall now put the
Resolution moved by Shri Girdhari Lal
Bhargava to the vote of the House. The
question is:

“That this House disapproves of the
Reserve Bank of India (Amendment)
Ordinance, 1990 (Ordinance No. 7 of
1990) promulgated by the Presidenton
the 15th October, 1990.”

The motion was Neghatived

MR. CHAIRMAN: There are two
amendments moved to the consideration of
the Bill. One is by ShriGirdhari Lal Bhargava
and another by Prof. Rasa Singh Rawat.

[Translation]

SHRI DAU DAYAL JOSHI: Mr. Chair-
man, Sir, my question has not been replied...
(Interruptions)

[English]

MR. CHAIRMAN: Nothing will go on
record without my permission....

(Interruptions)*

MR. CHAIRMAN: Is Shri Girdhari Lal
Bhargava withdrawing his amendment?
[Transiation}

SHRI GIRDHARI LAL BHARGAVA: If

they do not agree, | am withdrawing my
amendment.

*Not recorded.
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MR. CHAIRMAN: Has ShriGirdhari Lal
Bhargava leave of the House to withdraw his
amendment?

SEVERAL HON. MEMBERS: Yes, Sir.

Amendment No. 1 was, by leave, with-
drawn.

MR. CHAIRMAN: Is Prof. Rasa Singh
Rawat withdrawing his amendment?

[ Translation)]

PROF. RASA SINGH RAWAT: | would
like to submit that gold is dear to crores of
people living in the villages and towns
because it signifies the marital status of
women in the country. As such, | would like
to know from the Government whether with
the passing of this Bill, the prices of ear and
nose rings and other gold ornaments will not
go up. It should not happen that with the
passing of this Bill price of gold may go up
and inflation may rise further. With this |
withdraw my amendment.

[English]

MR. CHAIRMAN: Has Prof. Rasa Singh
Rawat leave of the House to withdraw him
amendment?

SEVERAL HON. MEMBERS: Yes, Sir.

Amendment No. 3 was, by leave, with-
drawn

MR. CHAIRMAN: The question is:

“That the Bill further to amend the Re-
serve Bank of India Act, 1934, be taken
into consideration.”

The Motion was adopted
MR. CHAIRMAN: The House shall now

take up clause by clause consideration of
the Bill. ‘
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There are no amendment to clauses 2
and 3.

The question is:

“That Clauses 2 and 3 stand part of the
Bill.

The motion was adopted.
Clauses 2 and 3 were added to the Bill.

MR. CHAIRMAN: There is no amend-
ment to Clause 1.

The question is:

“That clause 1, the Enaching Formula
andthe Long Title stand part of the Bil.

The motion was adopted.

Clause 1, the Enacting Formula and the
Long Title were added to the Bill.

MR. CHAIRMAN: The Minister may
now move that the Bill be passed.

SHRI YASHWANT SINHA:
move:

| beg to

“That the Bill be passed.”

SHRI GEORGE FERNANDES: Sir, |
will not take more than 60 seconds. | shall
exercise my right to make a speech at the
third reading stage. (Interruptions)

MR. CHAIRMAN: | have no objectionin
it. At least, you should have given in writing
that you wanted to say something atthe third
reading stage. )

(Interruptions)

MR. CHAIRMAN: You have already
spoken also.

q

(Interruptions)
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SHRI GEORGE FERNANDES: Sir, |
would not take much time. The only point
which | want to make is this that in so far as
this Bill is concerned, | am supportingit. But,
at the sametime, | want to drawthe attention
ofthe Finance Ministerto the fact that thetotal
liability of the Government of India is, Rs.
3,56,000/- crores as of date, as against the
total assets of Rs. 2,35,000/- crores as of
date; and so, the net liability- which means
that the Government will have to go to the
stateof bankruptcy-isRs. 1,21,000/-crores.
Sir, my colleague and former Finance
Minister Shri Madhu Dandavate told the
country that we are in a state of bankruptcy.
| am sure the hon. Finance Minister will
understand the significance of what he was
saying. Thank you very much,Sir.

MR. CHAIRMAN: Mr. Minister, do you
want to say something?

SHRI YASHWANT SINHA: No, Sir.
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted

MR. CHAIRMAN: Now, we are talking
up the Second Bill.

The question is:

“That the Bill further to amend the Re-
serve Bank of India Act, 1934, as passed
by Rajya Sabha, be taken into con-
sideration.”

The motion was adopted
MR. CHAIRMAN: The House shall
now take up Clause-by-Clause consideration
of the Bill.
Clause 2

MR. CHAIRMAN: There is no amend-
ment to Clause 2.

The question is:
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“That Clause 2 stand part of the Bill,”
The motion was adopted
Clause 2 was added to the Bill.
Clause 1
Amendment made
Page 1, lines 3 and 4,-
for “(Amendment) Act, 1990”

substitute “(Second Amendment) Act,
1991.7 (1)

(SHRI YASHWANT SINHA)
MR. CHAIRMAN: The questior is:

“That Clause 1, as amendment, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the
Bill.

MR. CHAIRMAN: The question is:

“That the Enacting Formula and the
Long Title stand part of the Bill”

The motion was adopted

The Enacting Formula and the Long Title
were added to the Bill.

MR. CHAIRMAN: The Minister may
now move that the Bill, as amended, be
passed.

SHRI YASHWANT SINHA:
move:

| beg to

“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed.”
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The motion was adopted 19.13 hrs
MR. CHAIRMAN: The House stands The Lok Sabha then adjourned till Eleven
adjourned to re-assemble tomorrow at 11 of the Clock on Thursday, January 10,
a.m. 1991/ Pausa 20, 1912 (Saka).
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